
i'ourtcenth Series, Vol. XXIII No.4 Monday, November 27,2006 
Agrahayana 6, J928 (Sab) 

LOK SABHA DEBATES 
(English Version) 

Ninth Session 
(Fourteenth Lok Sabha) 

\ '\ 
c. !"\cba\Crs unl 

Ot1 t~;~ ..... •. r.: \ t\\ding 
L'':)I ar'y' L.' , ,ar\i. nent I r.; 
No fB·020 Room . 

Btoc\C. 'G' 
;' ~ ............... (JL 

Acc. No ... •·•· i\;\.: ~ f 
la\ad ... J..tl.. ..¥j--

(Vol, XXIII contains Nos, I to 10) 

LOK SABHA SECRETARIAT 
NEW DELHI 
Price: Rs. 80.00 



EDITORIAL BOARD 

P. D. T. Achary 
Secretary-General 
LokSabha 

A.K.Slngh 
Joint Secretary 

Harnam Dass Takker 
Director 

Dr. R. N. Singh 
Joint Director - I 

Prabhakar Mohanty 
Joint Director - II 

Rakesh M. Chandra 
Assistant Editor 

(ORIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND ORIGINAL HINDI PROCEEDINGS INCLUDED IN 
HINDI VERSION WILL BE TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF) 



CONTENTS 
Fourteenth Series, Vol. XXIII, Ninth Session, 200611928 (S.ks) 

No.4, Mond." November 27, 2ODtlIAg""""" " .1112. (S-a) 
SuIlolBCT eaw-
WELCOME TO MOROCCAN PARLIAMENTARY DELEGATION .................................................................................... 1 
ORAL ANSWERS TC QUESTIONS 

- Starred Quealion Nos. 61-65 ................................................................................................................................ .. 
WRITTEN ANSWEm TO QUESTIONS 

Starred auestlon Nos. 66-80 .................................................................................................................................... . 
Unstaned OueE.::on Nos. ~~836 ......................................................................................................................... ... 

PAPERS LAID ON THE TABLE ....................................................................................................................................... .. 
STATEMENTS BY MINISTERS 

(i) Status of impleme"tation of recommendations ' .. J tained ,f' the 13th Report 
of Standinu CommlHee on Consumer Affairs. Foe 1 and Puhlic Distribution 

4·40 

40-83 
63·2M 

288·288 

Shri Sharad I Jawar ............................... M.......... ......... ...... . ............... ............................................. ......... 288 
(iI) Institution of National Award for outstanding fieldwork in eradicating untouchabiUty 

and combating oHences of atrocltlll against Schf' :iuled Castes 
Shrimati Meira Kumar ...................................................................................................................... .. 

MOTION RE: THIRTIETH REPORT OF BUSINESS ADVISORY COMMITTEE ......................................................... .. 
MATTER UNDER RULE 3n ............................................................................................................................................ . 

(i) Need to set up a trauma Centre at 8ehror (Alwar), Rajasthan with a ~ to provide 
immediate medical relief to victims of road accidents . 

Dr. Karan.Slngh Yadav .......................................................................................................................... . 
(Ii) Need to provide more incentives and a suitable package for setting up a Fab City in 

Andhra Pradesh 

28G 
289·2GO 
299·310 

300 

Shri D. Vlttal Rao ... ............................... ................... .......................................................... ................... 300 
(iii) Need to conduct a CSI inquiry to ascertain the status of sensitive Defence related 

technical data lying with SALCO, now taken over by Sterllte Company 
Shri Chandra Shekhar Dubey ........................................................................................................ 300·301 

(Iv) Need to look Into the problems being faced by people living along the International 80rdet 
Chaudhary LaI Singh ........................................................................................................................... 301 

(v) Need to construct an overbridge on National Highway No. 8 at Himmatnagar. 
District Sabarkantha. Gujarat 

Shri Madhusudan Mistry ................................................................................................................. 301·302 
(vi) Need to permanently allot existing hou.es on Book Value to the factory workers of Modinagar, U.P. 

Shri Surendra Prakash Goyal ........................................................................................................ 302 
(vii) Need to set up an Indian Oil or Sharat Petroleum Depot In Village Vagha. Satna. 

Madhya Pradesh 
Shrl Ganeah Singh ........................................................................................................................... 302-303 

(viii) Need to take steps to curt the increasing cases of female foeticide 
Shrimati Neata Pateriya ..................................................................................... ............................... 303 

(Ix) Need to give relief package for the flood-affected region of Rajasthan 
Shri Srichand Kriplani ............................... .......................... ........................................................... 303-304 

(x) Need to take immediate steps to check the declining population of wild elephants 
due to rapidly decreaalng fore.t area In Orissa 

Shri Jual Cram ............................................................................................................... ... ................. 304 

-The algn + marked above the name of a member indicate. that the Question was actually asked on the floor of the House 
by that Member 

(I) 



8u&acr 
(xl) 

(xII) 

N .. d to .tart work on pending railway projectlln BarelHy, Uttar Pradesh 
Shri Santosh Gangwar .................................................................................................................... 304-305 

Need to halt sealing of shops and establlshmentl In the capital 
Shri Sanlalrt Chatterjll ........ ............. .................................................................... ..... ....... ............ ..... 305 

(xiii) Need to extend the route of propo.ed 'Palace on WhHI.' (Howrah to Allahabad) 
upto Bharwari and upgrade the status of Bharwart railway Itatlon 

Shri Shallenctra Kumar ..................................................................................................................... 305-308 
(xlv) Need to procure rice from Uttar Pradesh to avoid the shortage of food gralnl In the 

godown. of FCI 
Shrt Chandra Bhushan Singh ........................................................................................................ 308 

(xv) Need to lit up an Indian Institute of Science for Education and Research (IISER) In Bihar 
Shri Ram Kripal Yadav ..................................................................................................................... 306-307 

(xvi) Need to Ht up a gas based Power Plant In Unnao, Uttar Prad .. h 
ShrI er.jesh Pathak .................................................................................................................. ................ 307 

(xvii) Need to run dally train .ervlce between Nanded and Pune 
ShrI Tukaram Ganpatrao RInge Patti .......................................................................................... 307-308 

(xviii) Need to provkle fundi for revival of Hlndustan Photo Fllms .. t up in Ooty, Tamil Nadu 
Shri M. ~"I .............................................................................................................................. 308-309 

(xix) Need to encourage export of Sugar from the country 
SM S.D. ~ .................................................................................................................................. 309 

(xx) N .. d to let up a petro-chemical unit In Barauni Refinery, Bihar 
Shrt ~ Singh ................................................................................................................................. 309-310 

DISCUSSION UNDER RULE 193 .................................................................................................................................. 311-391 
Situation arising out of the ongoing •• allng drive In Delhi 

Shrt Rajiv Ranjan Singh 'LaIan' ............................................................................................................. . 
Shrl Sajjan Kumar ............................................................................................................. : .................. .. 
Prof. Vljay Kumar Malhotra ..................................................................................................................... . 
Shri Hannan Mollah ................................................................................................................................. . 
Shrl Rewati Raman Singh ....................................... : .................................................................................. . 

312-316 
316-322 
322-335 
335-339 
339-343 

Shrt Devendra Pruad Yadav .................................................................................................................... ... 343-349 
Shrl 8raja Klshore Trlpathy ......................................................................................................................... . 
Shrt Jagdlsh Tytier ....................................................................................................................................... . 
Shrt Syed Shahnawaz Hull8in .................................................................................................................. . 
8hrt Mant GIngaram Gee .......................................................................................................................... . 
Shrl Bhuvaneshwar Prasad Mehta .......................................................................... :.: ............................... . 
Shrt Kapil Slbal .............................................................................................................................................. . 
Shrt Vljayendra Pal Singh ...................................... : ............................................................ ~ ......................... . 
Shrt Sandeep Dlkshlt ..................................................................................................................................... . 

349-353 
353-358 
358-362 
362-364 
364-365 
365-375 
375-377 
377-380 

Shrimati Krtshna TIrath .............. .................................. ................................................................................... 380-382 
Shri S. Jaipal Reddy ........................................................................................................................................ 382-391 

ANNEXURE-I 
Member-will Index to starred Questions ........................................................................................................ 407-408 
Member-wi .. Index to Unltarred Questions ....................................................... ....................... .......................... 408-412 

ANNEXURE-II 
Ministry-wi .. Index to Starred Queltlons ........................................... ..................................................................... 413-414 
Ministry-wlH Index to UnlIan'8d aue.tions ........................................................................................................ 413-414 

(II) 



OARCERSOPLOKSABHA 

THE SPEAKER 

Shri Somnath Chatterjee 

THE PEPUTY SPEAKER 

Shri Chamjlt Singh Atwal 

PANEL OF CHAIRMEN 

Shri Giridher Gameng 
Dr. Setyanerayen Jetlya 
~hrimati Sumitra Mahajan 
~r. Laxmlnarayan Pandey 
Shrl Bal .. aheb Vikhe Patil 

, ' 

Shri Varkala Radhakrllhnan 
Shrl A~un Sethi 
Shri M~hanSlngh 
Shrimatl Krilhna Tlrath 
Shri Devendra Pruad Yadav 

SECRETARY GENERAL 
Shrl P.D.T. Achary 

(iii) 



LOK SABHA DEBATES 

LOKSABHA 

Monday, November 27, 2OO8IAgrahayllNi I, 1828 (SIlica) 

[English} 

The Lok Sabha met at 
Eleven of the Clock 

(MR. SPEAKER In the Chait} 

WELCOME TO MOROCCAN 
PARLIAMENTARY DELEGATION 

MR. SPEAKER: Hon. Members, I wish to inform you 
that we have the pleasure of visit by very distinguished 
gues .. here. 

On behalf of the Hon. Members of the HOUH and on 
my own behalf. I have great pleaure in welcoming His 
Excellency Mr. Abdelwahed Radl. President of the House 
of RepreHntatives and the members of the Moroccan 
Parliamentary Delegation who are on a villt to India as 
our honoured guests. 

They arrived in India on Sunday. 26 November. 2006. 
They are now Hated in the Special Box. We wish them a 
happy and fruitful stay in our country. Through them we 
convey our greetings and best wishes to His Majesty the 
King Mohammed'VI. the Parliament. the Govemment and 
the friendly peopl. of the Kingdom of Morocco. 

... (Interrupt/OM) 

[Englishl 

MR. SPEAKER: I will allow you to raise it after the 
Question Hour. 

... (Interruptions) 

DR. M. JAGANNATH (Nagar Kumool): Sir. please 
allow me to rai.e a very Important matter . ... (Interruptlons) 

MR. SPEAK~R~ There is a time for everything. If you 
stt Quietly, I will give you a chance to raise it after the 
Question Hour. If you do not disturb now. I will give you a 
chance. 

.. .. (InterruptioN) 

[TranMatlon} 

MR. SPEAKER: Ram GopaJ jl. you know about It 
better than me. 

... (Interrupti0n8) 

[EngUsh} 

DR. M. JAGANNATH: Mr. Speaker, Sir • ... (Interruptions) 

MR. SPEAKER: Dr. Jagannath, will you please take 
your s.at? Please do justice to yourself. I wlH gl.". you a 
chance at 12 o· clock. 

... (lnterruf'I/tJM) 

[TranMatlon} 

PROF. RAM GOPAl YADAV (Sambhal): Mr. Speaker, 
Sir, shall I get a chance or not? ... (Interruptions) 

[EngDahJ 

MR. SPEAKER: I will glv. you a chance. I have 
committed. I will allow him at 12 o· clock. My friend. please 
take your .. at You have not spoken earlier. Please do not 
be misguided by some of my friends. 

Now. Q. No. 61-Shrl Abdul Rashid ShaheEn. 

... (Interruptlorw) 

DR. M. JAGANNATH: Mr. Speaker. Sir • ... (Interruptlons) 

MR. SPEAKER: What are you trying to do? Tell me. 

DR. M. JAGANNATH: Sir. Ifle hon. Labour Minister 
has made a statement ... (Interruptlons) 

MR. SPEAKER: Will you please take your seat now? 
I would not give you any opportunity at 12 o· clock. Nothing 
is being recorded. 

(Interruptions) ... • 

MR. SPEAKER: You are behaving like a child. 

... (Interruptions) 

MR. SPEAKER: I have said that I would allow you at 
12 o' clock. You are disturbing the Hous •. 

... (Interruptlona) 

• Not recorded 
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DR. M. JAGANNATH: Sir. I never wanted to dilturb 
the Houl.. Th. Mlnllter hal made a Itatement. 
••. {ItItetrupIIoM) 

MR. SPEAKER: Nothing II being recorded. I would 
not give you any chance. Not even one word will go on 
record. 

{Intenvptions) ... • 

MR. SPEAKER: All right. you go on. I win ask the 
han. Members to decide what to do. 

•.. {lnterruptitJM} 

DR. M. JAGANNATH: Sir, pIeue give me one minute. 
... {lntenuptiolf8) 

MR. SPEAKER: I will not allow half a second to you. 
WIll you lit down now? 

... {Interruptions) 

MR. SPEAKER: You deserve something more. 

f7i'an*J0nJ 
Thll II not the place to joke. 

•.• (/nterruptitJtw) 

(Eng/I.hj 

MR. SPEAKER: I will aDow that serious concern to 
be raiHd after the Question Hour. 

... (Interruptlons) 

MR. SPEAKER: Dr. Jagannath. I warn you. I am 
giving you a third warning. 

... {Interruptions) 

MR. SPEAKER: It Is impossible to tolerate this . 

... (Interruptions) 

DR. M. JAGANNATH: Sir. the Ministers are coming 
and making statements . ... {Interruptions) 

MR. SPEAKER: WUI you sit down now? Let all the 
hon. Members decide what to do. Pleue do not record. 

(Interruptions) ... • 

·Not'ec:orded 

MR. SPEAKER: Or. Jagannath. you are wUtlng the 
valuable time of the House . 

... (Interruption.) 

MR. SPEAKER: I will name him today. 

...(Interruptions) 

MR. SPEAKER: Nothing wID go on record. 

(Interruptions) ... • 

MR. SPEAKER: What are you trying to do Dr. 
Jagannath? I have promised that I will give you a chance 
at 12 noon. In spite of other hon. Membe,. allO laying 
that the hon. Visitors are here. you are unnecell8l'ily 
creating lcenes and dilturblng the House • 

... (Interruptlons) 

MR. SPEAKER: You have Iolt your senlel. Country'. 
Image. country's probleml; nothing matte,. to you. Thil 
Parliament II a matter of your playing thing. 

...{lnterruptJonl) 

OR. M. JAGANNATH: Sir. It is a very serious matter. 

MR. SPEAKER: I am sorry. I will not allow you to 
speak now. It i8 the valuable time of the Question Hour: 
and you are wasting it. 

... {Interruptlons) 

MR. SPEAKER: Mr. Shaheen. please put your 
Supplementary. 

. .. {Interruptions) 

MR. SPEAKER: Dr. Jagannath. You think. you are 
getting a great cherllh by thll. 

DR. M. JAGANNATH: No. Sir . ... {Interruptlon.) 

MR. SPEAKER: Or. Jagannath. take your ... t now. 

11.03 tva. 

ORAL ANSWERS TO QUESTIONS 

(Engn.hJ 

MR. SPEAKER: Shrl Abdul Ralhld Shaheen. Q. No. 
61 

4 
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rrranaJatlon} 

Employment Opportunltlea 

+ 
-61. ·SHRI ABDUL RASHID SHAHEEN: 

SHRI HARIKEWAL PRASAD: 
Will the Minister- of LABOUR AND EMPLOYMENT be 

pleased to state: 
(a) the number of employment opportunlti.s 

generated under the new economic reforms during the 
financial year; 

(b) the target of employment opportunities to be 
generated during the next financial year; and 

(c) the reaction of the Government on the 
achievement of the targets fixed? 

[Engll.h} 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (c) A statement Is laid on the Table of the 
House. 

Statement 

Reliable estimates of employment and unemploy-
ment are obtained through quinquennial National Sample 
Surveys carried out by the National Sample Survey 
Organisation (NSSO). Last IUch survey for which results 
have been published relates to the year 2004-05. As per 
the.e surveys, the employment, as per usual ltatul 
approach which was of the order of 397 million in 1999-
2000 has gone up to 459 million in 2004-05. On an 
average, therefore, around 12.4 million perlon. were 
provided employment per year during the period 20()()'05. 

Tenth Plan envisaged creation of around 50 million 
employment opportunltiel; 30 million through normal 
growth process and 20 million through special employment 
generation schenlft. Therefore, on an average, 10 million 
employment opportunities w .... envi .. ged per year. 

SHRI ABDUL RASHID SHAHEEN: Sir, the hon. 
Mlni.r hu given a very simple answer to thjl very serious 
Question. The two questions were previously put In this 
Parliament. It containl their answers; and one simple 
addition that the Government had achieved, and which 
they have provided, was the figure of 12.4 million ,obs per 
y.ar, which they have provided. 

Well, In the same answer. It hal been mentioned that 
the Planning Commillion had envluged 10 million jabs 

per year. So, It Is a happy n.WI that the Government hu 
created 12.4 million jobl per year. If It is a firm statement, I 
would like to know from the Govemment .that how /s It that 
the numbers In the unemployment I.ctor and In the 
employment .xchang.s are swelling up right from 27 million 
to 49 million when there is also a retrenchment in the farm 
workers by nine per cent, which means that 19 million 
workers have been retrenched; and the other sectors have 
not been addrealed? We are also looking that the,. are 
suicidal deaths becaUII of unemployment. 

MR. SPEAKER: Please put your question. It is not a 
matter of debate now. 

SHRI ABDUL RASHID SHAHEEN: Sir, one of the 
re.earches shows that 68.4 per cent people are 
unemployed. So, I would like to know from the hon. MInister 
that If he has given the firm figure, what are the methods 
by which it has been calculated; and what are the plans 
they have adopted for achieving It? 

MR. SPEAKER: Please. Question Hour is for eliciting 
information and not for making speeches. You have to be 
very pointed. 

SHRI OSCAR FERNANDES: Mr. Speaker, Sir. there 
has been a rapid growth in the economy of our counIry. 
and WI have taken varioul measure •• For exa, 1pIe, we 
have launched the Rural Employment Guarantee 8oheme. 
The other major developmental schemes that .. have 
launched for villag .... Include Bharat Nlrman and the Prlm~ 
Minister Rozgar Yojana. So, there are several schemes, 
which we have launched, which have greatly benefited 
the people of this country. 

Sir, the target fixed was 10 million job, which we 
have achieved. Rather, we have crossed over to 12.4 
million jobs in this country, and in the next Five Year Plan. 
we have a larger target. 

SHRI ABDUL RASHID SHAHEEN: Sir, I would like to 
know from the hon. Minister that what are the plans for 
skill upgradation into the laboUr lector, which can enable 
them to enter Into the job market. as the Infrastructural 
development Is picking pac. very fast. 

MR. SPEAKER: Hon. Members. silence please. 

SHRI OSCAR FERNANDES: Sir, we are LJpgrading 
our I.T.lsln the country. In the firet phase, we had taken up • 
100 1.T.ls and in the coming years, in the second phase, 
we are upgrading another 400 I. T.l5 to bring them at par 
with world class tec:hnology. 

At the same tfme, jUlt in the moming. I had a 
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convention with the E"ropean Union. They and India are 
cooperating to upgrade the skills of our labours with the 
cooperation of Cil 

(Translation] 

SHRI HARIKEWAL PRASAD : Mr. Speaker, Sir, 
through you I would like to tell the hon'ble Minister that the 
unemployment II Incraulng with such a pace that the 
people of the villages allover the country are migrating to 
urban centers. In reply to the question the hon'ble Minister 
has told about the extent of increase in unemployment 
and the rate at which it Is Increasing. I would like to know 
from the Minister the number of unemployed as on date in 
the country and the rate at which It is further increasing. 
Along with that I would also like to know whether the 
Government propose to provide unemployment &Howance 
to the people In view of the Increaalng unemployment as 
Is being done by the popular govemment of Uttar Pradesh 
under the Chief Minlstership of honble Mullyam Singh. 

{Eng/i$h} 

SHRI OSCAR FERNANDES: We do not have any 
particular scheme at the moment to provide unemployment 
allowances. On the contrary, we would like to give 
employment to the people for which we have launched a 
Rural Employment Guarantee Scheme. We have now 
covered 20C) districts. We have a plan further to increase it 
to other districts aa well. 

MR. SPEAKER: Please put specific question and get 
specific answer. I would not allow more than five 
supplementaries. 

[Translation] 

SHRI HANSRAJ G. AHIR: Mr. Speaker. Sir, just now 
Ilon'ble Minister has told that eHcns are being made to 
generate employment every year. I would like to bring it to 
the notice of the hon'ble Minister that every year ataffs and 
workers in Coal India Limited and SAIL are being 
retrenched. Ten years back 7 lakh workers were working 
in it, however, now their number has reduced to only 4 
lakh 50 thousand. Likewise similar is situation in Cil. 30 
percent employees have been retrenched in nearty 10 
years. I would like to ask the hon'ble Minister whether the 
Government propose to give Instructions to both the public 
sector undertakings to stop the retrenchment of staffa. 

[English] 

MR. SPEAKER: This is a very pointed and brief 
supplementary. Thank you. 

SHRI OSCAR FERNANDES' Various sectors are 
following various technologies by which there la every 
chance of reduction In the labour. But ultimately the 
productivity of each company has to be increased if we 
have to keep the economy of the country growing. If in one 
sector there is reduction of labour, then, definitely, in the 
other sector the labour engagement will increase, and we 
are on the rise as far as the economy is concerned. Now' 
we are able to achieve growth In economy at the rate of 
eight per cent and above. When it goes to 10 per cent, 
definitely there will be a marked increase in employment 
in the country. 

MR. SPEAKER: Now, Shri Adhir Chowdhury, you put 
a very specific question. 

SHRI ADHIR CHOWDHURY: As per the statement, 
the Minister has stated that employment, as per usual 
status approach which was of the order of 397 million In 
the year 1999-2000, has gone up to 459 million. I think 
the Minister must admit that there are other parameters 
also that are absent in terms of current weekly atatus and 
current days status. The Minister also admits that the growth 
of economy is now around eight per cent. It is not In 
commensurate with the growth of employment because 
India is a labour surplus economy. As employment is a 
Concurrent Subject, may I ask the hon. Minister which 
States are lagging behind in generating employment? 

SHRI OSCAR FERNANDES: Sir, India is basically 
on rural employment and our eHort, as I have said, is to 
take employment to every State rather than our saying that 
in major States there is less opportunity. Our effort Is to 
see that all the States are covered and uniformly 
employment increases. 

[Translation] 

SHRI SUNIL KUMAR MAHATO : Mr. Speaker, Sir, I 
would like to tell the hon'ble Minister that the youth in 
Jharkhand are heading towards extremism due to 
unemployment. They have taken shelter In foresta after 
getting themselves fully armed with rifles arid glJns because 
even after 50 years of Independence they do not have any 
means to eam even Rs. 1500 to 2000 In their villages. So 
I would like to uk the hon'ble Miniater whether the 
Government are making eHorts to formulate any scheme 
to provide suitable employment to youth who are either 
migrating to cities from their villages or are heading towards 
extremism so that they could eam their livelihood in their 
vii/ages and support their families. Secondly by what time 
it will be done. 

[English] 

SHRI OSCAR FERNANDES: Sir, our entire effort II 
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to bring the dropouts back to the mainstream, provide 
them technical education so that they would be gainfully 
engaged. As far as Jharkhand Is concerned, I think there 
will be more and more employment opportunities provided 
in the State of Jharkhand so that the problem raised by 
the hon. Member that the people are fleeing to other 
activities, we can arrest it and provide them employment. 

[Translation) 

SHRI BRAJESH PATHAK: Sir, my question is that the 
unemployment is drastically increasing in the country ancJ 
till now we have failed to check It. I would like to know the 
time by which employment is likely to be provided to youth 
registered in the employment exchanges allover the 
country especially in Uttar Pradesh. 

[English) 

SHRI OSCAR FERNANDES: Sir, employment is not 
only the responsibility of the Centre but it is also the 
responsibility of the States as well. As and when the 
industries develop in the States, people from the rural 
areas will get into industries. Today about 85 to 70 per 
cent of the people are er'tgaged in rural employment, 
agriculture and so on. We need more technical institutions 
by which we can see that the rural youth are able to get 
technical education and they will be absorbed and the 
effort is on both by the centre and the States in providing 
education to the youth. 

SHRIMATI C.S. SUJATHA: Thank you, Sir. There is a 
ban on recruitment in Govemment service and in PSUs. I 
would like to know the total number of candidates who are 
at present seeking employment on compassionate grounds 
In place 0' those who died in hamess while working in 
Govemment and in the PSUs and whether the Govemment 
would take steps to provide employment to these persons. 

MR. SPEAKER: Mr. Minister, you collect the 
information and give it to the hon. Member. 

SHRI OSCAR FERNANDES: Thank you, Sir. 

(Trans/lltian] 

SHRI SUBODH MOHITE: Mr. Speaker, Sir, when the 
issue of reforms and implementation Is raised then 

(English) 

The Government announces some programme and 
gives some advertisement. It is a very serious matter in 
Maharashtra. 

[Translation) 

When It comes to implementation, fraudulent activities 
increase. You are all aware that a scam is laking place in 
the Ministry of labour similar to the stamp paper scamp of 
Telgi related to the Ministry of Finance . ... (Interruptions) 

MR. SPEAKER: Please ask question. 

(EngDah) 

SHRI SUBODH MOHITE: Sir, I am directly coming to 
the Quesllon. 

MR. SPEAKER: Please do so. 

[Translation) 

SHRI SUBODH MOHITE: Mr. Speaker, Sir* ... {Interrup-
tions) 

[English) 

MR. SPEAKER: No, I am sorry. I cannot aRow. No 
Notice is there. You know that. You have been a Mlnla •• 

SHRI SUBODH MOHITE: Sir, I have mel the hon. 
Minister. 

MR. SPEAKER: Very well. Maybe you mel the 
Minister. You are also a Minister. 

. .. (InterruptiOns) 

MR. SPEAKER: Please do not violate the rul ••. 

(Translation) 

+ 
-62. SHRIMATI KALPNA RAMESH NARHIRE: 

SHRI SRICHAND KRIPLANI: 
Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be plea.ed to state: 

(a) whether the half-yearly review regarding the 
number of cases pending in the conlumer courts h .. 
been made recently; 

(b) if so. the details thereof indicating the number 
of complaints received. disposed of and pending with the 
National Consumer Commission as on dale; 

(c) wllether any actIon plan has been prepaf8d,. 
for speedy dieposal of the pending complaintl; 

(d) if so, the details thereof; 

• Not recorded 
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(e) the quantum of funda allocated to the States 
to .. t up consumer fora In the Stat .. ; and 

(f) the details of conlumer fora constituted by 
such States? 

[EnQ/I8h} 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PA~AR): (a) to (f) A statement is 
laid on the Table of the house. 

StafMten, 

(a) Disposal of cu., filed In the Consumer Fora 
ant being monitored/reviewed on a regular basis. 

(b) Details ant as follows:-

Cases filed 
since 

inception 

45375 

Cases 
disposed 
of since 

inception 

36928 

Cases % of total 
pending disposal 

8447 81.38% 

(c) and (d) The Conlumer Protection Act, 1986 and 
the Ru," & Regulations framed thereunder stipulate time 
norms for disposal of casel by the Conlumer Fora. 

In order to facilitate the National Commission In 
speedy dlspoaal of cuel Government have taken the 
following measures:-

(I) A project for computerization and computer network-
Ing of the National Commllsion and other consumer 
fora has been initiated to promote &-govemance, 
transparency, efficiency and lystemati3ing of working 
of Conlumer Fora. 

(il) The number of POlts of Members in the National 
Commillion has been Increased from five to nine to 
faciDtate conatitution of more Benchel. 

(UI) The National Commission has been empowered to 
hold Circuit Benches at eleven notified places outIide 
Delhi. 

(e) The State Governments ant reaponalble for 
aettlng up State CommiSSlon1 and District Fora In their 
reapecllve States as per the Consumer Protection Act, 
1888. However. in order to lupplement the dona of the 
State Governments In Itrengthenlnglmeeting the gaps in 
infrastructure of the Consumer Fora. the Central 
Government has extended a grant of RI.61.80 crores 

during 1995-99, Rs.10.20 ere,.s during 2004-05 and 
RI.13.49 crorea 10 far during the current financial year, to 
State Govemments. 

(f) The number of Conlumer Fora I.t up in each 
StateIUT II given In the Annexure. 

Ann.XUN 

SI. No. Name of 
Statal UTs 

No. of Stat. No. of 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 
27 

Commtulon Dlltrict Fora 

2 

Andhra Prlldnh 

Andaman and NIcobar 
Islands 

Arunachal Pradesh 

Aslam 

Bihar 

Chandigarh 

Chhattisgarh 

Dadre and Nagar HaveU 

Daman and Diu 

Delhi 

Goa 

Qujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Laklhadweep 

Madhya Pradesh 

Maharashtra 

Uanlpur 

Meghalaya 

Mlzoram 

Nag.land 

OrIlla 
Pondlcheny 

3 

1 

1 

1 

1 

1 
1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

4 

29 

1 

16 

23 

38 

2 

16 

1 

2 

10 

2 

26 

19 

12 

2 

22 

30 

14 

46 
38 

8 

7 

8 

11 

31 

1 
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2 

28 Punjab 

29 AaJasthan 

30 Sikkim 

31 Tamil Nadu 

32 Tripura 

33 Uttar Pradesh 

34 UttaranchaJ 

35 West Bengal 

Total 

[Trans/ation} 

3 

1 

1 

1 

1 

4 

17 

33 

4 

30 

4 

1 70 

1 13 

1 21 

35 607 

St·dIMATI KALPNA RAMESH NARHIAE: Mr. Speaker, 
Sir, as per the report of 30 November, 2005 the number of 
cases registered with the National Commlllion of 
Maharashtra State was 32,465 and out of those cases 
only 18, 274 cases were disposed and as per the report of 
30 September, 2005 Maharashlra district Fora has 
registered a total of 1,64,450 cases and out of these only 
1.45,786 case. have been disposed. 

Sir, I would like to know from the hon'ble Minister the 
reason for proportional fall in the disposal of consumer 
cases in Maharashtra? 

SHAI SHAAAD PAWAA: The situation is not like that. 

(English) 

Sir, 81.31 per cent cases have already been disposed. 
Practically, most of the States are doing well. In fact, In 
some of the States where there were cer:tain problems 
because of vacancies of some Judges, vacancies of the 
membe ... and non-availability of infrastructure, we are trying 
to contact the States. The Govemment of India has taken 
this particular IUbject with various States and we have 
requested them to complete this and expedite the work. 
The overall pertorm&r1C» In respect of three States Is quite 
good. That Includes Maharalhtra also. 

MA. SPEAKER: The implementation i. done by the 
State Government. 

manslatlon} 

SHAlMATi KALPNA RAMESH NARHIRE: I would like 
to know whether the Government have received the State-
wise details of consume ... related cues and whether there 
has been delay in diapoaal of cas •• within stipulated time 
limit? 

SHAI SHARAO PAWAA: this II right AI far the 
position of the atates II concemed I have Infonnadon till 
21 November 2006. AI per the infonnatlon the average of 
overall disposal of C8HI In the .tates of the country as on 
date is 71.53. AI far the cue. of Mahar'uhtra " concerned, 
the percent of total disposal Is 58.85. If the Mernberl want 
to get the Information about other States .. well, I am 
ready to lay the Information on the Table or the Houle. 

MA. SPEAKEA: Shrf Srlchand Kriplani - Not preHnt. 

Shri Aaghuraj Singh Shakya. 

SHAI RAGHURAJ SINGH SHAKY A: Mr. Speaker. Sir. 
if a COfIlumer movel the Coun for the settlement of a 
dilpute over a commodity worth AI. 500 then In ruIIty he 
spends more than As. 1000 and stili justice remains 
elusive. We come aero .. all such kindI of compIaJntI. The 
hon'ble Minister has definitely tried to get a solution. 
Through you, I would like to know from the Govemment If 
they would like to simplify the judicial process taking 
cognizance of the problems faced by the conlume,. so 
that speedy justice could be given to the consumers 
because delay In getting justice has dlecouraged the 
consumer to move the courts? 

SHAI SHAAAO PAWAA: Mr. Speaker, Sir, as I saJd In 
the beginning that several klndl of action have been taken 
to expedite the dlapoaal of caaes. There were many 
vacancies in several atates which have practlcalfy been 
filled up only now. It has Ihown improvement therein. We 
have proposed the setting up of circuit bench.. where 
there Is delay. Efforts have been made to expedite disposal 
there at two places. The States have been Informed and 
the dlstrlctlln which more cases are pending, these kinds 
of circuit benches can be set up there to expedite the 
dlapolal of cases. 

SHAlMATI NEETA PATEAIYA: Mr. Speaker, SIr, I would 
like to know from the hon. Minl.ter If he is taking any Itepa 
to print the addrell and telephone nurnbe ... of the Reg10naJ 
Consumer Forum on the payment receipt to .. ve the 
conSUmel'l from the.e problem" if 10, the time by which It 
Is going to be Implemented? If the receipt would bear the 
Consumer Forum addre.. and telephone number, they 
will be able to seek redressal of their problem In lime and 
avail Its benefits. So by what time he Is likely to lasue 
directions to the HIIe ... ? 

(English] 

SHRI SHARAO PAWAR: Sir, this Is a suggestion for 
action. 

SHAI BRAHUANANDA PANDA: Hon. Speaker, Sir, I 
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would like to know from the hon. Minister whether the 
Government has any promotion mechanism to make the 
consumer aware of various judgements delivered for 
consumers In the country towards preserving their rights. 

MR. SPEAKER: What do you want to know from the 
hon. Minister? 

SHRI BRAHMANANDA PANDA: Is there any promo-
tion mechanism to popularize the judgement that is 
delivered by various courts? 

MR. SPEAKER: You only want to know about the 
favou'" judgements and not about all the judgements. 
this Is another suggestion for action. Hon. Minister. you 
have got many suggestions. 

MR. SPEAKER: Now. Q. No. 63. Shri Anandrao V. 
Adsul. 

... (Interruptions) 

DR. M. JAGANNATH: Sir. the hon. Labour Minister 
made a policy statement In Hyderabad yesterday. This is a 
very serious matter .... (Interruptions) 

MR. SPEAKER: I will request the hon. Leaders of 
varioul Parties to tell me what to do in this circumstance. 

... (Interruptions) 

DR. M. JAGANNATH: Sir, It wal a policy matter. 
... (Interruptlons) 

MR. SPEAKER: Do you want the House to run? 
Please tell me about It. 

... (Interruptions) 

DR. M. JAGANNATH~ Sir. he came to Hyderabad, 
and made the statement. ... (lnterruptions) 

MR. SPEAKER: You are deliberately disturbing the 
House. 

... (Interruptions) 

DR. M. JAGANNATH: Sir. he made a policy statement 
outside the House even when the Houll was In Sesalon. 

MR. SPEAKER: Only Shrl Adlul's question is to be 
1'8COf'ded. Please put your supplementary, and ignore him. 

(Interruptions) ... • 

MR. SPEAKER: Dr. Jagannath, I think that you lhould 
walkout of the House in protest. . 

• Not recorded 

... (Interruptions) 

OR. M. JAGANNATH: Sir. the Parliament II In Selslon. 
He held a Press Conference in Hyderabad. and made a 
policy statement there • ... (Interruptions) 

11.27 hra. 

(At this stlJ.f1e, Dr. M. Jagannath and some other han. 
Members came and stood on the floor near the Table.) 

MR. SPEAKER: I will request all the Leaders to tell 
me what to do with these cases. You ant deliberately 
doing It. and you are creating disturbance In the House. 

... (Interruptions) 

MR. SPEAKER: Give me the slip. and I will name 
him. I Implore on all of you to please go to your seats. 

... (Interruptions) 

MR. SPEAKER: Please give me the names of the. 
hon. Mamba .... 

... (Interruptions) 

MR. SPEAKER: I will request the hon. Leadera of 
different Parties to please advice the Chair as to what 
should be done in these circumstances. Do you want the 
House to be held to ransom? So many Important Issues 
are being discussed In the House. I have committed, and I 
have promised him that I shall give him an opportunity . 

... (Interruptions) 

MR. SPEAKER: Under Rule j73 I have got the power 
to name ydu, and then you are bound to withdraw from 
this House. 

... (Interruptions) 

MR. SPEAKER: I will requelt you once again. I 
earnestly requelt you to go to your seat. I will give you an 
opportunity after the Question Hour. You are deliberately 
doing It because you think that you will get more publicity 
by doing thll. You are making a nuisance of yourself. 
Please ~o to your seat. 

. .. (Interruptions) 

11.21 hre 

(At this stage, Dr. M. Jagannath and some other 
han. Members went back to their ..... ) 

MR. SPEAKER: I have committed myself. and I shall 
give It to you. I told thll to you eartler also. What II this 
going on? 
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... (lnterruptloM) 

MR. SPEAKER: I am sorry. You .,.. bringing the 
whole Inltltutlon to shame. 

... (lnterrupt/oM) 

MR. SPEAKER: Thll II the reason th.t all and IUndry 
people .... making comments about the P.rtlament, and 
the P.rll.m.ntarians. People .re m.klng commentl 
.galnst us because of persons like you. Important Issues 
on employment, etc. are being dlscu •• ed, but, unfortu-
nately, you are railing non-Issuel without any sense. 

DR. M. JAGANNAThI: Sir, thl. I. .Iso a very very 
Important ISlue . ... (Interruptlo".) 

MR. SPE4KER: H. will not lilten. Under li'I!e 373', 
Ihall I direct you to leave the House' 

... (Interruptlons) 

MR. SPEAKER: Import.nt questions .... being asked 
.nd .nswered. 

... (InterruptioM) 

MR. SPEAKER: Do you know how much tim. you 
h.ve wuted today? I will give you the lut chance .fter 
'Zero Hour'. 

DR. M. JAGANNATH: You should give m. the firat 
ch.nce. 

MR. SPEAKER: Th.r. II no .. n .. of .hame .v.n. 
What can I do? 

.. , (Interruption,) 

MR. SPEAKER: Now, Q. No. 63, SM Anandrao 
Vlthob. Adsul. 

a.n on Employment 0' Children 
+ 

-63. SHRI ANANDRAO VITHOBAADSUL: 
MS. INGRID MCLEOD: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pl •••• d to state: 

(a) wh.ther an order banning child labour hal 
been recently notified by the Government: 

(b) If '0, the d.talla thereof; 

(c) whether the Union Gov.rnment hu uked 
the State Governments and sought support from Non-
Governmental Organl.ation. (NOOI) In .nforcing the ban 
on employment of children u domestic .. rvant. and .s 
labourera In eateri .. : 

Cd) if 10, the reapon .. of the State Governments 
and the NGOs the ... to; 

(e) whether the Govemment has formulated .ny 
Icheme for rohabIlltatlon of Iuc.n children 10 withdrawn 
from work due to the ban on child labOur; 

(f) If 50, the details th..af aIongwIth the modu. 
operandi to be followed and the fundi allocated therefor; 

(g) whether the Government h.s .ppolnted any 
monitoring commltt .. to look Into the implementation of 
abolition of child labour; and 

(h) if so, the detail. thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (.) to (h) A .tatement is laid on the Tabl. of the 
HoUle . 

St.,.",.", 

(.) .nd (b) Yes, Sir. Under the Child Labour 
(Prohibition & Regulation) Act, 1988, Gov.rnmenl has 
recently Issued • Notification prohibiting employment of 
chlld ... n in the following two Occupation. with .ffect from 
10.10.08. 

(I) Employment of childr.n •• dom.ltic workerll 
s.rvant. 

(Ii) Employment of children In dh.bas (ro.d.lde 
eaterle.), restaurant., hotels, motels, te.-ahopi, 
Spal and cOther recreational center. etc • 

(c) .nd (d) As the State Governmentl are the 
appropriate govemment for implement.tlon of the Child 
Labour (Prohibition & Regulation) Act, 1986 In their 
respectlv. areas, the State Governments have been 
advised to take all appropriate me •• ur.1 for the effective 
Implementation of this notification. In this connection, the 
then Union Labour Minister had written to all the Chief 
Mlnl.t.ra and the Union Labour Sec...tary had allo tak.n 
it up with the Chief Secr.t.rl.. of all the St.te 
GovernmentS/UTI. Government of Indl. h.. .Iso held 
conSUltations with the State Governments, NGOs, .nd other 
stake holders at Zonal level all over the country during the 
months of September and October 2006 before the ban 
became effective. During th ... Zonal Confer.nces h.1d .t 
Bangalor. (Southern Zone), Guw.h.tt (North Eut.rn 
Zone), Ranchi (Eut.rn Zone), Amrillar (Northern Zone) 
and Go. (W •• tern Zone), the St.te Gov.rnment. 
discussed their .ctlon pI.ns for affecting the ban and for 
the rehabilitation of th •• e chlldr.n. All the SI." 

I 
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OcMtmmenll h.ve a •• ured th.t the notification will be 
duly Implemented a10ngwlth rehabilitation of th. affected 
children, wherever required. NGOI and other members of 
the civil .ociety were .1.0 r.qu •• ted during the 
consultation. for their suggestion. u a110 to 'upplement 
the efforts of the gov.rnment In cre.tlng .warenen 
generation, and providing rehabilitation In terms of food, 
cIothtng .nd lhelter. Th. NGOa have UlUred .upport 
wherever nece.sary. 

(e) and (f) Government I, Implementing the Natlon.1 
Child Labour Scheme In 250 dlatricts of 20 .ta ... in the 
country. Another, 21 dl.tricII h.ve been taken up under 
the INDUS project, .n Indo-US Child Labour Project. Under 
the Scheme, chHdren withdrawn from work are provided 
education, nutrition, vocational Iralnlng,·stipend and health 
care .tc. In addition, to take care of the special need. of 
the children who would be withdrawn from work from 
the .. two occupations, the .helter homes and Child Unl, 
an emergency toll f,.. helpllne under the Ministry of Women 
and Child Development would be us.d to provide 
Invnedlate help 10 th ... children in term. of food, clothing 
and IhIItwr. Thla 18 being provided from the exlltlng 
budgNry prcMaIon •• 

(g) and (h) A Central Monitoring Committee headed 
by Union Secretary (L&E) monitors the Implementation of 
ChIld Labour (ProhIbItion & Regul.tlon) Act, 1988 •• well 
.. the National Child Labour ProJect Scheme In the 
country. III members include rapre.entatlve, from other 
Central Government. viz. Mlo. Human Reaource Develop-
ment, (Dept. of School Education), Mlo. Women .nd Child 
Development, Mlo. Rural Development. Mlo. Social Justice 
and Labour Secretaries of all concerned Stat ... In addition 

, Mlniatry of Labour and Employm.nt has also recently held 
meeting. with repreaentatives of other Mlni.triel like 
Mlnlatry of Women and Child Development, Woo Human 
Reaource Development, Mlo. Rural Development, Ministry 
of SocIal Justice and Empowerment and Mlo. Urban 
Development & Poverty Alleviation to enaure coordination 
and convergence among the.. Mlnl.trie. in the rehabili-
tation m.uur .. and to addre .. other iBlues related to the 
Implementation of the recent Notification dated 10th 
October 2006. 

SHRI ANANDRAO VITHOBA ADSUL: AI per national 
Cenlu, 2001, th ........ 1.28 crore working chlld ... n in the 
country of the age group of 5 to 14 ye.,.. AI per the 
current budget, only As.eo7 crore h.1 been provided, 
which mean. 26 paI.e per child per day. Unl... the 
rehabilitation of the chHd II properly done, the· problem 
will remain a problem for ever. I would Ilk. to know from 
the hon. Mlnl,ter wh.t Itep' h.v. been taken by the 

Mlnl.try for proper rehabilitation, and how it will monitor 
and fix the accountability for the' Implementation of thi. 
Ad? 

MR. SPEAKER: Good qu"tion. 

SHRI OSCAR FERNANDES: Sir, we h.ve already 
Introduced the Scheme in 250 dl.trlcts and we would like 
to extend this Scheme to other dIstrIctI of the country as 
well. Under thl. Scheme, we have been abfe to bring 
3,78,285 children to the maln.tre.m, provide them 
education for three y .. ,., and then they will be put Into 
main .choolllO that they are taken .way from employment 
In hazardou. Indu,trle •. Fifteen occupation •• nd 57 
proce .... have been declared as hazardou •• We win be 
taking a .tep-by-ltep approach. We will not be able to 
deal with It In one go, but ultimately, w. would like to bring 
all the children Into the maln.tream. 

SHRI ANANDRAO VlTHOBA ADSUL: Sir, the Act alone 
will not do, we will have to go to the root of the problem to 
find out why the child II worttlng. Wh.n the parenll of a 
child I. not a1iv.. that child II compelled to wortt; if the 
earning mem~r of. family I, no more, the child has to go 
to work. There .re in.lance. where the .tep-mother il 
compeIHng the child to go to work. 

MR. SPEAKER: Not all Itep-mothe,. .... Ilk. that. 

SHRI ANANDRAO VITHOBA ADSUL: Not all .t.p-
mothers, but probably, It II allO one ot the many r88lOnl 
why • child Is wortting. We have to go to the root of thil 
problem. Unle.s we go to the root of this problem, we 
cannot .olve the problem. The present budgetary provision 
il not sufficient to do all the things. Even If you Incre •• e 
the budgetary provillon, If proper Implementation Is not 
there,lf accountability Is not there, If the help is not.xtended 
by the State Government. and the NGOs, then it will not 
happen. 

MR. SPEAKER: Society hal to play Ita role. Pleale 
put your question. 

SHRI ANANDRAO VITHOBA ADSUL: Takin" into 
conlideratlon all those thlngl, wh.t will the Ministry Q.,? 

SHRI OSCAR FERNANDES~ Our major effort Is to 
••• that the incom. of the parenll I. Increaleei. Th. hon. 
Member referred to orphaned children and al.o the 
children who are getting ltap-moth.rly tre.tment, rather 
than being compelled by step-mothers. AI I have a1 ... ady 
conveyed, w. have taken up 200 dl.trlcta for Implementing 
Rural Employm.nt Gu.rant" Scheme to benefit tho.e 
who are below the pov.rty line. Th. children of tho •• 
famllle, whOle Income il Ie •• or who are In the .peclal 
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.chool. will be given necel.ry IUppQrt. Where a child il 
found to be working In an e.tery or in IUch other place, 
the employer Is IUppoaed to pay RI.· 20,000, and If the 
employer falll, the State II going to p.y ~. 5,000. With 
the Intere.t generated out of thl. money, we will be taking 
care of tho .. famlUeI. 

MS. INGRID MCLEOD: Mr. Speak.r, Sir, I would Ilk. 
to know from the hon. Mlnl.ter hu the Government 
con.1dered achieving rehabilitation In • specific timeframe, 
and what II the specific target for rehabilitation In the next 
one year. 

SHRI OSCAR FERNANDES: A. I have already 
conveyed, the children detected are lint to school. where 
they will be given three yea,. of education. At the tame 
time, we have conveyed to the Stat .. that parenti of .uch 
children should b. given assl.t.nce under Rural 
Employment Guarantee Scheme and that other acheme. 
meant for below the poverty line people should be 
ext.nded to the famill .. of th .. e children 10 that they wilt 
be able to study. 

SHRIMATI ARCHANA NAYAK: Hon. Speaker, Sir, I 
would like to know from the hon. Mlnll.r of Labour and 
Employment .. to whether the Government hu drawn 
.ny specific plan to rehabilitate the chtldNn withdrawn 
from Job., and If '0, the datal" regarding the number of 
.uch chlldr.n rehabilitated and the area. where they have 
been rehabilitated, apeclflcally In the State of 0rI ... , during 
the current financial year. 

SHRI OSCAR FERNANDES: Sir, we have extended 
this scheme to 13 Stat ... AI I have told you, we will be 
extending this ICheme to other State. In the next Five-
Year Plan. AI of now, In Uttar Prad .. h, W .. t Bengal, Tamil 
Nadu, Raj •• than, Madhya Prad .. h, Kamataka and Delhi 
we have the.e provl.lon •. Gradually we will be extending 
this to other States including Orl .... 

SHRI BALAS HOWRY VALLABHANENI: I would like 
to know from the hon. Minister a. to how the Government 
propo ... to enforce the ban on children working In home. 
a. domestic help. Would the Government authorize the 
Labour Inepector to enter private home. of citizen. If a 
home owner I. .uspected to be employing children •• 
domeItic help? 

SHRI OSCAR FERNANDES: We have given a toll-
f,.. number. Our NGOs are a1.0 working In this direction. 
The State Governments have allO got a .urvey .nd the 
Stat .. are taking action. I have written to all the State. to 
... that this I. enforced. Whenever there I. a complaint, 
definitely WI will be taking action. 

[T,.."..tIon} 

SHRI RAVI· PRAKASH VERMA: Mr. Speaker, SIr, I 
would like to IXtend my thankl partlculMy to AdIuI Saheb 
that he hu put such an Important queatlon and would .. 
to th.nk you also for providing me an opportunity to apeak. 
The children .,. ooneideNd • vary Important natIonII 
raource In thiI wry P.uam.nt In ... ,..,. 1875. A taw 10 
thII effect w. puHd In 1he ,..,. 1888 but II took 13 
yea,. for Ita tmpIemenIation. ThIa notIIcatIon was Iuued 
in the year 2006. It took 20 ye .... to IISUI this nodlcalion 
when children are conlidered • very Important r8IOUf'CI. A 
large number of children are working. The number of 
children engaged In work II equal to number of un-
employed people In the country. The.. children are in 
need of special protection. AI an hon'ble Member wu 
saying earlier that 

[Engli,h} 

They are children In dlanll. 

[TrafWatlon) 

That I. why they have to· work. He IhouId take 
ImmedI.te .ctIon without delay. , do not wllh to talk Ibout 
the time frame becaull .. rudy a very long period hal 
elapsed. I would like to know whether he " taking any 
me8lUrea to give protection, education to chlldr8n In order 
to make them good human beings? 

[Englilh} 

SHRI OSCAR FERNANDES: Sir, the scheme II 
already In place. Ita I have told you, we have aI,.ady 
covered about 2150 DI.trlcts and we will be covertng other 
Stat .... well. 

MR. SPEAKER: Specific queilion pte .... 

[Translation) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir. I want 
to •• k a .peciflc que.tlon. 

[English} . 

MR. SPEAKER: Always apec:H1c. 

[Tra"..tlon) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the· , 
hon'ble Minister i. giving the .. me ,.pty to every queatlon 
and .tatIng that he "Implementing thislCherne In hundred 
fifty to two hunc:nd diatrict •• 
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MR. SPEAKER: He Is ltallng the facts and the facti 
wiN prevail. 

SHRI PRABHUNATH SINGH: Mr. Speaker, we should 
get to the root of the problem which he Is evading. Children 
.... engaged In work not because they are In learch of II 
but becauH their parants want It. On the one hand they 
are oppresHd with the burden of debt taken from • rich 
money lender of the village and on the other hand they 
are compelled to wortc owing to the family preSlure. The 
'Government are formulating a Icheme for the education 
and rehabilitation of children. However, there are parents 
who are blind of both ey .. and are not In a position to 
work. I would like to know from the Government whether 
or not they are taking any mealure in respect of children 
who .. parents are dependent on them? The Hon'ble 
Minister should give the reply in 'Ye.' or 'No'. 

[English} 

SHRI OSCAR FERNANDES: This II the main Ilsue 
which we have taken up. Sir, you would note thai Self· 
Help Groups are organized In various places. Sarva 
SIJIQM Abhlyan II our programme which brings children 
to the mainstream and to give them education and mid-
day meals. We are also having the Rural Employment 
Guatantee Scheme. Our Schemes are directed to provide 
help to the famllle. who live below the poverty Une. 

MR. SPEAKER: Mr. Minister, you take suggestions 
from him. 

SHRI OSCAR FERNANDES: Yes, Sir. 

PROF. BASUDEB BARMAN: In regard to the replies 
given to the portions (g) and (h) of Question No.63, I 
would request the hon. Minister to enlighten us with the 
findings of the Central Monitoring Committee of Ministry of 
Labour and Employment. 

SHRI OSCAR FERNANDES: A large number of cases 
have been reported. We are trying to provide financial 
assistance to the famlll .. also. We have registered cases 
against the employers who were found guilty. They were 
given punishment also. Hence, I would say that all the 
measures are being taken to provide help to the children. 

MR. SPEAKER: Shrlmatl RanJeet Ranjan, I am giving 
you the opportunity as this matter Is concerning the 
children. 

[Tran •• tIon} 

SHRIMATI RANJEET RANJAN: Through you, I would 
like to add one thing that we a.. seeking to ban child 

labour. The,. Is il very touching reference In thl: ret)ard 
particularly when one finds beggars holding now born 
babies or 'Infanl~' al traffic red lights of any' city. I have 
seen and even "'::ard it that they hire these Infant! on 
dally basis and pay Rs. 100 or 50 to their mothers. Those 
children who are speechless are made to suffer In 
lcorchlng heat and talms Is asked In their names. What 
action II being taken by ttlm in this matter? 

[English} 

!)HRI OSCAR FERNANDES: I think, this matter comal 
under the Ministry of Child and Women Welfare. This can 
be directed to the concerned Ministry. 

[Translation} 

SHRIMATI RANJEET RANJAN: They are also 
working. 

(English] 

MR. SPEAKER: I am requesting the hon. Minister to 
Inform the hon. Minister for Child and Women Welfare and 
give you the .. sponse. 

I compUment you for rai.lng this Issue. But It Is not 
quite appropriate to ask thll queltion. However, It Is a 
serious matter. 

[Translation) 

SHRIMATI RANJEET RANJAN: This is also a kind of 
labour. 

SHRI KIREN RIJIJU: My question Is regarding 
impoSing ban on child labour. Shrimatl Ranjeet Ranjan 
has asked question related to it. I would like to submit that 
all the child labourers we find In cities, they have gangl. 

[English} 

The,. Is a racket. So also mafia 

[Translation} 

They tarnish the Image of the country. I have seen 
that no concrete action has been taken by the Government. 
What action Is propoled to be taken by the Government to 
eradicate such nefarious activity and punish the persons 
involved in It. 

[English} 

MR. SPEAKER: Similar answerl 
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Agf'Icultunll Production Affwcted due to 
Drought and Flood, 

+ 
*84. &HAl RUPCHAHO MURMU: 

SHRI RAYAPATl SAMBASIVA RAO: 
WIll the Minister of AGRICULTURE be pleased to ..... : 
(a) whether agricuHural production hal decrealed 

due to delayed monloon, excesaive floods and drought In 
varlou. State. of the country; 

(b) if 10, the losl of crops on thil account during 
the lut three years, State-wlae; 

(c) the steps taken/proposed to be taken by the 
Government to compenaate the farmers lufferlng losses 
u a result thereof; 

(d) whether targets fixed for agriculture In the Tenth 
Five Year Plan have been achieved; 

(e) If so, the details thereof; 

(f) whether the Planning Commlllion had 
Suggelted some reforms for this sector; 

(g) if 10, the details thereof a10ngwlth the action 
taken thereon; 

(h) whether some decislonl have also been taken 
in this regard In the Conference of the AgrIculture Ministers 
in the recent past; and 

(I) If so, the details thel'8of? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) to (I): A statement is 
laid on the Table of the House. 

St..ment 

(a) and (b) Agricultural production Is generally affected 
by delayed monsoon/rainfall, excessive floods and drought. 
State wis. position relating to southwest monsoon (June-
September) rainfall vis-a-vis normal rainfall, along with 
production of kharff cereals, pulses, oIlseeds, Jute & mesta, 
SugaaM and cotton tor ....... three years is gi¥en in 
lie Anne~ encIoeed. 

(c) FInancial all.tance In the wake of natural 
calamities is provided to the affected States under two 
schemes viz. CaI .. 1ty Relief Fund (CRF) and NIItlonal 
CeIHIIIy Contingency Fund (NCCF). Based on the 
~.01'" Finance Commilllon, each State 

Is required to open a CRF Account and is allocated certain 
amount. as per the award of the Finance Commission. 
The corpus of Calamity Relief Fund (CRF) is contributed 
by tite Govemment of India and the State Govemments in 
the ratio of 75:25. The central contribution Is released to 
the Statas In two equal Instalments; first in June and the 
second in December. The State level Committee headed 
by Chief Secretary of the coneemad State is fully 
empowered to operate the CRF, in accordance with terml 
and norma approved by the Government of India. The 
extant norms. inter-alia, provide assiltance to the aHected 
farmers In the form of agriculture input subsidy for damage 
of crops due to natural calamities. Additional financial 
assistance is provided in the wake of a calamity of a 
severe nature from NCCF. Besldel. the farmers are also 
compensated tor the iolS In production througl' National 
Agriculture Inluranoe ScheIM. 

Rnerve Bank of India has also issued ,tanding 
guidelines to the banks for providing relief to tt'le farmers 
In the areas affected by natural calamltin. These guidelines 
have been Issued to enable the banks to take uniform and 
concerted action expeditiously, particularly to provtde the 
financial assistance to the farmers affected by natural 
calamities. 

(d) and (e) Tenth Five Year Plan had targeted a 
growth rate of 4% in the Gross Domestic Product (GOP) of 
Agriculture and Allied sectors, which was revised to 2.2% 
during the Mid Term Appraisal of the Tenth Plan. The 
actual performance in the first 4 years of the Tenth Plan is 
given below: 

Growth of Agriculture and Allied sectors GDP 
at factors COlt (at 1999-00 prices) 

2002-03 

2003-04 

2004-05 

2005-06 

Four Year's Average growth 

Tenth Plan original 

(FIgure, In percentages) 

Agriculture, Forestry & Fishing 
lectors GOP 

(-) 6.9 

10.0 

0.7 

3.9 

1.9 

4.0 

Reviled during Mid Term Appraisal 2.2 
of the Tenth Plan 
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The Information giving the targe •• and production of the needs of the agriculture sector. The Govemment of 
varIou. crops during Ten1h FIve Vear Plan I. given jn the India hal Initiated several IChemeI to Implement theIe 
Annexure-II enclosed. reformI. 

(t) and (g) To enhance the IIQf'lcuIb.nI producttvtty, (h) and (I) A conference of State AgrIcuIlure MInIa ... 
the MId Term Appraisal of the Tenth FIve Vew Plan wu held In December, 2004 wherein tntq.tIv.. related, 
prepared by the Planning Commllaion hal IuggeI&8d to Inter-alia, to National HortIculture MInion, MIcro Irrigation, 
Increue public tnveetment In agricUture and trrtGaton; to [)ryland Farming and NatIonal Minion on Bamboo .,. 
carry forward naenIiaI reforma to cOnl8fW water Md dlculaed. In purIUMCe of the dellberationa, while NaIIonai 
.oH, check degradatton of naturat. I'Hourcee Met to HortIculture Million and Micro IrrIgaIIon lChemel ... 
rejuvenall IUpport lyateml like extension and credit and atready under Implementation, the setting up of National 
the deIIYery lyatarns of inpull IUch U luda, fertlllz .. Ralnfed Area Authority and Bamboo Million have al.o 
etc. and make agricultural reHarch more reaponalve to been approved. 

Allnuure-l 

. AgrlcuIturaI ProductIon Affected Due 10 Drought and ~ 

StaleeIY .. RIIinfIII (In MM) KhaIIf Procb:IIon (In '000 tartn.) 

Normal Actu.I "",of RIce Coer.. Total 101. OlMeda Put... Jut. a Sugarcane Cotton-
Norm .. c ....... Cer .... Melta-, 

2 3 4 5 8 7 8 8 10 11 12 

AncIn PrMIIh 

2004 808 503 83 8393 1855 8048 1587 378 458 1573D 2180 

2005 808 732 120 8378 2571 8847 1311 487 457 17480 2181 

2006 808 820 102 8723 1723 8448 841 292 492 18353 1578 

2004 1434 1437 100 2881 18 2871 13 5 435 884 

2005 1434 1255 88 2828 18 2847 14 5 809 787 

2008 1434 1103 77 2305 18 2321 15 12 605 960 

2004 1048 934 89 2308 43D 2745 8 81 1180 4112 0 

2005 1048 81D 78 3239 438 3877 8 83 14D2 4346 0 

2008 
,_ 

910 88 3488 518 4004 5 91 1321 4249 0 

Chhattlegam 

2004 1208 1027 85 4383 188 4S88 81 82 2 ·18 

200S 1208 1081 90 5012 158 5188 D2 78 3 30 0 

2006 1206 1078 89 3588 143 3708 83 87 3 32 0 

Gujar. 

2004 878 881 100 1154 1662 2818 2417 378 0 14570 4725 

2005 878 960 142 1331 1778 3107 3836 420 0 14580 . 7380 

2006 878 1028 151 1079 1027 2106 2271 313 0 14000 8500 
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Haryana 

2004 

2005 

2008 

Himachal Pradesh 

Jharkhand 

Kamataka 

Kefala 

Madhya Prad .. h 

Maharuhtra 

2004 

2005 

2006 

2004 

2005 

2006 

2004 

2005 

2006 

2004 

2005 

2008 

2004 

2005 

2006 

2004 

2005 

2006 

2004 

2005 

2006 

2 

482 

482 

774 

514 

514 

514 

3 

358 

471 

281 

421 

709 

593 

387 

450 

878 

1105 890 

1105 716 

1093 1209 

835 73 

835 950 

835 781 

2208 1728 

2143 2245 

2143 2021 

989 814 

988 1003 

989 993 

1005 941 

1005 1227 

1005 1215 
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4 5 8 7 

77 3023 815 3838 

102 3210 737 3947 

813025 1012 4037 

54 

92 

77 

75 

88 

132 

81 

.85 

111 

9 

114 

94 

78 

05 

94 

82 

101 

100 

94 

122 

121 

122 746 868 

109 838 747 

114 678 

492 507 

518 505 1023 

200 828 1028 

1857 305 1982 

1558 244 1802 

1918 380 2298 

2491 4875 7366 

3557 41J1J3 8550 

8013 2483 5508 

577 

543 

213 

578 

O. 543 

4 217 

1169 2224 3393 

1856 2700 4356 

1287 1784 3071 

... 
2098 3717 5815 

2347 4152 84" 

2647 4127 8774 

8 

3 

8 

12 

2 

2 

3 

3 

3 

3 

8 

45 

40 

89 

8 

8 

10 

13 

12 

20 

3 118 

20 118 

11 135 

t082 512 

1007 810 

825 429 

2 

2 

o 
o 
2 

4071 41a6 

4818 428 

4128 475 

2351 1173 

3051 1025 

3312 1235 

1.0 

o 
o 
o 

o 
o 
o 

o 
o 

8 

8 

5 

3 

3 

5 

o 
o 
o 

2 

36 

38 

34 

11 12 

8080 2075 

8180 14" 

8780 1883 

82 

33 

38 

o 
o 

142 

142 

142 

14278 

11203 

18203 

283 

430 

212 

2148 

2425 

1772 

o 
o 
o 

o 
o 
o 

o 
o 
o 

-480 

335 

4 

8 

5 

826 

745 

20475 2939 

38197 3626 

57059 4145 

30 

,. 
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Orl, .. 

u.. Prlldelh 
'.1 

2004 

2005 

2008 

2004 

2005 

2008 

2004 

2005 

.-a08 

2004 

2005 

2008 

2004 

2005 

2008 

2004 

2005 

2006 

2 I . 

HeIO 1047 

1180 1158 

t1~ 1550 

502 278 
102 _ .. ., 
4tt .• 
.,. 171 

418 487 

318 341 

318 214 

31. 241 

858 827 

858 725 .. -
1223 1400 

1223 1334 

1223 855 

1334 1141 

1334 1te7 

1114 1421 

2004 883 781 

2005 883 878 

2008 882 .7 

Hole : • TtIoueend bal .. of 170 KgI. NOh 

NOVEMBER 27, 2001 

4 5 

to IU4 

100 1158 

133 7385 

15 101137 

".,ott1 
11 .., 

80 1150 

10 111 

117 201 

101 4518 

t3 5438 

78 -=t 

• 7 

181 CI046 

157- 83.13 

127 7522 

851 5187 - ... 
510 &403 

73 11550 2180 IIaO 
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70 11711 27M 14411 
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87 10t14 
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,. 102112 
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• • 
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8 12 

1 .. 

30 15 

,. 500 
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SSt a 
703 81 

.. 111 

101 ..., 
120 _ 

114 _ 

%1 

18 
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8 
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I. 
II 

10 11 12 
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1M3 74 

.0 

o 
o 

o 
o 
o 

277 715 
483 _ 

300 722 

23311 

o 38035 

3 a.51 

o 118115 

o 111471 

o 111_ 

o eMf 

o .• ,14 
o IlOO 

48 '. •• 

,. 
213 

71 

5 

1 

I 

o 
o 
o 

, 
8 

3 

81 72230 _ _ 141. 4711 1G272 237088 ,'-

118 78Q3I za4 101033 18838 4811 10747 278317 ,.71 

88 75738 24511 100lI0 ,.. 4117 10127 IU404 , •• 41 

•• 'TtIouMfId BIIIeI of '10 Kg. MIItI 
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Annexu"'" 
Targe,. and Achlevemtlnta of Production of msjor ClOPS during 2002·03 to 2006-07 (Millon Tonne.) 

Crop 2002-03 2003-04 2004-05 2OOS-08 2006-07 (Kharff only) 

Target. Achieve- Targets AchIeve Target. Achieve Targets Achieve Target. Achieve 
menta menta menta menta' menta$ 

2 3 4 5 6 7 8 9 10 11 

Rice 83.00 71.82 93.00 88.53 93.50 83.13 87.80 111.04 80.78 75.74 

Wheat 78.00 65.76 78.00 72.15 79.50 88.64 75.53 811.48 

Coarse Cer .... 33.00 28.07 34.00 37.60 36.80 33.41 38.52 34.67 28.89 24.51 

Pul." 18.00 11.13 15.00 14.91 15.30 13.13 15.15 13.11 5.78 4.97 

Foodgralns 220.00 174.n 220.00 213.19 225.10 198.36 215.00 208.30 115.25 105.22 

OIIsaeds 27.00 14.84 24.70 25.19 26.20 24.35 28.58 27.73 18.12 13.24 

Sugarcane 320.00 287.38 320.00 233.88 270.00 237.09 237.50 278.39 270.00 283.40 

Cotton , 15.00 

Jute & M..taO 12.00 

, MIllon ...... 01 170 kg. uch 
• MIllIon a... of 110 kg ItIICh 

8.62 

11.28 

• Advance EaUmatee u on 15 07 2008 
• Advance estlmat .. u on 15.09 2008 

{Translation] 

15.00 10.25 

12.00 11.17 

SHRt RUPCHAND MURMU: Mr. Speaker, Sir, the 
agricuhural lector of the country II facing crlsil due to 
seve,. drought, floodl and delayed monsoon. Many 
farmers have commlned suicide due to that crills. The 
people of the country are raising the slogan • ' .. ve the 
farmer, save agriculture, save the country.' I would like to 
ask the Government .. to what kind of steps ant going to 
be taken by them to lave the farme,.. agriculture and the 
country? 

[Englllh} 

MR. SPEAKER: It I. not a maH.r to be raised In 
Question Hour. What will you do II the MInI.tar lay. that 
all .tepa have been taken? 

SHRI SHARAD PAW~R: Sir. "'e main auestion 
relates to decreased production due to delayed monsoon. 
excessive floods and <kought and I hate given detailed 
State-wile information aut the total damage, total target 
and individual POSition. Secondly, the Government of India 
has allO taken a number of .tepa. W. ha". the proviaion 
of Calamity Relief Fund and the National Calamity 
Contingency FInt. BaNd on the recommendations of the 
Finance CommIalion, eKh State Ia required to open a 

15.00 18.43 18.50 19.57 18.50 18.14 

11.80 10.27 11.28 10.75 11.28 10.93 

CRF Account and I, allocated a certain amount •• ~er the 
award of the Finance Commission. If the hon. Munber see 
the Information for the la.t three years, becaUSE of nood, 
drought and various other calamities the financial suppu. i 
has been provided by the Government to various Slatss 
'rom NCCF. In the year 2004-05, the assistance provided 
was Rs.2560.99 crore, 2005-06, R'.30oo crore and in 
2008-07. It was Rs. 1962 crore. 

In addition, there are a number of other schemes like 
the National Insurance Scheme and some 0' the reforms 
suggested by the Planning Commission. The Government 
of India has already taken steps In this regard. like the 
Integrated Cer .. 1 Development Programme for Wheat. a 
similar programmes for rice-based cropping, coarse grains 
cropping. sugarcane based cropping and so on. Like that, 
a number of actions have been taken by the Government 
with regard to cotton and sugarcane also and financial 
.upport has been provided. Recently, certain new Initiatives 
have been taken by the Government of India. like, the 
National Horticulture Mislion, Micro Irrigation Mission, 
Bamboo Miaalon, etc. An Important decision has also been 
taken recently with regard to se~ting up of the National 
Ralnfed Area Authority. Basically, the job of the AuthOrity Is 
to prepare a perspective plan outlining national strategy 
and roadmap for the holistic and sustainable development 
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of the rainfed fanning area. Sixty per cent of our agricultU,. 
II dependent on erratic monsoon. Therefore. unless and 
until we give the topmost priority to thOM types of fanning 
or thole typel of farmers we will not be able to resolve the 
lsa •. That II the reason we want to give more welghtage 
to this programme. 

MR. SPEAKER: Shri Murmu. pleaM put a specific 
que.tlon. 

(Tntf1!:/ation) 

SHRI RUPCHANO MURMU: Sir. Swami nathan 
Committee is related to agriculture lector. The Government 
might have received the report of the said committee. We 
want a dlscullion on that report during the current ... Iion 
ltaelf. Are the Govemment prepared to hold a discullion 
on the ;.part in the current .... Ion. if not. the reasons 
therefor? 

(English] 

SHRI SHARAO PAWAR: The Government of India 
hu received Swaminathan Committee's detailed Report. 
In total, ttlere are five reports Which we have received. 
The recommendations of Swamlnathan Committee Report 
have been circulated to various Ministries and we are 
obtaining their comments. Some time. in the month of 
December, I would like to call a meeting of the State 
Agriculture Ministers and would like to put Swami nathan 
Committee's recommendatlona before It. We will take the 
final recommendations In that meeting and ultl.y the 
Govemment will take a final view on It. If the august 
House wishes to discull the recommendations of 
Swaminathan Committee in this Seslion. I would be happy 
to accept this proposal. 

(Translation) 

SHRI JYOTIRAOITYA M. SCI NOlA: Mr. Speaker, Sir, 
65 percent of the population of our country depend on 
agriculture sector for their livelihood. The growth of GOP 
In our country has been 8%. but the corresponding figure 
In the agricultural sector for the last four years has been 
only 1.9%. I am glad to note that since the UPA Government 
came into power, around 4% growth has been recorded in 
the agricultural sector last year. The question which I want 
to ask is that during the last budget session, the 
Government had taken a historic decision to provide loans 
at the Interes~ rate of 7 percent to marginal and small 
farmers. Today in our country 80% of the farmeri are 
marginal farmers, the raal problem being faced by them 11 
that they are provided loanl at high rates. I would like to 
state that the Government of Madhya Pradesh has not yet 
implemented this decision. I would like to alk what kind of 
steps are being taken against the Statel which haven't 
acted on this decision. This Is what I would like to uk. 

SHRI GANESH SINGH: Mr. Spe.ker. Sir. the 
Implementation of this decision has been started • 
... (Interruptlons) . 

SHRI JYOTIRADITYA M. SCINDIA: Mr. Speaker. Sir. 
implementation of the 8aId deoIlion has already ltarted 
only two months back. For the lut 8 months farmers had 
been repaying the loans at 15% rate of Interest. I would 
like to say this • ... (Interruptions) 

(English] 

MR. SPEAKER: Let us not be too sensitive. All State 
Govemments are entitled to full respect. They are doing 
their job In their own spheres and whatever the Central 
Government can do. they have to say. 

SHRI SHARAO PAWAR: In the lut Bodget Speech. 
the hon. Finance Minister made an announcement that up 
to RI.3 Iakh. crop loan will be provided to the fanners at a 
seven per cent rate of Interelt. This crop loan will be 
provided by the commercial banks, ARBs and the 
cooperative banks. On the crop loan which has be,n 
provided by the commercial banks and the regional banks. 
they are charging Mven per cent rate of inlereat tbr,oUghout 
India. There was a complaint from the cooperative banks 
that unless and until the Government of India take the 
responsibility of subvention to the cooperative banks, they 
will not be able to implement It. I had called a meeting of 
all the Chief Mlnlsterl which was attended by the Chief 
Mlnist.,. of Madhya Pradesh. Ratasthan. Maharuhtra and 
a number of other ChIef Ministers. They gave a proposat 
that they have no objection to the implementation of the 
scheme but the responsibility for the losses to the 
cooperative banks has to be taken by somebody. About 15 
daYI back. the Union Cabinet hal decided to take that 
responllbility and we are going t~ provide lubventlon up' 
to two per cent.to the cooperative banks also. That Is why. 
those cooperative banks which provided money to vlHage 
agricultural cooperative societies. now they would be able 
to provide money at seven per cent rate of interest. Their 
losses have been accepted by the Govemment of India. 

SHRI ANANTH KUMAR: Due to the existing CAF 
guidelines, whatever relief the flood and drought affected 
farmers are getting Is a pittance. Therefore. thera have 
been umpteen demands from the Opposition benches that 
the CRF guldeHnes should be revised so that there Is an 
upward revision In the relief they get. Therefore, one year 
back. the pt8sehl'UPA Qovernmentconstltuted a Group of 
MiniaterB including the Finance Minister, the Home Minister 
and the hen. Minister of Agrfcullure. I want to MOW how 
many meetings of thla Group of Ministers ... taken place 
and whether they are going to nwIte the CRF guldellnel, 
if 80, by what time frame? 
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SHRI SHARAD PAWAR: this particular propo,aI was 
dlscu.sed In the Group of Ministers. The Group of Ministers 
has come to a final conclusion and certain decision. have 
been taken. I would collect all thl. Information. I have no 
problem In putting all thl. Infonnatlon on the Table of the 
HouM. 

SHRI ANANTH KUMAR: Sir, my question was whether 
there will be upward revi.lon or not. 

SHRt SHARAD PAWAR: We have accepted that 
sugge'llon of revi,lon. Revision has. been made and 
whatever revision has been made, I am ready to fumlsh 
the infonnalion to the House. 

SHRt GURUDAS DASGUPTA: Sir, I am basing my 
,upplementary on Irrigation. It Involves ftood and drought .. 
Drought is affecting agriculture because there is extreme 
lack of irrigation in the country. I would like to know from 
the hon. Minister, in view of the persistent drought In the 
country, what steps the Govemment Is taking to augment 
the area of Irrigation? Also, whether it is. true that 400 
projects are lying . ... (Interruptlons) 

MR. SPEAKER: It doe, not come under the purview 
of this question. He is not the Irrigation Minister. 

SHRI GURUDAS DASGUPTA: Sir, I am asking, what 
step. the Government is taking to tackle drought and 
because of that what ateps they have taken for irrigation? 

SHRI SHARAD PAWAR: Generally, most of these 
irrigation projects. ... (InterruptiOns) 

SHRI PRAKASH PARANJPE:. This problem of 
irrigation could be solved if the rivers are connected. 
... (Interruptions) 

MR. SPEAKER: I am aorry this is not going on record. 

(Interruptions) ... • 

SHRI SHARAD PAWA'R: Sir, the responsibility to 
provide Budgetary support to the irrigation projects is 
veated with the State Governments . ... (Interruptlons) 

MR. SPEAKER: It is nice to have a lively HoUN, but 
not In thi, manner. 

SHRI SHARAD PAWAR: The,. are many State 
Governments who are taking effective ateps and are 
providing more Budgetary Iupport for their reapectM 
Irrigation Departments to complete theM projectI. The 
Government of India hu Introduced a new acheme, called 
the AtoP, that la, thole projecta which are Incomplete for 

many years, the Govemment India la ready to provide a 
Budgetary .upport to expedite the work of thole schemea 
and whenever w. get a proposal from the State 
Govemmenta, the Ministry of Water Resources provide 
money to the State and whh that money the,. is a progre .. 
in certain State .. But that Is not enough. It II becauM In 
the last five to .even years the total BudgMary provisions 
for the irrigation project. were only to the tune of 0.35 per 
cenl of the total Plan. Thl. is.ue has been aerioualy taken 
by the Government of India. Under the 8hara' Nlrman It 
was decided to provide substantial financial support to 
complete the incomplete projects and .upport the States. 

However, I entirely agree with the hon. Member that 
since 60 per cent of our agriculture Is totally dependent on 
erratic monsoon and unles. and until we are able to mak. 
a provision for permanent water sources, farmerawlll not 
be able to resolve the basic problem of food security In 
the country. Therefore, we would like to accord the topmOit 
priority for irrigation projects. 

MR. SPEAKER: The next Question i. very Important. 
Let us go to the next. 

(1i'snsistionI 

SHRI DEVENDRA PRASAD YADAV: Mr. Speafcer, 
Sir, the Central Govemment have declared 7 pt rcent ra. 
of interest for the bank loans taken by the fi.nnera lor 
agricultural pUrpoHl but I can say with fuM convi"iI;:~ that 
the rate of interest of bank loans . taken by the fanners is 
not 7 percent instead the rate of interest Is 14-15%. My 
question to the hon'ble Minister Is that wh.n a declaration 
has been made in the budget six month. ago about the 
rale of intere.t to be 7% on the bank loans taken by the 
farmers, why is that this decision has not been implemented 
till date? Besides, half the relief given to the farmers at the 
time of los.ea due to floods and droughl from the National 
Disuter Fund I, in the form of cash but the other half of 
the relief package oon,lsts of bread and rice flake, which 
never reach., the needy people. Mr. Speaker, Sir, will the 
Government llaue directions to ensure new bank ralea in 
Bihar? ... (IntenuptJo".) 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, 
please allow a half an hour discussion on this issue. 

MR. SPEAKER: Aren't you aware that for half an 
heur diacullion th .... are certain rules to follow. Please • 
follow the procedure. 

[Eng/I.hI 

SHRI SHARAD PAWAR: Sir. the 7 per cent up to 
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Rs. 3,00,000 crop loan scheme is applicable throughout 
India. On the Issue that has been raised by the hon. 
Member I would like to submit thaI if this Is not being 
implemented in the State of Bihar, then It Is a very serious 
matter. We would go into the detalla and we would see 
that the entire execution of the scheme is done in the 
State of Bihar as well. Those who ara not Implementing 
the scheme, appropriate action will be taken against them. 

state: 

MR. SPEAKER: Q. No. 65 - Shri Hannan Mollah. 

Suicide by Farm.,. 
+ 

*65. SHRI HANNAN MOLLAH: 
SHRI ABU AYES MONDAL: 

Will the Minister of AGRICULTURE be pleased to 

(a) the details of relief provided or prOposed to 
be provided to the farmers in the suicide prone districts of 
the country under the special rehabilitation package, State-
wise; 

(b) whether the incidents of suicide by farmers 
have continued despite the declaration of the reUef 
package: 

(c) if so. the details of such cases reported, State-
wise; 

(d) whether any study to assess the reasons for 
the same has been conducted, 

(e) if so, the detalls thereof; 

(I) whether the Government proposes to consti-
tute a National Commission study group to make a 
comprehensive study on the problema of farmers and 
suggest measures for their redressal; and 

(g) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) to (g): A statement 
is laid on the Table of the House. 

St.tement 

(a) The Government of India has recently appro-
'led a rehabilitation package for mitigating distress of 
i'~lmers in 31 suicide prone Districts in the four States of 
Andhra Pradesh, Maharashtra, Kamataka and Karaia. The 
package aims at establishing a sustainable and viable 
farming and livelihood support system through debt relief 
to farmers, improved supply of institutional credit, crop 
centnc approach 10 agriculture. assured irrigation facilities, 

watershed management, better extension and fanning 
support services, and subsidiary income opportunfttes 
through horticulture, livestock, dairying, fisheries, etc. The 
Package Involves a total amount of Rs. 16978.69 era,.. 
The State-wll. break-up Is al under: 

Andhra Pradesh Rs.9850.55 crore 

Kamataka 

Kerala 

Mahal!ashtra 

Rs.2689.64 crore 

Rs.765. 24 crore 

Rs.3873.26 crore 

(~) to (e) The rehabilitation package was announced 
in reaPect of the six districts of the Vidarbha region of 
Mahar\l8htra on 1 st July, 2006. In' respect of the other 25 
districts in the States of Andhra Pradesh, Karnataka and 
Keralai the package was approved on 29th September, 
2006. irhe total number of suicide by farmers In the alx 
districts of the Vidarbha region from July to October, 2006, 
as re~ed by the State Govemment (aa per the report of 
Divislohal Commissioner, Amravatl) is 542. The details of 
sulcldel by farmers in respect of the other 25 districts after 
the deClaration of the package, are being obtained and 
will be ~aid on the Table of the House. The emerging trend 
in respect of Maharashtra Indicates that number of suicide 
by fanrlers due to agriculture related causes Is on dectine. 
In respect of the remaining states, it Is too earty to ... eal 
its Impact at ground level as the package has recentty 
been approved for implementation. 

(f) and (g) There Is no such proposal under 
consideration of the Government. 

MR. SPEAKER: I have taken up this Question at 
least to have it on record. 

Now Question Hour Is over. 

WRITIEN ANSWERS TO QUESTIONS 

RI .. In Prlca 

{English} 

*66. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI EKNATH MAHADEO GAIKWAD: 

WHI the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

<a) whether the prices of e .. ential commodltie, 
Including lugar, edible oil. cereals and vegetablea 
continue to aplral despite the efforta made by the 
Government to control prIcee "~Ing to a huge gap In the 
rate of growth In price and per capita Income: 
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(b) If 10. the details' thereof and the reasonl 
therefor; 

(e) whether th. Government propoHI to give 
more powerI to the Pricing Regulatory Authority and Invoke 
the provilions of Euentlal Commodities Act. 1955 to 
Improve avallabUlty of essential COmmoditiH and control 
Its prices; 

(d) if 80. the details thereof; and 

(e) the other remedial stept being taken by the 
Government in this regard? . 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAO PAWAR): (a) and ,(b) The prien 
0' certain .ssential commodities such II wheat. pul •••• 
sugar and edibl. oils have reglst.red an upward trend 
over the past few months. The maln reasonl 'or rise In 
price. are shortfall In domestic supplies relative to demand 
and hardening of intematlonal prices. However, price. of 
sugar. tur daI and gram daI have declined over the past 
one month at several centres. 

(c) and (d) The Government has Invoked the 
provisions of the Ess.ntlal Commodltl.s Act In August. 
2006 enabling fixing of stock limit. and licenling 
requirements In respect of wheat and pulses 

(e) Government have already taken several It epa 
for checking the rise in prices of essential commodlti ••• 
Some of the important stepi taken are given below:-

(I) State Trading Corporation hu already contracted for 
Import of 55 lakh tonnes of wheat to IUppiement 
domestic availability. of which 22.65 lakh tonnel of 
wheat have been received by FCI till 21.11.08. 

(Ii) Private trade has been permitted to import wheat at 
zero duty from 9th S.ptember. 2006 88 agaln.t the 
normal applicable duty of 50 per cent. The CU.toml 
duty was earlier reduced to 5 per cent on June 27. 
2006. 

(III) Customs duty on import 0' pulses was reduced to 
zero on June 8, 2006 and a ban WII impoled on 
export of pulses with effect from June 27,2006. 

(Iv) Import of sugar wu permitted at ze.ro duty and Itt 
export was banned till the end of the current financial 
year with effect from June 22. 2008. 

Drug PrIou 
-67. SHRI MOHAN RAWALE: 

SHRI RANEN BARMAN: 
Will the Minister of CHEMICALS AND FERnLIZERS 

be pleued to state: 

<a) whether the Government ha recen1Iy relslled 
the ftrat II.t of some gel*lc drug. whole price. haw 
been reduced; 

(b) If 10. the detalla thereof including the ,... of 
reduction In price IeveII of such druga; 

(c) the .tepa taken by the Government to j(eep a 
check on drug price.; 

Cd) whether the Government ha ftnallHd the 
National Pharmaceutical Policy; 

(e) If 10. the detalla and the uSlent featuret 
thereof; and 

(I) the time by which the new policy " likely to 
be announced? 

THE MINISTER OF CHEMICALS AND FERnLIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (I) Pharma companlel have .- to vofuntMIy 
restrict the trade rnarglnl for generic meclclnee to 15'% for 
whole ..... and 35% for retailers. A compilation of the lilt 
of 888 .uch medlclnel. whOM prien have been voIwarIIy 
reduced by 11 campanlel as a ,.IUIt of thIa cap on ..... 
margins has been brought out. The Hit II awilable on thIa 
Departmenrl weblite _.cbtmIcllI .•• In. CopieI of 
the list have aIao been placed In the Partlament LIbrwy. It 
covers formulatlonl In all doIage forms such as ..... 
capaulel and syrups. etc. which find usage In the trealment 0' a large number of dl ....... The medicine. covered ant 
antl diabetics. antlblotica. cough lyrupI. painkillera u well 
as those used during the lurglcal operations. for the cure 
of the Infectlou. dlseas.. and for the treatment of 
hypertension etc. The voluntary reduction In priOla of theIe 
medlcinel rang .. between 0.28% and 74.53%. 

The drug pollcie. of the Government as amended 
from time to time are directed towards making awilable 
quality drugl at reasonable pricel to the conlUrnera In the 
country. 

A Draft CabInet Note on National PharrnaceuacaI 
Policy. 2008 is under flnallaatlon. Some of the aalient 
features Include .trengthenlng of Drug Regulatory Sptem, 
(by Health Department). Itrengthenlng of patent office 
Infrutructure, (by Department of Indullrial Poley and 
Promotion). focus on Rel.arch and Development -
Proc:eu Development. Drug OIlCOvery. Drug Development 
and Clinical Trials, Human RHourcel Development In 
Pharmaceutical Sciences through more Inltl"' .. s Wee , 
National Instltut. of Pharmaceutical Education and ' 
Relearch (NIPER), ratlonall .. tlon of ExciH duty on 
Pharmaceutlcala, .treamlining lyatam of bulk procurement 
ot drugI by Government. promotion of generic drugs, the 
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poor especially BPL famillea, schemes of Intere.t lubaldy 
for Implementation of Schedule M of Drugs and Cosmetics 
Rule., 1945 for Good :Manufacturlng Practices, scheme 
for settlement of old dues UI'Ider Drug. (PrIen Control) 
Order, 1979, re-.tructurlng of NdoMI PharmaceuIICIII 
Pricing Authority (NPPA), price control to be applied to the 
.peclflc drugs as listed under National Ust of E .. entlal 
Medicine, 2003. There are several other features In the 
propond policy aimed at benefiting the common man. 
The proposed draft policy also includes special schemel 
for Below Poverty Une people. After the finalisation, the 
draft polley would be placed before the Cabinet for 
approval. No specific time frame can be mentioned about 
the announcement of the poley. 

Drought Att.cted ..... 

*68. SHRI NAVE EN JINDAL: 
SHRI GANESH SINGH: 

Will the Minister of AGRICULTURE be pleased to 
sta.: 

(a) whether certain parts of the country are 
currently In the grip of drought; 

(b) If so, the delalls thentOf. State-wise; 

(c) the extent of 10 .. suffered by each State al a 
result thereof durtng the current year; 

(d) the Statn visited by the Central teame to 
a ..... the .Ituation with the findings thereof; 

(e) the as.l.tance and foodgralns .ought, State-
wise; and 

(I) the actual amount retested and foodgralns 
provided to overcome the problem as on date, State-
wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (8) to (f): This year, in 
view of deficient rainfall in part of the country during South-
West Monsoon (June-September) period. preliminary 
reports were received from the Governments of Assam, 
Bihar, Karnataka and Nagaland intimating emerging 
drought/drought-like situation of varying magnitude. 
Reports of drought/drought-like situation in parts of 
Arunachal Prade.h and West Bengal were also received. 
Senior Office,. from the Department visited A.sam, 
~and and West Bengal for preHmlnary uleument of 
the Iltuatlon. However, tI1I date the Govemmentl of Assam, 
Karnataka and West Bengal have formaRy declared parts 
of their rnpecIIve S ..... a. facing drought altuation, 81 
Indicated below: 

AI.am 

Karnataka 

west Bengal 

22 districts 

128 taluka 

6 dIatr1cts 

The primary responllbillty for taking neoueary 
measures In the wake of natural calamities (including 
drought) Is that of the Slate Governments concerned. There 
is ready availability of funds with the State Govemments 
under Calamity Relief Fund (ORF) for taking neceasary 
measure •. The Centre and Stale Govemments contribute 
to this Fund In the ratio of 3:1. The Central share Is 
released In 2 half-yearty Inltalmentl. Need for providing 
additional assistance from the National' Calamity 
Contingency Fund (NOCF) in the case of calamities of 
severe nature, where the funds available In the State's 
CRF are found to be Inadequate to tackle the situation, II 
considered on receipt of a Memorandum from the State 
Governments, as per the prescribed procedure. 

So far, Memorandum seeking central as.lstance In 
the wake of drought has been received fro.m the 
Government of Karnataka only. The State Government has 
sought financial aulstance of As. 1262.95 crores from 
NCCF and release of 5.74 lakh Mr. of food grains for 
undertaking rell.f employment programmes. An Inter-
Ministerial Central Team visited the drought affected areas 
of the State from 9th to 11 November, 2006 for an on-the 
spot Ueee.ment of the lituatlon. Further action In this 
regard will be taken as per the exietlng procedure. As an 
Interim ad·hoc measure. 50,000 MT. of rice has been 
allocated to Kamataka, under the special component of 
Sampooma Grameen Rozgar Yojana (SGRy) scheme, for 
taking up relief employment works In the affected areas. 

No other State has .0 far submitted any Memo-
randumlrequest for financial assistance or for allocation of 
food gralnl, for the current drought. 

{Translation} 

Revenue Generation by 
ODiAIR 

*69. SHRI AVTAR SINGH BHAOANA: WIH the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

<a, whether Ooordarlhan COO) and Akaahvanl 
despite having strong networks have not been able to 
generate the targeted revenue for the lut several yea,,: 

(b) If 10, the details thereof and the reaaons 
therefore; and 
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(0) the remedial steps being .. en i~thls regards? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN OASMUNSI): (ti) Doordarshan and 
All India Radio have a wide network but primarily they 
maintain the character of a Public Service Broadcaster. 
Both AIR and Doordarshan have to inform, educate and 
entertain the masses across the length and breadth of the 
country. Their first and foremost priority always remains to 
enrich the quality of life of the maSses through the 
broadcasts and commercial revenue Is secondary. Prasar 
Bharati have informed that Ooordarshan has exceeded its 
target in the last three flnanolal years and the commercial 
revenue earned by the AIR has doubled during the last 
four financial years despite there being no hike in Its tariff 
rate. AIR has exceeded its target of revenue earnings In 
the last :hree financial years except for the year 2004-05. 
During the financial year 2005-06, AIR achieved an all 
time record of Rs.26B.83 crores. 

A comparative chart of target and revenue earned by 
Doordarshan and AIR during the last three financial years 
is given in the enclosed statement. 

Year 

(b) and (c) Do not arise. 

Statemant 

Target 
chart of 

AIR 

Revenue 
earned 
by AIR 

(Rupees In Crorts) 

Target Revenue 
chart of earned 

Doordarshan by Door-
darshan 

2003-04 126 141.04 52~ 

525 

530.23 

665.27 2004-05 251.15 156.67 

2005-06 237.18 268.83 600 

[English} 

Ganga Action Plan 
'70. SHRI NIKHIL KUMAR: 

SHRI AAMDAS ATHAWALE: 

946.96 

WIll the M1nilter of ENVIRONMENT AND FORESTS 
be plealed to state: 

(a) whether water of Ganga Is more polluted today 
than In 1985 when the Ganga Action Plan was conceived 
first; 

(b) If 10, whether even afler spending AI.1000 
crore, the quality of water In thll river hal worsened; 

(c) If so, the reasons therefore; 

(d) whether the Hon'ble Supreme Court hal 
criticised the Centre al well as the concerned Stat .. for 
not taking enough step' even after utlHzing a huge amount 
of money from the public exchequer; and 

(e) If so, the remedial .tepa taken or being tHen 
by the Govemment In this regatd? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) No, Sir. 

(b) No, Sir. 

(c) Doel not arise. 

(d) The Hon'ble Supreme Court during Ita hearing 
of a Public Interest LI.ion case has recently alked the 
Central Government al well as the concerned Statu to 
file a status report regarding Ganga ActIon Pian (GAP). 

(e) To control the pollution of the river (langa, 
MiniStry has taken several ltePI, which Include works of 
Installation of Sewage Treatment Planta, Interception and 
Diversion of Sewerage, Low Coat Sanitation, Improved 
Wood BIIed CremalDfia, River Front Development etc. 
Under the Ganga Action Plan, 639 IChemel of pollution 
abatement have been completed leading to the creation 
of an additional Hwage treatment capacity of 1693 million 
liter per day (mid). Further, to tackle the u"-~9vered 

pollution load in the river, the Government has Mas..,. 
Plans and Feasibility Studlel for the aewerage and non-
sewerage components for four town" namely, Kanpur, 
Lucknow, Allahabad & Varanui through a Development 
Study relating to the ·Water Quality Management Plan for 
Ganga" conducted by the Japan International Cooperation 
Agency (JICA). In this regard, a loan agreement with the 
Japan Bank for International cooperation' (JBIC) ha. 
already been signed for ImpI~ntation of the pollution 
abatement workI In Ganga at Varanall. Aulstance hu 
also been IOught from the above agency for simMer pro/ec:tI 
at Allahabad, Lucknow and Kanpur. A tabular statement .. 1 
giving the change in waler quality at different monitoring 
stations between 1988 and 2008 II enca.cs. A graphical , 
represenmtton of the change In water quality of Ganga 
versus Increase In upltream population at different 
monitoring points over the ye.,. II given '" the encloHd 
statement"l. 
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Water au.llty "'tII for River Ganga 
(Summer AVItIWge I .•• Match-June) 

S.No. Station/location 1986 2008 

1. 

2-

3. 

4. 

5. 

6. 

7. 

8. 

S). 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

DO BOD DO BOD 
(mgIl) (mgIl) (mgII) (mgIl) 

Rllhikesh 

Hardwar DIS 

8.1 

8.1 

Garhmukteshwar 7.8 

Kannauj UIS 7.2 

Kannauj DIS NA 

Kanpur UlS 7.2 

Kanpur OIS 6~ 7 

Aa~ U/S 6.4 

AIWtabad DIS 

Varanui UlS 

Varanasi OIS 

Patna UlS 

Patna OIS 

Rajmahal 

Palla 

Uluberla 

6.6 

5.6 

5.9 

8.4 

8.1 

7.8 

NA 

NA 

1.7 8.30 1.00 

1.8 8.10 1.30 

2.2 7.70 2.10 

5.5 7.35 1.11 

NA 6.45 4.20 

7.2 6.20 6.80 

8.6 3.90 6.80 

11.4 7.10 4.90 

15.5 8.50 3.20 

10.1 8.70 2.10 

10.8 8.65 2.25 

2.0 7.40 2.05 

2.2 8.10 2.30 

1.8 7.20 1.95 

NA 6.98 2.58 

NA 6.46 2.64 

BIIHng W ... 0uIiIIIr CrIIeria: DO equ8l1O or'more than 5.0 mg/I 
BOD equal 10 or .... than 3.0 mg/I 

WATER QUALITY TREND OF GANGA 
ATKANNAUJ .... ..., ....... ..,IT ....... 

'-~~-~~------~' .. -.. -n. .... '. -.. .. - II -

WATI!R QUALITY TREND 011 GANGA 
ATKANPUR 

..... ca... ........ _IT.-.... · -• 

. . ..--.-....-.-.. --.. ....... r WATER QUALITY TRI!ND OF GANGA 
AT ALLAHABAD 

w.w~ _ ...... ." CI"Ctl 1--
, f :. I: It =~.:-I: ,~!II:::== I _._----,--... ~-.. -...--.. --.. .. ---.. ...... -

WATER QUALITY TREND OF GANGA 
ATVARANAS. 

w., Qullily _1IaOreCI ~ QCII 11 _ 

• " 1, .... -_---.-.-.. I : .Il ....... _:-.. ·iiil .. ~~iii· .. , iii·iii-.... 

• ....---iIJL.--~r---+ •• it 1 ... _ ..... -_--.. -..... --_ .. -,.. ..... 
- -.. . .,. .... 

..................... ,...... ................... .... ...... ...., ...... 
WATER QUAUTY TREND OF GANGA 

ATPATNA 
WlllrQullly ........ ..,,....~.,..... ..---------,. 
• 

• • ------ , 

--...... _.-
-~ ..... ...-. 
--: .... 1 ........ """.,- . 

,.. ..... ................................................... .., ...... 
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rr;an.Mtion/ 
TermInIII ...... e 

-71. SHRI SANTOSH GANGWAR: 
SHRI SHISHUPAL N. PATLE: 

WIll the Mlnisler 01 AGAICUl TURE be pleased to .... : 
Ca, wheIw 1M Gove"'''''1 ... dlckled to lei 

up tennIrIaI marMtI lor agricullural produce with the 
privUllco~tiYe MCIOr participation In the country. 

Cb) If 10, the detaill and Iocationl Ihereof; 

(c) the salient features of theM terrnNI marketa; 

Cd) the fundi relused for the purpose; and 

(e) the time by which the aaId acheme II likely to 
be Implemented? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI· 
BUTION (SHRI SHARAD PAWAR): (a) to Ce) The Ministry 
of Agriculture ha decided to let up Modem Tenninal 
Marketl in the country. The market would provide laor.ge 
Infrastructure, Iogiltlc support Including transport HMoeI 
& cool chain IUpport and value addition .... facilitiel 
• uch a cleaning, grading. lorting, packaging and 
pafletlHlion of produce and advielng the fMNrI on 
modem production techniquel. Each of theH I8rYiceI 
would be prov6ded on payment of ueer ~. 

The Terminal MarketI would be built, owned lind 
operated by a CorporatelPrival8lCooperative entity (PrIvate 
EnterpriH) either on its own or through Mtoptlon of an 
OUIIoUfCing model. The private enterprise could be a 
conlOl1lum of en1r8preneurl from agrl-bulinen, cold chain, 
logiltlca, warehouling, agrl-infraltructure and related 
background. They would operate on a Hub-and-Spoke 
Format, wherein the Terminal Market (the hub) would be 
linked to a number of collection Centres (the spokel). The 
apoMa would be conveniently located at key production can.,.. 10 allow euy farmer aCC811 and the catchment 
area of .. ch IPC*a would be baled on meeting the 
corweNent needI of the fannera, operational efficiency 
and effectNe capilat untItaalion of &he Investment. The 
c:onwaodiMeI to be covered by the marke.. Include fruita, 
vegeCabIea, ftowera, aromab, herba, meat, poultry and 
OCher non-perilhablel. 

The approved scheme I. not location specific and 
State Governments can let up Terminal Markell by a 
competitive bidding procell depending upon the 
requirement of praductlon area and eConomic viability of 

the project. The scheme will be Implemented In thole 
Statel which undertake reform. In their Jaws dealing whh 
Agricultural Marketing to provide direct marketing and 
Htting up of marke .. in priva.elcooperatMt HCtor. 

The State GoYwnmenta would provide support for 
creation of a conductv. regulatory and leglll framework for 
eatabUIhment and ~ of .. project Met provIIIan 
o1a level playing field 10 the pMdI en ....... The CennI 
Govemment wtliend iIa ~ au the inlttallYe bv prcNldlllg 
financial support to the protect by way of equity partIdpation 
upto a maximum of 49% of project equity. The disinYHt-
mentl of Government equity Ihall be do". at an 
appropriate time at matketlfalr value. 

An amount of R •. 150.00 ClOre hu been earmarked 
under National Horticulture Million for Implementation of 
the scheme during 2008-07. The scheme ha. been 
approved by the Govemment on 2nd November, 2008. 
Private enterprl.. requiring leut amount of equity wtII be 
selected, through competitive bidding procell. So far, no 
fundi have been relealed under the acheme. The above 
scheme will be Implemented in Public Private ParInerIhip 
during the remaining period of the Tenth Five Vear Plan. 

(EngliM/ 
........ ot .......... 

-12. &HRI SHRINIWAS OAOASAHE8 PATfL: 
SHRI KRISHNA MURARI MOGHE: 

WII the Mlnilter of CHEMICALS AND FERTILIZERS 
be pIeued 10 ..... : 

(a) The demand and supply of fertJHze,. rec:orcMd 
in the country during the current financiIII year, Sta ...... ; 

(b) whether there II a wide gap between demand 
and .upply of fertilize,. eapeciatly urea, OI·Ammonlum 
PholPhate (DAP) and other mixed phoIphate fertHiz .... 
throughout the country during the Rabi Huon; 

(c) If 10, the del ... thereof ~ lite reuona 
therefore; and 

(d) the remedial at..,. takenlbelng taken by the 
Oowtmment to meet the 1hoIWge, monitor the dlatribution 
and check the bladcmarkaling of fertiIIHr8 in Ihe ~? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (8HRt RAM "'LAS PASWAN): 
(a) A Statement Indtcating the 8ta ........ demand and 
avaJtablHty/auppliel of fertilizerl namety Urea, OAP and 
MOP for jult concluded Khalif 2008 In the CUn'8l'lt financial 
y .... la enclosed. 

(b) The demand tar RabI zooe-07 hM been 
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aU8lHd at 127.09 LMT for Urea. 48.19 LMT for DAP and 
18.68 LMT for MOP. The Indigenous production of urea 
and DAP during the seaaon has been .. timated to be 
about 102.71 LMT 8nd 23.61 LMT and the requirement of 
MOP I. totally met from Imports as there are no Indigenous 
1OUI"C8I for ita productiOn. The gap between the ...... ed 
requirement and IndIgenoua availability are being ftIIed 
Ihraughtmporta Met OCher meaauree. 

urea II the only fertJItz .... whtch II under paI1IaI move-
ment, cbtributlon and price control of the Government. 
Other fertfHz.t'I like OAP. MOP etc. .... decontrolled 

fertilizers and tfle availability of these fertllizera depends 
upon market forces of demand and supply. The State 
Governments are free to Importlprocure the material from 
manufacturerallmportera. 

(c) Does not arise. 

(d) State Governments are primarily responsible 
for eneLWing ute of fertllizel'l at Statutorynndtcative MRP·s. 
They have been epecIflcally advlHd vide • I.tter dated 
7th November. 2006 to check malpractices. If any. 

"""'.nt 
Requirement. sr. ..... AVltJllJbIIJty, Sa-. of CltMlfIQ SIocIft of UREA. DAP & MOP during Khsrlf 2006 

Oty.1n rOOO) Mfa. 

Req. 
Kharlf 
2008 

AndIwa Pf8de1t11350.oo 

880.00 

82.00 

400.00 

Gujarat 700.00 

Medhya PrIIdeIh 410.00 

ChhatIiIgafh 400.00 

UREA 
Avaa.bIIIly Sal .. 

During During 
KharIf. 08 Kharif. 06 

1187.ae 1180.00 

739.20 707.08 

73.51 

Clollng 
Stock 
aaon 

30.09.2008 

•. 47 

32.11 

7 . .w 

DAP MOP 
Req. AvallabiHty Sal.. Closing Req. Availability Sal.. Closing 

Kharif During During Stock Kharlf During During Stock 
2006 Kherlf. !<hartf as on 2006 Kharif Khartf as on 

2006 2006 30.D.2006 2006 2006 30.9.2006 

334.00 374.58 :148.50 2I.OG 232.00 150.61 143.21 7.40 

300.00 358.5D 337.80" 18.9D 1110.00 155.16 148.80 6.36 

12.00 16.74 14.31 2.43 70.00 58.78 58.45 0.33 81.00 

488.31 438.05 3026 160.00 233.74 201.78 31.96 200.00 130.85 128.33 1.32 

702.59 885.12 17.47 275.00 282.22 197.54 84.68 65.00 61.31 53.113 7.38 

444.82 418.88 26.03 220.00 317.66 246.98 70.68 25.00 44.43 43.18 1.25 

393.74 379.46 14.2i 13.00 89.28 76.00 1328 42.00 40.29 39.19 1.10 

Mahnehtra 1100.00 1193.14 1154.53 38.61 325.00 410.00 388.84 21.16 125.00 •• 63 94.17 5.48 

Haryana 

Punjab 

Jammu and 
Kuhmlr 

500.00 424.95 389.62 35.33 260.00 235.85 199.53 36.32 7.00 6.89 5.74 0.95 

750.00 707.58 888.44 21.14 160.00 259.93 134.82 125.11 20.00 15.90 15.31 0.59 

1250.00 1249.52 1180.23 8929 240.00 372.35 227.96 144.39 55.00 32.52 32.52 0.00 

72.00 84.38 51.80 12.78 36.00 19.57 17.78 1.78 11.00 7.72 3.25 4.47 

Uttar Pradesh 2450.00 2403.3D 2255.17 148.22 400.00 666.12 398.78 267.34 80.00 59.74 56.71 3.03 

Uttaranchal 

Bihar 
Jharkhand 

Orl ... 

88.00 

900.00 

124.00 

340.00 

Welt Bengal 450.00 

Auam Ind 
0Iher N.E. 
0Iher Total 

154.15 

57.38 

124.99 120.11 4.88 12.00 12.78 7.42 5.36 6.00 2.28 2.20 0.08 

702.03 6SD.78 32.52 200.00 148.71 99.91 48.80 100.00 37.43 38.5 0.93 

109.14 100." 8.15 70.00 55.14 48.23 6.91 6.00 0.33 0.32 0.01 

308.21 294.80 13.41 56.00 71.13 65.75 12.38 82.00 45.89 45.06 0.83 

441.05 439.55 8.50 130.00 202.67 171.39 31.28 128.00 89.80 84.52 5.28 

150.35 129.22 21.13 28.80 20.60 16.21 4.39 35.31 24.31 23.36 0.95 

51.17 SO.64 0.53 8.69 17.87 8.5 11.37 7.18 3.61 3.6 0.01 

AIIlncla 12237.53 11864.00 11365.68 598.32 3310.49 4170.54 3205.84 964.70 1466.47 1047.08 999.35 47.73 
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fTran&lationj 

Settling up of FertfI'ar Plants Abroad 

-73. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
WIll the MInister of CHEMICALS AND FERTILIZERS be 
pleased to ..... : 

(a) the total amount spent by the Govemment 
during the 1aI. " .... yeara for .. ttlng up of t.rtilizer plantG 
abroad; 

(b) the planti which have ltarted production; and 

(e) the plant. which are lagging behind the 
schedule along with the re8lOl'll therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (0) No, Sir. No expenditure hal been Incurred by the 
Government during the last three ye.,.. for letting up of 
fertilizer plantl abroad. However, Krl.hak Bharali 
Cooperative Ltd. (KAIBHCO), • MuttI Slate CooperatIve 
Society, In which Government of India hoIdI mont than 
51% equity, hu contributed an equity of US S 80.00 
milUon In the Joint Venture Oman india .!="wtz« Company 
(OMIFCO) In Oman between February, 1 gga and Augult, 
2003. The OMIFCO Fertilizer plant at Sur, Oman has started 
commercial production In July, 2005 

Procurement Price of Wheat 

-74. SHRI MOHAN SINGH: Will the Mlni.ler of 
AGRICULTURE be pleaaed to atate: 

(a) whether the Government hal adopted a new 
policy of determining the procurement price of wheat for 
the year 2007 much before the commencement of 
procurement leason; 

(b) If so, the details thereof; 

(e) whether the laid policy II proPOled to be 
continued for the future also; 

Cd) if 10, the whether the policy will be extended 
to other crops 81 well; 

(e) if 80, the reuon. for delay In declaration of 
procurement prices of other crops of Rabl sea.on; 

(f) whether the target for procurement of paddy 
has been Increased for Government stocks this year: and 

(g) If 80, the extent of Inerea .. affected this year 
In oomparlson to the previous year? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): Ca) to (e) The 
procurement price is considered keeping in vlaw the 
emerging situation In the peak marteetlng .... on. In the 
past, a higher price was offered, .peciaHy in the cue of 
wheat, by providing a bonus over and above MSP fixed by 
the GovemmenL However, the Minimum Support Price for 
the rab! cropa of 2006-07 HUon 10 be marketed In 2007-
08 have already been fbced on 27130th October, 2006. The 
detail, are as under: 

Crop MInimum Support Price 
(As. per qul"tal) 

Wheat 750 

Bartey 56S 

Gram 1445 

Masur ~entll) 1545 

AapelHCi'Multard 1115 

Safflower 1565 

(f) and Cg) According to the .. tlmat .. given by the 
State Food Seeretart .. during the Kharlf Meeting held on 
26th August, 2006, It It eatimated that 270 lakh tonn .. of 
rice (Including paddy In terms of rice) Is expected to be 
procured in Kharlf Marketing Sea.on 2006-01 In 
comparison to 276.58 lakh tonnn purchued In Khartf 
Marketing Season 2005-06. 

Inter-Unldng of RIveN 

-75. PROF. RASA SINGH RAWAT: 
SHRI RAJNARAYAN BUDHOLIA: 

Will the Minister of WATER RESOURCES be plea.ed 
to Itate: 

(a) whether the work on Inter-linking of rive,. it 
not gaining momentum; 

(b) if so, the realons therefor; 

(c) the details of effortl being made by the 
Govemment for its completion: and 

(d) the time by which this project I, likely to be 
completed? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) No, Sir. The Interllnidng 0' 
rivers (ILR) programme has be.n~uly included In the 
National Common Minimum Programme of the UPA Gov!. 
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which enviuge. that the Govt. wiU make a comprehensive 
allelSrl'lent of the feasibility of Hnklng the riv.... of the 
country starting with the .outhem. riven in • fuly 
ooneuItative manner. A power point presentation was IMde 
by MOWR before the Hon'ble Prime Mtnitter on October 
11. 2004 In which the Union Minllter of Rnanee. Deputy 
Chairman. PI.nnlng Commll.lon. Member. PI.nning 
CommiuIon and PrincIpal Secretary &0 PM were pntMQt 
among others. Altar IIbo¥e preMntation and compre-
henIi¥a ..... .."..,t of feulblllty of Intertinklng of riYenI in 
the country. it was decided to continue programme of ILR 
wiIh focus on PMinIular Component. 

(c) Atl the report. prep.red by NWDA .r. 
circulated to concerned State Govta. The State Govt. 
officera are Invariably Invited to all the Important meedngl 
e.g. Annual General Meedng of NWDA Society. Governing 
Body. Technical AdYI.ory Committee etc. A group headed 
by Ch.Irman. Central W.ter Commis,lon (CWC) hal been 
conltituted in June. 2002 to discUlI with the Statel for 
arriving .t • conlenlUl regarding Iharing of lurplUI w.ters 
and preparation of detaUed project report by NWDA. Five 
penin.utar links have been identified as priortty links for 
con .. nlUl bulking between the concerned Sta.... The 
Group tIM held seven meetingl in respect of thne 5 
... , .... for Ken-8etwa Ink, two for Parbalt·KaIiIidt· 
ChambaI link, one for Goda¥wt (Polavaram)-Krtlhna 
(VlJ.y.wad.) Unk .nd one for P.r-Tapt-N.rmada . & 
o.m.nganga-PlnJai links. Preparation of DetaIled Project 
~ (OPA) for one priority link viz. Ken-Betwa under 
~auIIr Component hal been takan up by NWDA .... 
IignIng of • tripartite .greement between the Govt. of 
India Md concerned Slat .. of Madhya Pradalh a Uttar 
Pradnh on 25.08.2005. The S ..... of MP and Rajuthan 
have .Iao agreed in principle for the preparation of DPR 
of Parbati-Kalisindh-ChaIft)af Unk. 

(d) The implement.tion of Inter balin w.ter 
tranaf.r propol.ls dependl on the conienlul .nd 
cooperation of the concerned Statel. 

Export of PDI Alce 

*76. SHAI RASHEED MASOOO: Will the Minister 
of CONSUMER AFFAIAS, FOOD AND PUBLIC DISTRI-
BUTION be pleased &0 ..... : 

(.) ...... r the Govemment h.. recewd an, 
compIaIn4a regan:Ing export of rice meant tor d l iWli:ln 
under PubtIc DiItrIbution Syatem; 

(b) if 10. the details thereof and the action taken 
thereon; 

(C) whether the InIer-relatton t.iween production. 
~ ~ Ind uporl 01 riDe cUtng tNt 

previous year hu been .ffected due to diYerlion of luch 
rice; 

(d) H 10, the detaIIa theNof, and 

(e) the lteps being taken by the Government to 
check recurrence of luch dlverslonl? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC OISTRI· 
BUTION (SHAI SHARAO PAWAR): (.) .nd (b) Sued on a 
news item telecalt by • TV Channel on 16.1 O~2006, 
regarding export of POS rice •• factual position wal called 
for from the Government of Gujarat. The Government of 
Gujarat reported that on inspection of • premil8llgodownl 
of • firm in Chudv.. Diltrict Kutch. it was noted that the 
firm had ltored 8401.508 Mrl rice .t seven different placel 
for which the firm failed to produce purchase bills. S .. cklng 
of rice bags was haphazard. 10 that It was difficult to 
count. Moreover, moat of rice bags had labels of FCI, 10 
there wal reason to believe that these rice may be of POS 
quota. District Supply OffIcer (OSO) of the Government of 
Gujarat seized 3401.200 Mr bumatl rice .nd 3000.308 
MT non-b •• m.tl rice. The Collector. Kutch released 
3401.200 MT bumatf rice as bumatl rice II not distributed 
under Pos . 

(c) and (d) There Is no shortage of rice in the country 
and the requirement under Public Distribution System are 
being fuUy met. 

(e) The Government II taldng necelaary lteps to 
curb dlveralonlleakage of TPOS foodgralns A syatam to 
monitor dlatributlon of foodgralns. and other goods being 
dl.tributed under POS II already In place. Under the 
System, the responlibility for dI.trlbutlon of foodgralnl 
and other goodl through PDS outlets lies with the 
respective State Govemment. However. after consulting 
all the Sta.. Food MinllterslFood Secretaries, an Action 
PI.n has been prepared on way. to curb leakagell 
diversions under TPDS. The Action Points include 
undertaking a campaign for review of BPUMY faml"" to 
eliminate ghost ration cards; to take strict action against 
the guilty under the POS (Control) Order; to involve elected 
membera of .... Panchayati Raj In.titutions (PRls) in 
diItributioft 01 toodgrainI at the Fair Price Shop (FPS) 
level and ..... ~ t:PS "10ft 10 Self Help "Groups 
(SHGaJ, Gram PMChay .... Cooperatiwel. etc.; dtpIay of 
all Below Poverty LIne (BPL)lAntyodaya Anna Yojana (MY) 
HIli; display of district-wiN and Fair Price Shop wi .. 
allocation of foodgrainl on websitel and other prominent 
places for public scrutiny; door step delivery of foodgralnl; 
.......V .vlMllbllity of foodg ....... ; OOIftP'MrIJaIioft of TPOS 
to .... *-b*" of foodgraiIM 1ft • tranapaNtftt and 
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effective manner. In addition, the Government hu allO 
taken .tep. to Introduce efectronic transfer of fund. to FCI 
and I •• uedlnstructlons for display of bannel'llBoard. on 
the wind shield as weH as rear end of the trucklvahlcles 
carrying PDS articles Indicating details of State Govern-
ment, destination, commodity and Agent's name. 

(English) 

MSP tor Cropa 

*77. SHRI BRAJA KISHORE TRIPATHY: 
SHRI BRAJESH PATHAK: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a> whether the Union Government hu lit the 
Minimum Support Plica (MSP) for various crops to be 
procured for the Public Distribution System; 

(b) If 80, the details thereof, crop-wise; 

(e) whether the private entrepreneurs had In the 
recent put offered better prices to farmers which resulted 
in low procurement by the Government agencies; 

(d) If 10, whether the Union Government has 
considered these aspects while announcing the MSP; 

(e) if so, whether the Union Government proposes 
to review/has reviewed MSP for wheat and rice for 2006· 
07; 

(f) If so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) and (b) Yes, Sir. 
Minimum Support Price (MSP) for various kharif and rabl 
crops of 2006-07 season are given below: 

MInimum Support Prices tor the KhBrif Crops 
of 2006-07 Season 

(Fixed on 27.7.2006) 

Commodity Variety Minimum Support Price 
(Rs. per quintal) 

1 2 3 
Paddy Common 580 

Grade A 610 

Jowar 

Hybrid 540 

2 

Maldandl 

Bajra 

Maize 

Ragl 

Tur (Arhar) 

Moong 

Urad 

Groundnut-in-shell 

Soyabean Yellow 

Black 

Sunflower Seed 

Sesamum 

Nigerseed 

Cotton Medium Stable Length 

Long Stable Length 

3 
555 
540 
540 

540 

1410 

1620 

1520 

1520 

1020 

900 

1600 

1560 

1220 

1770 

1990 

Minimum Support PrIces for the Rabl Crops of 2006-07 
Season to be Matfceted In 2007-DB 

(fixed on 27/3Oth October, 2006) 

Crop Minimum Support PrIce 
(Rs. per quintal) 

Wheat 750 

Barley 565 
Gram 1445 

Masur (lentil) 1545 

RapeseedlMustard 1715 

Safflower 1565 
In the case of paddy crop of 2006-07 season, 

Government announced an additional Incentive bonus of 
Rs.40 per quintal over the MSP of.Rs.SSO and Rs.610 per 
quintal respectively fixed for Common and Grade A 
varieties. MSP of Wheat crop of 2006-07 season has been 
increased by Rs. 100 per quintal over the precedIng season 
i.e. 2005-06 to Rs.7S0 per quintal. 

(c) to (g) The changes brought In the Agricultural 
Produce Mariteting Committee (APMC) Act, with the 
objective of providing more options to the farmers by way 
of having the choice to sell their produce to prospective 
buyers, has also brought in greater degree of competition 
In the market. As a consequence of such reforms, farmers 
have got better prices. This can be observed from the fact 
that the Government could not procure the required quantity 
of wheat at the fixed MaP. 
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The Government fixe. the MSPs for various 
agricultural commodities taking Into account t,he recommen-
dationl of Commlulon for Agricultural COlts & Price. 
(CACP). the views of State Governments and concerned 
Central Ministries as well as considers other relevant 
factors. which In the opinton of the Government, are 
Important for fixation of MSPs. In view of thl.. currently 
there Is no other proposal to review MSP for wheat and 
rice for 2008-07. 

VIoI8tIon of Programme and 
AdvertIaement Codee 

·78. DR. M. JAGANNATH: 
SHRI K.S. RAO: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether despite the directions IaIued to the 
aateiRte TV channels to deIIlt from showing advertisements 
for promotion of consumption of liquor. vulgarity/obscenity. 
certain channels continue to Ihow advertllements 
glorifying obscenity. projecting derogatory Images of 
women and a110 programmetl .. rlall which have Indecent! 
vulgar themes; 

(b) If 10. the action taken or proposed to be taken 
agaInat such TV channels for flouting the Programme and 
AdvertiHment Codes; and 

(c) the ,teps proposed to be taken to ban such 
advertisementllprogrammel on TV channell? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (al Certain inltances 
have been brought to the notice of the Government. 

(b) and (c) Whenever specific instances of violation 
of the Programme and Advertising Codes prescribed under . 
the Cable Television Networks (Regulation) Act. 1995 and 
rules framed thereunder are brought to the notice of the 
Government. action il initiated. The Govemment have 
constituted an Inter-Ministerial Committee to monitor 
violation of the Programme and Advertising Codes. The 
Committee recommends action on receipt 0' complaints or 
even on suo-motu basis. Thereafter action is taken as per 
rules. Vide Notification dated 2-8·2006 (S~tement·I). no 
advertisement which vlolatel the Code 'or self·regulatlon 
in advertising, as adopted by the Advertising Standard 
Council of Indl~. Mumbal for exhibition In India, shall be 
carried In the cable Hrvlce. By another Notification dated 
9-8-2008 (Statement·II). certain conditions have- been 
imposed for advertisement of a product on cable service 
that uses a brand name or logo, which Is also used for 

cIg .... ttes. tobecco products. wine. alcohol. liquor or oaher 
Intoxicants. All such adwrtlaementa have to be previewed 
andoertlfled by Central Board of FIlm CertIfication IUIlable 
for unrestricted public exhibition prior to telecut or 
tranaminlon or rwtranamiaalon. .,.,."..",., 

The Gazene of IndM: Extraord/fJIIfy 
Plitt (II) - SectIon 3 - Sub-.ectIon (I) 

Ministry of Information and Broadt:otlng 

NOTIFICATION 
New Deihl. dated: the 2nd August 2008 

G.S.A 41I(E): In exercise of the pcMel"l conferred by 
sub-section (1) of section 22 of the Cable Television 
Netwolka (Regulation) Act. 1995 (7 of 1995). the Central 
Government hereby makes the following rules further to 
amend the Cable Television Networks Rules. 1994. 
namely:-

1. (1) The .. rules mey be called Cable 
Television Networks (Amendment) 
Rules. 2006 .. 

(2) They shall come into force on the 
date of their publication In the official 
Gazette. 

2. In the Cable Television Networks Rules. 1894. 

(I) In rule 6, in sub-rule (1) after clause (0) the 
following proviso shall be inserted. namely:-

-Provide that no film or film lOng or film promo or film 
trailer or music video or music albums or their promos. 
whether produced in India or abroad. ahall be carried 
through cable service unle .. It has been certified by 
the Centra/ Board of Rim Certification (CBFC) as 
suitable for unrestricted public exhibition In Indla-. 

(II) In rule 7. for aub-rule (9) the following shall 
be substituted. namely:-

-(9) No aclverti:aement which violates the Code for 
Hlf-regulation in advertising. al adopted by the 
Advertising Standard Council of India (ASCI). Mumbal. 
for public exhibition in India. from time to time. shall 
be carried In the cable .ervicft-. 

[F.No. 2302l1/2001-BC·1II (Part)) 

(N. Bal)endra Kumar). JL 8ecy. 

Note: The principal rules were published in Gazette 0' India. Part II. Section 3. Sub-section (I) vide number 
GSR 729(E) dated the 29th September and s,ublequently 
amended by GSR 459 (E) dated the 8th October. 1998 
and GSR 710 (E) dated the 8th September, 2000. and 
GSR 282 (E) dated the 11th May, 2006. 
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The Gaze"e of India: Extraordinary 
Part (1/) - Section 3 - Sub-section (I) 

Ministry of Information and Broadcasting 

NOTIFICATION 

New Delhi. the 9th August 2006 

G.S.R. 489(E); In exercise of the powers conferred 
by sub-section (1) of section 22 of the Cable Television 
Networks (Regulation) Act. 1995 (7 of 1995). the Central 
Govemment hereby rnak .. the following rules further to 
amend the Cable Television Network. Rul.s. 1994. 
namely:-

1. (1) These rules may be called the Cable 
Television Networks (Amendment) 
Rules. 2006. 

2. 

(2) They shall come Into foree on the 
date of their publication In theOHlcial 
Gazette. 

In the Cable Television Network Rules. 1994. 
In rule 7. In sub-rule (2). in clause (viii), after 
sub-clause (A). the following shall be inserted, 
namely:-

~Provided that a product that uses a brand name or 
,logo, which Is also used for cigarettes. tobacco 
products, wine, alcohol, liquor or other Intoxicants. 
may be advertised on cable servtce subject to the 
following conditions that -

(I) the story board or visual of the advertfHment 
must depict only the product beIng advertised 
and not the prohibited products In any fonn or 
manner; 

(II) the advertisement must not make any direct 
or Indirect reference to the prohibited products; 

(III) the advertisement must not contain any 
nuances or phrases promoting prohIbIted 
products; 

(Iv) the advertisement must not use particular 
colours and layout or preSentations associated 
with prohibited products; 

(v) the advertisement must not use situations 
typical for promotion of prohibited products 
when advertiSing the other products: 

Provided further that all such advertfsements shall 

be previftWed and certified by the Central Board of Film 
Certification suitable for unrestricted public exhibition prior 
to telecast or transmlnlon or retransminlon~; 

(File No. 8041312006-BC-III1BC-IIJ 

(N. Ba.Jend,. Kumar), Jt Secy. 

Note: • The prinoipal rules were pubillhed In the 
Gazette of India, Pan II, SectIon 3. IUb-HCtion (I) vide 
number G.S.R. 729(E) , dated the 29th September, 1994 
and subsequently amended by G.S.R. 459(E) dated the 
8th October, 1iS6 and G.S.R. 282 (E). dated 11th May. 
2006. 

Ban on Sugar Export 

*79. SHRI ADHIR CHOWDHURY: 
SHRI BASU DEB ACHARIA: 

Will the Mlni.ter of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleBled to state: 

(a) whether sugar cooperative soctette. from 
VarioUI parts of the country have urged the Government to 
lift ban on export of sugar; 

(b) If so. the details In this regard. 

(c) whether the production of .ugar in the country 
is now sufficient and 'UrplUI sugar II available for export; 

(d) If 10, the details thereof: and 

(e) the steps initiated by' the Government to 11ft 
the ban on export of sugar and allO to enlure availability 
of lugar In the domestic market at controlled prices? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) and (b) Yel. Sir. 
The National Federation of 900peratlve SUgar Factories 
Ltd., the Maharuhtra Rajya Sahakarl Sakhar Karkhana 
Sangh Ltd. and Gujarat State Federation of Cooperative 
Sugar Factories Ltd., In their repreHntatlons dated 7th 
September. 2006, 11th AugUlt, 2006 and 17th November, 
2006 have urged the Government to 11ft the ban on export 
of sugar. 

(c) to (e) Taking Into account the estimated prcduction 
of sugar during the current 2006-07 sugar seBlon and the 
carry over stocks from the 2005-06 sugar season, after 
meeting the requirement for internal consumption of sugar 
and buffer nonns, there would be surplus stocks of sugar 
which can be exported. 

The Government Is actively considering lifting ban. 
on export of sugar. The exports of sugar would be " 
regulated by export release ~rs to ensure adequate 
availability of sugar In the domestic ~.t at reasonable 
price •. 
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.... PrtotRg Schema for Urea Unit. 

*80. PROF. M. RAMADASS: 
SHRI E.G. SUGAVANAM: 

WIll the MinIIter of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Gov.rnment has formul.ted a 
poHcy tor -.111 of New Pricing Scheme (NPS) for u .... 
untta as recommended by the Working Group h.aded by 
Dr. Y.K. AIagh; 

(b) If 10. the detalia th .... of and the aaJlent featurel 
of the policy; 

(c) If not. the rauen. for delay; and 

(d) the time by which it II likely to be formul.ted? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
Ca) to (d) Formul.tion of a policy for Stag.1II of New 
Pricing Scheme CNPS) for urea units keeping in view the 
recommendatlonl of the Working Group headed by Dr. 
Y.K. Alagh I. under consideration of the Government. 

(Ti'analatlon} 

Coverage of FU In Maharuhtnl 

670. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI CHANDRAKANT KHAlRE: 

WUI the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the detaill of the number of FM ltations In 
Mllharuhtra alongwlth the percentage ar .. of the State 
covered by FM broadcasting; 

Cb) whether th .... I. any proposal 'to .xt.nd FM 
coverage to other areal; 

(c) if so, whether any proposal hal been received 
in this regard; 

(d) if so, the reaction of the Government thereto; 
and 

(e) the time by which it is likely to be finalized? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFQAMAT:ON AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) At present, there 
are 18 Govemment AIR FM radio station I and 5 private 
FM radio stations lunning In the State of Maharashtr .. AIR 
FM signals cover 24.3% of area and 44.15% of the 
population In Maharuhtra. 

(b) to (e)Yes, Sir. 3 more AIR FM radio station. I .•.• at 
Shiridl. Oro and AmravtI have been approved In the 10th 
Plan. Besides, Letters of Intent (LOI) have been Issued 
under Phue II of private FM radio broadcaating to run 31 
chann. In Maharaahtra. The operatlonallzatlon of these 
chann.ls are expected by the end of next financial year, at 
th.latest 

Production of Single SUper Phoaphate 

871. SHRI G. KARUNAKAAA REDDV: Will the 
Minlater of CHEMICALS AND FERTILIZERS be pI •• sed to 
.tate: 

(a) the detail. of production of Singi. Super 
Phosphate (SSP) recorded in the country during the lut 
three years, year-wis.; 

(b) the sublidy provided to fertilizer units 
producing SSP during the said period; and 

(c) the number of SSP manufacturing units In the 
country, Stat.wlae? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CHEMICALS· AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARV AFFAIRS 
(SHRI B.K. HANDIQUE): Ca) and (b) Vear-win production 
and aubsldy paid to SSP units by the Government in the 
country during the laa' three yearsla given below:-

Vear 

2003-2004 

2004-2005 

2005-2006 

Production 
(Lakh MT) 

24.80 

23.87 

26.96 

Subsidy given 
(Rs. In crore) , 

155.32 

140.99 

194.85 

, The IIgurea of paymem of c:onc.Iion art IWject to VWIaIIon .*equerit to finII HItlement of *ImI baaed on ..... oerPed by 
the concerned Stat. Governmentl, 

(e) State-wi .. number of SSP un Ita In the country 
II given below:-

Name of the State 

Rajuthan 

Madhya Pradesh 

Maharashtra 

Andhra Prldeah 

Number of SSP units 

2 

16 

11 

13 

8 
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Uttar Pradesh 

Gujarat 

West Bengal 

Tamil Nadu 

Chhattlagarh 
Karnataka 

Bihar 

Total 

[Translation} 

2 
7 

8 
5 
2 
2 
1 

1 
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Development of Fo ...... In Qu)ar8t 

872. SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a> whether the Government of Gujarat has 
submitted any project for the development of forests; 

(b) If 80, the details thereof; 

(c) whether the Government has approved the 
above project; 

(d) if so, the details thereof; and 

(e) the development work carried out In Gujarat 
consequently? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA>: Ca> to Ce> Yes, Sir. The Government of Gujarat 
has submitted Gujarat Forestry Development Project for 
the development of forests. The project will' be of 8 yeara 
duration, starting from 2007-08 to 2014-15. The project 
activlti .. will be confined to the foreat areas of Eastern 
trtbaI belt of the State, Reserve Graaalands In Rajkot District, 
Mangroves in Kori Creek, Kachch Cout, Marine National 
Park and Jam Nagar OIvIaion. The project activities, 
Interalla Include Foreat Development & Management, 
WIldlife ConaeMltion & Development and Communltyl 
Tribal Development. The total cost of the project Is Rs. 
830.27 cror.. Including Rs. 135 crore. .. State share. 
The loan agreement between GoYemment of India and 
GoYemment of Japan has not been atgned as yel ThIs 
ptOjact Is Included In FY 2006 JBIC, OOA, Loan package. 
AI the protect Is yet to start. no dweIoprnent work under 
the proIect has been carried out In Qujarat State 10 far. 

[Eng/i.h} 

Fallin PrIce of UrM 

673. SHRI CHANDRAKANT KHAIRE: Wilt the 
Minister of CHEMICALS AND FERTILIZERS be pleaHd to 
atate: 

(a) whether there has been til In the Intemational 
price of urea during the NCent rnomha. and 

(b) If 10. the details thentOf? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
CSHRI B.K. HANDIQUE): Ca> and Cb) No SIr, aM prIoI of 
urea has been showing a rising trend during the recent 
months. The price. have gone up from around US$255 
per MT CFR Indian ports during September 2008 to eround 
US$290 per MT CFR In November aooe. 

A .. I,"nee from 8DF' 
674. SHRI G.M. SIDDESWARk WIlt the Mlnl.ter of 

CONSUMER AFFAIRS, FOOD AND PUlUC DISTRIBUTION 
be pleased to ltate: 

Ca) the propoaaIa rece/vect fIom the Government 
of Kernataka for ... lstan08 to .ua- miUI trt'rn Sugar 
Development Fund (SDF) during the ... t five ye ... ; 

(b) the amount sanctioned and ,../el.Md to Ihe 
sugar mills during the aafd period; 

(c) whether the aulstance unctIoned tor ~u~~ 
mills particularly Bhadra SSK, DocIdabeIhI, Davangere has 
not been released 80 far; 

Cd) If 10, the ,....,. therefor; and 
Ce) the steps lIMn to en.ure eaf.y rele .. e of the 

fundi? 

THE MtNl8l'ER OF STATE IN THE MINISTRY OF 
AGRICULTURE ANO MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND PU8UC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH>: (a) The 
proposals tor sanction of financial ..... tanoe fromSDF 
pertaining to varioul schemes received durtng the period 
2001-02 to 2008-07 (upto 31.10.2008) .... as under: 

Year 

2001-02 

2002-03 
2003-04 

2004-05 
2005-06 
2006-07 

No. of Application ~ 

2 

1 
4 

2 
5 
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(b) The amount sanctioned and released during 
the above mentioned period Is .. under: 

(In lakha) 

V .... Sanctioned Released 

2001-02 Nil Nil 

2002-03 Nil Nil 

2003-04 231.30 Nil 

2004-05 389.94 Nil 

2005-08 418.80 272.44 

2006-07 . Nil Nil 
(upto 31.10.2008) 

(e) Ves, Sir. 

(d) and (e) The Sugar Development Fund Rules, 
1983, provide that the Central Government shall authorise 
payment of loan from fund only to such sugar undertakings 
which have fully repaid all the sum. which have become 
due In reepect of Sugar Development Fund and Levy 
Sugar Price Equalization Fund. In addition, the sugar mills 
have to fuI1J1I the terms and conditions .. given In the 
Administrative Approval I.e. signing of Tripartite Agreement, 
furnishing of security for loan and Interest thereon, opening 
of no lien account in the bank and production of proof of 
deposit of 10% of the cos, of schemes/projects before 
dlsbursement/relea.e of loan. 

MIs Shadra SSK, Doddabathl, Davangere, has 
outstanding SDF dues on account of previous cane 
development loan from SDF and as such Instalment of 
frosh loan could not be disbursed. The sugar mill has 
been advIaed to repay the outstanding dues at the earlle.t 
under Intimation to the Govemment of Kamataka. The 
other sugar mills are required to fulfill the terms and 
conditions as per SDF Rules and Administrative Approval. 

Coat of Production of UrM 

675. SHRI JOACHIM SAXLA: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

Ca) whether Naphtha. fuel oil and gas are used 
as fuel for production of urea in the country: 

(b) if 80, whether the cost of production has been 
found to be varying based on the fuel used in production; 

(e) If so, the details thereof and the production 
cost of urea produced during 2006-07: and 

(d) the percentage of each of the laid fuel being 
used at present in the country by fertilizer producers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARV AFFAIRS 
(SHRI B.K. HANDIQUE): (a) to (c) Natural gas, naphtha, 
fuel 011 (FO) and low sulphur heavy stock (LSHS) are 
primarily used as feedstock and fuel In the manufacture of 
urea. Cost of production of urea Is, among other things, 
dependent upon the cost of feedstock and fuel. For gas 
baled units, cost of feedstock constitutes about 80% of 
the total cost of production of urea, whereas for naphtha 
and FOILSHS based units, it Is up to 75"0 of the total cost 
of production . 

In the year 2006-07, the weighted average conce-
ilion rate of different groups baHd on concession rates 
of urea units notlfiecl till 20.11.2006 Is given below:-

SI.No. Group Provisional weighted 
average conceslion prlee 

of units In each group 
(RsIMT of urea) 

1. 

2. 

3. 

4. 

5. 

6. 

Gas-Pre-92 

Gas - Post-92 

Naphtha - Pre-92 

Naphtha - POIt-92 

FOILSHS 

Mixed 

Total 

5497 

7188 

17243 

12489 

11430 

9437 

9480 

(d) Percentage of each feedstock and fuel uMd 
in manufacture of urea In 2005-D8 's .. tolfowl: 

Gal Naphtha FO LSHS Coal 

57 23 3 10 7 

PraIectIon of New BIrd ..... 

676. SHRI M.K. SUBBA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleued to state: 

(a) whether a new bird ICIentificatly known an 
Llodchla Bugunorum has been discovered In Arunachaf 
Pradeah making It the first omlthologlcal found In the 
country In mont than half a century; 

(b) If 10. the detaIIa thentof; and 
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(c) the steps being taken to Preserve and promote 
the lame? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Ves, Sir. As part of a .tudy undertaken 
by the Kaati Trust, Pune and Arunachal Pradesh Forest 
Department under the Eaglenest Biodiversity Project - 1 
(2003-2006), a new specie. of bird, scientifically known 
a. Lloelchla bugunorum, has been dllcovered In 
Arunachal Pradesh. 

(c) The habitat of the bird is already a part of a 
Wildlife Sanctuary which I. well protected and conserved. 

(Translation) 

Satellite Radio Broadcasting Service 

677. DR. LAXMINARAYAN PANDEY: 
PROF. VIJAV KUMAR MALHOTRA: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Government proposel to Introduce 
Satellite Radio Broadcasting Service all over the country; 

(b) if so, the details thereof including the policy of 
the Government in this regard; 

(c) whether a number of private sector companies 
have shown their Interest in It; and 

(d) if so, the details thereof and the Government's 
reaction thereto? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a> to (d> Presently, 
All India Radio is providing 20 satellite channell In Ku-
Band on Direct to Home (DTH) platform. Signals can be 

. recetved with the help of a small sized dish antenna and a 
.et top box. AIIO, All India Radio hal propoled 
experimttntal satellite broadcasting In portable and mobile 
mode during 11 th Plan. However, its Implementation Is 
subject to approval and availability of fundi. 

Mis World Space II providing Satellite Service on 
the balll of approval of Foreign Investmeat and Promotion 
Board under Department of Indultrlal Policy and Promotion 
linea 2000. TRAI's recommendations on Satellite Radio 
and participation by private companies are being evaluated 
for adoption. 

[English) 

Decline in Rice Procurement 

878. SHRI KASHIRAM RANA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBlIC DISTRIBUTION 
be pleased to slate: 

(a) whether procurement of rice for public 
distribution is likely to be less during the current year aa 
compared to last year; 

(b) If 10, the reasons therefor; and 

(c) whether the shortfall In procurement is likely 
to create Ihortage in rice av.aHablllty under the Public 
Distribution System thereby affecting the poor in the 
country? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 
(c) As per the estimates given by the State Food Secretarlel 
during the Kharif meeting held on 26th August, 2008, the 
procurement of rice in Kharlf Marketing Season (KMS) 
2008-07 is likely to be 270 lakh tonnes in COI~ :~ 
276.58 lakh tonnel procured in KMS 200S-0f Thl, figure 
of 270 lakh tonnes il well above the annual requfrement 
of rice 'or the TPDS and other welfare schemel. 

(Translation) 
Repair and Renovation of 

Chambal Canal 
679. SHRI KAILASH MEGHWAL: 

PROF. RASA SINGH RAWAT: 
SHRI DUSHYANT SINGH: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment of Rajasthan has 
prepared and submitted a project report to UnIon 
Government for repairing and renovation 0' Chambal canal; 

(b) If 10, the details thereof Indicating the action 
taken by the Government 80 far in this regard; 

(c) whither the laid proposal has also been 
considered In the meeting of core group; 

(d) If 80, the details of the recommendations ma& I 

by the core group; and 

(e> the time by which the said project Is likely to 
be cleared by the Government? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes Sir, the Govemment of Rajasthan had 
submitted proposals for correction of system deficiencies 
of 36 distribution systems of Chambal Project. 

(b) and (c) The total estimated c;ost and culturable 
command area covered by these systems were Rs. 56.16 
ClOre and 1.42 lakh hectare respectively. The proposals 
were considered by the Core group of Ministry of Water 
R.sources for approval of CAD proposals, In its 13th 
meeting held on 23rd Augult, 2006. 

(d) and (.) The State Govemment officials were 
advIHd by the Core Group to give priority to those 
diatributariet where Command Area Development (CAD) 
WOI1ca have already been completed. The Core Group 
also felt that In the abaence of rehabilitation of the main 
and branch canals, correction of deficiencies in the 
dlltrlbutarlel only may not serve useful purpose and 
therefore the distributaries on the head of which full supply 
discharge II assured should only be taken up for correction. 
It further observed that only those minors/distributaries 
shall be considered where WUAa have been formed under 
the Participation of Farmers In the Management of Irrigation 
Systems Act 2002 of Rajasthan and not under cooperative 
societies act. The State Govemment was also advised to 
give assurance that the systems shall be handed over to 
the WUAs elected uncler the above mentioned Act. The 
State Government was advised to send a list of proposals 
on those distributaries which fulfill the above conditions. 

The clearance of the project will depend upon the 
promptness with which the State Government replies to 
the observations of the Central Appraising Agencies. 

Development of Pa.tu,.. 

880. SHRI AVINASH RAI KHANNA: Will the Minister 
of AGRICULTURE be pleased to state: 

<a) the amount sanctioned and released for the 
development of pastures in the country particularly In 
Punjab during the last three years and the current years, 
State-wise; 

(b) whether any amount out of the sanctioned 
amount is yet to be released for the said purpose by the 
Union Govemment: 

(c) If so, the details thereof. State-wtae;and ' 

(d) the time by which the remaining amount's 
likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) A CentraHy 
Sponsored Fodder Development Scheme with Grassland 
Development, Including Grass Reserves as one of Its 
component, is being Implemented since 2005-06. The 
amount released during 2005-06 and In the current year, 
Statewise, is given in the enclosed statement. No proposal 
for Grassland Development, including Grass Reservea, 
has been received from Punjab during 2005-06 and in the 
current financial year 2006-07. 

(b) No, Sir. 

(c) and (d) Do not arise 

The funds released during 2005-06 and cu"ent 
year 2006-07 for Grassland Development 

Including Grass Reserves Statewise. 

(Rs. In lakhs.) 

State 2005-06 2008-07 

Gularat 155.57 

Himachal Pradesh 100.00 

Jammu and Kashmir 58.40 

Kamataka 50.00 

Mlzoram 100.00 

Nagaland 80.00 90.00 

Rajasthan 9.9 
Slkklm 110.00 

Tamil Nadu 24.00 

Trlpura 25.25 

Uttranchal 90.00 

We.t Bengal 40.00 

Total 843.12 90.00 

[Eng/~hJ 

Opening of New CIPET Cent,.. 

681. SHRI S.K. KHARVENTHAN: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased ~o state: 

(a) the number of centres of Central In.titute of 
Plastic Engineering and Technology (elPET) pntHntIy 
functioning In the country and Its main functions; 
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(b) wh,ther the Government has any proposal to 
open more such centres in the country; 

(c) if so, the locations identified and the amount 
sanctioned for the purpose; and 

(d) the time by which the new centres are likely to 
be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFf"IRS 
(SHRI B.K HANDIQUE): (a) to (d) There are at present 15 
extension Centres of CIPET functioning in various States 
of the country. The main functions of CIPET are to provide 
technically trained manpower and technical services to 
the Plastic and allied Industries. Out of these, three new 
Centres are in the process of being set up at Panlpat 
(Hary mal, Jaipur (Rajasthan) and Aurangabad (Maha-
rashtra), at a total cost of Rs.61.50 crore, to be shared 
equally between the Government of India and the 
respective State Governments. 

(Translation] 

AcquJ.ltlon of Coal Mine. 

682. SHRI HANSRAJ G. AHIR: Will the Minister of 
STeEL be pleased to state: 

(a) whether the Steel Authority of India Limited 
(SAIL) has decided to acquire coal mines overseas in 
view of the future need of coking coal; 

(b) if so, the details thereof; and 

(c) the places where the SAiL has succeeded In 
acquisition of mines abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SreEL (DR. AKHILESH DAS): (a) to (e) For establishing 
long term security In the sourcing of coking coal, SAIL has 
plans to acquire equity stakes in overseas mines and is 
currently exploring the possibilities of forging strategic 
alliances with overseas coal mining companies. Some 
proposals are currently under consideration and exami-
nation for their SUItability. No equtty stake has been taken 
in any overseas mine as yet. 

[English] 

Amendments In Factorlea Act. 1948 

883. SHRI L. RAJAOOPAL: will ''the Minister of 
LABOUR AND EMPLOYMENT be pteased to state: 

r' 

(a) whether the Government has cleared amend-
ments to Factories Act, 1948 to allow women to work In 
night shifts; 

(b) if so, the details of the protective clauses that 
have been incorporated in the proposed amendments to 
provide protection to women when they work in night 
shifts; and 

(c) if not, the reasons for delay? 

THE MINISTI:R OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) and (b) Government hu cleared the proposal to 
make suitable amendments in the Factories Act, 1948 
allowing flexibility for women to work in night shUts. It 
provides for protection clauses like provision ~f adequate 
safeguards in the factory as regards occupational safety 
and health, equal opportunity for women workers, adequate 
protection of their dignity, honour and safety, their 
transportation from the factory premises to the nearest 
point of their residence. The bill in this regard was 
introduced in Lok Sabha on 16.08.2005 and ia pending to 
be taken up for discussions and pusing. 14 far as proviaIon 
of lighting and creche are concerned, these are already 
covered under the provisions of the Factories Act, 1048. 

(c) Does not arise. 

Rlhlng Harbour at Jakhau 

684. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has received 
a comprehensive report on the escalation of coat of 
construction of fishing harbour at Jakhau and the revised 
estimate thereof from the Covernment of Gu;arat; 

(b) if 10, the details thereof; and 

(c) the time by which the .asistance is likely to 
be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISmy OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, Sir. 

(b) and (e) Doe. not arise. 

Brahmaputra Board 

685. DR. ARUN KUMAR SARMA: WI" the Minislet' 
of WATER RESOURCeS be pleased to state: 

Ca) the details of various flood and erosion controf 
projects taken up for execution during Tenth Plan In Assam 
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through Government of Allam and Brahmaputra Board 
Indlcatfng total outlay, annual allocation alongwfth Its 
utilization progreu made and target set for completion; 
and 

(b) the details of projects for which clearance II 
awaited project-wise and the reason for delay In sanction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAV PRAKASH NARAVAN 
VADAV): (a) The detalll of various ftood and erosion control 
projecta taken up for execution through the Govt of Auam 
during Tenth Plan as Indicated by Govt. of Allam are .. 
under:-

(I) Centnli Lo8n AaalatHceICent,. Sector lehe ..... : 

A total of 35 Nol. of schemes were taken up. Out of 
thll, 15 Nol. of schemes have been completed and 
the worka of 20 Nos. of Ichemel are In progress. 
There II a total allocation of R •. 81 crorn, out of 
which an amount of Rs.42.90 crorel had aJrndy 
been reteuec:t and utill.ed. The target date of 
completion of the schemea II ~, 2007. 

(I) AddItIonal Central Aalatance (AeC.A.) 

A total of 67 No.. of scheme. were funded from 
A.C.A. Out of these, 24 Nos. are completed Ichemes 
and lIabilltiel are to be cleaNd from A.CA. Others 
are on-oolng schemes and will be completed by 
MarchI07. 

(II) Non-Upeable CentnII Pool of AeeourcH: 

There .... 29 Nos. of IChemeI out of which 28 Nos. 
ant completed and 1 No. II on-golng and win be 
completed by MarchI07. A totalaum of Rs.38.04 crores 
was received and utilized. 

(Iv) Joint AI"., Commlulon 

3 NOI. of scheme. were executed and completed. A 
total amount of R •. 1.30 crorel was allotted and 
releued from Govt. of India. An amount of RI.O.28 
crore WU .0 tar utlllHd. 

(v, North E8etem CouncIl 

There II only one scheme on which 95% work hal 
been completed. Balance will be completed by 
December, 07. Allocation for this scheme Ie ~1.4.95 
CI'OfU and expenditure IncumKIl. RI.4.S crore. 

The ftaod and .,OIlon "controf projecll taken up for 
execution by Brahmaputra Board during Tenth Plan .... 

Pagladta Dam Project, Har8ng Drainage Development 
Scheme and New Schemel for ..,ull In Alsam. DIbang 
Projects etc. 

The new schemea at pr8I8f'It conalsta of Ilx projecII 
In Allam as noted below:-

(I) Avulalon of Brahmaputra Board at Dholia Halighull 
Ph-I 

(II) Awllion of Brahmaputra Board at Dhola Hatlghull 
Ph-II 

(III) Protection of .... laland from flood and ero.ion 
(immediate measure) 

(Iv) Barbhag Drainage Development Scheme 

(v) Amjur Drainage Development Scheme 

(vi) Protection of MaIu" lliand from flood and eroeIon 
Phu .. 1 

The schemH at aerial (I), (II) and (III) above have 
been completed. The target for completion of other achemea 
I. end of Tenth Five Vear PIM. However, the achem8I at 
serial numbers (Iv), (v) and (vi) .... IIwIy to aptll over to XI 
Plan. 

The detalll of total outlay, annual aUocation and 
utiUaallon of funds by Brahmaputra Board are given In the 
enclosed ltatement. 

(b) In relpect of Govt. of Allam, eleven achemea 
have been cleaNd by Central Water CommIallon but 
clearance from Planning Commlllion II yet to be received. 
For another seven schemel, no clearance has been 
obtained from Central Water Commil.1on u well as from 
Planning Commission. There ant no projects of Brahma-
putra Board for which clearance II awaited. 

",.,.",.", 

LAt 01 Scheme. under Execution by Aaam Stale 
Govemment under -CrIIIcM Flood Control and 

AntI Ero.Ion Sch.",.. In Brahmaputra and 
Barak Valley under Stat. Seclor 

81. No. Name of the scheme 

1 

1 

2 

2 

AlE meuu...1 including widening Dlkhow bund 
LIB at difterent ,.ache. from Namdang outfall 
to DIkhow-mukh. 

RIS to 8hugdoI LIB from J B RoIId to Chenge-
IihaIIlncluding AlE worb. 



n 

3 

4 

5 

8 

7 

8 

9 

10 

11 

12 

13 

14 

15 
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2 

Protection of Dalnlgaon (Hatisal Neematl) and 
adjoining areas against the erosion of river 
Brahmaputra. 

Protection of Matmera areas Including Dhakua-
khana town including from erosion of river 
Bramaputra Ph -I (Consruction of Bull heads). 

RIS to flood 8mbt. along Kollong river from 
Raha to Jagl RIB and Azrabarl to railway bridge 
·LIB Ph-I (Revised). 

Drainage of Patidarang and lis adjoining low 
lying areas under Mangaldol Civil sub-Division 
Including reconstruction of sluice culvert at 17th 
km of BlDyke rom Rangamatl to Kurua. 

Protection of Garal area from Garal to Majlrgaon 
from erosion of river Brahmaputra Ph .... l. 

AJE measures against bank erosion of· river 
Brahmaputra at different reaches of North 
Guwahti town from Aswaklanta Hills to Dihlng 
Sattra. 

Construction of retirement from ch 27.80 km to 
31.15 km of BlDyke on LIB on Gum! to Kolatull 
to link the bridge protection of embankment at 
Allkash. 

Strengthening the BlDyke on left bank from 
Palubari to Gumi (From ch-19890 m to 21200 
m along with AlE measures ch-19600 m to 
20280 m & 20490 m to ch 20590. 

AlE measures against BIB· from erosion of river 
Pagladlya at different reaches (Protection work 
at 11th, 14th, 20th, 27th, 35th Km LIB and 37th 
Km at RIB). 

AlE measure. to protect the Larkuchi area from 
the erosion of river Brahmaputra (breach 
closing and protection work at 29th km on RIB 
of BlDyke from Adabarl to Kukarjan). 

Strengthening & extension of Goalpara Town 
Protection tram erosion of river Brahmaputra 
on stone spur no-2 to Ita DIS. 

RlS 0' mle along BIB of Pohumara fro", 
rallwaytlne to BIB PWD road on RIB and tel 
Nowkuchi village on LIB. 

Opening the Harijen Channel at 8arpeta Town. 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

28 

27 

28 

29 

30 

2 

Strengthening of Dhubrl town protection WOIkI 
from Siva Mandlr to Sikh Tempi.. Stone apur 
no. 3 & 7 Including construction of revetment 
and apron in between timber dampener No •• 
for a reach 0' 280 m. 

AlE to protect Hatslngimari and Its adjoining 
area from the erosion of river Brahmaputra n 
Jlnjiram (Revised). 

Construction Retirement of RIB of rMIr Ale at 
Saster Including AlE meuuntl. 

Improvement of flood embt. along LIB of rMIr 
Barak from Uttar Krlsnapur to Tarapur Ch. 1 mo 
m to 17250 m and Ch. 19948 m to 22740 m. 

Protection 0' Katlllchara Bazar from the erosion 0' River Katakhal on Ita LIB (ch.2590.00 m to 
3060.00 m). 

RIS to Barak Dyke along RIB 0' Barak from 
Ganigram to Katlgaragh Ph-III (ch. 18000 m to 
24150 m). 

Construction 0' retirement from ch.19.41 km to 
24.80 km of B/Dyke 'rom Kaharmuza to 
Ballkuchl at Bowratal to Fetengaparan area. 

AlE measures 0' Dikhow BIB at different 
reaches near Simulagurl and Nazlre. 

RIS of Dlkhow RIB embt. 'rom Darbar field to 
Dlkhowmukh Including AlE measures phue-II. 

AlE measures on BIB 0' the river Dlkhow at 
different reaches near Slbsagar town. 

Protection of Paiashbarl town from the erosion 0' river Brahmaputra. 

AlE meuurel for protection of NagaghuH and 
MalIan area from the erosion of river Brahma-
putra. 

Protection of Uatmara area Including Dhakua-
khans town from the erosion of river BrWuna-
putra Ph-II (Const. of Bull-head and land spur). 

Construction of retirement of SubanlJrt dyke. 
'rom Bhlmepora ghat to Na all village .. 28th 10 ,. 
31st km. 

RIS of BlDylce from Blawanath to Panpur. 
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1 

31 

32 

33 

2 

Protection of Kapurpura area Including Bhuran-
gaon town from the erosion of river Brahmaputra 
(Constn. of land spur and tie bund ) Ph-I. 

Closing of breach by constructing a short-
retirement of B/Dyke from Palashbari to Gumi 
along with AlE measures from ch. 17,300 M to 
ch.19,000 M. 

AlE measures to protect the 8/Oyke USank from 
Palashbarl to Gumi from the erosion of river 
Brahmaputra at ch. 8700 M to ch. 9500 M 
including widening of Embmkment at ch. 8525 
Mt09025 M. 

34 Protection of Dhubri town from the erosion of 
the river Bahadurtarl and Newghat area. 

35 AlE measures to protect Golokganj town and its 
adjoining area from the erosion of river 
Gangadhar. 

Upper Krishna Project 

686. SHRI MILIND DEORA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Upper Krishna Project has been 
completed and made operational; 

(b) if 80, the initial estimated and the final cost 
Incurred on the project; 

(c) whether the project has been pending for a 
long time; 

(d) If so, the date since when it has been pending 
along with the reasons for delay; 

(e) the area to be benefited from this project; 

(f) the number of families affected due to the 
project; 

(g) whether all the affected families have been 
rehabilitated; and 

(h) If not. the reasons therefor and the time by 
whrch they are likely to be rehabilitated? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Upper Krishna Project is being executed 
In two stag ... The status of completion of projects Is as 
under: 

Stage-I 

Phase-I - Completed and Is operational 

Phase-II and 111- works are under execution 

Stage-II - Works are under progress 

(b) Initially. Upper Krishna Stage-I was approved 
by Planning Commission for RS.58.20 crore and first revision 
was for Rs.283.65 crore and approved by the Planning 
Commission. It was further revised to Rs. 1214.97 erore by 
Planning Commission. The revised project cost as reported 
by project authorities is Rs.6003.19 crore. The Stage-II work 
has been approved by Planning Commission In December, 
2000 for Rs.2358.86 erore. The revised cost as reported by 
project authorities Is Rs.3476.40 erers. 

(c) and (d) Yes, Sir. The work of Stag8-1 and Stage-II 
started in year 1960 and 1996 respectively. The project 
got delayed mainly due to land acquisition problems faced 
by the State. 

(e) Contemplated annual irrigation in Stage-I and 
Stage-II are 4.59 lakh hectare and 1.97 lakh hectare 
respectively. 

(I) to (h) 93,247 number of families are affected due 
to Upper Krishna Stage-project. Out of this 82,142 families 
have already been rehabilitated. The balance resettlement 
and rehabilitation work is in progress by State Government 

[Translation] 

Bird Flu Vaccine 

687. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of AGRICULTURE be pleased to state: 

<a) whether the Union Government has developed 
a vaccine to check Bird Flu; 

(b) if so, whether the said vaccine has been put 
up for sale in the market: 

(c) if so, whether the Union Government has fixed 
its price; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a} Yes, Sir. 

(b) to (d) The Technology for production of vaccine Is 
available for commercialization. However, the basic facUlty 
of blos.fety level·1II required for production of this vaccine 
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is not available with any manufacturer at preHnt. The 
price of the vaccine will be fixed dependtng on the 
production cost when the vaccine Is manufactured on 
large scale. 

Pollution lit 18) Maflal 
688. SHRI SUNIL KHAN: 

SHRIMATI SUSMITA BAURI: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a, whether the Government .has formulated or 
proposes to formulate any plan to make the TaJ Mahal and 
Ita adjoining areas pollution free; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAtN 
MEENA): (a) and (b) The 'Government has fonnulated 
comprehensive plan for abatement of pollution around Taj 
Mahal and Agra city. The pollution abatement mea.ures 
taken inter-alia include the following: ' 

Restriction on plying of petrol and diesel vehicle 
around 500 mts. of Taj Mahal; 

Prohibition on establishment or expansion of pollUting 
industries; 

Closure of brick kilns within 20 kms. of Taj Mahal; 

Closure of coaVcoke based industries and shifting to 
natural gas; 

Supply of ultra low .ulphur diesel for vehicles; 

Improvement of city roads and construction of bypass 
roads; 

• Solid Waste Management for Improvement of 
environmental conditions; 

Creation of Green Belt; and 

Preparation and implementation of Action Plan for 
improvement of Air qual,ity. 

Illegal Mining 

689. SHRI PRABHUNATH SINGH: Will the Minister 
of ENVIRONMENT AND FORESTS be pleal8d to .tate: 

(a) whether Illegal mining activities In the Brij 
region of Rajasthan and Vasant KunJ In Deihl are taking 
place unabatedly cau.ing SerioUI environmental pollution 
to the heritage structures and Blo-dlverslty park; 

(b) If so, the number of Illegal mining case. that 
have come to the notice of the Government during the lut 
three years; and 

(0) the action takenIpropoHd by the Govemment 
In this ..-ganf? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) Government of Raja.than have informed that 
occasional illegal mining In Teh.n Deeg and Kaman, Dlltrict 
Bharatpur In the Brlj Region, Rajasthan have been 
reported. No IClentlflc ltudy ha., however, been carried 
out to a .. e.. the environmental pollution In the Region. 
Government of NCT of Deihl have Informed that no illegal 
mining Is noticed In the Vasant Kunj area at present. 

(b) Government of Rajasthan have raported 348 
cases of Illegal mining In the Brlj Region and Government 0' NCT 0' Deihl have reported 27 cas.1 of Illegal mining. 

(c) Government of Rajasthan have filed c0mp-
laints in the compet.nt Courts and in Police Statlonl. 
Penalties have been recovered and material and toot. 
have been seized. Government of NCT of Deihl have 
booked cases of illegal mining In the Vaaant Kunj Police 
Station. Regular patrolling of V.nt Kunj area Is carried 
out to guard against Illegal mining. 

Po ...... on of Iron 0.. Ulnae by SAIL 

690. SHRI TARIT BARAN TOPDAR: Will the Minister 0' STEEL be pleased to state: 

(a) whether the Steel Authority of India Umitad 
(SAIL) is facing some problems to get the po ..... 1on of 
Chiria and Rawghat iron ore mines; 

(b) if so, the details thereof; and 

(c) the remedial lteps proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (OR. AKHILESH DAS): (a) 10 (c) Steel Aulhortty of 
India Limited (SAIL) had submitled proposals for renewal 
of mining leases for Chiria Iron ore mines. Three out of lix 
leues are under deemed extenllon and the other three 
are under litigation between SAIL and State Government 0' Jharkhand In the Hon'ble High Court of Jharkhand. 
Vigorous eHorts are being made by SAIL and the Mlnl.try 
of Steel at various levels to settle the matler amicably. 

In case of Rowghat, the matler wu taken up by the 
Ministry 0' Steel. The Ministry of Mines vide their Gaz .... 
Notification No.G.S.R.438(E) dated 2017106 and Corrigen-
dum No.G.S.R. 542(E) dated 8/9/06 have r ... rved the 
Raodongrl in the sub-blocks of RO'Nghat F Deposit In 
'avour of SAIL. The process for grant of mining leue and 
related .tatutory clearances Is under progress. 

Acceler8ted Irrlglltlon Benefit proggm .... 
691. PROF. M. RAMADASS: win the Mlntltar o! 

WATER RESOURCES be pleased to state: 
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Ca) whether the outcome budget wHh relp8Ct to 
Accelerated Irrigation Benefit Programme (A1BP) for the 
year 2005-08 hal shown positive and encouraging .... ults; 

(b) If 10, the deIaIII ttMnof; 

(e) If not, the reasons for shortfall In achieving 
the targets; 

Cd) the slips propoMd to tIIken to achieve optimal 

(e) whether the Gowmment proposes to _hlft the 
focus of the programme from completion of project to 
cnatIon of irrigation pol8ntIaJ for optimal utilization of public 
money;Md 

(f) If 10, the detail_ thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YNJAV): (a) to (d) The out come budget for 2005-08 
enviuga creation of Irrigation potential of 9.25 lakh 
hectare through A1BP. HowewIr, detail_ of the Irrigation 
potential created under AIBP are to be provided by the 
Sta ... for the year 2005-08, who are executing agencies 
for the projectl included In AIBP u well. As per out come 
budget, an outlay of Rs.4500 crore and provision of Central 
GrMt of RI.1880 crore ~ been made against which 
c.tll'al grant reIHHd to the States during 2005-08 wu 
RI. 1800.3142 crore. 

(e) and (f) Under Bharat Nlrman, A1BP ha. been 
focuated to meet the target of creation of Imgatlon potential 
and Completion of ongoing projects. 

892. SHRI SUBOOH MOHITE: Will the Mini_tar of 
INFORMATION AND BROADCASTING be pleased to .tate: 

(a) whether the Gcwernment did not receive bIdI 
for 57 licences and 23 aucoeuful bIddera haw .."..... 
derec:l1n the Iecond phue of FM IWIo lloencea; 

(b) If 10, the factora attributed ther8to; 

(e) whether the Government hal taken oare of 
theM factora before initiating procell. of granting FM 
licence. of 100 cltie.; 

(d) If 10, the details thereof; 

(e) the detalla of revenue collected through 
licences for FM radios during the lut th .... yearI cIty-
wile; and 

(f) the expected revenue generation from the 
second ph ... ? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA ~AN DASMUNSI): (a) to (d) During the 
Second Phue of Private FM radio t.o.dcutIng, 337 
channell were put on bid out of which 280 channels were 
sucoeufuUy bid. While no bids were received for 28 
channels, bids received In respect of 29 channels were 
rejected u the same wuless than the Reserve One TIme 
Entry F .. (OTEF). As per the clause 1.2.2 of the Tender 
Document (available at www.mlb.nic In), the total number 
of channels allocated to an applicant and Ita related entltin 
shall not exceed the overall Umlt of 15% of the total 
channels allocated. Hence, two companlel which t.d 
acquired more than 15% of the total bid channels, i.e. 45, 
had to surrender the excels channels. 

(e) The details of revenue collected through 
licenses for FM radios during the lut three ye .... clty-wise 
are given in the encloled statement. 

(I) The expected revenue generation from 
lecond phase Is RI. 38,16,46.0911- per annum. 

-'''",.nt 
RevMue collected through Ucense, for Private FAA Radios during the last three years City-wise 

S.No. Name of OTEFln 
the City Rupees 

1 2 3 

1 Agartala 1.6.20.000 

2 Agra 75.710.140 

3 Ahmedabad 351,255,500 

4 Ahmednagar 9,085,002 

Revenue 
2005-06 

Migration 
F .. 

4 

87,813,875 

License 
F .. 

5 

5,640,309 

Total Revenue 

8 

1,820,000 

75,710,140 

444,70&,884 

9,085,002 

Revenue Revenue 
2004-05 2003-04 

7 8 

12.002,043 33,723,800 
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5 Aizawat 1,207,000 1,207,000 

8 Ajmer 13,800,oeo 13,800,080 

7 Akola 3,310,000 3,310,000 

8 Allgarh 2,700,080 2,700,080 

9 Allahabad 35,000,590 35,000,580 

10 Amrltlar 78.810,080 78.610,090 

11 AaanlOl 27,055,090 27,056,080 

12 Aurangabad 42,469,000 42,459,000 

13 Bangalore 851,820,094 141,970,018 11,379,344 1,005,189,454 80,848,480 89,930,000 

14 Barelly 5,400,080 5,400,080 

15 Bhopal 109,959,990 109,869,990 

16 Bhuban •• hwar 18.675,080 18,675,080 3,174,000 

17 Blunar 2,700,090 2,700,090 

18 Bllupur 4.720.002 4,720,002 

19 Chandlgarh 261,210,590 261,210,690 

20 Chen nat 488,803,890 162,267,984 9,495,665 658,587,518 78,346,874 68,000,000 

21 Cochln 276,120,511 278,120,611 

22 Colmbatore 181,500,000 63,833,333 3.132,485 258,485,818 54,880,073 44,303,800 

23 Daman 1,105,002 1,105,002 

24 Deihl 1,111,281,084 886,758,857 26.302,457 1,804,320,208 244,642,303 213,750,000 

25 Dhule 2,160,000 2,160,000 

26 Gangtok 5,307,101 6,307,101 

27 Gorakhpur 1,800,000 1,800,000 

28 Gulbarga 20,105,900 20.105,800 

29 Guwahatl 12,291,090 12,291,090 

30 Gwatlor 25,595,990 26.595,990 

31 Hlaar 16,614,480 16,514.490 

32 Hyderabad 467,111,380 467,111,390 i't 

33 Indore 142,520.890 47,508,982 2,886,878 182,913,831 68,883,064 11,802,500 

34 ltanager 1,303,000 1.303.000 
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1 2 3 4 5 6 7 8 

35 Jabalpur 47.491.000 47.491.000 2.909.500 

36 Jalpur 258.080.955 258.060.955 

37 Jalandhar 92.500.090 92.500,090 

38 Jalgaon 6,860,100 6,860,100 

38 Jammu 10,107,090 10,107,090 

40 Jam8hedpur 25,015,990 25.015,990 

41 Jhan81 2,700,090 2,700,090 

42 Jodhpur 45,007.090 45,007,090 

43 Kannur 57,828,135 57.626,135 

44 Kanpur 185.615,090 165.615,090 

45 Kamal 16,110.000 16,110.000 

46 Kolhapur 44.200.000 44.200,000 

47 Koikata 235,611,294 94.244,518 5,444.634 335.300.446 22,505,765 20,000,000 

48 Kota 14,290.090 14,290,090 

48 Kozhlkode 111,200.100 111,200,100 

50 Lucknow 241.055.000 120.527.500 3.501,375 385.083.875 27,521.519 73.398.800 

51 Maduri 167.112,000 167.112,000 

52 Mangalore 64,210,590 64,210.590 

53 Mumbal 733.981.094 978.614,792 29,823.479 1.742.399.365 510.797.917 549.258.904 

54 Muzzaffarpur 1.510.000 1,510.000 

55 Myaore 62.231.990 62.231.990 

58 Nagpur 116.055.100 116,055.100 

57 Nanded 2.501.000 2,501,000 

58 Nulk 61.158.000 81.159.000 

59 PanaJI 42.188.990 42,168.990 

80 Patlala 35.310.080 35.310,090 

81 Patna 51.300,000 51.300.000 

82 Pondlcherry 85.910,990 85.910.990 

83 Puna 254.255.100 84.751,700 8.589.555 345,596,355 2,071.830 70.092,500 

84 Raipur 58,710.004 58,710,004 
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1 2 3 4 5 8 7 • 
85 RaJahmundry 21,1'01,030 21,101,030 

88 Ralkot 78,758,580 78,758,5;0 

87 Ranchl 17,850,888 17,850,888 

18 Rourk.'a 3,370,080 3,370,080 

88 Sangll 5,538,000 5,531,000 

70 Shllong 3,014,000 3,014,000 

71 Shlmla 25,840,080 25,140,080 

72 Sholapur 8,820,880 8,820,8ga 

73 SlIIgurl 21,055,501 21,015,501 

74 Srlna"ar 8,120,080 1,120,0;0 

75 Sural 81,120,880 81,120,_ 

78 Trluvandrum 148,421,488 148,421,488 

77 TM •• ur 88,484,488 88,484,46 

78 Tlruchy 81,500,500 '1,SOO,1OO 

78 Tlrun.'vell 18,700,180 10,417,050 1,331,388 31,488,80' 52,780,_ 42,8",500 

80 Tlrupatl 58,750,880 51,750,880 

81 Tutlcorln 30,001,400 30,001,400 

82 Udaipur 18,377,080 18,3n,080 

83 Vadod.a 138,318,890 138,319,880 

84 Varana.' 50,800.000 50,800,000 

85 VIJayawada 133,020,000 133,020,000 

88 Vln" 120,138,880 40,048.883 1,185,000 181,351,853 7,804,400 8,812,500 

87 Waran"al 18,825,480 18,825,480 

Total 11.581,478,488 1,183,714,787 1,227,140,804 

.agIlM, Hydro I!IIOtrIo Projeot (0) the progreu made In thl ...... ard 10 far: and 

883. SHRI MANORANJAN BHAKTA: (d) the .tag. at which the matter ltandl u on 
PROF. MAHADEORAO SHtWANKAR: dat.? 

Will the Mlnl.llr of WATER RESOURCES be pINIId 
to ltate: THE MINISTER OF STATE IN THE MINISTRY OF' 

(a) wh.th.r the Union Government hu .... oIved WATER RESOURCES (8HRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Th. Neutral Expert appointed by the the Bagllhar Project IlIue; 
World Bank I. to molv. the Bagllhar Project Iliun ralHd 

(b) If not, the ... alOl'I. therefor; by Palel.tan. 
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(0) The Neutral Expert hu held flve meellng. 
with the Partlel viz. the Govemment of Indla.and the 
Qovemment of PaId.tan. Govemment 'of India lubmltted 
various documentl required by the Neutral Expert upto 
the fifth me.tlng al well It I Counter Memorial and 
Rejoinder respectively. to the Memorial and Rlply 
lubmltted by Paklltan during the procell. Govemment of 
India .Iso arrangld the vii It. by Pakl.tan Team of 
Inglnllr. and al.o by the Neutral Expert along with thl 
Partie. to the project lite and It I phYllcal modll. 
Govemment of India allO deputed eminent legal and 
technical exper1l \0 place III vlewl effectively before the 
Nlutral Expert. 

(d) The fifth meellng hlld In November. 2008 wu 
the final on, before the Neutral Expert could render hi. 
decilion. 

Production of FoodgraIne 

eM. SHRIIQBAL AHMED SARADGI: 
SHRI VIJOV KRISHNA: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI BRAJESH PATHAK: 
SHRI RAMJILAL SUMAN: 
SHRI SHISHUPAL N. PATLE: 
DR. CHINTA MOHAN: 
SHRI G.V. HARSHA KUMAR: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI M. SREENIVASULU REDDV: 
SHRI K.C. PALLANI SHAMV: 

Will the Mlnl.ter of AGRICULTURE be pllUad to ..... : 
Crop 2000·01 2001-02 2002-03 2003-04 

Riel 

Wheat 

Coa,.1 

Ce,.al" 

Pull" 

84.88 

68.88 

31.08 

1~ 07 

Foodgralnl 198.81 

Cl3.34 71.82 

72.77 85.78 

33.37 28.07 

13.37 11.13 

212.85 174.77 

• Fourth Advanoe ..umatee u on 16.07.2001 
• Firat Advance _Imatee • on 15.8.2008 (Khartf only) 

88.53 

72.15 

37.80 

14.81 

213.19 

Foodgrainl production hu been fluctuating dunng 
the year'I 2000-01 to 20()5.08 For the current agriculture 
year 2008-07, ktwtf foodgralna al per the 1. advance 
"limatel retlued on 16.09.2008, il eltlmated at 105.22 
million tonne. agaInlt the target of 115.26 million tonn.s. 

(c) For boolting foodgrain8 production. besldl' 

(a) whether the production of foodgraln.lnoIudIng 
wheat and paddy hal been declining ewer thl yearI and 
I. expected to be lower than thl targltI during the current 
SIUon; 

(b) If 10. the dttaIII thIrtof Indicating the Ixpected 
.hortfall In production of foodgraln., grain-wlH; 

(0) thl finding. of thl .tudy oonductld for 
boo.tlng foodgraln production: 

(d) the detalll of the Incentive package flnallud 
for Inorealng wheat production; 

(I) whethlr thl laid pacQgI I. propoMd to be 
extended to other crop. allO; and 

(f) If 10, thl detail. thlreof and thl time by which 
It I. likely to be Implemlnted? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE iN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
Following table glvel the production of foodgralna, grain· 
will, for thl Y"" 2001·02 to 2005-08 and their target 
and production for the year 2008-07 (kharif only): 

2004·05 

83.13 

68.84 

33.48 

13.13 

198.38 

2005-0e, 

91.04 

89.48 

34.87 

13.11 

208.30 

(Million Tonne.) 

2008-07 (KharIf)* 

Target Production 

78.04 

28.8C1 

5.78 

115.25 

75.74 

24.51 

4.97 

105.22 

rlglonal variation. In productivity, rea.on. for low 
productivity/ production luch a delayed field operatlonl, 
low level of mechanization, low .1Id replacement rate, 
lack of Irrigation under rain-fad condttIonl. Imt.lanced 
u .. of fertlllzl,., inf'ltation of weeds and pe.ta/dI ...... 
and lack of appropriate varletlel need to be addrilled. 
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(d) Government ha. formulated an action pl.n 
which Include. targeting about 60 per cent area under 
wheat for enhancing wheat productivity by identifying 
.peclflc dl.trtcta In the wheat growing State.. Further, for 
Increa.ing wheat production, Government hu announced 
a Minimum Support Price (MSP) of RS.750/· per quintal for 
the 2006·07 marketing .euon which .how. an inc,..... 
of R'.1001· per quintal over the prevlou. year MSP. 

(e) and (f) At pre.ent, there I. no .uoh propoaal. 

(»8".,.,lon) 

HIring of TV StudIo. 

695. YOGI ADITYA NATH: Will the Mlnl.ter of 
INFORMATION AND BROADCASTING be plened to .tate: 

(.) whether .ome .lUdlo. of televl.ion centre. In 
Uttar Pr •• h are running In hired Iccommodatlon; 

(b) If '0, the det.n. thereof; Ind 

(c) the time by which con.~ctlon of It. own 
building. for each t.l.vl,lon centre I. likely to be 
completed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) Only one 
Studio C.ntre at Gor.khpur In Uttar Pradllh Is operating 
from I rented building. Construction of Doordarahan'. own 
Studio building at Gorakhpur h •• almo.t been completed 
and In.tallation of Studio let up In this bulldl~g I. expected 
to be completed durtng 2007. 

[Engll,h) 

Forelt Survey of lneli. Report 

698. SHRI LAKSHMAN SINGH: Will the Mini.ter 0' 
ENVIRONMENT AND FORESTS be pllued to State: 

(I) whether the Fore.t Survey of Indl. (FSI) h.s 
submitted .everal report. on the factu.1 vertflcatlon and 
the state of foresta In the country; and 

(b) If 10, the .t.ps tak.n by the Government on 
the .. reports, e.pecI.lly about the factual Ylrlfloatlon on 
d.forestatlon In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (.) Ve, Sir, Fore,t SurvlY of Indl. (FSI) Is 
mandated to carry out the ...... m.nt of the fore,t cover 
of the country on a biennial ba.l. and pre.ent It. finding' 

In • publication titled 'State of Foreet Report' (8FR). So far 
Forest Survey of India hal brought out nine .uch Reportt 
beginning from State of Forelt Report, 1Q87 (SFR·1887) 
and the latllt one being State of Fenlt Report, 2003 
(SFR·2003). 

(b) State of Forelt R.portaare lint to the Statel 
.nd Union Terrltort .. to facilitate them In ldenllfylng ...... 
of deforestation .nd taking approPrIate action. In addition, 
the Government of India hal taken the following ltepa: 

(I) Central uslltance II provided to the State Govern· 
mentl for protectlon of forel" IGllnat fIreI, IIIIGft 
felling and encroachment and allO for atforeatalion 
and regeneration of degraded fOl'8s11 and adjoining 
fort.t landl. 

(II) Strict enforcement of Indian FOI'8lt Act, 1827, Wild'" 
(Protection) Act, 1872, Foreat{ConIervatlon) AGI, 1eeo 
and Environment (Protection) Act, 1888 and the rulel 
and guldellnll made thereunder. 

(III) Management measurll like working of forel" 
according to approved Working Plana, rationallllng 
of felHng and trantlt regUlatlonl for tree apeciel grown 
on non·forllt private lands to promote larg.acaIe 
afforlltatlon In non·fortlt &reU. 

(Iv) People's particlpallon In foreltry aotIvItI.. through 
Joint Fore.t Management (JFM) and Fore.t Deve1op-
ment Agencle •• 

[Traftllatlon) 

Employment Opportunltlea to 
EduMtecI Youth 

697. SHRI RAJIV RANJAN SINGH -LALAN-: 
DR. CHINTA MOHAN: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleued to .tlta: 

(a) whethlr unemployment among educated 
perton. h., declined durtng the lut deoade; 

(b) If '0, the e.tlmated average number of 
educated unemployed for thl year 1885-98 and allO In 
the year 2004·05; and 

(c) the l8ctora whloh provided additional e~· 
ment opportunities to the.. educated youth. and' t 

percentage of lnoreue In each MOtor during the above 
period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT' (SHRI OSCAR FER· 
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NANDES): (a) and (b) AI per the quinquennial employment 
and unemployment .urvey. conducted by National Sampft 
Survey Organtlltlon, unemployment rate among educated 
youth on u.ual .talU. bul. hal gone down from around 
14.8% In 1998·2000 to 13.e% In 2004·05 

(c) Indultry·wlle dlltrlbutlon of employment 
during 1888-2000 and 2004-05 II given In the enololed 
ltalement. 

Dl«rlbutlon 01 Employment by Indu,try (In 1.411110".) 

IndUitry Total Employment 

1889-2000 2004·05 

Agrlcultu ... 238.0 268.57 

MlnIng&QuarryIng 2.3 2.75 

Manufacturing 48.0 53.71 

Electricity, gal & water .upply 1.3 1.38 

Conltructlon 17.8 25.71 

Trade 37.3 47.28 

Tranaport, Stenge & 14.7 17.45 

Communlcatton 

FlnanoIai 8ervlOl. 5.1 8.88 

Community SocIal & Pert. 33.2 35.81 

Service 

Total Employment 397.0 458.10 

FoocIgraIna for POS 

888. DR. SATYANARAYAN JATIYA: Will the Mlnl.ter 
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be ple.nd to It.te: 

(a) the quantum of varioul commodltlel .lIocated 
and rete.led under Public Olltrlbutlon SYltem (POS) 
during 2006·07: and 

(b) the detail. of chang .. Iffected In per capita 
aIIocatton during the I ••• three ye.,. and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) The Commodity-wi .. detalll of the allocation and offtake 
durtng the cu'rrent year (upto September 2006), under 
Public Dlltrlbutlon SYllem (PDS). 15 II under: 

(I) Foodgralnl' 

(In '000 TOnnel) 

Commodity Allocation 0fftakI 

Wheat 8122.870 4878.820 

Rioe 21478.130. 8241.400 

Coaral Grain. 221.488 120.818 

The,. hu been no change In the per capita allocation 
during the lilt three yeara and the current year. The 
allocation of foodgraln. " made at the rate of 35 kg per 
family per month w.ef 1 ... ·2002. 

(II) Levy 8ugar -

Quantity allocated 
undw P08 (In MT) 
during Sugar Seuon 
2005-08 (October 
2005 to September 
2008) 

Quantity allocated under 
PD8 (In MY) durtng two 
month. of Sugar Seuon 
200t-07 (October·November, 
2008) . 

18.83 3.80 

81noe the levy percentage hal bien reduOId to 10% 
of the domIItio produotIon. the avatlablllty for levy aIIooaIIon 
varlel depending upon the "VIII of dome.tIc production. 
Therwfore, IUpply of levy augar, U per the levy quota of 
each 8tatelUnion Territory cannot be made. 

The ... hu bien no change In per capita aIIooation 
of levy augar under P08 alnee 1.2.2001. 

(III) 8KO - Detalll .... gl",n In the enololed .talement·1 
and II. 

Name of 
StatellUTi 

1.t Quarter 
of 2008-07 

(AprIl to 
June, 2008) 

(In Mrl) 

1 2 

Andaman and 1454 
Nlcobar 1.landl 

Andhra 128288 
Pradllh 

Arunachal Prade.h 2314 

2nd Quarter 3rd Quarter 
of 2008-07 of 2008-07 

(July to (October to 
Sept., 2008) 0.0., 2008) 

(In MTa) (In Mr.) 

3 

1454 1454 

128218 1'28280 

2314 2314 
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1 2 3 ~ 1 2 3 ~ 

Aaum U501 8~502 8~502 Uttaranchal 22~82 22~82 22482 

Bihar 181857 181857 181858 WntBengal 188025 188028 188028 

Chandlgarh 3288 3287 3287 Total 2288598 2288203 2283849 

Chhattlagarh 38734 38734 38735 • AllocatIon lor JAK .... (CIItW thin UdMh region) II given tn two 
bIooIca I... 8urNner (AprIl -8ep1ember) • 4n. of ..... eIIooalIon 

Dadra and 895 895 898 and Winter (OotDber·MMIh) • IK of ........ 1IIooaIOn. ThIe 

NlQar Havell 
allocation II lor oIher IhM LedIkh region of JAK StIlle. For LadIIch 
region State Government of J&K II allowed 10 _ the ... ,..,.. 
IIIocaIIon I... 3100 Mr. of SKO dwIng IUIIIftW monIhI I... May 10 

Daman and Diu 529 529 530 October. when !he ru:t rwneIna open. 
• AdvIInce allocation for Lakahadweep for II. rnonIhI (ApI'tI • 

Deihl 42121 . ~2121 42121 September. 2008) tIM ..,. been oonveyed. 

Goa 4803 4803 4803 ..,.",.",-11 

Gujarat 185~.8 185940 185940 State-wi •• Per c.pJta Allocation of SKO (FIgu,.. In KG) 

Haryana 38404 36405 38405 Statel/UT. 2008·07 2005-08 2004-05 2003·04 

Himachal Pradelh 1~~34 12634 12834 1 2 3 4 5 

Jammu and Kuhrnlr14489· 14489- 21733 Andaman and 18.32 18.32 18.07 16.58 
Nlcobar I.land. 

Jharkhand 52793 52794 52794 
Andhra Pradesh 8.83 6.83 8.67 7.02 

Kamataka 115369 115369 115370 
Arunachal 8.48 8.48 8.48 ... 

Kerala 54077 54077 54077 Pradesh 

Lakshadweep 400' 000' 395 Aaaam 9.89 9.69 9.45 9.54 

Madhya Pradesh 122152 122152 122152 Bihar 7.81 7.81 7.82 7.89 

Maharalhtra 319219 319219 319219 Chandigarh 14.50 14.50 14.50 14.68 
Manlpur 4976 4977 4977 

Chhattl.hgarh 7.07 707 8.89 8.97 
Megha'aya 5100 5100 5100 

Dadra and 12.62 12.82 12.82 12.94 
Mizoram 1554 1554 1554 Nagar Havell 

Nagaland 3328 3328 3328 Daman and Diu 13.40 13.40 13.40 13.88 

Crt ... 78744 78744 78744 Deihl 12.22 12.22 12.22 12.97 

Pondlcherry 3064 3064 3064 Goa 14.29 14.29 14.29 15.23 

Punjab 59298 59298 59298 Gujatat 14.70 14.70 14.70 15.03 

Raja.than 99728 99728 99728 Haryana 6.91 6.91 6.74 8.97 

Slkldm 1395 1395 1396 Himachal 8.32 8.32 8.32 8.74 

Tamil Nadu 139732 139732 139732 Pradesh 

Trlpura 770e 7708 7708 
Jammu 7.55 7.55 7.50 7.90 
and Kuhmlr 

UttarPradeah 310443 310443 310443 
Jharkhand 7.85 7.85 7.85 7.93 
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1 2 

Karnataka 8.76 

Kerala 6.78 

Lakshadwe.p 13.12 

u.dhya Pradesh 8.08 

Maharuhtra 13.20 

Manlpur 8.33 

Meghalaya 8.85 

Mizoram 8.98 

Nagaland 8.89 

Crt... 8.58 

Pondtcherry 12.69 

Punjab 9.77 

Raj .. than 7.06 

SIkkIm 10.33 

Tamil Nadu 9.00 

Tripura 9.66 

Uttar Pradesh 7.48 

Uttaranchal 10.60 

Wnt Bengal 9.38 

Total 6.92 

(Engn.h) 

3 

8.76 

6.79 

13.12 

. 8.08 

13.20 

8.76 

6.63 

13.12 

7.89 

12.96 

8.33 8.33 

8.85 8.85 

6.98 6.98 

6.89 8.39 

8.68 8.37 

12.59 12.38 

9.77 9.69 

7.06 7.02 

10.33 9.77 

9.00 8.78 

9.66 SU3 

7.48 7.30 

10.60 10.14 

9.38 9.3.3 

8.92 8.78 

Ranking ofTlgar AH8f'V8a 

6 

8.11 

7.04 

14.43 

8.06 

13.44 

8.47 

8.93 

7.25 

6.48 

8.48 

13.20 

10.31 

7.19 

10.88 

9.04 

9.60 

7.42 

11.01 

9.52 

903 

699. SHRI SANAT KUMAR MANDAL: Will the 
Mlnlater of ENVIRONMENT AND FORESTS be pteased to 
state: 

(a) the number of Tiger ReH1'V81 In the country 
presently; 

(b) whether the International Union for Conser-
vation of Nature and Natural Resources has made any 
ranking of Tiger Re.erv.s in the country; 

(c) it so. the rank of Sunderbans Tiger Retarve 
therein and the criteria followed by the said organization 
in .uch ranking of Tiger ReHrve.: 

(d) whether any shortcoming. have been r'8pC)rt.d 
In such ranking; and 

(e) If '0, the detail. thereof and the remedlal.tepa 
takenlbelng taken by the Government for Improvement of 
Sunderban. Tiger Re.erva? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) There are 28 tiger reserve. In the country 
pre.ently. 

(b) and (c) Ve., Sir. The TIger reaerves have been 
...... ed by a panel of Independent expert. baaed on 46 
parameters using the format of the World Commlnlon on 
Protected Are .. of the International Union for Con.ervatlon 
of Nature and Natural R.source. (IUCN). The .. I.asment 
report. have been peer reviewed by the IUCN. Baled on 
the above ...... ment. Sunderban Tiger R.serve ha. 
been categorized .. 'Very good'. 

In all, 45 parameters have been uaed to .... I. the 
evaluation elements pertaining to planning. Inputl, 
proce .... and outputa In each TIger Re .. rva. The scoring 
criteria on each Individual parameter have been 
ltandardlzed In the methodology to reduce subjectivity of 
the evaluation and have been usassed quantitatively to 
arrive at a compolite lcore for each Re .. rve. The 
compo.lte score fa then a ..... ed on a lcale of 4 gradel: 
Very Good, Good. Satisfactory and Poor. Thele parameters 
are meant to asl8ll the management effectlvenels of 
each Rel8f'V8 and have been adapted to the Indian context 
from the Management Effectiveness Assessment Frame-
work (MEAF) provided by the Wortd Commi,sion on 
Protected Areas (WCPA). 

(d) and (e) Lack of applied research In a number of 
fleldl, lack of better amenities for staff and illegal fI.hlng in 
core area. honey collection, irregular and incomplete 
Immunization of village cattle. delay in payment of ex-
gratia/compensation for human deaths and cattle kill' due 
to carnlvorel are main Ihortcomlngs observed during 
evaluation. However, the Iteps taken by Government of 
India for con.ervatlon of wild anlmall In the country 
including Sunderban. TIger Reserve are given in the 
encloHd .tatement. 

Stlltemen' 

Steps taken by the government for protection and 
conservation of tigers and other wlldHfe In country are .. 
under: 

(I) Legal protection has been provided to wild animal. 
against hunting and commercial exploitation under 
the provlaionl of the Wild Lif,! (Protection) Act. 1972. 



101 AGRAHAYANA8. 1828 (SAKA) 102 

(II) Several ra ... and endangered .... of wild animal. 
have beln Included In the 80heduIII of Wild Life 
(Protection> Act. 1972. thereby giving It hlgh •• t 
deg,.e of protection. . 

(III) The Wild Life (Protection) Act, 1972 ha. beln, 
amended and made more stringent. The punishment 
In cue. of offence. has been enhanced. The Act 
allo provide. for forfeiture of any equipment, vehicle 
or weapon that has been u.ed for committing any 
wild life offence. 

(Iv) Centr.' Bu .... u of Inve.tlgatlon (CBI) hal been 
empowered under the Wildlife (Protection) Act, 1972 
to apprehended and prolecute wildlife offendera. 

(v) Govemment of Indl. has set up Regional and Sub-
regional OffIces for wildlife preservation In major 
export .nd trade centers of the country to prevent 
smuggling of wild animals and their producta. 

(vi) Financial and technical help II provided to the Statel 
under various Centrally Sponlored Schemes, viz. 
Project Tiger, ProJ.ct Elephant and Development of 
National Parka .nd Sanctuarl.. for enhancing the 
capacity and Infrastructure of the ~tatel for providing 
effecllve protection to wild animals. 

(vii) A National Wildlife Action Plan 2002-18 wu adopted 
by the Indian Board for Wild Llf. under the 
chairmanship of Prime Minister in January 2002. The 
plan outlines the .trategy for conlervatlon and 
protection of wildlife In the country. 

(viII) Government of India Is a signatory to many 
international conventions concerning biodiversity 
conservation and control of Illegal trade In wild flora 
and fauna. 

(Ix) Bilateral agreements have been signed with Nepal 
and Republic of China for controlling trans-boundary 
Illegal trade In wildlife. 

(x) A Global Tiger Forum of TIger Range Countries has 
been created for addrel.lng Intemallonal 1.lue. 
related to tiger con.ervatlon. 

(xl) Action h .. been taken for Implementing the urgent 
recommendation of Tiger Task Force. The Wildlife 
(Protection) Amendment Act, 2006 has been enacted 
and the National TIger Con .. rvatlon Authority hal 
been created w.e.f. 4th September, 2008, based on 
the enabling provlslonl In the said Act. ActIon hal 
alia been taken for creating the WlldlHe Crime Control 
Bureau. 

NaUonll C.atal Protection Progr8ntme 

700. SHRI M. SHIVANNA: 
SHRI a.M. SIDDESWARA: 

Will the Mlnl.ter of WATER RESOURCES be pl .... d 
to .tate: 

(a) whether the National Coalt.1 Protection 
Programme (NCPP) hu linea been flnallzed; 

(b) ·If 10, the details thereof; 

(c) If not, the realOn.the .. for; 

(d) whether the Union Government hu received 
any project proposal from the Government of Kamataka 
for Inclusion under NCPP; 

(e) If '0, the detall. thereof; 

(f) wh.ther any commJ.llon hal been conltituted 
In this regard; and 

(g) If 10, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): <8> No Sir, the National Coastal Protection Project 
(NCPP) has not been finalized. 

(b) Does not arise. 

(c) The NCPP has been plann.d kr ,eeklng 
extemal funding, an approach paper on coastal protection 
prepared by Ministry of Water RelOurce. has i....::o" 
forwarded to Asian Development Bank (ADB) by 
Department of Economic Affairl (DEA). ADB hal approved 
administering technical a .. lstanct to the Govemment of 
India for technical study on "Integrated Coastal Manage-
ment and Related Inve.tment D.velopment", The ADS 
Inception Milslon visited the state. Involved In the 
technlcalas.lstance and held discunlona with them. 

(d) and (e) The Government of Kamataka has 
lubmltted a proposal for an .. tlmated COlt of R •. 135.95 
crore In March, 2002 for Inclulion In the proposed National 
Coastal Protection Project (NCPP). 

(f) No Sir. 

(g) Does not art ... 

T ..... t of 'A' CertlftCIIte Fllme and Serlale 

701. SHRI KISHANBHAI V. PATEL: 
SHRI DALPAT SINGH PARSTE: 
SHRI SUGRIB SINGH: 

Will the Minister of INFORMATION AND BROAO-
CASTING be pleased to .tate: 

" 
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(a) whether the Govemment propoaet to allow 
flln and IIrlala with 'A' certHicate to be ahown during late 
houri; 

(b) If 10, the detalla thereof alongwlth the orde,. 
of Bombay High Court In thlt regard; 

(c) whether the Government hal let up a 
commltt .. to draft the content of code for TV; 

(d) If 10, the detalll thereof; and 

(e) the time by which the laid committee II likely 
to aubmlt Itl report? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRt PRIVA RANJAN DASMUNSI): (a) This Is one of tt-e 
auggeltlona received by Government from variOUI 10UrceS. 

(b) Doea not arise. 

(c) and (d) VH, Sir. The detalll of the Committee are 
gl.., In the enctoHd atatement·1 and II. 

(e) The tenure of the committee II till 31.12.2006. 

St..men'" 
No. 31041712OO3-BC (III) 

Government of incite 
Mlnletry of Information. Broedcaltlng .. 

Shastri Bhawan, New DeIhl, 

Dated: October 3, 2005 

Subject: Conltltution of a Committee for reviewing the 
Programme and AdvertiSing Codes prescribed 
under the Cable TV Networks (Regulation) 
Act, 1995 and rules framed thereunder and 
the Guldellnea for certification of films 
prescribed under the Cinematograph Act, 
1952. 

It has come to the notice of the Central Government 
that the guidelines for certification of films for CBFC (Central 
Board of Film Certlftcatlon) and the Programme and 
Advertising Codes prescribed under tha Cable .TV Natworks 
(Regulation) Act. 1995 and rules framed thereunder. do 
not cover In datail all oped. of the content of films and 
television programmes. A need h81 bean fait to elaborate 
and update tha.e Codas and guidelines In order to give 
them greater specificity and detail and Introduce new 
provisions 81 found necessary. which are in accordance 
with contemporary community standards with a view to 
minimize scope for subjective dilcretion and facilitate self 
regulation. 
2. In pursuance of the above the Central Government 
heraby constitutes a commiHee with the following 
members: 

(I) Secretary, Ministry of I&B 
(II) Add!. Secretary. Mlo I&B 
(iii) Joint Secretary, Mlo Health & 

Family Walfare 

Chairman 
Member 
Member 

(Iv) Joint Secretary, Dlo Women &, 
Chltd Development, Mlo HRD 

(v) Joint Secretary, Mlnlatry of Law 

(vi) Joint Secretary, Mlnlltry of 
Home Affalra 

(vii) DG, Doorda,.han 

(vIII) DG, Atl India Radio 

(Ix) Joint Secretary (Film.), 
Ministry of I&B 

(x) Joint Secretary (Broadcasting), 
Mlo I&B 

(xl) Secretary, National Human 
Rightl Commllslon or nomine. 
(not below the rank of Joint 
Secretary) 

Mamber 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

(xli) Secretary, National Commis.lon Member 
for Women or nominee (not below 

(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvii) 
(xviii) 

(xix) 

(xx) 

(xxi) 

(xxii) 

(xxiii) 

(xxiv) 

(xxv) 

(xxvi) 

(xxvII) 

(xxviii) 
(xxix) 

the rank of Joint Secr8lary) 

Secretary, National Commlslion Member 
for Minorities or nominee (not below 
the rank of Joint Secretary) 

Dkector (BC), Ministry of I&B Convener 

and RepreNntatlve of • 
Central Board of Film 
Certification (CBFC) 
Film & Television Producers' 
Guild of India 
Film Federation of India 
Indian Broadcasters Foundation 
Radio Group (FM Radio) 
Advertising Standards Council 
of lnella (ASCI) 
Advertising Agencies Association 
of India (AMI) 
Cable Operators Association 
of India 
Indian Music Industry (IMI) 
Confederation of Indian 
Industry (CII) 
Federation of Indian Chamber 
of Commerce and industry (FICCI) 
Center for Advocacy &. Research 
(CFAR) 
All India Democratic Women's 
Association (AIDWA) 
Consumer Coordination Council 
Center for Media Studies (CMS), 
New DeIhl 

Member 

Member 

Member 
Member 
Member 
Member 

Member 

Member 

Member 
Member 

Member 

Member 

Member 

Member 
Member 
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(xxx) Vldy. S.gar In.tltute of Mental 
He.lth .nd NeurolOlence. 
(VIMHANS). New Deihl 

(xxxi) Department of Sociology. JNU 

(xxxII) People for Ethical Treatment of 
Animals (PETA) 

Terme of Ref8renee: 

Member 

Member 
Member 

1. The Term. of Reference of the Commltt .. wlY be u 
followi:-

(I) Revi.e and harmonize the CBFC Guidelines and 
the C.ble Television Progr.mme/Adyertlsi .. ,~ 
Cod ••• nd AIR Code In accord.nce with 
contemporary community .tandards and thelawa 
in foroe. 

(II) Amplify the prOvisions of the Guidelines/Code. 
with a view to enable the FllmlTVlAadlo Indultry 
to use them for s.H-regulatlon and minimize the 
scope of their subjective Interpretation, on the 
line. of OFCOMIAustralian codes: 

(III) Examine the need and desirability of introducing 
a screening/broadcasting policy to enlure 
wholesome content for family vlewlngIIIstenlng. 

(Iv) Recommend auitable structure and procedure 
for self-regulation of contant by the industry and 
other related matters. 

4. The Committ .. · may develop its own methodology 
and consult any experts or specialists constdered 
necessary for arriving at their recommendation •. 

5. The Committee will submit its report within three 
months from the date of Its first meeting. 

6. Secretarial aaaistance to this Committee will be 
provided by the Ministry of Information and Broad-
casting. 

7. Hindi version will follow. 

(Seema J,re Bisht) 
Director (BC) 

Tele: 23381863 
S.tement." 

No. 310417J2003-Bc-t1l (Vol. II) 
Government of india 

Mlnl.try of Information .nd Broadcasting 
(Bc-tU SectIon) 

Shastri Bhawan. New Deihl 

Date: 6th September, 2008 
Subject: Constitution of a Committee for reviewing 

Programme and Advertising Cod .. prescribed 
under the Cable Television Networks (Regu· 
latlon) Act, 1995 and rules framed thereunder 
and the guidelines for certification of films 
pr.scrlbed under Cinematograph Act, 1952. 

In amplification of orders dated 03.10.2005 consti-
tuting a Committee for reviewinG' Programme and 

Mmtl.lng Codes preacrfbed under the Cible ~ 
Network. (Regul.tlon) Act, 1895 .nd rule. framed 
thereunder and the guideline. for certtftcallon of fIIrnI 
preacrtbecl under Clnematogr.ph Act. '852 Ind orderI 
dated 22 08.2008 extending the J»rtod of thf' COmmIttee 
till 31.08.2008, thepertod of this CommittM " further 
extended upto 31.12.2008. The Committee will lubmit Ita 
report on or before 31.12.2008. 
2. ThIa IlIuee with the approval of Hon'ble Mlnilter of 

Information & Broadcutlng. 

3. Hindi version wII follow. 

To 

AU the members. 

(Prawin Kumart) 
DIrector (Be) 

Tele: 23381248 

CC: Sr. PPS to SecretarylPPS to ASiPS to JS(B)I.P8 to 
DIr(FiIrna)IPA to Dlr(BC). 

Problema AffKtlng caM Cropa 
702. SHRI M.P. VEERENDRA KUMAR: Will the 

Minister of AGRICULTURE be plHHd to atate: 

(a) whether the Govemment propos" to fonnuIate 
an integrated action plan for ruoIYIng problems .ffeotIng 
cash crops In the country partlcularty In K .... ; and 

(b) " 10. the • ...,. taken/propoaed to be taken In 
this regard? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) No. Sir. 
The Central Government does not propoae to formula .. 
an integrated acdon plan for cuh cropIln the country. 

(b) Question does not arl ... 

Fore .. Development Agency ProJeota 
In Andhra PnIdnh 

703. SHRI BADIGA RAMAKRISHNA: win the 
Minister of ENVIRONMENT AND FORESTS be pleued to 
state: 

(a) the details 0' Foreel Development Agency 
(FDA) project. at Forest Dlvllion Level .nd Joint Fornt 
Management Committees at the village level approved for 
the State 0' Andhra Pradesh; 

(b) the total estimated cost of the above FDA 
projects; 

(c) the time span that the Ministry hu fixed within 
which the FDA project Is propoHd to be completed; 

(d) the details of funds 80 far reI.ued under thl.' , 
programme; and 

(e) the total sq. kms. of torest regen ....... through 
the above programme In Andhra Prad.sh sine. Ita 
inception? 
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THE MINISTER OF STATE tN T1iE MINISTRV OF 1 2 3 4 5 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAlN 

5. Chhattllgarh 18 0 18 MEENA): (a) to (d) 32 Foreet Development Agency (FDA) 
projecta have been approved In Andhra PraclHh State to 6. DeIhl 0 0 0 treat an area of 47,400 hectarn through 1,455 Joint Forest 
Management Commltten (JFMCt) at a total COlt of 7. Goa 0 0 0 
RI.83.02 Crorea during the Tenth Flw. Vear Plan (2002-03 
to 2008-07) under the National Afforeltation Programme 8. GuJarat 54 2 58 
(NAP) 1Cheme. All amount of RI.45.29 Crorel has been 

9. Haryana 14 8 22 releuld to the PO~ In Andhra Pradelh State under the 
programme till 31.10.2006. 10. Himachal Pradelh 8 1 9 

(e) AI per Infonnatlon made available by Anethra 
11. Jammu and Kaltvntr 18' 3 19 PradeIh Forett Department, 359.17 sq. kml. of fornt hal 

been ,.,..ted In the State under the programme. 12. Jharkhand 17 2 19 
LPTa 

13. Kamataka 47 2 49 
704. SHRI TUKARAM GANGADHAR GADAKH: Will 

the Minister of INFORMATION AND BROADCASTING be 14. K.rala 20 2 22 
pteued to ltate: 

15. Madhya Pradnh 83 0 83 
(a) the total number of LPTI In the country, State-

wi .. ; 16. Maharalhtra 79 10 89 

(b) whether any proposal Is under conlideratlon 17. Manlpur 1 0 1 
to upgrade all LPTI of the country to HPT; 

(c) if so, the detaill thereof; 
18. Maghalaya 3 0 3 

(d) whether the Govemment Is allO planning to 19. Mlzoram 1 1 2 
Include newt bulletin and other spoken word programme 
In Doordarahan in some more languagel which are not 

20. Nagaland 2 1 3 

recogniled under the Eighth Schedule of the Constitution; 21. Ori ... 62 7 69 
and 

22. Punjab 5 0 5 
(e) If 10, the time by which it II likely to be started? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 23. Rajasthan 61l 4 70 
MINISTER OF INFORMATION AND BROADCASTING 24. Sikkim 0 0 0 
(SHRI PRIVA RANJAN DASMUNSI): (a) Total number of 
LPTI in the country II 828. State-wile number Is given In 25 Tamil Nadu 45 9 54 
the enclosed statement. 

26. Trlpura 5 1 6 
(b) and (c) There Is no concrete decision to upgrade 

aU LPTs In the country to HPTI but schemel for 27. Uttar Pradaah 52 10 62 
upgradatlon of the 14 LPTs to HPTs are presently under 

28. Uttaranchal 15 1 16 Implementation. The concept of upgrading LPTs to HPTs 
II contained In the draft proposals for the 11th Plan. 29. Weat Bengal 19 2 21 

(d) NO,Slr. 
30. Andaman and Nicobar 2 1 3 

(e) Does not ari ... Islandl 

"lemen' 31. Chandlgarh 1 0 1 

S.No. Statel UT DO 1 'DO Newa Total 32. Dadar and Nagar Havell 1 0 1 
LPTs LPTs 

33. Daman and Diu 2 0 2 
1 2 3 4 5 

34. Lakahdweap Illands 1 0 1 
1. Andhra Pradesh 75 6 81 

2- Arunachal Pradesh 3 0 3' 35. Pond/cherry 2 1 3 

3. Alum 21 22 Total 751 77 828 

4. Bihar 33 2 35 , 18 LPT. In JlI( InaIude • KMI* chInMI LPTa. 
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Production and ConlumpUon of 
Potato end OnIon 

705. SHRI M. RAJA MOHAN REDDY: Will the 
Minllter of AGRICULTURE be plealed to ltate: 

(a) the details of production, demand and 
consumption of potato and onion In the country during 
2006-07; 

(b) whether the stock of potato and onion Is 
sufficient to meet the domestic demand during the 
remaining period of the financial year; 

(c) if so, the detalll thereof; and 

(d) if not, the action being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRI~UTION (SHRI KANTILAL BHURIA): fa> The data 
on production for potato and onion in the country during 
2006-07 is not available as the main crop is yet to be 
harvested. However, production of potato and onion during 
2005-06 was 26.48 and 6.0 million tonnes respectively. 
The demand and consumption of potato and onion are 
given below: 

Demand and Consumption of Potato 

Requirement for consumption 

Export 

Dehydration 

Seed bulbs 

Wastage (15%) 

Total 

200 Lakh MT 

0.75 Lakh MT 

1.35 Lakh MT 

9 Lakh MT 

39 Lakh MT 

250.1 Lakh MT 

Demand and Consumption of Onion 

Requirement for consumption 

Export 

Dehydration 

Seed bulbs 

Wastage (15%) 

35.25 Lakh MT 

9 Lakh MT 

1.9 Lakh MT 

0.36 Lakh MT 

8.5 Lakh MT 

Total 55.01 Lakh MT 

(b) Ves, Sir. 

(c) Potato and onion production during the year 
2005-06 was about 28.48 and 6.0 million relpectlvely, 
which was sufficient to meet the demand till Octoberl 
November 2008 for and till NovemberlDecember 2006 for 
potato. During the year 2008-07 onion as well .. potato 
area and production is expected to be more. Kharif 2008 

production of onion as well .. potatoel has started arriving 
In the marke". Khanf onion crop delayed by about 25 
days In Maharuhtr., which showed little higher prices 
during November. Kharlf potato ... 110 arriving from H.P., 
Punjab, Uttaranchal, Kamataka, Tamllnadu and Maha-
rashlra apart from cold stores. Now onwards frelh onion 
as well .. potatoel will continue to arrive In the markets 
from Kharl', late KharI', early rabl and rabl crop In the 
country tin AprillMay, 2007. 

(d) Doel not arlle. 

Setting up of BI~"rtlllzer plante 
In OuJarat 

708. SHRI SUBRATA BOSE: Will the Mlnlater of 
CHEMICALS AND FERTILIZERS be pte.sed to atate: 

(a) whether the Government hu allowed the 
KrI,hak Bharati Co-operatlve LImited (KRIBHCO) to ,et up 
two blo-fertllizer plantain the co-operatJve octor in Gujarat; 

(b) if so, the detaill and locatlona thereof . 
alongwith the estimated expenditure likely to be Incurred 
thereon; 

(c) the name of the agency In Gujarat proposed 
to be associated with the projecta; 

(d) whether the Govemment proposel to allow 
KRIBHCO to set up IUch plantl In other parts of the 
country; 

(e) If so, the detalll thereof; and 

(f) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARUAMENTARY AFFAIRS 
(SHRI B.K. HANDICUE): Ca) to (f) No approval of 
Government I, required for ,eHlng up of Bio-fertillzer plant. 
However, KRIBHCO on their own Initiative hal Ht up a 
Bio·fertlllzer plant at Hazlra Surat (Gujarat) with a total 
capital expenditure of Rs. 120 Iakh. 

The Department of Agriculture & Cooperation has 
nnctioned financial .. ,I,tance of Rt.32.50 lakh (RI.12.50 
lakh In 1994-95 and RI.20.00 lakh In 1997-98) under the 
National Project on Development and U.e of BiD-fertilizers 
for sattlng up of bio-fertlllzer unit by KRIBHCO at Surat, • 
Gujarat. In addition, KRIBHCO hal allo let up one ' 
bio-fertllizer plant at Lanja (Maharuhtra) and one at 
Varan •• i (U.P.) without any financial aaalitance from the 
Government. 
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(Translation) 1 2 3 4 6 

Funda tor Conatructlon of Dam •• Total 214 313 128 855 

707. SHRI ANANT GUDHE: Will the Mlni.t.r of lIk.ly Compl.tlon 48 91 39 178 
WATER RESOURCES be pl •••• d to .tat.: In X Plan 

(.) wh.th.r the plan for construct/on of dam. In Spilling to XI Plan 
various Stat •• are lying p.nding for want of c.ntraI4und.; 

166 222 89 477 

(b) if so, the det.lI. of such dam., State-wise; 
Spill Over Project. to XI Plan 

(e) whether the Union Government proposel to Major Medium ERM Total 

provide assistance to State Governments for this purpose; Andhra Prade.h 26 19 6 51 
and 

(d) if so, the detail I th.reof, State-wis. with 
Arunachal Pradesh 0 0 0 0 

particular refer.nce to Mahar.shtra? Assam 2 2 2 6 

THE MINISTER OF STATE IN THE MINISTRY OF Bihar 10 2 5 17 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN Chhaltlagarh 4 7 1 12 
YADAV): (a) to (d) Irrigation is a State .ubject and the 
planning, execution, funding, operation and maintenance Goa 0 0 0 0 
of Irrigation projects are primarily the responsibility of the Gu)arat 3 15 11 29 
State Governments based on their priorities. It Is estimated 
that 4n major/medlumlERM projectl will spill over from Harvana 1 0 1 2 
10th plan to 11th plan. The Itate wise details are given In Himachal Pradesh 1 3 0 4 
the enclosed statement-/. Concerned with the delay In 
completion of the Irrigation projectl mainly due to the Jammu and Kashmir 0 6 4 10 
resource crl.onch being faced by the States, the C.ntral Jharkhand 8 18 0 22 Government launched the AIBP in 1996-97 to provide 
Central Asslltance (CA) to IUch major/medium ongoing Karnataka 15 27 5 47 
Irrlg.tlon projectl which are In advanced Itage of Kerala 3 4 2 9 
construction and are beyond the resources capability of 
the States. Under the Programme. CAlGrant of Rs. Madhya Pradesh 18 8 5 31 
19437.8837 crore has been provided to States upto March. Maharaihtra 53 83 3 139 
2008 for completion of Major. Medium and Minor Irrigation 
projects under AIBP. An amount of Rs. 1300.0523 crore Manlpur 2 1 .. 7 
hal been provided as CAlGrant for the State of Meghalya 0 0 1 
Maharashtra by the Central Government upto March. 2006 .. 
The State-wise details of CA released Llpto March. 2006 Mlzoram 0 0 0 0 
are given in the enclosed statement-II. The project-wise Nagaland 0 1 0 
details of CA released to State of Maharashtra is given in 
the enelolld statement-JlJ. Orissa 7 10 14 31 

Sta'.m,m'·' Punjab 0 2 3 

Funds for Construction of Dams Rajasthan 2 7 2 11 

,u,.tract Sikklm 0 0 0 0 

Major Medium ERM Total Tamil Nadu 0 2 3 5 

1 2 3 4 5 Trlpura 0 3 0 3 
Ongoing In X Plan 171 233 88 490 Uttar Pradesh 9 0 13 22 
DroppedlShJfted 8 4 4 14 Uttaranchal 1 0 0 

Balance 165 229 82 478 West Bengal 2 5 6 13 

New In X Plan 49 84 48 179 Total 166 222 89 4n 
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.nte,... ..... on EPF 

708. OR. K. DHANARAJU: Will the Mlnl.ter 0' 
LABOUR AND EMPLOYMENT be pl •••• d to .tat.: 

(a) wh.th.r the Int.re.t rate on Employ ... 
Provtdtnt Fund depotlt. wu reduced from 8.5 percent to 
8.5 ptfCInt I •• t YHr and th.r. I. gr.at r ••• ntm.nt 
amongat worke,. In thlt regard; 

(b) If 10, the ,.a.on. for reducing the Int.'lIt rlt. 
on Employ ... Provident Fund .very Yllr; 

(c) wh.th.r the cut In the Inte,..t rat. I. likely to 
have an Idve,.. Impact on the depoaltl by the .mploye .. ; 
and 

(eI) If '0, the ,.medlal I"P' the Gov.rnment 
proPOHi to take In thll regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER· 
NANDES): (a) and (b) Th. rat. of Int.,..t d.cl.red by the 
Government on the Employ ... ' Provld.nt Fund for the 
y.arl 2004·05 and 2005·08 wa. 8.5% Ind 8.5% 
,.apectlvtty. 

The rate of Inte,.lt I. d.elared by the Gov.rnm.nt In 
oonauItation with the C.ntral Board of Tru ...... EmploY"" 
Provtdtnt Fund, which In turn, mak •• recomm.ndatlonl to 
the Governm.nt on the ba.I. of the pro/.cted Income. 
and projected In .. ,..t payment lIabllttltl during a particular 
year. ThuI, the rat. of In .. ,..t II bu.d on the total yl.ld of 
the Fund, which I. Invelt.d In accordanc. with the patt.rn 
prescribed by the Gov.mm.nt. 

Para 80(4) of the EmpIoY.I' Provld.nt Fund Schem., 
1852 provldel "'at -In determining the rat. of Int.r •• t, the 
C.ntral Governm.nt Ihall .attlfy Itllif that th.r. I. no 
overdrawal on the Int.r .. t Su.penll Account a. a r •• ult 
of debit th.reto of the Inte,.lt credited to the account. 0' 
mtmbe,.". The rat. of Int.relt during the y.ar 2005·08 
wal dectar.d by the Governm.nt by taking Into account 
the .amlng of the Fund and thl provilloni of thl 
EmpIoya.' Provident Fund Sch.me. 

(c) No. Sir. 

(d) 001. not aria. In view of (c) abov •. 

Mulla P.rty. ProJect 
708. SHRI P. KARUNAKAAAN: 

SHRI P.C. THOMAS: 
WHI the Mlnllter of WATEA RESOURCES be pl.a.ed 

to ltat.: 

(a) wh.ther the Government I. aware of the 
dlla.trou. conlequence. U I r .. ult of propoled railing 
of h.lght of Mulla p.rlyar Dam In Kerala by the Government 
of Tamil Nadu; 

(b) If 10. wheth.r the Union Gov.rnment would 
Interv.ne In the malter and prlvall upon the Gov.rnm.nt 
of Tamil Nadu to IIttl, the Illu •• mlcably; .nd 

(c) If '0, the d.t.lIs thlreof and the .tag. It which 
the m.tter .tand ••• on d.t.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YAOAV): (a) to (c) As plr the Judgement of Hon'bI. 
Supr.me Court dated 27th F.bruary, 2008 In the tran.f.r 
p.tltlonl fII.d by the etat. 0' Tamil Nadu and Shrl 
Subramanian Swamy In 1998. the State Government of 
Tamil Nadu II permltt.d to ral •• the water Ilv.1 In Mulla 
Perly.r Dam from 136 F •• t(ft.} to 142 Flit. Th. Judgment 
h.. rejected thl argum.nt that hal b .. n put forward by 
the K.rala Governmlnt regarding safety of the dam. K.r.la 
Gov.rnm.nt p .... d tht K.rala Irrigation and Weter 
Conl.rvatlon (Am.ndm.nt) Act. 2008 which prohlbltl 
railing of water Itvel beyond 136 ft. In the Mulla Plrly., 
Dam. It wa. placed und.r the Sch.dule 0' "Endangerld 
Dim.·'. Gov.rnm.nt of Tamil Nadu flied a Suit (No.3 of 
2006) In Hon'bll Supremt Court praying 

Olclerltlon of laid Act a. uncon.tltutlonal In itl 
application to & .ff.ct on Mulla p.rlyar Dam. 

Pa.. 1 deer.. r.etralnlng K.rala 'rom obltruetln" 
Tamil Nadu 'rom incr ... lng wat.r to 142 ft. and 'rom 
carrying out r.palr works. 

Th. Original Suit No.3 of 2006 WI. call.d for h •• rlng 
on 28.8.2008 wh.n the Hon'bl. Supreml Court pUlld 
the 'ollowlng Ord.r. "Th. two Statt Gov.rnm.ntl 
Indlp.nd.ntly or with Int.rv.ntlon 0' the Union 0' India 
mlY try to 10rt out, If pOlilbl., the dllput •. • Th. Hon'blt 
Mlnl.t.r (WR) h •• conv.n.d a m •• tlng on Mull. p.riyar 
at the lev.1 0' Chle' Mlnl.ter 0' the Stat .. of Tamil Nadu & 
Klrala at New Deihl on 2Dth November, 2006 In purluana. 
0' the laid Order of thl Court. 

Upllftm.nt of Unemployed Youth 
In Rural Arlal ' 

710. KUNWAR MANVENORA SINGH: Will the 
Mlnllter ot LABOUR AND EMPLOYMENT be pllaled to 
ltate: 
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(a) the details of schemes Implemented by the 
Government for upllftment of unemployed youth specially 
In rural areas and providing them with employment and 
training particularly vocational training during the last two 
years; 

(b) the detail. of funda allocated and utilized 
during the above period, State-wise and scheme-wise; 

(c) whether any impact of the.e schemes has 
been noticed on the lives of youth; 

(d) if so, the details thereof; 

(e) whether the Government II contemplating to 
start any new schem .. for upliftment of unemployed youth; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) Government Is Implementing various poverty 
aileviation and employment generation schemes In the rural 

and urban areas such as Swamajayantl Gram Swarojgar 
Yojana, Sampooma Grameen RoJgar YoJana, Pradhan 
Mantrl Gram Sadak Yojana, Prime Minister's RoJgar Yojana, 
Swarna Jayantl Shahari Rozgar YoJan. etc. Besides thele, 
Government Is also Implementing National Rural Employ-
ment Guarantee Scheme In the 200 identified districts of the 
country. Vocational training Is provided by t;tatelCentral 
Government as per the needs. This catl" to the need of 
rural youth allo. 

(b) to (d) Details of funds allocated releued and 
employment generated under some of thele schemel are 
given in the enclosed ltatement-I. State-wile performance 
of National Rural Employment Guarantee Scheme II given 
In the ltatement-II. A large number of unemployed persons 
including youth have benefited from the .. schem ... 

(e) and (f) VariOUI MlnlltrleS/departments both of 
Central and State Governments take up schemes al per 
their requirement. The most important scheme is NatIonal 
Rural Employment Guarant .. Scheme. Under this scheme 
around 1.47 crore persons were provided employment up 
to October 2006. 

Performance of Various Employment Generation Schemes during the 
years 2002-03, 2003-04, 2004-05 & 2005-06 

S.No. Name of the scheme 

1 2 

1. Sampoorna Grameen Rozgar 
Yo)ana (SGRY) 

(i) Central Allocation (Rs. In crores) 
(II) Central Rele.ae (Rs. In crores) 
(iii) Employment Generated (In lakh 

Mandays) 

2. Swamalayantl Gram Swarozgar 
Yojana (SasY) 

(I) Central Allocation (Rs. in crores) 
(II) Central Release (Rs. in crores) 
(iii) Swarozgarles aaslated (In lakh 

number.) 

(Updated.1 on 25.07.2008) 

Funds Allocation & Employment Generation 

Year Year Year Year Name of the 
2002-03 2003-04 2004-05 2005-08 Ministry 

concerned 

3 4 5 6 7 

3552.53 4120.25 4495.25 5396.50·· Mlo Rural 
3684.64 4121.04 4496.19 3229.09·· Development 
7482.93 8580.24 8223.08 5199.55· 25.09.2001 

567.90 
504.56 

8.26 

800.00 1000.00 
845.12 900.1 0 

8.97 11.16 

1000.00·· 
482.35-· 

5.89-

Mlo Rural 
Development 
01.04.1999 

Remarks 

8 
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2 3 5 6 7 8 

3. SWam Jeyantllhaharl Aozgar Yo"" (SJSAY) 

(I) Funds Allocated (R •• In crore.) 100.74 100.74 99.10 154.59 Mlo Urban 
(II) Fundi Releue (RI. In crores) 100.92 100.74 122.00 24.64$ Employment & 
(III) Pel'lOns .. sl.ted to .et up Mloro 1.28 1.01 1.03 NR Poveny 

Enterprl ... for Self Employment Alleviation 
(In lakh numbel'l) 01/12117 

(lv) Employment Generated 31.28 49.74 36.21 NR 
(In lakh mandaYI) 

4. Prime Mini •• ,.. Aozgar 
Vola" (PMAY) 

(i) Funds Allocated (Rs. In croree) 189.00 189.00 218.90 218.50 Mlo Agro & Rural 
(II) Funds Released (RI.1n erores) 188.10 187.83 218.17 31.19- Indualrial 
(III) Employment Generated (In lakh 2.88 3.27 2.91 0.04-- 02110193 

mandays) 
(iv) Person assisted for Hlf 1.91 2.18 1.94(P) 0.020 

Employment (In lakh numbel'l) 

I. A~Em~mQeM~M 
Progr8mml (AEOP) 

(I) Funds Allocated to KVle (In ororel) 202.87 281.75 282.00 NR Mlo Small Scale 
Industri •• 

(II) Funds Released (M.M Disburaed 193.71 284.38 292.36 322.47 • 95-98 
Rs. In crorel) 

(ill) Employment Generated 3.61 4.71 5.50 3.33' 
(In lakh numbers) .. NatIonal food for work 785.18 1865.75 

Programme {NFFWPI 
NaIr. 
• • Upto Oeo .• 2005 
••• Upto Sep. 2005 

• • Upto , 8.08.2008 
P • Provlalonal 
• • Uplo May 2005 
• • Up 10 Jan •• 2008 
NR • Not recelvect 

sr.ternen'''' 

Statull of Implementation 0' NREGA In 2006-07 as on upto October 2006 

PoeItIon upto October, 2008 

S.No. Stale Diana. No. of EatilMted AppIIcIlllonl Job Carda Demand for E~ent 

Rural Rural for 'Slued Employment proWied 
Houaeholda· BPL Reglatrlltion Number 

(2001 FamIIIH Houuhold Individual ~1ndMduaI 
Cenaua) 

2 3 4 5 8 7 8 8 .10 '.1 

Andhr.P~ 13 87'15588 742074 4380850 4380850 1541503 2118116 1148508 2nlt18 

2 Arunachal PradeIh 7878 3154 17480 18828 18828 NR 18_ NR 
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2 

3 Aaaam 

4 Bihar 

5 Chhattlagarh 

6 Gujarat 

3 

7 

23 

11 

6 

7 Haryana 2 

8 Himachal Pract.h 2 

9 Jammu and Kashmir 3 

10 Jharkhand 20 

11 Karnataka 5 

12 Ker.le 2 

13 Madhya Pradesh 

14 Maharuhtra 

15 Manlpur 

16 Meghalaya 

17 Mlzoram 

18 Nagaland 

19 Orili. 

20 Punjab 

21 Rajuthan 

22 Slkkim 

23 Tamil Nadu 

24 Trlpur. 

25 Uttaranchal 

26 

27 

Uttar Pradesh 

W .. tBengal 

Total 

NR: Not R.,.-..ct 

18 

12 

2 

2 

19 

" 
6 

6 

3 

22 

10 

200 

AGRAHAYANA 6. 1928 (SAKA) 

4 5 8 7 

817288 327M 1 801273 523208 

7755942 3435882 2988005 2037804 

2023402 

1388048 

748873 1772800 1728865 

182806 811026 614343 

128 

8 9 10 11 

205088 

718141 477832 714828 

895842 1302483 888524 1270&88 

100888 100888 

257304 21279 87884 88818 28051 34758 280M 34758 

150715 11987 93018 88058 41. 44307 38320 41303 

240878 9567 188811 159158 NR 20281 NR 20281 

3385840 1504289 2019"7 1914800 581889 817134 678343 813872 

1282968 222979 870822 808438 235009 459364 229185 447715 

616309 57810 227067 11958 3854 NR 3750 NR 

3550273 1315731 4423538 4381801 1978844 2304137 1996375 2225879 

3713013 

18149 

101657 

21861 

31938 

3836278 

221815 

1284087 

10849 

2067689 

57788 

206059 

880727 3057951 

8468 17880 

40703 NR 

8873 50930 

12788 27884 

1841797 2782080 

14107 40310 

2487037 

17880 

NR 

22918 

27884 

2281284 

37328 

177808 149604& 1493628 

4264 

424910 

23138 

84332 

4898 

1340307 

70259 

283132 

4323 

1309482 

84587 

191657 

7182488 2236122 3471356 3414000 

7084480 2250037 4882986 4118470 

54008088 18570504 36663251 318'71070 

191272 

17880 

NR 

20101 

NR 

320838 

37328 

435881 

43700 

NR 

12100 

H50 

538387 

40310 

181272 

17800 

NR 

20801 

NR 

281121 

30715 

436881 

43700 

NR 

12100 

88S0 

428862 

NR 

827890 1248742 827890 1246742 

3611 

299880 

73871 

40153 

4338 

387505 

115898 

40345 

3811 

289860 

72348 

40008 

4336 

397505 

113158 

40198 

1718644 1984778 1811342 1897582 

1498038 2388888 135 1840 2334565 

11110848 15080888 10738206 14852081 
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S.No. Stat. 

2 

3 

4 

!5 

8 

7 

8 

• 

2 

Bihar 

ChhatUsgartl 

Gujalat 

H.ryana 

10 Jharllhand 

11 Kamataka 

12 Kera. 

13 Madhya Pradesh 

14 Maharuhtra 

15 Manlpur 

18 Meghalaya 

17 Mlzor.m 

18 Nagal.nd 

19 011 ... 

20 Punjab 

21 Rajuthan 

22 Slkkim 

23 TamliNadu 

24 Trlpura 

25 Uttaranchal 

28 Uttar Pradesh 

27 Welt Bengal 

Tola! 
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FifWICiM ~ uild.r NdoMI Rural Employment Guarantee 
Act durintJ 2006-01 (upto December, 06) 

No. of 
Olatt. 

3 

13 

7 

23 

11 

8 

2 

20 

5 

2 

18 

12 

2 

2 

19 

1 

8 

3 

22 

10 

200 

Month 
Cod. 

4 

8 

10 

8 

9 

8 

1 

1 

• 
• 
10 

10 

• 
9 

8 

9 

• 
1 

8 

8 

8 

• 
8 

8 

10 

10 

(Rs. in Lakhs) 

Actual 
O.E.u 
on lit 

Rill .. of lut year Rei .... during current year 
but received during the current y •• r 

AprIl of ----------- ------------
the y.ar 

Cent,. 

5 8 

2538.01 5874.85 

0.40 

27082.55 8401.18 

38371.15 10188.84 

4835.35 22.00 

39-43.68 581.82 

1172.52-;-' 

10-45.70 

594.2" 

o 
o 

20325.. 2820.8' 

"812.50 1177.47 

1159.15 o 
2382.02 1238.57 

22391.58 

243.4 

845.70 

508.87 

"38.83 

129.44 

498.42 

3238.04 1293.73 

340.18 

1805.08 

53.87 

395.77 

0.00 

4195.88 1402.80 

887.34 1888 

1711.09 858.81 

27158.7 13428.12 

18741.85 1812.19 

181373.42 5173 •• 08 

Stall 

7 

o 
o 

0.00 

0.00 

o 
o 

40.23 

o 

45 

Total Centr. 

8 9 

Stat.'. 
matching 

.har. 

10 

5974.85 82481.43 9182.38 

0.00 272.85 30.32 

8401.18 13870.85 1552.32 

10188.84 40503.38 4500.38 

22.00 

591.5~ 

0.00 

0.00 

0.00 

30088.74 3340.97 

4113.94 

913.39 

457.10 

101.49 

1807.84 178.83 

2778.37 308.49 

2820.88 37818.59 4179.84 

1217.70 14595.89 1821.74 

0.00 2179.51 242.17 

1239.57 126970.20 14107.80 

0.00 

438.83 

0.00 

129.44 

543.42 

19235.84 2137.29 

570.89 

2064.85 

298.90 

430.11 

83.43 

229.41 

33.21 

47.79 

431.25 1724.98 71213.49 3151.85 

o 

o 

398.77 

0.00 

0.00 

1402.80 

1888.00 

755.75 0.00 

87961.00 7551.22 

451.50 50.17 

9889.21 1098.80 

1458.85 181.85 

Stat •• 
.hare 

actually 
r.I •••• d 

11 

2222.22 

4500.35 

1883.67 

31.339 

131.51 

331.74 

4179.81 

718.87 

3151.85 

7551.22 

5.00 

250 

29.23 887.92 1910.50 212.29 ,785.81 

o 13426.12 33498.89 3722.08 3200 

1812.18 20358.8" 2282.09 2039.88 

5-45.71 52284.78 588148.53 80504.90 31020.85 
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Tot.,Cost 
(9+11) 

12 

84883.85 

272.85 

WrItten Anawers AGRAHAYANA 6, 1928 (SAKA) to Question. 130 

FIMnc/a/ performsnce under National Rural Employment GU8I'81JtH 
Act during 2006-07 (upto December, 06) 

MIac. Total 
Receipt Availability 

13 

(eol.5'" 
12+13) 

14 

Cumulative ExpencIItuN 

On On Seml- On On 
UnIkIIed IkIIIId .....,.., ContIn-
wages and g.ney 

SkIlled 
wages 

15 18 17 18 

%age of Exp. 
Total Against On On SemI· On On 

Total UnIkIItd *lied ......... contfn.. 
Avt. WIGII and gency 

Fundt 8IdtIed 
wagea 

19 20 21 22 23 24 

a 1i13195.59 18571.85 48.9 140.7 3088.49 21825.94 23.42 85.09 0.21 0.84 14.05 

273.25 178.72 2.98 171.88 85.78 98.35 0.00 0.00 1.85 

13970.85 5644.18 55078.74 8484.44 422.7 3530.91 454.95 12873.00 23.37 85.75 3.28 27.43 3.53 

45003.73 1190.24 95732.78 11893.54 1497.901 8128.997 221.957 21543.40 22.50 84.20 8.95 ·37.74 1.03 

100.99 38910.75 12923.82 580.23 5975.84 104.03 19583.72 53.00 66.06 2.88 30.55 0.53 

4113.94 45.058 

1004.73 

1739.15 

3108.11 

1.32 

'0.18 

8.06 

881i15.20 

2178.57 

2785.03 

3808.43 

1845.05 

833.981 

878.1i18 

351.67 

15.12 293.51 837.528 2911.21 34.40 81.88 0.51 9.81 21.00 

15.328 222.717 89.98 

55.89 419.44 9.79 

118.77 78.19 5.00 

1181.99 53.34 71.77 1.32 19.17 7.74 

1181.90 4t.72 58.28 4.79 36.10 0.84 

553.53 14.53 83.51 21.48 11.13 0.10 

41795.40 156.58 84901.78 18289.39 1588.83 9021.94 299.99 27198.15 41.91 59.89 5.83 ~~3.t7 1.tO 

153t2.38 

2179.51 2.00 

21342.58 5240.43 

3350.89 85.86 

182.21 2958.57 181.19 8582.40 40.12 81.20 2.13 ~4.51S 1.12 

1.59 0.00 117.75 182.00 S.43 38.08 0.17 0.00 83.05 

126970.20 874.08 131485.87 81778.82 5230.88 28504.51 748.71 98358.70 73.30 84.11 5.43 29.89 0.77 

19235.64 

570.89 

2064.88 

295.90 

430.11 

74385.14 

755.75 

75512.22 

458.50 

2.85 

a 
6.5 

o 

41827.20 

1250.92 

2064.88 

1074.04 

1485.05 

570 

553.51 

578.81 

41.8 338.2 o 
11130.38 28.74 0.00 0.1lO 0.00 0.00 

950 

o 
'75.$4 60.00 4.40 35.50 0.00 

0.'00 IDlVID1 IDlVI01 IDlVID1 IDLVID1 

22.039 575.548 53.59 98.17 0.00 0.00 3.83 

384.14 14.50 975.45 85.65 59.13 0.00 39.38 1.49 

79328.18 14337.85 2388.88 9813.88 204.51 26542.69 33.46 5".02 8.99 38.32 0.77 

1501.18 885.90 o 442.15 22.84 1130.B9 75.33 SUB 0.00 39.10 2.02 

77417.30 32788.58 1194.80 8311.03 298.41 40590.&3 52.43 80.76 2.94 15.55 0.73 

510.07 34.74 0.094 34.134 '.83 99.73 0.00 0.00 0.27 

9889.21 459.001i1 15946.91 3485.41i1 0.00 0.00 384.89 3850.38 24.14 90.00 0.00 0.00 10.00 

1708.08 

2878.21 7.38 

4282.00 

5082.80 700.031 

'4'2.5 32.es 0.00 0.00 0.00 0.00 

33.77 180. '42 5.47 1129.421 aa.Ia 81.98 2.&9 34.54 0.41 

38898.81 185.898 77450.41 18818.33 1470.887 11950.32 514.21 32854.827 42.41 57.58 4.415 38.87 1.57 

22318.70 85.08 40817.82 8102.48 858.3 2000.88 280.81 13898.03 33.56 66,45 2.50 14.81 1.90 

819188.18 8728.22 858558.82 220824.38 15218.35 90808.95 7881.22 34903'; HI 40.14 83.21 4.36 211.02 2.25 
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(English] 

Key ".U .. under PD8 

711 .. SHRI N.S.V. CHITTHAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleued to state: 

(a) whether the key i •• ue. like identification of 
blneftciarin, viability of fair price shops and effective 
monitoring have been identified under Public Distribution 
System (PDS); 

(b) if 10, the details In this regard; and 

(c) the steps being taken for continuous moni-
toring of the PDS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) Yes. Sir. PDS is operated under the joint responsibility 
of the Central and the State Governments. The Central 
Government has taken the respon,lblllty for procurement, 
storage, trenlPOrtatlon and bulk ailocatlon of fooclgraln" 
etc. The responsibility for effectively dlatrlbutlng the same 
to the consumers through the network of Fair Prioe Shops 
(FPSs) lie, with the State Governments. The operational 
responalblllties including ailocatlon within the State. 
identification of families below poverty line, ISlUe of ration 
cards, supervision and monitoring the functioning of FPS, 
rest with the State Governments. 

In order to maintain suppliea and aecuring availability 
and diatrlbutlon of e .. entlal commodltlea. Public 
Distribution Syatem (Control) Order 2001 has been notified 
on August 31, 2001. The Order mainly contalna pro¥ialon. 
with regard to the following Issues:-

(I) identification of families below the poverty line; 

(iI) Rations cards; 

(III) Scale and issue price; 

(iv) Distribution of foodgrains; 

(v) Lleenalng; 

(vi) Monitoring; 

(vii) Constitution of Vigilance CommlHees Involving 
members of Panchayatl Raj Institutions (PRls). 

The Order requires all State GovernmentsIUTs to 
ensure that the BPl and Antyodaya families Identifl8d are 
really the poorest of the poor. It also requires the State 
Governments/UTs to get the lists of BPl and Antyodaya 
families reviewed every year for the purpose of deletion of 
Ineligible familiel and inclusion of eligible families. It further 
devolves on the State Governments/UTa to conduct 

periodical checking of ration cards to weed out Ineligibfe 
and bogu. ration carda The Stat. Governments/UTs are 
also to ensure Issue of Utilization Certificates confirming 
that the foodgrains have been lifted and distributed to the 
Intended beneficiaries under the TPDS. An offence 
commiHed In violation of the provisions of this Order shall 
Invoke criminal liability under the Essential Commodities 
Act. 1955. 

(c) For continuous monitoriRg of the Public 
Distribution System (PDS), Government of India monitors 
on monthly buls the allocation and offtake of fOodgralns 
made to the State Governments under the TPDS. To ensure 
correct distribution of foodgralns. the State Governments 
are also submitting Information as required under the PDS 
(Controf) Order. At the State level. monitoring of PDS is 
being done by the respective State Governments through 
a system of continuous inspections of Fair Price Shops 
(FPS) to ensure that there are no leakages/diversions. 
instructions have been Issued by the Government of India 
to .. t up Vigilance Committees at the Fair Price Shopl 
BlocklDistrict and State Levels to continuously monitor the 
distribution of foodgralns under the PDS. Government of 
India has also been holding National/Regional level 
Conferences with the State Food Ministers and Food 
Secretaries to ensure smooth working of the PDS. 

A •• am Ga. Cracker Project 

712. SHRI SARBANANDA SONOWAL: 
DR. ARUN KUMAR SARMA: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government has established 
Assam Gu Cracker Project at Lepetkata, Dlbrugarh: 

(b) If 10, the status report of the project; 

(c) whether the Government has fixed target to 
start and complete the said project; 

(d) if so, the details thereof; and 

(e) the details of the compensation and rehabili-
tation programme taken by the Government to compensate 
the land-affected people at Lepetkata? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) to (e) The Government has 
approved the Assam Gas Cracker Project (AGCP) at 
Lepelkata, Dfbrugam, Assam In April. 2006. The agreement 
for Joint Venture Company has been signed on 18.10.2006 
between the equity partners of AGCP. The completion 
schedule Is 60 months from zero date I.e. after financial 
closure. The Implementation of the project will start after 
the financial clo~ure. The Government of Assam has 
intimated that since the land acquisition process at 
lepetkata has not been completed therefore. the 
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compensation and rehablll .. tion programme for the land-
affected people have not been. finalized yet. 

Import_ of U .... 

713. SHRI P.S. GADHAVI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pIeued to ..... : 

(a) the detaill of type. and rate. of the fertilizers 
Including urea Imported from variOUI countrlea during the 
lut three years and the current financial year: and 

(b) the .ubsicly provicled to each of the Importer 
company during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) Fertilize,. other than Urea ... :·' 
Imported under Open General ~ce (OGL). :rhe ImpOrt . 
of urea II permitted only through State Trading EnterpriHi ' 
ancIlmport for chcIlIgricuIIure use II made on .government.· 
account The country wise Imports of urea made In 
Gowmment account and the weighted average C&F price ~. 

In US S II given below:-

.' 

SoUtC8 •• detIIJIa 01 urN /mpoItfId In Government At::count 

Source 2003-04 2004-05 2006-07 up ~ 31.10.08 

Arabian Gulf 

Bangladesh 

Libya 

China 

CIS Countries 

Qty.ln 
lakh 
Mr 

NIl 

WlAvg. 
C&F 

price In 
US$ 

perMr 

QIy.1n 
lakh 
UT 

2.02 

0.48 

3.80 

Be.Ide. above, Government hu 8110 Imported 
granular u .... from Sur, Oman during the year 2005-08 & 
2008-07 at a long term FOB price under Urea Off Take 
Agreement (UOTA). The granular urea Imporlid from Sur, 
Oman during the year 2005-08 was 13.25 lakh MT at the 
weighted average C&F price of USS 155.23 per MT and In 
2008-07 (up to 31.10.2008) 11.34 lakh MT at the weighted 
avarage price of U8$174.81 per Mr. 

ImporII of all other fertilizers are allowed frHIy. 
However, Govemrnent maintain. a buff_ stock of DAP 
through ita buffer .locking agency. The detail. of Urn, 
DAP & MOP Imported during the year 2008-07 up to 
31.10.20081a u undar:-

(QIy. In Iakh MT) 

Year DAP MOP 

2003-04 7.34 25.80 

2004-05 8.44 34.01 

2008-08 24.38 46.78 

2008-07 (up to 31.10.08) 21.87 18.18 

WLAvg. 
C&F 

price In 
USS 

perMT 

213.14 

225.88 

252.23 

Oty. In WI. Avg. 
lakh C&F 
MT prioe In 

US$· 
perMT 

2.12 280.81 

5.18 257.72 

Oty. In WI. Avg. 
lakh C&F 
MT price In 

US, 
, perMT ,·,1 

I 

2.70 236.41 

0.59 .241.53 

0.55 253.1E 

0.23 ~49." J 

.8.02 ~OA' 

(b) The urn II imported in Government account I. • 

through State Trading Enterprl.e. and handled & 
df.ttlbuted through the dellgnaled handling . agenll at"· 
variouI ports. The difference between the delivered coat, . 
of urea and recovery of pooIlsaue price (Maximum Retail ... 
Price mlnu. DI.trlbutlon Margtn) Iii borne by the .. ' 
Government u aublidy on Importad urea. The net Sublicly , .; 
paid on Imported Urea cUIng the lut year and current 
year (up to 31.10.2008) II .. under:-

(Rupees In crora) 

2003- 2004- 2005- 2006-07 
04 05 08 up to 

3.1.10.2008 
I 

Net IUbaIdy Nil 493.911201.43 1824.77 
paicI on Imported urea 

Government II aI80 peytng .ubeidyl .;:oncel.1on off " . 
Imported DAP I MOP under the ConcMaion Scheme for 
decontroIed P&K .... Izera. The aubaldy/concellion paid 
on Imported decomrotled P&K fert1l1zer. to VarioUI 

/mporterI during !he lut thr .. year & curren' year (upto 
31.10.2008) II placed alenclolled ltatement. 
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St.tement 

Company wise payment to importers of DAP & MOP (Rs. Crores) 

sa. No. Company'. Name 2003-04 2004-05 2005-06 2006-07 

1 Mia Cargillndla Pvt. Ltd. 33.58 42.35 

2 MI. Chambal lert. & Chemical Ltd. 47.97 41.27 127.90 69.75 

3 MI.~o~~fert.L~. 20.07 39.32 58.20 64.77 

4 MI. Deepak Fert. Ltd. 5.35 0.45 0.03 34.86 

15 MI. Duncan Indu.tlres Ltd. 3.28 0.05 0.74 

e MIl EID Perry India Ltd. 17.32 0.02 

7 FACT 9.51 5.11 0.99 0.02 

8 GFCL 10.48 1.38 3.19 0.00 

8 GNVFC 17.70 17.34 71.64 100.21 

10 GSFC 0.03 0.06 0.00 

11 Hlndultan Lever Ltd. 32.27 
~. 

12 IFFCO 0.56 22.98 169.70 143.36 
': .. ' 

13 Indian Potash Ltd. 374.26 685.36 979.80 865.25 

14 Madru ferlllzer. Ltd. 4.90 2.14 8.84 0.27 

15 MM1'C 3.83 5.35 0.61 0.00 

18 NFCL 0.49 3.98 6.95 6.49 

17 PPL 8.14 29.17 49.22 69.78 

18 RallI. India Ltd. 4.95 0.53 

19 RCF Ltd. 33.58 48.29 82.70 72.15 

20 Shrl Ram Fert. Ltd. 55.50 135.92 175.09 149.03 

21 SPIC 7.31 0.52 0.~8 1.20 

24 Zuari Indu.trle. Limited 18.53 25.47 81.47 126.48 

27 TFCL 0.65 0.38 

28 CIPL 18.76 

29 RIL 1.51 0.21 

30 MIPL 137.80 10322 

31 DMCC 0.13 

32 NFL "". 0.07 

33 Tata Chemicals limited 12.39 >I 58.54 120.21 108.118 

Total 719.98 1185.18 2097.00 1915.61 

Say 720 1165 2097 1916 
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A ...... nce to Coconut flinner. 

714. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government. has received any 
proposal from the Government of Karala to protect the 
interests of coconut farmers who are in great distress due 
to fall in price of their produce, disease of the coconut 
trees and other causes; 

(b) if 10, the detaUI thereof; and 

(e) the action proposed to be taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINIS. RY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
Yes, Sir. The Government has received a request from the 
Government of Kerala to protect the interest of coconut 
farmers stating that large scale incidence of pest and 
diseases and fluctuating price trend of coconut oil has 
adversely affected the livelihood of coconut farmers who 
constitute 40% of the State population. 

(c) In order to control the incidence of pest and 
diseases. the Planning Commission has· approved a project 
wtth an outlay of Rs. 1924.67 crore with Central Assistance 
of Rs.279.45 erore to tackle root-wilt disease over a period 
of 7 years with effect from 2005-06. A sum of Rs.40.00 
crore has allo been releued during 2005-06. 

Under the schemes of the Coconut Development 
Board (COB) an amount of Rs.2501- per palm is provided 
as an IncentiVe for removal of diSUse advanced palms. 

The board has releaaed an amount of Ra.24.25 crore 
to the Government of Kerela as a special grant for control 
of mite and a sum of RI. 12.11 erore Is Ittn available with 
the State Government. 

As lOOn 88 the outbreak of Bud rot disease was 
noticed In the hilly areas of Kozhlkode district during 
OctoberlNovember. 2005 a sum of Rs. 1.31 crore was 
released for the C'.ontrol of the disease by adopting 
Integrated pest manag.~!"ent and integrated nutrient 
management.' •.. 

In order to contain the price fluctuations, a number of 
measures have been taken by the Govemment. Apart from 
promoting product diversification and product utilization 
for value addition, the Government of India regularly 
announces sufficiently in advance the Minimum Support 

Price eMSP) of milling copra and ball copra for the benefit 
of the coconut farmers. The MSP for 2006 season was 
fixed at Ra.3590/- per quintal for mUting copra and 
Rs. 3840/- per quintal for ball copra. 

The Ministry of Commerce and Inclt/atry regularly 
monitors the Import of sensitive Items Including edible 011 
like coconwt 011 and delSlcated coconut powder. Edible 
oils have also been kept in the negattvelMnlItfve lilt of 
items under the various Free Trade Agreements (FTA) to 
protect the Interest of the farmers except under the ABEAN 
FTA in which the maHer Is under negollallon. The Ministry 
of Commerce and Industry Is doing Its best to Iq)rove the 
terms and conditions of ASEAN FTA to further safeguard 
the Interest of Indian coconut farmers. 

[Translation) 

Hoarding In FCI Gadowna 

715. SHRI JIVABHAI A. PATEL: 
DR. DHIRENDRA AGARWAL: 

Will the Miniater of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleaaed to state: 

ea> whether Incidents of misuse of Food Corpo-
ration of India (FCI) godowns for hoarding and bIack-
marketing have been reported recently; 

(b) If so, the details thereof during the lut th .... 
years; 

(e) whether regular raida are conducted on Fel 
godownl to check such misuse; 

(d) If 10, the details and outcome thereof during 
the last two years; and 

(e> the remedial stepa taken by the Government 
In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) No, 
SIr. 

(b) Does not ariae. 

ee) Y .. , Sir. The departmental aquadl In the FC. 
are conducting surprise eheckalraJda at Dlatrict lAvetI 
Regional L~.I/HqrI. Level. 

(d) and (e) The details of surprise checks throughout 
India for the lalt two years" u under:-

1-4-2004 to 31-3-200~ 
1-4-2005 to 31-:J..2006 

Total 

800 
1187 

2067 

" 
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PNmature RetI.......m by Labour Clue 

716. SHRI MANJUNATH KUNNUR: 
SHRI G.M. SIDDESWARA: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleued to state: 

(.) whether more than 64 percent of labour clus 
retire prematur.1y due to health ret.ted reasons; 

(b) If so,the details thereof; 

(c) whether th. Govemment has formulated any 
sch.me .t national I.vel to d.v.lop bett.r physical 
Infrastructure to boost their working capacity: and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (d) The Information Is being collected 
and will be laid on the Table of the House. 

ArrIval of Imported wheat 

717. SHRI C.K. CHANDRAPPAN: 
SHRI GURUDAS DASGUPTA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(.) whether the consignments of Imported wheat 
have started arriving In the cOuntry: 

(b) H so. the quantity received so far; 

(0) whether huge quantity of Imported wheat II 
stranded at ports waiting for clearance due to freight train 
and manpower ahortagH; and 

(d) If 80, the detalla thereof and the action being 
tUen lor Its earty clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) Y.s. 
SIr. 

(b) S2 lakh metric tonnes (Inctudlng anchored 
quantity). 

(c) and (d) To acceIera .. evacuation and rno¥8Irient 
of Imported wheat from the ports. an operaIIona' plan has 
bHn ftnaIIIed for movement In Box Wagon, Bulk and 
through Road. 

Payment Under HT8 

718. SHRI KIREN RIJIJU: Will the Mlnla.r of 
CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRIBUTION 
be pleased to state: 

(a) whether the Food Corporation 01 India (FCI) 
hu not releued the funds for payment under HIlI Transport 
Subsidy (HTS) to Arunachal Pradelh for the I88t two years: 
and 

(b) if so. the reuons therefor elongwith the acIton 
taken to ensure Its earty rei .... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (.) and 
(b) The reimbursement of Hili Transport Subsidy (HTS) 
claims of the Govemment of Arunachal Pradesh had been 
kept suspended since 1.5.2005 In view of Irregularities 
detected In the implementation of the acherne. After 
examination of the matter It hal now been decided to 
resume Hili Transport Subsidy payments to the State 
Govemment aubject to certain terms and condltiona. 
In.tructlons to thl. eHect have been Issued on 20.11 2008. 

Tapping of Agrlcunu .... Potential 

719. SHRI BALASHOWRY VALLABHANENI: Will 
the Minlater of AGRICULTURE be pleued to atate: 

(a) the agricultural potential av.llable in the 
country and the extent to which It is being tapped, State-
wi .. : 

(b) whether the agricultural potential In Bihar, 
OrIa.a, We.t Bengal and Auam hu not been tapped fully 
10 far: 

(c) If 80, the ateps tak.nlpropoaed to be taken by 
the Govemment to tap thl, potential; 

(d) wheth.r the Government propotes to IIart 
another green revolution to tap potential In each S .... : 
and " 

(e) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE, IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTlLAL BHURIA): (.) to (c) A 
oomparison among different S..... of India ahowa that 
there .. potential of agricultural growth to be fully tapped. 
In food grain production. for ...... .. per 2003-04. 
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estimates, only five States viz. Andhra Pradesh, Haryana, 
Punjab, Uttar Pradesh and West Bengal had achieved 
yield level higher than the National average of 1731 kg. 
Per hectare. In wheat production, in particular, Punjab Is 
the only State In India that has recorded an average yield 
(4207 kg. Per hectare during 2003-04) over the World 
average (2720 kg. Per hectare during 2002). 

The States of Bihar, Orissa and Assam are below the 
national average in the foodgrains production Indicating 
the potentiality to be tapped. The potential In the Easte!TI 
States could not be fully hamessed due to' problems like 
acidic soil, heavy rains, frequent floods and drought In 
some parts of the region. However, West Bengal has 
achieved a yield level in paddy and foodgrains above the 
National average. 

Steps taken to tap the potential Include sche.."es like 
the followh,g: 

Integrated Cereals Development Programme (lCDP) 
In Rice, Wheat and other Cereals based cropping system 
areas, Sustainable Development of Sugarcane based 
cropping system and Special Jute Development Programme. 

Integrated Scheme of Oilseeds, Pulses, 0/1 Plam and 
Maize (ISOPOM), is implemented In several Statea for 
increasing the yield potential of Ollseeds, Pulses, 0/1 Plam 
and Maize. 

(d) and <e) The draft 'approach paper to Seventh 
Ave Year Plan has mentioned that there is urgent need to 
start second Green RevolutIOn. 

Ucence F,.. Manufacturing of Flv. BUlk Druga 

720. SHRI HITEN BARMAN: Will the Miniater of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment has decided to allow 
licence -free entry of the private sector Into manufacturing 
of five bulk drugs, so far reserved for the public sector; 

(b) if so. the names of these five drugs; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTIUZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARUAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): <a) to (c) In the interest of the 
consuming public, It did not seem necesaary to retaln the 
five bulk drUgs under licensing under the Industrlea 
(Development and Regulation) Act. Accordingly, reservation 
of 5 bulk drugs for manufacture by the Public Sector only 

was abolished vide Pre.. Note No. 3 dated the 28th 
February, 1999 of the Oepartment of Indu,trlal Poley and 
Promotion. The names of the .. fiw drugs are: 

1. Vitamin B1 

2. Vitamin B2 

3. Tetracycline 

4. Oxytetracycline 

5. Folic Acid 

{TransJdon} 

ProducUon of eo.ted .... 

721. SHRI BHANU PRATAP SINGH VERMA: Wli 
the Minister of AGRICULTURE be p1eued to a .. te: 

(a) whether the Govemment ia encouraging the 
producUon of the coated seeds; 

(b) If so, the detalla thereof, State-wi.. and 
locatlon-wi .. ; and 

(c) the Incr .... In the output as a result of UN of 
coated seeds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTllAl BHURIA): (a, to (c) There 
Is no programme of producing coaled seeds under the 
restructured scheme -Development and strengthening of 
Infraatructure facilities for production and dlalribullon of 
quality seeds-. 

(English) 

Recharg. of Ground water 

722. SHRIMATI JAYBEN B. THAKKAR: Wit the 
Minister of WArt:R RESOURCES be pi .... to ltale: 

<a) whether the sub-committee of the Adv/aory 
Council of ArtIficial Raoharge of ground water headed by 
Dr. Swaminathan has submltl8d III report to the GoYIrnment; 

(b) If 10, the recommendations rna:te In the repcM1; 

(c) wh.th.r all the recommendations of the 
committee has been accepIed by the Government tor 
Implementation: 

(d) If 10, the details 1hereof Met Ihe don taken 
thereon; and 
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(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (8) and (b) Yes, Sir. During the Inaugural address 
of the first meeting of the Advisory Council, Hon'ble Prime 
Mlnl.ter mentioned that ·We have to minimize our water 
usa - invest In science and technology to ensure that we 
can grow crops which use less water. In other words, find 
waYI of valuing the crop per drop·. To Implement the 
.uggeatlons of Hon'ble Prime Minister, a Sub-committee of 
• ArtIficial Recharge of Ground Water Advisory Council· 
wu conltltuted under the Chairmanship of Dr. M.S. 
Swamlnathan to prepare paper on more crop and Income 
per drop of water. The Committee has submitted Its report 
to Ministry of Water Resources. Recommendations made 
by this Sub-committee have been summarized and given 
In the enclosed statement. 

(c) to (e) Artificial Recharge of Ground Water Advisory 
Council while constituting the above Sub-committee stated 
that the report of the Sub-committee will be considered at 
the next meeting of the Council. Accordingly, the report of 
the Sub-commlttee will be placed before the Council In Its 
next meeting. 

Stetement 

Recommendations made by the Sub-Commlttee 
hHded by Dr. M.S. Swami net"'" 'More, Crop and 

Income Per Drop of Water' 

The reportl of the Sub-committee on 'more crop and 
Income per drop of water' highlights that the irrigation 
water security is vital both for livelihood and food security. 
The report draWl attention to the scope avalfable for 
improving the efficiency of use of irrigation water in a 
manner that both the productivity and profitability of farming 
are enhanced which is the pathway to an ever-green 
revolution all over the country, without associated 
ecological harm. Important recommendations of the Sub-
committee are u under:-

• The Sub-committee recommended obHrvatlon of 
Y.ar 2007.()8 u the 'Year of More Crop and Income 
per Drop of Water' to give the strategle. and their 
Importance In Improving the productMty and Income 
per unit of water. 

Adequate provialonl In XI Plan for Inclulton of the 
meuu .... for augmentation of water supply 8hou1d 
be rMde. The Inveatment from Government u well 
u from lending Agenc:i.s such u World Bank IhouIQ 
gtv. priority for modemlzatIon of the tertiary canal. 
with control structures. 

Micro Irrigation technology e.g. drip and sprinlder 
irrigation including drip fertlgatlon to incr •••• 
productivity of crops with less water should alao be 
popularized. Syst.m of Rice Intensification techno-
logy (SRI) which requires less quantity of .eeds, I .. s 
nursery area, saves water and labour and enhance 
yield il allo required to be popularized. 

Introduction of weather based crop Insurance for 
minimizing the losses to farmers for safeguarding 
farmers during we.ther uncertainties . 

Implementation of Farmer Participatory Action 
Reaearch Programmes with the help of Agricultural 
Universities, Re.earch Institutes, ICRISAT, WALMls, 
.tc. for triggering a mass movement. Thll Programme 
can cover 5000 villages In different agro-climatic 
regions during 2007-08. The Gram Sabhas In the 
villages will serve as Panl-panchayats and will 
provide overall guidance and IUpport to thl. 
programme. In addition, launching of 'water literacy 
movement' and Imparting training to one woman and 
man from every panchayat al Water Masters Is a1ao 
suggested. 

The Water User Agenclel (WUAs) should be Involved 
In the decision making ao that the maintenance of 
the structures will be made easy. 

• In order to Implem.nt 8ucc ... fully the above 
recommendations, a 3-tl.r setup at ViHage, State 
and National level has been sugg •• ted. At National 
I.vel, a Pan Government of India Steering Committee 
consisting of repre.entatlves of various Departmenta 
which will report to Agricultural Coordination 
Committee, chaired by the Prime Minister. 

Bamboo .. lalon 

723. SHR! RAVI PRAItASH VERMA' 
DR. ARUN KUMAR SARMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI M.K. SUBBA: 
SHRI Am.ALRAO PATIL SHIVAJlRAO: 

WIll the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Gov.mment hu approv«t, the 
launch of a new centrally aponsored NatIoMI Bamboo 
.... lion; 

(b) " 10, the details therecit aIongwith the central 
share In It; 

(0) the ..... proposed to be covered under the 
1Cheme, StatetlUnlon tenttory-wt .. ; 
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(d) the funds aHocated for the purpoae during the 
current financial year; 

(e) whether the Union Government has conatltuted 
any National Level Apex Committee to review the projects 
being implemented under the scheme; and 

(f) if so, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
YII, Sir. The Cabinet Committee on Economic Affairs In its 
meeting held on 27th October, 2006 approved the National 
Bamboo Mission of the Department of Agriculture & 
Cooperation. Thil Is a new Centrally Sponsored Scheme 
with 100% allistance of the centre, to be Implemented 
aero.. the country at a total cost of/ Rs.568.23 crore. 
during the current financial year of the Xth Plan and next 
four years of the Xlth Five Year Plan. 

(c) The Million la envisaged to cover an area of 
2.12 lakh ha. including 0.36 lakh ha. under senile 
plantations In 28 states. The state-wise area to be brought 
under bamboo plantation is being worked out. 

(d) The scheme will be Implemented acroll the 
country with a financial allocation of Rs 80.00 crores during 
the current financial year (2006-07). 

(e) and (f) Yes, Sir. A National Apex Committee la 
proposed to be constituted under the Chairmanship of 
Union Minister of Agriculture with Minister. of Fo,..ts, 
Textiles, Science and Technology, Commerce, Rural 
Development, Panchayatl Raj, Urban Development and 
Poverty Alleviation, Development of North Eastern Region, 
Small Scale Industriea, Ministers of Foresta/Agrlculturel 
Horticulture from .. Ieet States; Member (Environment & 
Forlsts) in Planning Commission, and Expert. a. 
Members. Mlslion Director shall be the Member Secretary. 
The Committee will provide overall guidance, monitoring 
and review. 

Check on Emlllion of Vehicular Smoke 

724. SHRI VIJOY KRISHNA: Will the Mlnl.ter of 
ENVIRONMENT AND FORESTS be pleased to State: 

(a) whether the Hon'ble Supreme Court had gIven 
any direction on April 29, 1988 about tceeplng a check on 
the vehicles emitting lmoke; 

(b) I' so, the detalla thereof; 

(e) whether the Union Government has taken any 
action In this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) Yea, Sir. The Hon'ble Supreme Court'a 
direction dated 29.4.1999 relatel to air pollution concern. 
due to exhaust emis.ions from private vehicle. In the 
National Capital Region (NCR). AI per the order, all private 
(non-commercial) vehlcJea were required to conform to 
Euro-I norma in the NCR by 1st June, 1999 and from 1at 
AprIl, 2000, no private (non-commercial) vehicle. were to 
be registered in the NCR unle •• they conform to the Euro-
II norma. Further, a. per the order, the ban on the 
reglatration of dI .. el driven taxis was required to be strictly 
enforced, unie" the taxi. also conform to the Euro-III 
norms. 

(c) and (d) The Government have taken leveral Itepa 
for prevention and control of air pollution, which .... u 
follows: 

• 

Die.el vehicles that did not conform to the Euro-II 
equivalent standard. on or from 11t April, 2000 were 
levied fine and impounded. 

From April, 1998 onward., the registration of older 
defence and govt. auctioned vehlcl .. that were mostly 
run on diesel we. banned. 

More than 15 yeara old commerclalltranlport vehld .. 
had been phaaed out. 

The practice of alteration of petrol vehicle. to dle .. 1 
vehicle. in the NCR was banned in 1998. 

Reatrlctlon was Imposed on movement of goodI 
vehicles during daytime from August 1999 In Deihl. 

From November, 2002, all die.el bu .. a and taxis 
were .wltched over to run only on the Comprelsed 
Natural Gal (CNG). 

From 1 st April, 2005, Euro-III equivalent norml and 
commen.urale quality of fuel were Introduced In 
Deihl. 

Renovation of A. Y.M. Canal 

725. SHRI A.V. BELLARMIN: Win the Mlnllter of 
AGRICULTURE be pleased to atale: 

(a) whether the Government has received an,. 
propoaal from the Government of Kerala for renovating , 
and Improving the Hiltoric A. V.M. Canal In Kanyalwmllrt 
dl.trlct and develop It a. a tourist d •• tlnatlon; and 

(b) If 10, the data", thereof and the reaction of 
the Government thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC. 
DISTRIBUTION CSHRI KANTllAl BHURIA): Ca) No, Sir. 

Cb) Does not arise. 

Revival of IDPL 

728. SHRI AJOY CHAKRABORTY: Will the Minister 
of CHEMICALS AND FERTiliZERS be pleased to state: 

Ca) whether the Govemment has finalised the 
plans to revive the Indian' Drugs and Pharmaceutical 
Umltlld (IDPl); 

Cb) If so, the details thereof; 

(c) the time by which It Is likely to start functioning; 
and 

(d) the funds allocated for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) No, Sir. 

Cb) Question does not arise. 

Cc) and (d) The company is already engaged In 
production of Pharmaceuticals at low scale. 

Study on SUnclerblln. 

727. SHRI SHAllENDRA KUMAR: 

SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to ltate: 

Ca) whether the School of Oceanographic Studies 
01 Jadavpur Unlverllty has conducted any study on 
vanlthlng of Sunderbana; 

(b) If so, the details thereof; and 

Cc) the action taken or likely to be taken by the 
Govemment In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS CSHRI NAMO NARAIN 
MEENA): (a) to Cc) Information In this regard is being 
collected from the State and would be laid on the Table of 
the Houle. 

UnorganiMCI Lllbaur In Ship a ..... ng Induatrte. 
728. SHRI SWADESH CHAKRABORTTY: Will the 

MI •• of lABOUR AND EMPLOYMENT be pleaHd to 
ltate: 

(a) whether around 50 WOlke,. per day get Injured 
and aometlrne die due to Inadequate or lack of medical 
facility In Ihip breaking Indultry; 

(b) If 10, the detail. thereof; 

(e) whether In the absence of labour legislations 
their service and working conditions are very much 
exploitative and poor; and 

(d) if so, the steps proposed to be taken to bring 
In labour legislations to protect the unorganized labour in 
ship breaking Industry? 

THE MI~STER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER· 
NANDES): Ca) to (c) AI per available Information, luch a 
situation does not exist in the ship breaking industry. 

Cd) There Is no proposal to enact a separate 
legislation for the unorganized workers In the Ihlp breaking 
Industry. However, a proposal to formulate social security 
scheme and legislation for all categOriel of the workers In 
the unorganized lector which may include workera In the 
ship breaking Indu.try i. under active consideration of the 
Govemment. 

Merge, of Steel Unit. with SAIL 

729. SHRI B. MAHTAB: 
SHRI JUAL ORAM: 
SHRI ANANTA NAYAK: 
SHRI HANSRAJ G. AHIR: 

Will the Minister of STEEL be pleated to ltate: 

(a) whether the proposal for the merger of some 
.teel companlel Includinl] the Neelanchal Ilpat Nigam 
limited (NINL) with the Steel Authority of India limited 
(SAil) has been pending; 

(b) If 10, the details thereof: 

(c) the pre.ent statu. of each case alongwith the 
step. taken in re.pect of the rneJger of NINL with SAil; 
and 

(d) the benefltl likely to accrue to SAIL therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEl (DR. AKHllESH DAS): (a) to (c) Yea. Sir. Ministry 01 
Steel had con.tituted an Expert Group under the 
Chalrmanlhlp of Shrl B.L. Da8, former Secretary (Steel) to 
examine varlou. propo.al. of merger between PSU. under 
the Ministry and to make recommendations about the 
feasibility of these propoaaIs. The Expert Group has 
recommended the following merge,. with SAIL:· 

1. .....' of Nllano ... I.,. Nlv-m Um~ (NINL) 
with Steel Authority of india Um ..... (SAIL) 

In the meeting of Committee of Secretaries (COS) 
held on 14f7/OS, It was decided to merge NINl with 
SAIL Procell of appointment for merchant banker 
for the valuation of NINl i.ln progre ••. 
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2. Merger of Mah.raahtra Elaktroamelt Umltecl (MEL) 
with SAIL 
Board of Directors of SAIL and Soard of Directors of 
MEL in their 314th meeting held on 2515106 and 193rd 
meeting heid on 26/5/06. respectively have a~ 
in-principle approval for the merger of MEL with SAIL. 
Neceasary actions to effect the merge{ have since 
been Initiated by both the eompanles. 

3. Merger of Bharat Refractorle. Umlted (BRL) wtth 
SAIL 
Board of Directors of BRL have already passed a 
resolution accepting the proposal to merge BRL with 
SAIL on 11/5/06. Board of Directors of SAIL have also 
approved in-principle the merger proposal in its 
meeting heid on 22/9/06. The proposal is under 
consideration by the Soard for Reconstruction of Public 
Sector Enterprises (BRPSE). 

(d) SAiL will be bQ.nefited in the following manner 
with the merger of NINL, ME:L & BRL:-

NINL : SAIL will be benefited in achieving Ita Corporate 
Goal of 23 million tonne. of Hot metal by 2011·12 by 
developing NINL to achieve Ita full potential i.e. about 2.6 
to 3.5 million tonnes per annum. Iron ore mines of NINL 
could also be an altemative source for the planta of SAIL. 

MEL: Investment in MEL can be aligned with SAlL'I 
r.qulrement of Ferro Alloys, which is likely to Increase 
lubetantially by the year 2011-12. Post merger, investment 
decisions can be made faster and financing the same 
would also be cheaper and there will be better synergy 
between MEL and SAIL. 

BRL: Full control over refractory supply and 
management will provide gams to SAIL. Thl' will provide 
competitive advantage to SAIL when variOUI large Iteel 
companies are setting up new capacities. Saving of aalel 
tax, conversion chargel to SAIL. BRL can upgrade/replace 
equlpmentl, access new technology and uae SAIL's 
refractory making expertise. 

Fora.t Credit Syewm . 

730. SHRI M. SREENIVASULU REDDY: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Govemment propoaes to intro-
duce, Forest Credit System on the lines of carbon credit to 
increase the foreat cover in the country; 

(b) If so, the detail thereof; and 
(c) the beneflta Hkely to accrue therefrom? 
THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHAI· NAMe NARAlN 
MEENA): (a) No, $lr. .., 

(b) and (c): DoeI not ari ... 

{TraMiation} 

Immeralon of 8tatuea 
731. SHRI HEMLAL MURMU: Will the MInta .. , of 

ENVIRONMENT AND FORESTS be pleased to Illite: 

(a) whether the statue, are being IITIfnWHd In 
varioul rivers and other poIlutantl .... alao being dumped 
into them; 

(b) If 10, the detalll thereof; and 
(c) the details of the action taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAlN 
MEENA): (a) and (b) During varlou. fe.lIve OOCIIIonI, 
idoll and statue. are Immersed In Wlter bodle •• uch U 
rivers, ponds, lak .. , coastal Wlters etc. Besldel Idol 
immersion, dlspoaai of left over worIhlp rnaterial like 
flowers, plastic Items, ashes, amall Idol. and food Item. 
are also immersed. 

(c) To minimize the pollution due to InwnetIton 
of Idoll, guidelines have been evolved by the Central 
Pollution Control Board (CPCB) suggealing water quality 
monitoring at three stages, namely, pre-immerslon. during 
immersion and poat Immersion, identification of adequata 
number of designated Immersion centers, construction of 
temporary confined ponds/bunds, removal of worship 
material like flower., clothe, and decorating Item, for 
proper disposal and organizing awareness programmes. 
(Engll,h} 

Higher MRP Printed on Drug. 

732. SHRI BACHI SINGH RAWAT -BACHOA-: WIll 
the Minister of CHEMICALS AND FERTILIZERS be 
pleased to ltate: 

(a) whether Maximum Retail Price (MRP) print.d 
on many anti-allergy drugs and pain killers's reported to 
have been found much higher than their COlt price; and 

(b) If 10, the stepa being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE M1NISTRV OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANOIQUE): Ca) and (b) The 74 bulk drug. 
(Including lome antI-allergy drug. and pain killers) 
,peclfIed In the First Schedule of the [)ruga (Prian 
Control) Order, 1985 (DPCO, 85) and the formulations 
baaed Ihereon are under price control and their prices 
are fixed/reviled by the NatiolW ~ PrIaIng 
Authority (NPPA) in accordance with the proviaIona of the 
OPCO, •. In cue there is III'IY YIdatIon of ~ 
nom&,d prIc:e Of a Schedule fonnuJdon • .:IIcm.,. ..... 
under the provisions of the opeC, 85. 
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Prlcel of non-8cheduled formulations are fixed by 
the manufactu,.,. themselvel keeping 'In view the various 
factors like COlt of production. marketing/seiling expense •• 
RIO expenMI. trade commllllon. market competition. 
product Innovation. product quality etc. The Government 
takeI oorrectlve measures whe,. the public Interest Is 
found to be adversely affected. 

Aa1rIoIIon on ProcUrement and Stocking 

733. SHRI RAGHUNATH JHA: Will the Mlnl.tar of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
pleased to ltate: 

(a) whether the removal of oontroll on procure-
ment and ltocking of foodgralnl hal enabled multinational 
oompanles and private trade,. to procure fooclgralns 
Including wheat and pul .. 1 much In exce.. of their 
requirement leading to profiteering. hoarding and black 
marketing of foodgralnl; 

(b) If .0, whether the Government hal Impo.ed! 
P'OPO'" to impo .. quantitative re.trlctlons on procurement 
and stooklng of foodgralns Including wheat and pul.es; 
and 

(c) If 10. the details thereof Indicating the number 
of IUrpri .. Inlpectlona and raids conducted and deale,. 
booked for hoarding and black marketing of foodgraln. 
aIongwith the action taken agaln.t such deale,.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) Central 
Government have IBlued Order No. SO 1373 (E) dated 
28.08.2008 keeping In abeyance the Central Orde,. dated 
15.02.2002 & 18.06.2003 with regard to th .. provisiona for 
removal of Llcen.lng requirement.. Stock limits and 
Movement reltrlctlone In reapect of wheat and pulses for a 
period of Ilx month.. As per report received State, 
Governments of Maharashtra. Himachal Pradesh. NCT of 
Deihl and We.t Bengal have Illued Notification. reviving 
the .tock limit. for wheat and pul.... The State 
Govemment. In exercise of powers delegated to them 
under the Ellantlal·Commodltlee Act. 1965 conduct raids 
Itc. to check malpractice. like hoarding. black-marketing 
ItC. Action taken under the Act by varloue State 
GovemmentllUTI during the current Calendar Vear. 81 
reported up to September. 2008 I. aa u~er: 

(I) No. of raid. 89194 

(II) No. of peraonl anelMd 1302 

(III) No. of persone proeecuMd 2082 

(Iv) No. of person. convicted 125 

(v) Value of good. conflloaMd R. 378.87 IakhI 

fixation of ..... of InterHt for EPF 

734. SHRI CHANDRA BHUSHAN SINGH: 
SHRI PRALHAD JOSHI: 

Will the MlnI.ter of LABOUR AND EMPLOYMENT be 
pltued to ata.: 

(a) whether the currant rate of Intere.t on 
Employ... Provident Fund (EPF) (8.5 percent) was not 
tenable as It would leave a deficit of Re. 450 crore for 
EPF; , 

(b) If so, the details thereof; 

(c) whether the EPFO failed to take a dectalon on 
fixing the rate of Interest for the EPF for the year 2008-07; 
and 

(d) If so. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOVMENT (SHRI OSCAR FER-
NANDES): (a) to (d) As per para 80(1) of the Employeee' 
Provident Fund Scheme 1952. the intere.t rate shall be 
determined by the Central Govemment in consultation 
with the Cantral Board of Trustee.. Employ... Provident. 
Fund. No recommendation. have 10 far been made by the 
Central Board of Tru.t .... Employ ... • Provident Fund on 
the rate of Interest for the current year. 

Availability of Foodgralna 

735. SHRI P. MOHAN: 
SHRI RANEN BARMAN: 

Will the Mlnl.ter of AGRICULTURE be pleued to 
ltate: 

(a) the per-capita availability of foodgralne In the 
country; 

(b) whether per-caplta availability of foodgraln. 
in the country ia .ufficlent; 

(c) If not. the reasons therefor and the .tepa tllkan 
to Improve the situation; 

(d) whether the per-capita availability of food-
grains hu improved over the previoue decade; 

(e) If so, the details thereof and If not. the ,.ason. 
therefor; and 

(f) the eetlmaMd demand of foodgralna in the 
country for the next five years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD A'ND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (e) The 
estimated per capita availability of foodgralnt In 2005 
works out to be_164.2 kg •• It has been ftuctuatlng during 
the Ia.t decade al can be .ean fro", the table below: 
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(Kg. Per year) 

Year Per capita Availability 

1885 180.8 

1988 173.5 

1997 183.6 

1898 183.2 

1999 170.0 

2000 165.9 

2001 161.9 

2002 180 •• 

2003 169'.7 

2000i 188.9 

2005(P) 154.2 

(P) • ProvIIIonal 

To Increaae production and productivity. the 
Government has put In place the achemes like Integrated 
Cereala Development Programme (ICDP) for Rice. Wheat 
and Coarse Cereali. Integrated Scheme of OlllHds. 
Pulae.. Ollpalm and Maize (lSOPOM). enhancing 
Inatltutlonal credit flow to farmera. enluring timely 
availability of quality Inputs. optimizing efficient utiUzatlon 
of available water resources through micro Irrigation and 
enhancing the sustalnabiflty of drylandlraln fed farming 
aystems, reforming agricultural markets. putting In place a 
broader spectrum of risk management apparatus for 
farmers, etc. 

(f) The Planning Commission haa constituted a 
Sub-Group for working out the demand and aupply 
projection of foodgralns for the 11 th Plan. 

Price RI. d .. to Import 

736. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DI$TRIBUTION be pleased to atate: 

(a) whether the announcement by the Government 
regarding Intended Imports 0' wheat, pulles and augar In 
June thla year resulted In !:Iardening of prlcea of these 
commodities In international markets; and 

(b) If ao, the extent of relult thereof on pricea 0' 
theM commodities In the domestic market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) Since June 
2008, International prices of wheat and certain varietl .. of 
puI .. s have regletered an upw8Id trend; The main realOn 
for ri.. In prlcea was lower projected wheat harvest In 

maJor producing countries such u United Statea and 
Canada and In ...... avaHabIIJty of certM\ vane .... of 
pultes In the Intemalionaimarket.Pricea of augar have 
declined In the 1n*'-1lonal market IInoe June 2006. 

(b) PrIces of wheat In the domeaUC market have 
Increued on account of shortfall In domestic supplies 
relative to demand and hardening of international pnc.s. 
Prices of sugar have ataned declining at Hverat ,*,trH 
over the past few weeki. PrIces of put .. s have registered 
a falling trend for the put one month after remaining at 
high levell for .. veral months. 

NatIonal Steel Policy 

737. SHRI DUSHYANT SINGH: WIll the MiNt .... of 
STEEL be pleased 10 atate: 

(a) whether the Govemment hu any propos .. to 
Introduce a new national steel policy; 

(b) If 10. whether the policy has been drafted; 

(c) If 10. the salient features thereof: 

(d) whether the policy has been Implemented; 

(e) If 10, the details thereOf; and 

(f) If not. the reasons therefor alongwlth the time 
by which It 18 likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL CDR. AKHILESH DAS): (a) No. Sir. 

(b) to (f) Does not arise in view of the (a) above. 
However, Govemment has approved a National Steel 
Policy In November 2005. Salient fe.ture. of the National 
Steel Policy are given in the enclosed ltatement. 

St.tement 
The following are lome of the Iallent fe.tures of 

the draft National Steel Policy 2005 (NSP): 

• 

The NSP .. ts out a broad roadmap for the Indian 
Steel Industry in It I Journey towards reform, 
restructuring and globalilation. 

The long-term goal of the NSP II that India Ihould 
have a modem and e'flclent .teel Indultry of world 
standardl. catering to diversified ateel demand. The 
focul of the policy 1& to achievil global competitive-
neaa not only in terml of coat, quality and product-
mix but allo In terma of global benchmarkl of 
efficiency and productivity. 

In order to achieve the goal of 110 mlUlon tonnea of 
ateel production by 2019·20, the NSP aeeks to I 

remove the lupplY-lide constraints to the growth of 
this Indultry In an open. globally integrated and 
competitive environment. 

The NSP leeks to adopt a multi-pronged atrategy to 
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move towardl the long-term policy goal. On the 
demand Ikte, the strategy would be to create 
Incremental demand through promotional efforts, 
creation of awarenell and strengthening the delivery 
chain, particularly In rural areas. On the supply side, 
the strategy would be to facilitate creation of additional 
capacity, remove procedural and policy bottlenecks 
In the avallability of Inputs such as Iron ore and coal, 
make higher Investments In R&D and encourage the 
creation of Infrastructure luch as roads, railways, 
and ports. 

The NSP acknowleclgea the low per capita consump-
tion of ateel In the country, especially In the rural 
areas and the need to boolt 8tHI conlumptlon to 
Improve quality of life and help In meeting the 
growing asplratlonl of ma ..... 

In order to achieve the Itrateglc goal of 110 mT of 
steel production by 2019-20, the Industry would need 
additional capital. In addition, fundi would be required 
for technological upgrade of existing facliltiel. In order 
to rnobll~e luch vaat r .. ourcea NSP seeka to 
encourage foreign direct InveltmenL In addition the 
policy allO leeks to make the fiscal Incenllves, 
available to Infrastructure projects, accessible to the 
ItHllndultry. 

The NSP IHka to support developing of risk-hedging 
Inltrume"" like Muraa and derivatives to contain 
price volatility in the steel martee .. 

The NSP He'" to strengthen the exllting training 
and research facilltlea available to the domestic ateel 
Industry 10 a8 to provide suitable training progra-
mmes especially for the secondary- small-lcaie units 
and also to collect and analyze data on important 
parametera of the Industry. 

The NSP seeks to mount aggrellive R&D efforts to 
create manufacturing capability for special typea of 
steel, substitute coking coal, use Iron ore fines, 
develop new products suited to rural needs, enhance 
material and energy efficiency, utilize waste, and 
arreat environmental degradation. 

The NSP acknowledges the Important role played by 
the secondary Iteel sector in providing employment, 
meeting local demand of steel In rural and seml-
urban areas, and meeting the country', demand of 
lome special products and seeks to· endeavour to 
provide the necessary feedstock to these units at 
reasonable prices from major plants through the 
exlltlng mechanllm of State Small Industries 
Corporations. 

The NSP recognizes the fact that integration of the 
Indian steel industry with the global economy requires 
that the industry should be protected from unfair 

trade practices, which become common especially 
during period. of downtum. The NSP thentfore, 
envisages Institution of mechanism. for Import 
lurveillance. and monitoring export aubsldlH In other 
countries. 

Channel. Fee under DTH Service 

738. SHRI HARIBHAU RATHOD: Win the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment has held any meeting 
with the TV channels for bringing more channel. under 
free Direct to Home (DTH) service of Doordarlhan: 

(b) If so, the details and the outcome thereof: and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Praaar 
Bheratl has held a meeting with the TV channell on 24th 
April, 2008 for bringing more channela under the DTH 
service of Doordarshan. However, no meeting has been 
held at the Govemment's level. 

The TV channela showed enthulium to come on 
the DTH platform of Doordarshan. However, they Indicated 
reservation8 on paying the carriage fee of Ra. one crore 
per annum proposed to be charged by Doordarlhan. 

(c) The matter has been referred to a Depart-
mental Committee of Prasar Bherall for consideration of 
an aspects of the Iisue. 

RehabllltaUon of Dllplactd P....on. 

739. SHRI JUAL ORAM: Will the Miniater of WATER 
RESOURCES be pleased to state: 

(a) whether all the displaced persons of Rengall 
upper Kolab and Hlrakud dams In Orissa have been 
rehabilitated 10 far: 

(b) If not, the reasons therefor; and 

(c) the ItapS taken to expedite the rehabilitation 
procelS and the progress made thereon so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) Irrigation being a State subject, the 
responsibility of planning, execution, funding and 
rehabilitation of dilplaced famille. primarily rea .. with the 
concerned State Govemment and project authorities. 
Neceslary proviSion for resettltment and rehabilitation of 
project afftcted famili .. are made from time to time as per 
the prevalent guidellnes/pollcy/regulatlonl. Project 
authorltlel and State Govemments take appropriate action 
to Implement the works related to re .. ttlement and 
rehabilitation. 
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In order to guide various State Governments and 
other ageneie. In the work of resettlemen~ and rehablU-
tatlon, the Govemment of India have brouqht out • 'National 
Policy on the Re.ettlement and Rehabilitation for project 
affected famille. 2003' in February, 2004. 

As per Information available in Central Water 
Commillion, collected from the State Government, all 
dl.placed persons of Upper Kolab & Hlrakud h.ve already 
been rehabilitated. In c:ue of Upper Kolab 3180 famille. 
were displaced. Rehabilitation proce.. .tarted In 1984 & 
w .. completed In three pha .. s by August, 1992. 

In case of Hlrakud Dam, the State Govemment of 
OrIlla h .. reported that out of 26501 displaced person. 
(OP.) In Hirakud Dam, 1965 OP. have been rnettled In 
16 State 41 Govemment spon.ored resettlement C.mp. 
and the remaining 24536 OP. have been re .. nlld by 
themselve •. 

River Flow In Country 

740. SHRI K. SUBBARAYAN: 
SHRI NAVE EN JINDAL: 
SHRI SANAT KUMAR MANOAL: 
PROF. M. RAMAOASS: 

Will the Mlnl.ter of WATER RESOURCES be pleaaed 
to state: 

(a) the total quantum of rainfall in the country 
alongwlth the quantum of water avallable for irrigation 
and various other consumptions; 

(b) whether due to lack of emphasis on .ustalna-
bilities of water resources, the slippages h.ve Incre •• ed; 

(c) If .0, the quantum of water Io.t In slippages In 
the country; 

(d) whether the Govemment h .. prepared any 
programme to give more stre.1 on the use of surface 
w.ter resources rather than the ground. water resourcel to 
maintain IUltainabilitiel as well as to reduce .lIppag .. ; 
and 

(e) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (.) The average annual precipitation of the country 
II estimated to be 4000 Billion Cubic Metre CBCM). After 
accounting for the natural proce •• of evaporation etc., the 
average annual water av.lI.blllty In the country Is 
...... ed .. 1889 BCM. It Is estim.ted lhat owing to 
topographic, hydrologle.1 and other eon.traints, thl 
utilizable water Is 1123 BCM out of which 690 SCM i. 
.urf.ce water and 433 BCM I. replenllhable ground water. 
629 BCM of water II being utilized for dIverIe purposes. 

The National Commission for Integr.ted W.ter 
Resources Development Plan In tt. report has projec:Ied 

the e.timates of total amuaI water requirements for various 
scenario.. The .nnual water requirement for varlou. 
sectors has been estimated by the National Commluion 
as under:-

BilUon Cubic Metre (BCM) 

SI.No. Use. Requirement 

Irrigation 524 
2 Oome.tic 30 

3 Indu.tries 30 

4 OtherU ... 45 
Total 828 

(b) In c:ue of drinking water aupply slippage Le., 
change of .tatul from fully covered to partially covered 
habitations occur on .cc:ount of various reuons Including 
the depletion of ground w.ter t.ble, Incr .... In 
popul.tion, IYlteml having outlived their life ele. 

(c) In the context of· drinking w.ter .upply 
.lIppage. doel not Imply any 1088 of wat .... 

(d) and (e) N.tional W.ter Policy I.Y' emphall on 
conjunc:tive use of .urf.ce and ground water. It .tate. that 
"integrated and coordln.ted development of .urface w.ter 
and ground water relource. and their conjunctive Uti, 
Ihould be envllaged right from the project planning stage 
and should fonn an Integral part of the project Implemen-
t.tion". A. regards maintaining IUltainabillty of ground 
water resource., the Government of India encourages 
rainwater harveltlng and recharge to groundw.t .... 

Project Prapoul from Qujand 
741. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Mlnl.t ... of STEEL be pleased to state: 

C.) whether the Union Government has received 
any project proposal for Relearch and Development unit 
for Iteel industri.1 at Alang Port from the Govemment of 
Gujarat; 

(b) If so, wh.ther it has since been approved; 

(c) if so. the detail. thereof; and 

(d) If not, the reason. ther.for? 

THE MINISTER OF STATE.lN THE MINISTRY OF 
STEEL (DR. AKHILESH OAS): (.) No, Sir. 

(b) to (d) Do not .tie In YIew of (.) above . 

Steel tta.nta 
742. SHRI ANANTA NAYAK: Will the Mini.ter of 

STEEL be pleased to Itate: , 
Ca) the number of prlV.tl .nd public .ector 

~nlll which have lit up ..... planta In on ... during 
the I .. t th .... YUII and the current year: and 
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(b) the numt. of thole companl~. which have 
.tarted cornmerdaI production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEel (DR. AKHILESH DAB): (a) Aa per Information 
available from Governmenl of 0riI .. during the lui three 
,..,. and CUl'MnI year no public HCtor companies have 
Nt up ..... plants In 0rIua. However, Govemmenl of 
Ortua have IIgned 42 Memoranda of Unders1andlng. 
(MoUl) with .... companies to HI up .IMI plants In the 
Stall of 0ri1lL The polltlon of MoU. .Igned with the 
Gowrnment of OrIs .. for setting up .Ieel plants In OrIssa, 
on ,.. .... bMIa, for pul three yeara u _II .. current 
,.. (upfD AuguIt 2008) are u given .,.Iow: -
II. No Year No. of MoU •• Igned 

1 2003-04 07 

2 2004-05 16 

3 2005-08 19 

4 2008-07(upto Augu.t 2008) 00 

(b) The number of companies which have 
oommenaed praducIIon partially I. 15 . 

............. of FI8hIng by foreign camilli" 
743. DR. BABU RAO MEDIYAM: 

SHRI HITEN BARMAN: 
WII the MinIster of AGRICULTURE be pleased to ..... : 
(a) whether the traditional fishermen of Aneth,. 

PrIdIIh losing their opportunity to fI.hlng due to the 
IMraduoIon of foNign trawt.lln fishing: 

(b) If 10, the detail. thereof; 

(e) whether the Government h .. received any 
prapouI r.queatlng the prahIbHlon of· fishing by foreign 
~_ oft the western and EM*" ooutI: and 

(d) If 10, the action taken by the Govemment 
Ihereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DI8TRI8UTION (SHRI TASLIMUDDIN): (a) and (b) No, Sir. 
FcnIgn trawlers are not being allowed by the Govemment 
to Wt In IndiM EEZ, .. nee 1_. Currently, the Government 
Ie i.", .. ltillg only Inclan CornpanM to acqUire relOurce-
spedftc veueI. through Import. However, the .. ve ..... 
.. not allowed to flih within the temtorIaI waters of A.P • 
• • II the ... excUlvely ......vect for IIshIng by tradIIIonaI 
and smaII-mechanIzed fishing V8IHI', .. per the tMrIne 

. FIIhktg Regulation Act of A.P. 
(e) Md (d) RepresenIationllqUHttons have been 

NC8IYed requeetIng prohibition of fI.hlng by foreign 

companle. In Indian walers, which were replied by 
fuml.hlng facti u .tated In answer to part. (a) & (b) 
above. 

Integrated DIIlry Dllvelopment Project 

744. SHRI G. KARUNAKARA REDDY: Will the 
Mlnl.ter of AGRICULTURE be pleased to' .tate: 

(a) wh.ther the Govemment of Kamataka ha. 
sent any proposal for launching an Integrated Dairy 
Development Project In some of the Dlatrfcta of Kamataka: 

(b) If 80, the detalla thereof; 

(c) whether the Govemm.nt hu approved the 
said project; and 

(d) If not, the time by which said project I. likely 
to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (d) No, Sir. 
No proposal ha. been received· by this Ministry under 
Integrated Dairy D.velopment Project from Kama&taka. 

Envlronmentlil CI_I'lln08 for 
........... hwllr for HIII ..... on 

745. SHRI SHRINIWAS DADASAHEB PATIL: WIll 
the Mlnlater of ENVIRONMENT AND FORESTS be pla.ed 
to state: 

(a) whether .nvlronmental clearanc. for the 
proposed New Mahabale.hwar Hili Station has been 
aought by the State Govemment of Mahara.htra; 

(b) If 80, the norm. relating to altltud. of a hOI 
.tatlon wh.reln environmental clearance I. required; 

(c) the altitude of the proposed New Mahaba-
IeahWar Hill Station; and 

(d) the time by which clearance Is likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) No .uch proposal seeking Environmental 
Clearance under Environment I~ As •••• ment (EIA) 
notification of 2006 or earlier notification of 1994, hal 
been raceIved in the Ministry of Environment and Fornta. 

(b) to (d) Qu •• tlon doe. not arl ... 
[T,.".,atIonJ 

CIoeuI'll of PoIlutlnglnclu8lrlM 

748. SHRI RASHEED MASOOD: WI. the MInister 
of ENVIRONMENT AND FORESTS be pleued to refer to 
the reply given to the Unstarred aue.tlon No. 855, dat8d 
July 31, 2008 and atate: 
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(a) whether the required information hu since 
been collected; 

(b) if so, the detaHs thereof, 

(c) if not, the reasons therefor; and 

(d) the time by which the information In this regard 
Is likely to be collected? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) For fulfillment of the assurance given to 
Unstarred Question No. 855 dated 31 at July, 2006, the 
Central Pollution Control Board and the Delhi Pollution 
Control Committee have been requested to furnish 
necessary information, which is still awaited. 

The information on the status of the closure of 
polluting Industries In the capital would be collected and 
laid on the Table of the House. 

Pilot Project to Increa .. Production 
otTurmeric 

747. SHRI L. RAJAGOPAL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a pilot project has been Initiated by 
reteasing Rs.15 crores In Nizarnabad district of Andhra 
Pradesh to increase the production on turmeric in the 
country; 

(b) If so, the details thereof; 

(c) the names of districts where turmeric Is 
produced in the State; 

(f) whether the quality of turmeric of Andhra 
Pradesh Is not up to the mark; and 

(e) if so, the efforts made to improve the quality of 
turmeric in view of Andhra Pradesh being the largest 
producer of turmeric In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. 

(b) Swaranajayanti Gram Swarozgar Yolana 
(SGSY) special project on Turmeric common facility centres 
has been initiated In Nlzamabad to enhance the livelihood 
option to the turmeric growers by providing technical and 
marketing technologies during 2006-C7 with District Rural 
Development Agency (DRDA), Nizamabad as the 
implementing agency. Govemment of India ha. approved 
the project for Rs.13.83 erores and released Rs.2.64 crores. 

(c) Major turmeric growing districts in the state 

are Nizamabad, Kar1rMagar, Warangal, Adllabad Guntur, 
Rangareddy and Kedapa. 

(d) No, the qua/lty of turmeric of Andhra Pradeah 
is satisfactory and hal good domee1lc market. 

(e) Several It epa are being taken up by the 
Department of Horticulture, Government of Andhra Pradelh 
for quality Improvement In turmeric like: 

• Encouraging the ulage by supplying of 
Improved post h8lY8lt tools like poly 1hHtI, 
turmeric cooking pans, polishing drums and 
drying platforml with a .. lstance. 

PlOmotion of Integrated Pelt MMagement 
(IPM) practicel to reduce peatlclde rnlduel 
by providing Inpull. 

Creating quality awareness by the adoption 
of Improved pre and post hlU'Yftl packagea 
by conducting crop lpecIfIO on fann training 
programme. 

AIBP 

748. SHRI JASHUBHAI DHANABHAI BAAAD: wat 
the Minister of WATER RESOURCES be pleated :0 .-tate: 

Ca) whether the Union Government h .• receIvM 
any request from the Government of Guja 'at for .. 
modification In Accelerated Irrigation Benefit Pro_ (Al8P); 

(b) if 10, the reaction of the Government therMo; 

(c) whether the Government propo .. s to provide 
grantl to the Govemment of Gujarat for lOme Irrigallon 
projects under the AIBP; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) AIBP conceived In the year 1&88-87 In 
order to provide financial "Ilstance 10 Stain to complete 
ongoing Irrigation projects have undergone liberalization 
from time to time. Since the Union Government have 
launched BHARAT NIRMAN programme which also 
include creation of 1 0 million hectare of Irrigation potential 
upto 2008-09, the consultatlonl were held with the State 
Govemment. for modiftcatlon in the programme. The 
revised proposal of the Mlnlltry of Water Reaourcel hu . 
already been approved by the Union Cabinet. 

The nst of the Irrigation projects of the Gujarat whictt 
have been receiving Central Asiistance (CA) under AlBP 
along with CAlGrant released to the .. projecta upto March, 
2006 '8 enclosed al statement. 
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Brahmaputra Bard 

749. DR. ARUN KUMAR SARMA: Will the Mlnllter 
of WATER RESOURCES be pleased to refer to the reply 
given to Un.tarred Question No.S01 dated December 06, 
2004 and state: 

(a) whether the proposal for the restoration and 
empowering of Brahmaputra Board for effective execution 
of mandated auignment on training and control of river in 
North Eastern Region (NER) has since been implemented; 

(b) If so, the detaRs thereof; 

(c) whether the Govemment propose. to streng-
then the man power and upgrade the Brahmaputra Board; 

(d) If 80, the details thereof; and 

(e) the Implementation status of the muter plan 
on erosion control of Majuli indicating It is annual allocation 
and utilization of funda, phase-wise and the progreM made 
thereon 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) No, Sir. However, the proposal of 
2004 for intemal restructurin.g In Brahmaputra Board hal 
been procelled and Is under various stage I of 
implementation. 

(c) and (d) No, Sir. At present, there Is no proposal to 
Itrengthen the manpower and upgrade the Brahmaputra 
Board. 

(e) On the basis of the Master Plan for Majull 
Island, a Detailed Project Report (DPR) was prepared for 
Protection of Majuli Island from flood and erosion In three 
phases and approved. Phase I of the project for an 
"timated cost of. Rs. 41.28 crores was taken up in February, 
2005. Earlier, a scheme for Protection of Majuli Island 
from flood and erollon (Immediate measure) was taken 
up In March, 2004 at an eltlmated cost of RI. 6.22 crores 
and completed In March, 2005. 

The annual allocation for all -new schemes of 
Brahmaputra Board, which include Majull, utilization of 
funds and expenditure on the two IChemes for protection 
of Majulllsiand are u under:-

Year 

1 

2002-03 

2003-0. 

Annual 
Allocation 

2 

00.50 

10.47 

Utilisation 
of funds 

3 

04.83 

04.05 

(RI. In CI'Of'8I) 

ExpendIture for 
the two IChamn 
for protection of 
Maluliislands 

2004-05 

2005-06 

2006-07 

2 

15.00 

28.00 

3 
10.27 

11.04 

5.92 

SI.38 

14.45 14.45 6.24 
(Anticipated) (upto Oct,20(6) 

Dlaburaement of LeMma by NAFED 

750. SHRI ADHIR CHOWDHURY: Win the Mlnlsler 
of AGRICULTURE be pleased to ltate: 

(a) whether the National Agricultural Cooperative 
Marketing Federation of India (NAFED) hu Illegally 
dtsburMd Ioana and ltood guarant .. for MY8ra1 oror" In 
favour of some blacklilted Indlvlduall and firms; 

(b) If 10, the details thereof; 

(e) whether NAFED hal violated the bye-Iaws 
and II not working to promote the Int ..... t of poor farme,.; 
and 

(d) If 10, the details thereof and the correcIIve 
stepa the Government proposes to take In this regard? 

THE MINISTER OF STATE IN THE MI"4I8TRY or 
AGRICULTURE AND MINISTER OF STA"'E fN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD .\ND PUBUC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (.a) to (d) The 
information II being collected and will be laid on the 7_'"'-
of the House. 

Revlnl of Super au. 
751. SHRI MILINO DEORA: Will the Mlnl.ter of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be plealed to state: 

(a, the date and obJectlvel of taunchlng the Super 
Bazar scheme alongw/th the number of It I branches ICf'OI' 
the country and the totalilrength of Its employees; 

(b) the date and reuons for luspenlion of the 
scheme; 

(c) the financial statu. of Super Bazar at the time 
of Its suspenllon; 

(d) the eHorta made by the Govemment for the ' 
revtval of Super Bazar a10ngwtth the lucceSS achieved 
therein; 

(e) whether the Government hu recentty received 
proposals from some agencies/organizations for revtvaJ 0' 
Super Bazar; and 
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(f) If so, the details thereof and the reaction of 
the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) The 
Cooperative Store Ltd., (Super Bazar) Delhi was originally 
registered on 15th July, 1966 under the Bombay Coope-
rative SocietIes Act 1925 as extended to the Union Territory 
of Delhi. It was set up for undertaking wholesale/retail 
distribution of consumer goods and essential commodities. 
In January, 1998, it was registered under the Multi State 
Cooperative Societies Act . .'Super Bazar started incurring 
loaM' from 1998-97 onwards. The Central Registrar of 
the Cooperative Societies issued Order for the winding up 
of Super Bazar on 5th July, 2002. The Super Bazar was in 
operation with 134 branches and 1934 employees at the 
time of issue of the order for winding up of Super Bazar. 

(c) The financial liabilities of the Society as on 
5.7.2002 were to the extent of Rs. 83.67 crores 
(approximately) . 

(d) to (f) The Employees Unions of Super Bazar filed 
a number of writ petitions in Deihl High Court challenging 
the winding up of Super Bazar. These petitions were 
dismtssed on 19.03.2004. The Super Bazar Dallt 
Karamchari Sangh filed Special Leave Petition No.8398/ 
2005 in the Supreme Court. The Supreme Court In its 
Order dated 28.2.2006 inter alia observed that professional 
management of the Super Bazar is absolutely essential. 
With a view to explore the pos.lblilty of having an 
arrangement under which the management of the Super 
Bazar may be entrusted to a body of professionals, the 
Supreme Court constituted a Committee of Officials to 
consider an aspects of the matter. The Committee 
submitted ita Report on 29.3.2006 m the Supreme Court of 
India. 

On 5.5.2006, the Supreme Court directed the 
Committee to issue an advertisement In two National dally 
news papers within two weeks from 5.5.2006. In 
compliance of this Order, a notice for Inviting bids to start 
Super Bazar afresh was published on 19.5.2006 In two 
National daily news papers. MIs Reliance Industries Ltd. 
and Indian Labour Cooperative Society alongwith Indian 
Potash Ltd. had submitted their bids. These bids were 
opened by the Committee on 8.6.2006. The bids were 
evaluated by the Committee and a Report was submitted 
in the Supreme Court on 4.7.2006. The next date of hearing 
of the case In the Supreme Court is 05.12.2006. Therefore, 
the matter Is sub-judice. 

(Translation] 

Crop E.,lmatlon Survey 

752. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a> whether a proposal of Rs. 4.07 erore. has 
been received for plantation census and statistics and 
crop estimation from Crop Estimation Survey on Fruit and 
Vegetable for Madhya Pradesh during 2001; 

(b) if so, the reasons for delay in according 
approval to the proposal: and 

(c) the time by which it is likely to be approved? 

THE MINISTER OF STATE .IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): <a) Yes, Sir 
The proposal wu received from Madhya Prade.h (MP) 
for coverage under Crop Estimation Survey on Fruits and 
Vegetable •. 

(b) and (c) The present Scheme is restricted to 11 
States namely Andhra Pradesh, GuJarat, Haryana, 
Himachal Pradesh, Karnataka, Maharashtra, Orissa, 
Punjab, Rajasthan, Tamil Nadu and Uttar Pradesh The 
proposal received from MP was not considered since the 
Planning Commission and the Department of Expenditure 
had decided not to extend the Scheme In the additional 
States since It would Involve creation of new posta under 
the Scheme. 

[English] 

QrMft Governance Prog ....... m. 

753. SHRI BRAJA KISHORE TRIPATHY: Will the 
Ministor of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a> whether the Government has finalized Green 
Governance Programme for Indian Army; 

(b) If so, the details and salient feature. of the 
said programme; 

(c) whether the Government proposes to provide 
funds for the said ecological drive; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) There 18 no scheme with the name of 
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Green Governance Programme for Indian Army as such. 
The Defence forces are closely associated through 
Directorate of Territorial Army and ex · .. Mcemen In 
ecological conaervation and afforestation acttvItiel under 
the acheme Eco-Development Force. At present four unltl 
of Eco Task Force are being supported through an 
allocation of RI.8.00 Cra. for the year 2006-07. Two more 
units have also been recently approved tor Allam. 

Revival of Sick Flthlng v .... a. 
754. SHRI RANEN BARMAN: Will the Mlnistsl of 

AGRICULTURE be plea.ed to atate: 

(a) whether the Government propos .. to provide 
asalstance for building of fishing veisels In Vlshlkha-
patnam during 2006-07; 

(t-} If 50, the detalls thereof; and 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (~) to (c) Th. 
information is being collected and will be laid down on the 
Table of the House. 

{Translation} 

Iml*rt of Fly Aeh on Environment 

755. SHRI HANSRAJ G. AHIR: WID the Mlnllter of 
ENVIRONMENT AND FORESTS be pleased to sta .. : 

<a) the total quantum of fly ash in tonn .. being 
generated In the thermal power planta in the country every 
year; 

(b) whether the fly ash coming out of the thermal 
power plants In the country Is causing environmental 
pollution; 

(c) whether the Government hu prepared any 
action plan to control the environmental pollution caused 
by fly ash; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMa NARAlN 
MEENA): <a) On an average about 110 mllian tonne of fly 
ash per year was generated during the lut three yeara 

(b) The fly uh. If left u such, occupies land area 
causing environmental problem Including ... pollution. 

(c) and (d) Steps taken by the Government to mitigate 
the environmental problems Include:-

• A notification has been ISlued which Inter alia 
.tlpulat .. utilisation of fly uh generated by thermal 
power plants In a time bound manner. 

Emlalon 118ndardI for suapended particulate matlBr 
from thermal power plan" have been notified. 

Notification has been lasued for UH of beneficiated 
coal In thermal power planta located In urban area 
and beyond 1000 kilometre from pllhNd. 

Environmental Impact of UHIIment of thennaI ~ 
plant la undertaken for environmental management 
Including fly ash utilisation and UN of cl .. ner 
technologies. 

A charter on Corporate Responalbility for Environ-
mental Protection has been adoptod as a road map 
for Improved environmental practice. for 17 
categoriea of Industrle •• which Include thermal power 
plants. 

[Eng/WI} 

letting up of EnvIronment Courta 

756. SHRI CHANDRAKANT KHAIRE: Will the 
Minllt., of ENVIRONMENT.AND FORESTS be pie"" to 
state: 

<a) whether the cu •• relating to environment .. 
mounting In the country day by day; 

(b) If 10. the details thereof and the time by which 
Courts are likely to be Ht up In various parts of the 
country for speedier dlspoaal of c.... relating to 
environment; 

(c) whether the Government ha. dlrectedlll 
conlidertng to direct the States to ... up environment 
courta to dilpOM of environment related C8I8I: 

(d) If 10, the atatua which have constItuIed Met 
those which have not yet done 10; 

(e) the .tepa takenlpropoHd to be taken to 
ensure luch Courts In aIIatat .. ; 

(f) whether the Law Commlsllon has been 
entrusted to review Environmentallawl; and 

(g) If 10. the datalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (g) Cases relating to environment are 
handled by different courts in the country. The High Court 
of West Bengal and Tamil Nadu have constituted the Green 
Benches. Special Courts/designated Courts have been 
88t up by different State Governments like Uttar Pradesh, 
Haryana, Rajathan, Qujarat and NCT of DeIhl. The State 
Government of Orla .. hal declared a"· the Sub-OIv1.lonal 
Judicial Magistrate courts in the state as the special courts 
to deal with environmental cases 

In order to achieve the objectives of BCceulble, quick 
and speedy justice, the Law Commisaion of India In its 
186th Report, has Inter alia recommended establishment 
of separate Environment Courts for each state, consisting 
of judicial members and scientific experta in the field of 
environment, for dealing with environmental disputes 
besides having appellate jurisdiction in respect of appeal, 
under the various Pollution Control Laws. 

Eradication of Child Labour 

757. SHRI ANANDRAO VITHOBAADSUL: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whether the Initiatives taken to eradicate child 
labour remains elusive even In aectors such .. conatructlon 
or mining that were declared hazardous decades ago; 

(b) if so, the reasons therefor; 

(c) whether the growth in the number of chHd 
workert Is driven by the new economy and children are 
moat vulnerable to new forms of contract labour without 
any aoclal .ecurtly; 

(d) If so, the reaction of the Union Government 
thereto; 

(e) the action plan Initiated by the Union 
Government to eliminate child labour by 2007; 

(I) whether any dll'Ktlon to State Governmenta 
has allO been given; and 

(g) If 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) As per the provision. of the Child 
Laour (Prohibition & Regulation) Act, 1986, children below 
the age of 14 years are prohibited from working in 
hazaIdoua OCCI!pdona and proceuel. At preHnt, there 
are 15 occupation. and 57 proce .... listed .. hazardous 

under the Schedule to the Act, which Includes Con.truction 
and Mlnea. 

Elimination of child labour la an area of great concern 
and commitment for the Government of India. The· problem 
of child labour i. a lOCio-economic evil which I. a cInct 
consequence of poverty & llUteracy. Conaldering the 
magnitude and the nature of the problem, therefore, 
Government hal adopted a gradual & aequentiat approach 
to withdraw and rehabllilate wortdng children, beginning 
with thOle working in hazardous occupationalproceue •. 
Efforts are being made to withdraw children working In 
hazardous occupations and proceaHS for their rehabili-
tation. 

(c) to (e) There Is no evidence to indicate that there 
ia incre .. e In child labour due to the new economy. Child 
labour Is a soclo-economic problem which la a direct 
consequenpe of poverty and illiteracy. Realizing the 
multifaceted and complex nature of this problem, 
Government I lad embarked on a holistic and multi-pronged 
programme to eliminate child labour from the country. The 
Govemment strategy, based on the National Policy on 
Child Labour announced in 1987, Involvea strong 
enforcement of the existing Act with aimullan.oul efforta 
towards rehabilitation of both parents and children through 
proje~ based Action Plan and linkage, with the poverty 
eradication and Income generation programmes of the 
Govemment. 

The Govemment of India Initiated the National Child 
labour Project Scheme (NCLP) in 1988 to rehabilitate the 
working children .tartlng with 9 ChHd Labour endemic 
districts of the country. The acheme has been progrellively 
expanded to cover 250 districts of the country during the 
10th Plan. 

(I) and (g) As State Qove~ment are appropriate 
government for enforcement of Act In their respective.,. .. , 
direction. are regularly being given to them for .trict 
enforcement, creating public awarenell on the luue and 
for the effective Implementation of the NCLP Scheme. 

EroeIon of 0. ... In Weet ....... 

758. SHRI ABU AYES MCNDAL: Will the Minlater 
of WATER RESOURCES be pIeand to atate: 

(a) whether due to aever eroeIon of river Ganga 
from Kalwa to KaIna In Welt Bengal the people on both 
aide of the bank. are suffering • tor. 

(b) If 10, whether the Government hal taken any 
stepa to combat the problem of eroeIon: 
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(c) If 10, the details of the steps that have been 
taken 10 far; and 

(d) the amount earmarked and released 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (.) Y .. , Sir. AI per the information provided by 
the Govemment of West Bengal, the people along the 
banks of river Shagirathi (Hooghly) from Kalwa to Kalna 
are facing the bank ero.ion problem In We.t Bengal. 

(b) to (d) The State Govemment of We.t Bengal has 
therefore, taken naceuary steps to combat the problem of 
bank erosion by taking up anti erosion measures (by 
dumping porcupine cages, crated sand-filled gunny/poly 
bags) at Kalwa town, Dainhat, Agradwlp, Jhaudanga, 
Kuturi", Kaltashali, Patuli, and Kalna in District Burdwan 
and at Prachln Mayapur in District Nadia at a cost of Rs. 
80.0 lakh and 42.0 lakh respectively. 

The Govemment of West Bengal is aleo taking up 
lOme permanent anti-erosion works in the affected reaches 
on the banks of river Bhagirathl at an estimated cost of 
Rs.2O crore in District Bu~an and of Re. 12.75 crore in 
District Nadia. 

DepletIon 0' Ozone Layer 

759. SHRI ADHAlRAO PATIL SHIVAoJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleued to ltate: 

(a) whether the Govemment has developed new 
poIlciel and regul.tory meaaurel to reduce IUbstancel 
that deplete the ozone layer; 

(b) If 10, the details thereof; 

(c) whether the Govemment hu set any target 
regarding production and conlUmption 'of ozone depleting 
lubstances; and 

(d) If 10, the target fixed and achieved thereunder 
10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAlN 
MEENA): (a) and (b) The Govemment hu nollfiad the 
Ozone Depleting Substance. (Regul.tIon .nd Control) 
RuI .. , 2000 and Il1o the Amendment Rulel In 2001, 
2003, 2004 and 2005 to reduce substances that deplete 
the Ozone Layer. Further, fllC8I Incentives hevw also been 
provided for non-ozone depleting aubItancea technology. 

(c) and (d) Targets have been sat to phaae-out Ozone 
Depleting Substances and the achiavements ma 10 far 
are reduction of 50% of the production and conlumptlon 
of chlorofluorocarbons (CFCs), 85% of the production and 
consumption of carbontelrachlorida (CTC) for non-feedstock 
application and 100% of the production and consumption 
of halon. and methyl chloroform. 

Production of Colton 

760. SHRI MOHAN RAWALE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the per hectare yield cotton fn rain-fed are8l, 
State-wise; 

(b) whether the per hectare yield in r.in-fed .... 
of V1darbha region Is the lowest; and 

(c) if so, the remedial steps proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (.) M per 
lat.st available data, the per hectare yield of cotton In 
predominantly rain-fed are. of major cotton producing 
States for the year 2003-04 is given below: 

State Yield of Colton (KgIHectare) 

Andhra Pradesh 384 

GuJ.r.t 417 

Kam.taka 142 

Madhya Pradesh 193 

Maharalhtra 190 

OrIs .. 409 

Tamllnadu 213 

(b) The yield of -cotton In the rain-fed dlatriotl of 
Vidarbha ~ of Maharaahtra ranges between 141 KgI 
Hectare to 264 Kg/Hectare during 2003-04. 

(c) For Incraulng production and productMty and 
improving the quality of cotto", Government of Indi. has 
launched technology million from 2000-01. lJnder ... 
mll.lon, 8Ilistan08 i. provided for production and 
distribution of Heda of varletieslhybrlda not older than 15 
)'HII. transf. of technology through demonstrations, 
training or fMnera and extension work ..... pin pr01eCIIon 
m •• lura. including Integrated Pelt Man.gamant 
demon.tratlonl, supply of eprayera, pheromone np., biG-
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agents al well as water saving devices like sprinklers and 
drip InigatJon .sy.tem. 

{Translation} 

ltate: 

Supply 0' Milk by Mother Dairy 

781. SHRI AVTAR SINGH BHADANA: 
5HRI J.M. AARON RASHIO: 
SHRI SAJJAN KUMAR: 
DR. RAJESH MI5HRA: 

Will the Minister of AGRICULTURE be pleased to 

(a) whether Mother Dairy Is facing acute Ihortage 
of milk due to recent floods In Gujarat; 

(b) If so, the details thereof; and 

(e) the steps taken to meet the shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a> No, 51r. Mother 
Dairy Is presently not facing acute shortage of milk due to 
recent floods In Gujarat. 

(b) and (c) Does not arise in view of the reply at (a). 

[Eng/ish) 

Device to Tnlell Partlcul ...... n .... 

762. SHRI NIKHIL KUMAR: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to State: 

(a) whether the pollution In the capital Is 
Increasing despite Introduction of eNG .In autos and buses; 

(b) if so, the reasons and the rate of pollution 
detected; 

(c) whether the Central Pollution Control Board 
(CPCB) has recently inltalled a device to track 'Particulate 
Matter 2.5' al reported In the Hlndultan Time! dated 
S8ptember 18. 2006; 

(d) If la, the datallt thereof; and 

(e) the extent to which the Installation of new 
gadgets _ CPCB would check inere ... In poHution? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA); (a) and (b) With the Introduction of varloua steps 
tMen for controUing air pollution In Deihl. which Include. 

introduction of the compressed natural gas (CNG) In autos 
and buses, the levels of Sulphur Dioxide are observed to 
be within the National Ambient Air Quality Standards at all 
the monitoring stations. While, the levels of the Nitrogen 
Dioxide are also observed to be within the Ambient Air 
Quality Standards except at the ITO traffic Inter-section 
and the Town Hall in Delhi. Whereas, the levels of 
Respirable Suspended Particulate Matter are observed to 
be generally exceeding the Standards. 

(e) and (d) The Central Pollution Control Board 
(CPCB) has Installed a continuous automatic dust analyzer 
for measuring Particulate Matter [size les. than 2.5 micron] 
at the ITO traffic inter-section In Deihl as mentioned In the 
news item In The Hlndustan Time. of 18th September, 
2006. 

Ce) The 'Particulate Matter 2.5' (PM 2.5) Monitor 
has been Installed with a view to formulating Itrategy for 
controlling and reduction of the fine particulate matter. 

{Translation} 

AelaxaUon In Aul .. of AcceI .... ed irrigation 
BenefttPrognmme 

763. SHRIMATI 5ANGEETA KUMARI SINGH DEO: 
Will the Minister of WATER RESOURCES be pleaaed to 
state: 

(8) whether any bottlenecks have been found In 
the existing guldeHne. for Accelerated Irrigation Benefit 
Programme (AIBP); 

(b) if so, the details and the steps takenlpropoeed 
to be taken to provide relaxation In the guldelln.. to 
overcome these bottlenecka; and 

(c) the steps being taken by the Government to 
enforce the .. relaxations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (5HRI JA.Y PRAKASH NARAYAN 
YADAV): <a) to (c) AIBP conceived In 1998-97 In order to 
provide financial assistance to States to complete ongoing 
lnigatlon projects have undergone IlberaHzation from time 
to time on the basis of feed backs received from the stake 
holders. Since the Government of India hal launched 
Bharat Nlrman Programme which Inter-alia Include cndon 
of 10 mlHion hectare of Irrigation potential upto 2008-09, 
further relaxation In AIBP are considered by the Union 
Government Union Cabinet has already approved. the 
reviled proposals on the relaxation of criteria of AlBP 
proposed by MlnI.try of Water Reaource •. The proposals 
.ubmitted by the State Government for availing uaI.tance 
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under AIBP are procesHd as per the AIBP guideline. In 
force. ' 

Workera t;»f CIoMCI lncluatMI UnI .. 

76". SHRI RAMDAS ATHAWALE: Will the Mlnls.r 
of LABOUR AND EMPLOVMENT be pleased to state: 

(a) the details of facilities provided to the joble .. 
labourers of Industries .ealedlproposed to be sealed in 
Deihl under the orders of the Hon'ble Supreme Court; 

(b) whether the Hon'ble Supreme Court has 
Illued any direction to the Management of the said 
Indultries with regard to providing service benefits to 
Iabou,.,. engaged In those Industries and to tho .. who 
have been rendered joblels; 

(c) if 80, the details thereo'; 

(d) whether the Govemment hu received any 
representation from affected labourers regarding denial 0' 
service benefits by the management; and 

(e) if so, the total number of complaints received 
'rom various labour unions alongwlth the details thereof 
and the action taken/proposed to be taken by the 
Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOVMENT (SHRI OSCAR FER· 
NANDES): (a) to (c) The Govemment 'of National Capital 
Territory of Deihl is the appropriate Govemment In the 
matter. As per the infonnatlon provided by the Govemment 
of National Capital Territory 0' Deihl, the workers would 
be entitled to benefits provided under the various labour 
legislations like retrenchment compensation and other 
statutory benefits. 

(d) and (e) AI per the In'ormatlon 'umllhed by the 
Government 0' National Capital Territory of Deihl, a 
representation has been received from All ,India General 
Mazdoor Trade Union aJiaging that the management 0' 
WI General Overseas Corporation, 191, Nangll, Sakrawatl, 
Najafgarh, New Deihl have not made payment for the 
month of August, 2006 to 306 workmen and the 
management has retrenched them In the garb of the I8aIlng 
of the establishment by the Sub Divisional Magistrate. 
Cognizance was tak.n of thl. complaint and after 
persuasion, the management has reported that payment 
of wages to the workman concerned has been made. 

[English} 

Protectton of DoIphI,.. 

765. DR. M. JAGANNATH: 
SHRI M.K. SUBBA: 

wm the Minl.ter of ENVIRONMENT AND FORESTS 
be pI.ased to state: 

(a) whether the dancing dolphins are facing 
extinction; 

(b) If '0, whether the Government hal conducted 
any survey to a..... their approximate population and 
reasons for decline In their population; 

(c) If 10, the details th.reof; and 

(d) the measures taken to rev ... the declining 
trend In dolphin population and .av. them from th. brink 
of.xtlnctlon? 

THE MINISTER OF STATE 'IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) to (d) As per the Infonnation available, 
Dancing Dolphins ( Delphinu. delphls) I. not facing threat 
0' .xtlnctlon. Howev.r, the oth.r two species 0' DoIphlnl, 
viz. Irrawady Dolphin (Orca.,1a breviro.tris) and Gangetic 
Dolphin (Platanlsta gangetica) are endangered In IndiM 
wat.rs. In order to protect the.. two specie., they have 
been Included In the Schedul.·1 of the Wildlife (Protection) 
Act, 1972, thereby giving th.m highest degree of prot.ction. 
Further, their main habitats have al80 been declared .. 
Prot.cted Areal. 

Fundi for Sa .... Sarewar ProJect 
766. SHRI HARISINH CHAVDA: 

SHRIJASHUBHAIDAHANABHAIBARAD: 
Will the Mlnl.ter of WATER RESOURCES be pleased 

to .tat.: 
(a) whether requ.st. for funding hav. been 

received trom State. concemlng Sardar Sarovar Project 
for completion 0' canal In their area.; 

(b) If so, the detail. thereof; and 

(c) the reaction of the Govt. thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAV PRAKASH NARAVAN 
VADAV): (a) to (c) Ves Sir. The Canal .y.t.m 0' the Sardar 
Sarovar project in the State of Gujarat and R.,asthan are 
under AIBP .ince the year 1996 and 1996 reapectlvelv. 
The Central Alai,tance relea.ed to th... Stat.s upto 
March, 2006 are Rs."" 15.85 crore and RI.523.045 crore 
re.pectlvely. 

\ 

The proposall 'or Central Assistance are submitted t 

by the State Govemment on y.ar to y.ar baal. depending 
on their work programme and availability "Of budget 
provision for the projects In State Budget and Central 
Assistance Is rel.aHd by th. Govemment of India after 
scrutiny of propo ..... 
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For the year 2006-07, the State Government of 
Gujarat and Rajasthan have submitted proposal for Central 
Aulstance amounting to Rs.289.83 crore and Rs.100.66 
cront respectively. 

[Translation} 

Sugarcane D ... 

767. SHRI HARIKEWAL PRASAD: 
SHRI GIRIDHARI YADAV: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the outstanding dues of lugarcane 
farmers against sugar mills has Increased thll year In 
comparison to the previoul year; 

(b) If so, the amount out.tandlng against 
Government, private and cooperative mills till February 
2008; and 

(c) the prOVision. made by the Government for 
ensuring payment of outstanding amount to the farmers at 
the earUelt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR AKHILESH PRASAD SINGH): (a) and 
(b) The .ector-wll' total cane price arrearl as on 
15.8.2005,28.2.2006 and 15.9.2006 were as under: 

Cane price arrears (Rs. In crores) 

AI on AI on AI on 
15.9.2005 28.2.2006 15.9.2006 

Public 17.15 63.73 23.29 

Cooperative 193.13 579.n 79.21 

Private 293.25 759.58 345.54 

Total 503.53 1403.09 448.04 

(c) Claule 3 of the Sugarcane (Control) Order, 
1988 provides that where a producer of sugar purchases 
any lugarcane from a grower of sugarcane or from a 
sugarcane growers' cooperative Ioclety, the producer Ihall, 
unlell there Is an agreement In writing to the contrary 
between the parties, pay within 14 daYI from the date of 
delivery of the sugarcane to the .. ner. Clause (3-A) of "'" 
aaId Order provides that where a producer of luger or his 
9nt fails to make payment for the sugarcane purchued 
within 14 daYI of the date of delivery, he shall pay Interelt 
on the amount due at the rate of 15% per annum for the 

period of such delay beyond 14 days. Further, under the 
provilions of the Sugarcane (Control) Order, 1988, the 
cane price arrears are recoverable u arrears of land 
revenue and the SI ate Governments haw been authorized 
In this regard. 

(English} 

SettIng up of .... ChemIo8I 
Induetrlal e .... . 

768. SHRI SUBODH MOHITE: Will the Mlnllter of 
CHEMICALS AND FERTILIZERS be pleased to I .. te: 

(a) whether the Union Govemment hu decided 
to set up Mega Chemical Industrial Eltatel (Mel E) In the 
country through private partiCipation only; 

(b) If so, the detail. thereof; 

(c) whether the location of th ... MeIE are being 
Ihrodlsted and feulbility reports prepared; 

(d) If 30, the criteria for .. lecting the locatlonl 
and features of feuibility report; 

(e) whether the 100 per cent Foreign Direct 
Investment il allowed In the .. projects; and 

(f) If so, the reasons therefore? 

THE MINISTER OF STATE ·IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) to (f) A Task Force on 
Petroleum, Chemical and Petrochemical Inve.tment 
Regions (PCPIR) was constituted to enable quick and 
coordinated decision making and to provide an appropriate 
policy framework for the dev.lopment of Investment regions 
of requi.ite scale and level of facllitl.s, with the Involvement 
of world· class developers and Investors, In the field of 
petroleum, chemlcall and petrochemicals. The policy i, at 
the draft 'tage. Locations, private participation and other 
Issues would be considered only in terms of the final 
Policy. 

Adulterdon In ...... 1ery 

769. SHRI PRABHUNATH SINGH: Win the Mlnllter 
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleRsed to state: 

(a) whether any action hu been taken' again,t 
jewelers whose jewellery samples had failed againlt 
declared purity and agalnlt whom CBHI were regl,tered 
In the Monopoli.. and Re,trlctlve Trade Practlcel 
Commlaalon (MRTPC); 
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(b) If so, the detail. thereof; 

(c) if not, the steps taken to expedite the aetlon; 

(d) whether any .urvey for alC8rtaimng purity of 
jewellery Items has been conducted with regard to other 
jewel ..... elllng hallmarked jewellery; and 

(e) If so, the detalll and the finding. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) Bureau of 
Indian Standard. (BIS) Act 1986 providel for action agaInlt 
Itl licensee jewellers and allo against those who milUse 
the Standard Mark/Hallmark. The jewellers, again.t whom 
cues were reglltered In the Monopolies and Restrictive 
Trade Practice. Comml.sion (MRTPC), were neither 
llcen.... of the Bureau of Indian Standard. nor were 
found milullng the Hallmark. Therefore, no action could 
be taken agaln.t them under the BIS Act. 

(d) No, Sir. 

(e) Doel not arl ... 

ProductIon of GeranIum Herb 

no. SHRI MANORANJAN BHAKTA: Will the 
Mlnllter of AGRICULTURE be pleasect to ltate: 

(a) whether the Union .Government h .. provided 
utlltance to the cultivators of Geranium Herb; 

(b) if so, the detail. thereof; and 

(c) the It epa taken/propoled to be taken by the 
Government to Increaao the production of said herb In the 
country? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
Vel, Sir. Under Centrally SponlOred Scheme of Technology 
Million for Integrated Development of Horticulture In North 
Ealtern State., Slkklm, J&K, Himachal Prade.h & 
Unaranchal, uliltance 0, R •• 50001- per hectare II 
provided to the cultivators for growing of aromatic plantl 
Including geranium. In addition, aaaI.tance I. allO provided 
for eltabllshment of herbal garden Including geranium ., 
3.00 lakh per unit for public sector & R •. 1.5'lakhl per unit 
for private .. ctor, rnpectIYeIy. 

(c) NaIIonaI MedIcInal Plants Board hal sane-

tioned projects under Promotional scheme for production 
of planting material, .tandardlzatlon of organics production, 
IEC and plantation of Geranium along with other plants. 
The assistance Is also provided urider Technology Million 
for Integrated Development of Horticulture In North Eaatern 
State., Slkklm, J&K, Himachal Pradesh & Uttaranchal for 
production of generanium. 

l_rIor Quality CeNala In FoI ..... TrMIIng 

n1. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of CONSUMER AFFAIRS. FOOO 
AND PUBLIC DISTRIBUTION be pleuad to Ita .. : 

(a) whether the Forward Market Commlelion hat 
directed the National Commodltle. and Dertvatlve. 
Exchange to accept Inferior quality .tocke of lome cereal. 
against the forward trading; 

(b) If 50. the detalll and the reason. therefor; and 

(c) the corrective mealurel taken by the G0vern-
ment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND PUBliC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) V .. , 
Sir. Forward Markets Commll.lon (FMC). which II the 
Regulator for commodity futures market under the Forward 
Contracts (Regulation) Act, 1952 hal Informed the 
Government that it has directed National Commodity and 
Derivatives Exchange Ltd. (NCDEX) to accept Inferior 
quality stocks of .ome cereall. FMC has a110 Informed 
that it has approved contract de.ignl in leveral 
commodities with a ba.ls variety. which allO provide for 
delivery of superlorlinferior variety of the produce at 
premlum/dllcount over the basis variety. This II with an 
Intention to Incre .. e the deliverable IUpply and II al per 
International practice. 

(c) No action was warranted by the Government 
In view of reply to (a) and (b) above. 

Employment In OrgenIaed SRtor 

n2. SHRI IQBAL AHMED SARADGI: Will the 
Mlnilter of LABOUR AND EMPLOVMENT be pleased to 
state: 

(a) whether employment In organized sector hal 
not grown at the rate expected aa oompaIWd to the prevIouI 
decade aa reported In the Indian Labour Report. 2006; 
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(b) if so, the details and the reasons therefor; 

(c) whether the Govemment has considered the 
report,and 

(d) if so, the details of sugge.tions that have been 
accepted to reform the labour laws for generating more 
employment in organised sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) A. per the employment Market 
Information Programme of Directorate General of Employ-
ment & Training, Minl.tryof Labour & Employment, 
employment In the organised .ector (covering .Itablish-
menta having 10 or more work.r.) hal gone down from 
28.0 million as on March 1994 to 28.44 million as on March 
2004 (latest available). Main reasons for this decline include 
right sizing, closure of certain obsolete establishments and 
restructuring of the workforce in the public sector. 

(c) and (d) Ministry of Labour & Employment has 
gone through the report. The suggestions are of general 
In nature. 

(TiansJatlon) 

FMChanne11 

773. YOGI ADITYA NATH: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) the Akashwani Kendras where F.M. Channels 
are operational; 

(b) whether all the sanctioned channels have 
started functioning; 

(c) if so, the details thereof: and 

(d) if not, the reasons therefor alongwith the time 
by which they are likely to be made functional? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) At present 181 FM 
transmitters are operational as per the details given in 
Statement. 

(b) No, Sir. 

(c) Details are given in the enclosed statement. 

(d) 8 FM transmitters are technically ready but 
seven of them could not be commissioned as the posta 
required for Operation and Maintenance could not be 
sanctioned. In another case of Churachandpur (Manlpur), 
Prasar Bharatl is awaiting decision of State Government 
about the link language. 

Apart from the above Prasar Bharali could not acquire 
new sites for locating transmitters at 90 places. So, these 
schemes have spilled over to the next plan. Another 49 
scheme. hElve been approved recently and action is on 
for implementation. 

Sta"ment 

List of Existing FM Radio Transmitters (161Nos.) 

State SI.No. Place Power 

2 3 4 

Andhra Pradesh 1. Anantpur 6kW 

2. Kothagudam 6kW 

3, Kurnool 6kW 

4. Markapura", 8kW 

5. Nizamabad 6kW 

6. Tirupati 3kW,10kW 

7. Warangal 10kW 

8. Hyderabad 8kW,SkW 

9. Vishakhapatnam 10kW 

10. Vijaywada 1 kW (Interim set-up) 
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2 3 4 

All.." 11. Haflong 6kW 

·12. Jamat 10kW 

13. Nowgong 6kW 

14 Dhubrl 8kW 

15. Guwahatl 10kW 

Bihar 16. Pum •• 8kW 

17. S •• erem 8kW 

18 Patne ~kW 

Chhattllgarh 19. Bllalpur 6kW 

20. Raigarh ekW 

21. Raipur 1 kW (Interim .et-up) 

22. Seraipalll 1kW 

Delhi 23. Oelhl 5kW,10kW 

Goa 24. Panajl 8kW 

Gujerat 26. Godhra 8kW 

28. Ahmedabad 10kW 

27. Sur.t 6kW 

28. Rajkot 10kW 

29. Vadodr. 10kW 

Haryana 30. HI ... r 6kW 

31. Kuruk.hetra 6kW 

32. Rohtak 1 kW (Interim .et-up) 

Himachal Pradesh 33. Hamlrpur 6kW 

34. Oharamahal. 10kW 

35. Kaaaull 10kW 

36. Kullu 6kW 

37. Shlmla 1 kW (In'erim ,.t-up) 

Jammu and Kashmir 36. Jammu 3kW.l0kW 

39. Kathua 10kW 

40. Poonch 6kW 

41. Srlnagar 10kW 

42. Bhadarwah 6kW 

43. RaJourl 10kW 
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2 3 4 

Jharkhancl 44. Chalbua 8kW 

45 Hazarlbagh ekW 

48. Oaltonganl 10kW 

47. Jamahedpur ekW 

48. Rancnl 8kW 

Kamatak. 49. Bllapur 8kW 

SO. CMradurga ekW 

51. Hoapet 10kW 

52. Karwar 3kW 

~. Ralehur 8kW 

54. Hanan 8kW 

56. Mercare 8kW 

58. Bangalor. 10kW,10kW 

57. Myaor. 10kW 

58. Oharwar 1QkW 

H. Mangalo,. 10kW 

80. Bellary 1 kW (Interim ... -up) 

81. Gulberga 1 kW (Interim HI-up) 

Kerala 62. Cohln 8kW,10kW 

83. Cannaor. 6kW 

84. IdukId 8kW 

65. Trlvandram 10kW 

H. Calleut 10kW 

67. Manjeri 3kW 

u.dhya Pradesh 68. Balaghat 6kW 

89. Betul ekW 

70. Chhlndwara 8kW 

71. Guna 8kW 

72. Khandwa 8kW 

73. Sagar 8kW 

74. Shahdol 8kW 

76. Shlvpurl 8kW 

7e. Bhopal ekW 
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2 3 4 

n. Indore 6kW 

78. Jabalpur 10kW 

79. Mandla 1 kW 

~O. Rajgarh 3kW 

Maharashtra 81. Mumbal SkW,10kW 

82. Ahemednagar 6kW 

83. Akola 6kW 

84. Aurangabad 1 kW (Interim set-up) 

8S. Bud 6kW 

86. Chanderpur 6kW 

87 Ohule 6kW 

88 Nanded 8kW 

89. Nulk 6kW 

90. Olmanabad 8kW 

91 Satara 8kW 

92 Yavatmal 8kW 

93 Kolhapur 8kW 

94 Nagpur 6kW 

9S. Pune 6kW 

Meghalaya 96. Jowal 6kW 

97. Shillong 10kW 

Mlzoram 98. Lunglei 8kW 

Manipur 99 Imphal 10kW 

Nagaland 100 Mokokchung 8kW 

0rI ... 101 Berhampur 6kW 

102 Bolangl, 6kW 

103 Purl 3kW 

104 Rourkela 6kW 

10S Cuttack 8kW 

106 Oeogarh 100WaHLPT 

Punjab 107 Bhatlnda 6kW 

108 Patiala ekW 

109 Jalandhar 10kW 
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Rajuthan no Atwar 6kW 

111 Ban ...... 8kW 

112 Chlttorgam 8kW 

113 Jhalawar 8kW 

114 Nagaur 8kW 

115 Swalmadhopur 8kW 

116 Churu 8kW 

117 JalMlmer 10kWt 

118 Mt. Abu 8~W 

118 Jodhpur 8kW 

120 Jaipur 8kW 

121 Udaipur 1 kW (Interim .. t-up) 

Tamil Nadu 122 Channal 5kW.10kW 

123 Nagarcoll 10kW 

124 Kodalkanal 10kW 

125 Colmbatore 10kW 

128 Tlruchlrapalll 10kW 

127 Madural 1 kW (Interim Ht-up) 

128 Varcucl 100 Watt LPT 

Trlpura 129 Balonla 8kW 

130 Kalla.hahar 8kW 

131 Agartala 10kW 

Union Territory 132 Daman 3kW 

133 Karalkel 8kW 

134 . Chandlgarh 8kW 

135 Port Blair 10kW 

UttarPra.h 138 B .... llly 8kW 

137 Falzabad 8kW 

138 Jhantl 8kW 

139 Obra 8kW 

140 Aligarh 8kW 

141 Lucknow 10kW 

142 Allahabad 10kW 
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1 2 3 4 

143 GoralChpur 1 kW (Interim Ht-up) 

144 Kanpur 1 kW (interim _-up) 

Uttaranchal 

Weat Bengal 

145 Musloorte 10kW 

146 Koikata 5kW.10kW 

147 MurthiCIabad ekW 

148 AaanlOle 8kW 
149 SIHgun 10kW 

150 Shantlnlketan 3kW 

151 Kurteog 5kW 

152 Darjeellng 100 Watt LPT 

Not.: AI 9 pIaca 2 FM trMlmItt ... r. operating. 

Nmlonal AgrlcuHul'll1 
Inaul'llftCe Scheme 

774. PROF. MAHADEORAO SHIWANKAR: Will the 
Mlnlater of AGRICULTURE be pleased to atate: 

(a) whether the Government haa taken final 
decision on the recommendatlona of the Joint Group 
constituted to study the improvement required In .the 
exiltlng Icheme and to Include more crops in the National 
Agricultural Insurance S.cheme (NAJS); 

(b) If 10. the detail I thereof alongwlth the 
recommendatlonl that have been accepted; and 

(c) the time by which the .. are likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) After 
the report of the Joint Group was aubmltted. It was 
circulated among the StateslUTI and other concemed for 
their commentalvlewa. The Joint Group in ill report hal 
given a number of recommendations which interaUa include 
reducing the unit area of insurance to gram panchayat for 
major crops, Improving the bull of calculation of threshold 
yield, higher indemnity level, coverage of pre-lowing rilk. 
polt-harvelt 101 ... and coverage 0' perennial crops. Molt 
of the StateslUTI have agreed to the suggestlonl given by 
the Joint Group. Baaed on the recommendatlonl of the 
Joint Group. a proPOlal 'or review of NAIS is under active 
conalderatlon of the Government. 

Unemployed Persona 

775. SHRI GANESH SINGH: 
SHRI TUKARAM GANGADHAR GAOAKH: 
SHRI AJOY CHAKRABORTY: 
SHRIPARAS NATH YADAV: 
SHRI HARIBHAU RATHOD: 
SHRI PARSURAM MAlHI: 
SHRI SHRIPAD YESSO NAIK: 

Will the Mlnlltar of LABOUR AND EMPLOVMENT be 
pleued to ltate: 

(a) whether the Government has conducted any 
survey to find out the total number of unemployed educated 
persons In the country; 

(b) If 10, the details thereof alongwlth the 
percentage Increue in the number 0' unemplOyed pertonl 
durtng the Ialt one decade, State-wise; 

(c) the detalll ot the new scheme. 'ormulated by 
the Government for providing job opportunltle. and 
generate employment to such persons; and 

(d) the number of youth provided employment by 
the Govemment durtng 2005-0&. State-wi .. ? 

THE MINISTER OF STAT~ OF THE MINISTRY OF 
LABOUR AND EMPLOVMENT (SHRI OSCAR FER-
NANDES): (a) and (b) Reliable eltlmates of employment· , 
and unemployment are obtained through quinquennial 
labour force IUrvey. conducted by National Sample Survey 
Organisation. Lut such survey. tor which results are 
published. wal conducted during 2004-05. Slate-wise 
details of the unemployment rates for the educated persons 
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of age 15 y..... and above on u.uaI .tatu. bul. are their requirement. The most Important scheme is National 
given In the encIOHd Statement-I. Rural Employment Guarant .. Scheme. Under this scheme 

(c) and (d) vartou. Mlnlstrielldepartmenll both of 
around 1.47 crore persona were provided employment up 
to October 2008. State-wise details are given in the 

Central and State Government take up schemes 81 per enclosed Statement-II. 

Statement-l 

Unemployment Rate, lor Educilted Persons 15 Years and Above 

S.No. State/Union Territory unemployment rate for educated persons of age 15 years and above 

1999-2000 ~5 

Rural Urban Rural Urban 

1 2 3 4 5 6 

1. Andh'" Pradesh 6.8 6.9 5.5 8.4 

2. Arunachal Pradesh 0.8 3.0 3.2 1.8 

3. Aaaam 15.2 14.1 12.7 10.5 

4. Bihar 6.5 13.2 4.0 12.2 

5. Chhattlsgarh 4.3 6.9 

8. Delhi 8.5 4.6 2.5 6.2 

7. Goa 15.2 25.1 15.2 14.0 

8. GuJar~t 1.1 2.8 1.9 3.2 

9. Haryan. 1.1 3.9 8.2 8.0 

10. Himachal Pr'adesh 3.7 9.6 5.0 6.2 

11. Jammu and Kashmir 4.3 7.6 5.7 9.5 

12. Jharkhand 3.6 8.1 

13. Kamataka 4.5 5.5 5.0 5.1 

14. Kerala 19.8 17.5 22.2" 24.0 

15. Madhya Pradesh 3.9 5.5 2.1 4.7 

18. Mahara,htra 6.1 8.9 3.1 4.8 

17. Manlpur 8.0 11.0 4.5 9.5 

18. Meghalaya 3.9 7.0 3.0 3.9 

19. Mizoram 3.8 6.2 1.7 3.3 
20. Nagaland 6.5 14.3 6.2 9.1 

21. Orissa 1S.7 15.3 17.1 17.3 

22. Punjab 4.9 4.4 10.0 7.6 

23. Ra/asthan 2.0 3.5 4.6 4.3 

24. Sikkim 11.8 12.1 6.8 6.4 

25. Tamil Nadu 10.6 6.6 6.6 6.5 



197 Written AM",. AGRAHAYANA 6, 1928 (SAKA) to Question. 198 

2 3 4 5 8 

26. Trlpura 3.4 7.8 48.3 37.7 

27. Uttaranchal 4.0 7.8 

28. Uttar Pradesh 2.8 7.3 1.3 4.6 

29. Weat aengal 11.1 11.2 9.3 8.8 

30. Andaman and Nlcobar lalanda 15.1 12.0 14.5 8.8 

31. Chandlgarh 0.7 6.3 8.0 5.1 

32. Dadra and Nagar Havell 3.0 1.8 11.8 5.2 

33. Daman and Diu 1.2 3.8 0.0 3.2 

34. Lak.hadw.ep 22.4 13.4 28.8 17.6 

35. Pondlcherry 12.5 7.1 18.5 18.5 

All India 8.7 7.4 6.5 7.1 

• ,.. per ..... ataIUI 1PPft*h. 
Unemployment r .... the percentage of ~ with ........ 10 Labour Force. 

SIII,."",,,,.,, 
Statw of Implementation of NREGA In 2006-07 .. on upto October. 2006 

S.No. State Ol.tta. No. of EatImated AppIIca· Job Demand for Employment 
Rural Au,., tiona for card. Employment provided 

Hou.e- BPL RegI.tration '.Iued 
hoIcIa FamIIIe, Number --., .. -
(2001 Household IrIdIvIdum Houaehold i~ 

Cenlul) 

2 3 4 5 6 7 8 8 10 11 

Andhra Pradesh 13 6115588 742074 4380850 4380850 1548503 2119818 1548503 211981. 

2 Arunachal PradIah 7878 3164 17480 18828 18928 NR 16828 NR 

3 Allam 7 817288 327241 601273 523208 204840 2015088 

.. BIher 23 n5SM2 3435882 2968005 2037804 525843 718141 477832 714828 

15 ChhaltIagarh 11 2023402 748873 1772800 1728855 885842 1302483 888524 1270588 

8 Gujarat 8 138':041 182806 611028 814343 100898 100898 

7 Haryana 2 257304 21278 87884 88818 28056 34758 28058 34758 

8 Hinachal Pradeah 2 150715 11987 93018 88056 41980 44307 39320 41303 

8 Jammu and Kuhmlr 3 240978 9587 188811 158158 NR 20281 NR 20281 

10 Jharkhand 20 3395840 1504268 2019997 1914800 581689 8179M 578343 813872 

11 Karnataka 5 1282188 222979 870822 806438 235009 459384 229185 447715 

12 Karala 2 618301 57810 227057 11958 3854 NR 3750 NR 

13 ~. PrIIdeIh 18 355027S 1315731 4423538 4381801 1979844 2304137 1996375 2225679 , .. Maharuhtra 12 3713013 880727 3057851 2487037 101212 435881 101272 ..35881 
15 M8nIpur 18149 e468 17880 17880 17880 43700 17800 43700 
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2 

18 Meghalaya 

17 Mlzoram 

18 Nagalanet 

18 Orl ... 

20 Punjab 

21 Rajaa1han 

22 Sikkim 

23 Tlmll Nadu 

24 Trtpur. 

25 Uttaranchal 

28 Uttar Pradesh 

27 We.t Bengal 

Total 

NR: Not Reported 

(English) 

3 4 

2 101657 

2 21661 

31939 

19 3836278 

221815 

6 1294087 

10649 

6 2067689 

57788 

3 208058 

22 7162466 

10 7064480 

200 54008069 

Support Price for Sugarcane 

5 

40703 

8673 

12788 

1841797 

14107 

177808 

4264 

424910 

23138 

64332 

2238122 

2250037 

16570504 

776. SHRI M. SHIVANNA: Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRIBUTION 
be pleased to state: 

(a) whether the sugarcane farmers across the 
country partlcularty Kamataka are demanding an Increase 
In the support prlc:e of sugarcane; and 

(b) If so. the details thereof and reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) The Central Government does not procure sugarcane. 
as such. the question of fixing Support Price of Sugarcane 
does not arise. However, the Central Government fixes the 
Statutory Minimum Price (SMP) of sugarcane under the 
provisions of the Sugarcane (Control) Order. 1966 which 
every sugar factory is required to pay to sugarcane farmers 
on purchase of sugarcane. The SMP of sugarcane payable 
by the sugar factories. for 2006-07 sugar Halon. has 
been fixed at Rs. 80.25 per quintal for a basic recovery 
rate of 9 per cont subject to a premium of Rs. 0.90 for 
every 0.1 percentage point increase In the recovery above 
that level. No representation has been received from the 
farmers of Kamataka seeking irlcrease in the SMP of 
sugarcane. in the recent past. 

6 7 8 9 10 11 

NR NR NR NR NR NR 

50930 22918 20801 12100 20801 12100 

27884 27884 NR 8950 NR 8950 

2762060 2261284 320938 539387 261121 428662 

40310 37326 37326 40310 30715 NR 

1495048 1493828 927890 1246742 927890 1246742 

4696 4323 3611 4336 3811 4336 

1340307 1309462 299860 397505 299880 397505 

70259 84587 73971 115696 72348 113159 

283132 191657 40153 40345 40008 40198 

3471356 3414000 1718544 1984778 1611342 1897582 

4882986 4116470 1498036 2399698 1351840 23345&5 

35563256 31979070 11110946 15090689 10739206 14652081 

Fishing Sector 

777. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

WI" the .Minister of AGRICULTURE be pleased to 
state: 

(a) whether fishing sector has requested the 
Union Government to bring blue revolution in the Eleventh 
Five Year Plan; and 

(b) If 80. the details thereof and the reaction of 
the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASUMUDDIN): (a) The Department 
has not received the concrete proposal from any 
organization, federation. cooperatives or other stakeholders 
of fisheries sector to bring blue revolution as such In the 
Eleventh Five Year Plan. 

(b) Does not arise. 

LOIHltoDCS 

778. SHRI SUNil KHAN: 
SHRIMATI SUSMITA BAURI; 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whe1her the Doordarshan Cornmeroiat Ser-
viee. New Deihl suffered a huge loIS owing to their failure 
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to charge InCNued telecasted fHS for the grant of 
additional FCT to sponsors as stipulated Ir. the rate card; 

(b) if 80, the details thereof; and 

(c) the remedial steps taken/proposed to be taken 
in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) No, Sir. 

(b) and (e) Do not ari ... 

[TraMlation} 

Tuk Fon:e on Inter Unklng of RI".,. 

779. SHRI RAJNARAYAN BUOHOLlA: 
SHRI E.G. SUGAVANAM: 

Will the Minister of WATER RESOURCES be pleBled 
to state: 

<a) whether the Task Force constituted 'or linking 
of rivers hu submitted its report to the Government; 

(b) If 80, the details of recommendations made by 
the Task Force; and 

(c) the steps taken by the Government to 
Implement Its recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Task Force submitted Action Plan I and Action 
Plan" In April. 2003 and ~.004 respectively. 

(b) Recommendations of Task Force are: 

(I) Task Force got prepared Terms of Reference 
(TOR) for preparation of Detailed Project 
Reports (DPR) through Mis Engineers India 
Ltd. (ElL) for providing guidance on norms 
of appraisal of individual projects. 

(II) On the issue 0' suitable mechanism for 
bringing about speedy con ..... sus amongst 
the States, Task Force has .ugge.ted 
meeting at the highest level to agree after 
the technical-level diacuuionl with empha-
sis that outstanding Issues should be such 
that they can be addre .. ed In Detailed 
Project Report stage. 

(Iii) The Talk r=on. hu staled thai.,. peNnsuIar 
links are the rtght component to begin with. 

Top priority Hnklldentlfled by Talk Force on 
Interlinking or RIY8fI Ire under: 

a) Ken-Betwa link 

b) Parbatl-Kallslndh-
ChambaJ link 

UP&MP 

MP& 
Rajuthan 

(Iv) On the balls of report from HM-Ahmedabld. 
a two tier Institutional/organizational setup 
hu been suggnted for the Implementation 0' the programme on Interlinking 0' RIvws 
(llR) IIong with a Council- -National RIver 
Water Development Council (NRWOC)· to 
act u the apex body of the proposed setup. 
The National Authority 'or Interlinking of 
Rivers (NAllR) Is proposed u the ftrat 1Ier of 
the proposed two tier organizational .1rUo-
ture and the regional or branch offtces or 
subsidlari.s would act u -Link Instrument· 
and are proposed u the second tier of the 
organizational setup. 

(v) Task Foree on Interlinking of Rive,. 
consulted ICICI for funding options. ICICI 
hu proposed that funding should be partly 
through pubUc, pubHe-priYate and private 
Inputl. The exact requirement on realistic 
basi. will be avallabl. only atter the 
preparation of Detailed Project R.port 
(DPR) of all the links. 

Bued on NWDA studies, National CouncIl 
of AppAed Economic ReMarch (NCAER) 
hu .stlmated that the coat of ILR project 
would be Rs. 4,+4.331.20 crore whlc:h I. 
21-22% lower than the rough .stimate of 
R •• 5.80 lakh crore. NCAER Is of the view 
that the programme would take nearty 35-
40 years. However. with u.. of modem 
construction and Remote SenaIng techni-
ques, the progrwnme at belt could be 
completed In 25 y ...... 

(vi) A Working Group on International dImen-
Iiona oonatJtuted by Talk Force on ILR Me 
alto sugguted that at the present juncture, 
It " too early, to pursue the matter further at 
high political levels with the Government of 
Nepal. Regarding BangIadeth. II hal been 
suggealed Ihat the Government of Bangla-
desh will continue to ,.. the ILA Iasue In 
Joint Rlvar CommIuIon and paeII:IIy In 
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other bilateral fora. India should respond 
by reiterating the line taken In the JRC i.e., 
ILR is a concept, not a single project. 

(c) The Government constituted a Special Cell In 
December, 2004 to take up the follow-up action on the 
Implementation of Interlinking of Rivers Programm,. 

SettIng up of Blc-Agent Laboratory 

780. SHRI BRAJESH PATHAK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any proposal to set up Bio-Agent 
Laboratory has been received from the State Governments; 

(b) if so, the details thereof, State-wise; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) Funds 
allocated for establishment of State Bio-control Labora-
tories by the State Governments during the 1 Oth Plan had 
already been exhausted before commencement of the 
current financial year. However, State Governments are 
fr.. to establish Blo-control Laboratorlas under other 
schemes like Technology Million on Cotton, Macro 
Management, National Horticulture Mllsion, etc. Blo-control 
Laboratorlel can also be established through NGOs for 
which Central assistance is available. A Statement 
Indicating the location of State Blo-control Laboratories 
already established/sanctioned through Central uilitance 
is annpxed. 

St.rem.nt 

S.No. 

1 

.. 2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

18 

17 

18 

Funds released for establishment of Stale Bio-control Laboratories 

State 

2 

Andhra Pradesh 

Assam 

Andaman and Nlcobar Islands 

Arunachal Pradesh 

Bihar 

Chhattllgarh 

Goa 

Gujarat 

Haryana 

Himachal Prade'.h 

Jammu and Kuhmlr 

Jharkhand 

Kerala 

Kamataka 

Lakshadweep 

Madhya Pradesh 

Maharalhtra 

Mlzoram 

No of Laboratory 

3 

2 

1 

2 

2 

2 

2 

1 

2 

1 

Location 

4 

Nidadavole 

Guwahati, Nagaon 

Daddo, Port Blatr 

Naharlagum, ltanager 

Methapur, Palna 

Bllaspur 

Ela Farm 

Gandhlnagar, Surat 

Sirsa, Kamal 

Palampur, Hamlrpur 

Srinagar 

Ranchl 

Mannuty, Thrlssur; Trlvendrum 

Gulbarga 

Andrott Islands 

Bhopal 

Aurangabad. Akola 

Nelhbawlh 
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2 

19 Manlpur 

20 Meghalaya 

21 Nagaland 

22 Orissa 

23 Punjab 

24 Pondlcherry 

25 Rajasthan 

26 Sikkim 

27 Tamil Nadu 

28 Trlpura 

29 Uttar Pradesh 

30 Uttaranchal 

31 Weat Bengal 

Total 

[Eng/ish} 

Regletrmlon of Firm. 

781. DR. K. DHANARAJU: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to atate: 

ea) whether certain firma have applied for 
registration for procurement of equlpments for meature-
ment of varioua envlronmentalemialiona and effluents: 

(b) If ao, the detail. thereof: 

(c) whether currently .uch equipment. are 
purchued from only the aelected firma: 

(d) If 10, the reuona therefor: and 

(') the atept propoaed to be t.ken to regI •• r the 
new firma to broadbaae procurement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) There la no procedure In vogue in 
the MlnI.try at weH at In the Central Polution Control 
Board (CPeB) for regiatratlon of !he firma for procuring 
equlpments for meuurement of varlou. envlronmen ... 
eminiana and effluents. 

(c) to ee) Generally, the procurement of In.trumenta 
I. done on tender bull and the firma are expected to 
IUbmIt their appIIcatlonl at and when' IUCh procurement 
Is propoaed by the Central Pollution Control Board or 
various Stale PoIIuIion Control Boards. 

3 

1 

1 

1 

1 

1 

2 

38 

4 

Mantrlpukharl 

Upper ShlUong 

Medzlphema, Kohlma 

Bhubaneawar 

Man .. 

KVK Kurumbpett 

Durgapura 

Tadong Gangtok 

Vlnayapuram 

Arundhatl Nagar, AgarttaJa 

Muradabad 

HaIdwanI, Oehradun 

TollyganJ 

SettIng up 01 Fourth Plant 
of BYFCL 

782. SHRI SARBANANDA SONOWAl: Will the 
Mlnlater of CHEMICALS AND FERTIUZERS be pIeued 10 
.tate: 

(a) whether the Government hal decided to III 
up Fourth Plant of Brahamaputra Valley Fertilizer 
CorporatIon UrnIWd (BYFCL): 

(b) If 10, detail a thereof along with the woet of 
.tarting and completion of the project: and 

(e) the expenditure to be Incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAlS AND FERTlUZERSAND MINISTER OF STATE 
IN THE MINISTRY OF PARUAMENTARY AFFAIRS (SHRI 
B.t<. HANDIQUE): (a) to (c) The Government II exploring the 
poa.1bIIIty of Hltlng up Fourth Plant in Nanvup Fertilizer 
Complex of Brahamaputra VaHey Fertilizer Corporation 
limited (BVFCL) based on modem technology. The detail 
of the project are being worked out. 

lien AI AMIo ......... 

783. SHRI M. ANJAN KUMAR VAOAY: WIll the 
MinI •• r of INFORMATION AND BROADCASTING be 
pIe • .tto ..... : 
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(a) the number of AIR and private radio Itations 2 3 
In the country, State-wise. particularly Andhra Pradesh; 8. GuJarat 8 

(b) whether there Is any proposal to set up 
9. Haryana 3 additional AIR Stations and allow private radio stations; 

and 10. Himachal Pradesh 6 
(e) if so, the details thereof, State-wise? 11. Jammu and Kashmir 13 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 12. Jharkhand 5 
MINISTER OF INFORMATION AND BROADCASTING 

13. Kamataka 14 (SHRI PRIYA RANJAN DASMUNSI): (8) Presently, 225 
stations of All India Radio and 40 private radio stations 14. Kerala 8 
are working In the. country. State-wise details and AIR 

15. Madhya Pradnh 16 stations In Andhra Pradesh are given in the enclosed 
statement-I and II respectively. The details of private radio 16. Maharashtra 20 
ltationl including those In Andhra Pradesh are given in 

17. Manlpur the enclosed statement-IV. 

(b) and (e) There Is proposal for setting up of 18. Meghalaya 5 
additional AIR stations. Private radio stations are allo In 19. Mlzoram 3 
operation. The details are given at In the enclosed 
statements III & IV respectively. 20. Nagaland 4 

S"''''''.n'·' 21. Orissa 12 

Exl.ting Stations of AIR-State-wise breakup 22. Punjab 3 

S.No. State NOl. 23. Rajasthan 17 

2 3 24. Slkklm 

1. Andhra Pradesh 12 25. Tamil Nadu 10 

2. Arunachal Pradesh 5 26. Trlpura 3 

3. Assam 10 27. Uttaranchal 6 

4. Bihar 5 28. Uttar Pradelh 14 

5. Chhattisgarh 8 29. West Bengal 7 

8. Delhi 1 30. Union Territory 6 

7. Goa 1 Total 226 

StII,.",.",-II 

ExIIf1nQ StIllIon. of AIR In Andhra Prade.h 

S.No. Name of the Station POMI" and Type (Total Tr.: 20) 

wrN FM SW 
1 2 3 4 5 
1. Hyderabad 200kW 8kW(VB) 50kW 

20kW 5 kW (Add. Channel) 

2. Adilabad 1 kW 

3. Vljayawada 100 leW 1 kW (interim letup) 
1kW 

4. Vlehakhapatnam 100kW 10kW 
5. Cuddapah 100kW 
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1 2 3 4 5 

6. Kothagudam 6kW 

7. Warangal 10kW 

8. Nlzamabad 6kW 

9. Tlrupatl 10kW 
3kW 

10. Anantpur 6kW 

11. Kumool 6kW 

12. Markapuram 8kW 

• Anctva Pradllh II covered by li'iio by ... and ".5% by population by primary grade 1IgnaI. 
• AncIwa Pradalh Ie covered by 22.1% by ar .. and 21.14% by papulation by FM 1ignaIa • .. ,.",.",.,. 

PropoNd addItIon.l St.tlon. 

S.No. S .... NOl. 2 3 

1 2 3 18. Mahara,htra 3 

1. Andhra PradHh 7 17. Manlpur 3 

2. Arunachal Prade,h 5 18. Meghalaya 1 

3. Allam 3 19. Mlzoram 3 

4. Bihar 4 20. Nagaland 3 

5. Chhattlsgarh 4 
21. OrIs .. 4 
22. Punjab 2 

6. Deihl Nil 
23. Raja,than 3 

7. Goa Nil 24. Slkklm Nil 
8. Gujarat 2 25. Tamil Nadu 2 
9. Haryana 1 26. Trlpura 4 
10. Himachal Pradesh Nil 27. Ut .. ranchal 8 
11. Jammu and Kuhmlr 3 28. Uttar Pradesh 4 
12. Jharkhand 3 29. West Bengal 6 

13. Kamataka 1 30. Union Territory Nil 

14. Kerala 1 Total 81 

15. Madhya Pradesh 1 Rem..u: TheM 118lIonI will be HI up lUbjecl to epproval, fundi 
I avallaDllfty and decIIIon Ibout OIM ...... 

S.No. Place State Project Remarkl 

1 Dharmapurl TamU Nadu 10 kW FM Tr, Studio & Slqra S .. ff sanction awaited 
2 Macherla Andhra Pradesh 3 kW FM Tr, Studio & S/qra. Staff sanction awaited 

3 
4 

5 
8. 
7 

Soro 
Churachandpur 

Dlaklt 
Padum 

Nyoma 

0rI ... 
Manlpur 

J&K 
J&K 
J&K 

1 kW MW Tr. Studio & S/qra. Staff aanctIon awaited 
8 kW FM Tr. t Studio & S/qrI DecIIIon regarding link 

language awaited. 
1 kW MW Tr. (Relay) Permlulon to recruit awaited 
1 kW MW Tr (Relay) Permiulon to recruit awailed 
1 kW MW Tr. (Relay) Permialon to recruit aWIIItId 
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S",,.,,..nt-IV 

SI.No. Name of StatefUT No. of channels No. of Statlonl No. of stationl to 
for which LeHers In operation be operationaliled 

of Intent ISlued under Phase \I 

Andhra Pradesh 15 3+1* 12 
(one station at Vizag and 

3 In Hyderabad) 

3 Arunachal Pradelh 1 

4 Assam 4 4 

5 Bihar 2 2 

6 Chandlgarh 2 2 

7 ChhaHIIgarh 6 6 

8 Daman and Diu 1 1 

9 Deihl 5 4+3- 1 

10 Goa 3 3 

11 Gujarat 15 1* 15 
12 Haryana 6 6 

13 Himachal Prad .. h 3 3 
14 Jammu and Kuhmlr 2 2 

15 Jharkhand 7 7 

16 Karnataka 14 4+1* 10 

17 Kerala 17 17 

18 Madhya Pradesh 15 1* 15 

19 Maharuhtra 31 S* 31 

21 Meghalaya 2 2 

22 Mlzoram , 1 

24 0rI ... 5 5 

25 Pondlcherry 3 3 .. 

28 Punjab 12 12 

27 Rajasthan 19 15 

28 Slkklm 3 3 

29 Tamil Nadu 11 3+4- 18 

30 Trlpura 

31 Uttar Pradelh 20 ,. 20 

32 W .. t BengaJ 11 1+4* 10 

Total 245+21*·288 10+2'*-40 226 

....... """*'8 110m ..... I. 
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Merger of Fertllizen and ChemlCIIII 
1'nIv8ncore Ud. 

784. SHRI P.C. THOMAS: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleaaed to atate: 

(a) whether the Govemment hu taken ltepI for 
merger of Fertillzera and Chemicall Travancore Limited 
(FACT): 

(b) if so, the details thereof; 

(c) whether the discussion I have been held with 
labourers, officers' associations and Unions In this regard; 
and 

(d) I' 10, the datal" thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARV AFFAIRS 
(SHRI B.K. HANDIQUE): (a) and (b) While there Is a 
propoNI for linking of FACT with a well-run Fertilizer Public 
Sector Undertaking (PSU), no definite step has been taken 
for merger of FACT with any organization at thll stage. 

(c) No Sir. 

(d) Does not arise. 

F_ for UN of· captive Mlnu 

785. SHRI BASU DEB ACHARIA: Will the Mlnllter 
of STEEL be pleased to state: 

<a) whether the mlnlltry hu advocated 'or levying 'ee for use of Iron ore 'rom captive min .. ; 

(b) If 10, whether Hooda Committee on captive 
mlnel hu allo lugg.sted levying chargel on ad-valorem 
bull; and 

(c) If 10, the details and action takenlpropoHd ta 
be taken In this regard? 

THE MINISTER. OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) Vea, Sir. 

(b) Ves, SIr. The High Level Committee, constituted 
to review the National Minerai PolIcY, 1993 under the 
chairmanship of Shrl Anwarul Hoda, Member (Indultry), 
Planning Commlliion hu reconwnended that the method 
ot fixation of rates of royalty should move forward declalvely 
on the buil of ad valorem rates. 

(e) AI per the M~s a MIneraII (DeveloprMftt 
and Regulation) Act, 1957 the Central Govwnm.nt thatl 
enMnce the rate. of royalty In reapect of any minerai 
once In a period of thrH yeara. Since the lut reviIIon of 

ratea was done on 1 •. 10.2004, the next revision of rate. 
would be poaslble after 13.10.2007. 

Vloidon of Rule In 
JaKChMmeI 

786. SHRI KASHIRAM RANA: Will the Mln"ter of 
INFORMATION AND BROADCASTING be pleand to ltate: 

(a) whether the compIalntl' of Irregularttle. In 
Jammu and Kuhmlr Channel have been received by the 
Govemment; 

(b) If 10, whether a commltt .. hu been appointed 
In this regard; 

(c) If so, whether the oommltt .. hu Iubmltted Itt 
report; 

(d) If 10, the recommendation. made th ..... n: and 

(e) the time by which the recommendatlont are 
likely to be implemented? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) to (e) Onreoelpt 
of varlou. complalntl regarding eommlilloning 0' 
programmes for the Kuhlr Channel, an inquiry wu' 
conducted. The Inquiry OftIcer hal submitted the fact ftncIng 
report. 

(d) and (e) The Inquiry Officer hu recommended 
that since the CBI hu registered a preliminary enquiry 
with regard tathe Irregularities committed In commlnlonlng 
of programmes, the matter may be handed over to CBI. 

Approval of ProIecta 
by SAIL 

787. SHRI BAlASHOWRV VALLABHANENI: WIll 
the Minister of STEEL be pleased to state: 

(a) whether Steel Authority of India LlrNted (SAIL) 
board hal recently approved project. worth .everat 
hundred crores; 

(b) If 10, the delaOI 1tMnof: 

(c) the mode 0' funding therefor; 

(d) whether any grant II likely to be given by the 
Government; and 

(e) If 10, the detalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (OR. AKHILESH DAB): (a) and (b) DurIng October 
2008, Steel AuthorIty of India Urnt.d (SAIL) Board hM 
aacoIded 'tn-p( .. ICIpIe' ~ for five profIcII costing 
RI. 870 crore. The detaIIa 0' theM projectIn .. under: 
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S.No. Projects R •• ln crewe 

I. Inataltallon of 8S0 tonne. per day Air nparation Unit at Oxygen Plant 27g.00 
No.2 of Bhilal StH! Plant 

II. In.tallatlon of EIectro-MagMtic Stirrer in Bloom Caster at StHI Melting 28.00 
Shop No.2 of Bhllal Steel Plant 

III. Modernlutton and CapacIty Inhanclment of Merchant Mill at 119.00 
Durgapur Steel Plant . 

Iv. Con.tructIon 0' New Cokl OVen Gu Holdlr at Rourkela StHI Plant 120.00 
v. In.tallatlon of one new Turbo Blower In Turbo Blower Station .t Bokaro 124.00 

Steel Plant 

(c) The financing of Inve.tment would primarily 
come from Internal sources ·.nd If required, to meet thl 
balance fund requlremlnt, market borrowing will be 
resorted to. However, efforts would be made to keep the 
overall debt to equity ratio to 1 : 1. 

(d) No, Sir. 

(I) Doe. not arill. 

AgrIcultlnl Growth Target 

788. SHRI KAILASH MEGHWAL: 
SHAI ADHIR CHOWDHURY: 

Wli the Minister 0' AGAICUl TURE be pllased to .... : 
(a) the comp.r.tlve agricultural growth rates 

during 8th and 9th Plan.; 

(b) whether the Govemment ha fixed any target 
lor agricultural growth during the Tenth Plan period; 

(c) If '0, the dltail. thlreof .Iongwlth the 
achievements madl thereunder during each of thl lat 
two YI.,. and the current y .... ; and 

(d) the .tep. t.ken/proposed to .chleve the 
target? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Average 
annual growth rate of agriculture including allied lICtora 
of foreItry.nd logging and fishing, computed In real term. 
(at 1983-94 pricel) during the 8th Five Ve., Plan (1.· 
g7) wa 4.7 percent, and during gth Five Ve., Plan (19sa7-
2002) wa 2.1 percent. 

(b) and (c) VII. SIr. A target of 4 percent growth ..... 
tor ~ and allied IIOtorI wu lit during 10th Fift 
V..,. Plan period (2002-07). 0. .... of achievement IInce 
2002-03 are given below: 

Trend of Growth In agriculture and Allied Secto,.. during 
First Four Ye.,. of 10th Plan Period 

Year 

2002-03 

2003-04 

2004-1)5 

2005-06 

. Growth (percentage) 

·e.9 
10.0 

0.7 

3.9 

(d) A ,&ri .. of.;t!tlatlYe. through variou •• chemes 
have been taken by the Government In the are.. of 
irrigation through Accelerated Irrigation Beneftt Programme. 
increued credit coverage by enhancing in.tltutlonal credit 
flow with the reduced inte,..t r.te of 7 percent, crop 
dlYeraHication, dryland farming, marketing Infra.tructure. 
agricultural in.urance again., productlon lOll. horticulture, 
extension service. and .torage laeUItl... The proce.. of 
growth i •• trengthened through f.rm mechanization. agri· 
cllnlCl and agrI-busiMIl cenlrel. 

Further. the .chem .. for rice. wheat and coarse 
eerlal. are under Implementation to augment their 
production and productivity under macro-management 
mode of agriculture. 

Pertonnanoe of AlA and Other Fill Channe •• 

789. SHRI RAVAPATI SAMBASIVA RAO: Win the 
Mini.ter ol .. JNfORMATION AND BROADCASTING be 
planed '0 .tate: 

(a) whether any ltudy h.. been eonducted to 
...... the comparative perlormance of All India Radio 
(AIR) vI.·.·vi. other FM channel.; and 

(b) If '0, the detaila and finding. thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHAI PAIVA RANJAN DASMUNSI): (a) and (b) VII. Sir. 
The detaItI of comparative liatenerahip of AlA FM channell 
... ·vta Pvt. FM channell .,e given In the encIoIId 
_tament. 
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St.tement 
Comparative Listenership of FM Stations In Metro Cities 

S.No. Name of the Station Rainbow Gold Mirchi 

1. Deihl 47.4 52.5 48.8 
2. Chennal 18.8 6.5 13.9 
3. Kolkata 21.9 8.3 23.1 
4. Mumbai 51.2 44.2 45.8 
5. Ahmedabad 73.3 
8. Bangalore 76.0 
7. Coimbatore 22.7 
8. lridore 85.4 
9. Lucknow 73.3 

Source: Audience R .... rch Unh (AAU) 0' OO:AIR. 

[Translation] 

Con.umer Welfare Programme. 

790. SHRI HEMLAL MURMU: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state: 

(a) whether the Government has Identified 
consumer awareness and consumer protection as an 
Important project and decided to prepare National Action 
Plan for carrying out various functions for the welfare of 
consumers; 

(b) If so, the details thereof; 

(c) whether the Government has directed the 
States to prepare the State level action Plans for the 
consumer protection programmes and submit It to the 
Planning Commission directly for funds; 

(d) If so, the number of States which have 
prepared and submitted such plans and the number of 
States which are yet to complete this work; and 

(e) the eHective steps taken by the Government 
for promotion of consumer awareness and consumer 
protection and the number of people benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) 
Consequent UPOI" the 50th National Development Council 
Meeling held on 21.12.2002, the Planning Commission 
has identified consumer awareness & Consumer Protection 
as a thrust area for action and asked the Department to 
prepare a National Action Plan. Accordingly, a National 
Action Plan was prepared and sent to the Planning 
Commission. The major components of the National Action 
Plan consisted of seeking funds for undertaking consumer 
awareness programmes, strengthening consumer disputes 
redreasal machinery, strengthening standards of laboratory 
of Weights & Measures, strengthening the Gold Hallmark 

(Figures In %) 
Red Radio Suryan AtrIar Power Go Amrutha 
FM CI!l FM Varshanl 

26.0 42.0 
34.0 

11.7 11.9 4.2 
22.6 27.4 9.5 

27.3 10.0 
94.6 

40.0 

scheme & allO leeking greater involvement of· State 
Governments In Consumer Protection activities, etc. 

(c) Yea, Sir. 

(d) As per Information made available, ao far 18 
out of 35 States/UTa have prepared and submitted such 
action plans. 

(e) The following Important measures have been 
undertaken by the Department of Consumer Affairs to 
spread consumer awareneas & strengthen Consumer 
Protection in the country has benefited a large number of 
consumers. Some of the important measures undertaken 
are as under : 

(1) A sustained multi-media campaign has been 
undertaken to create mass consumer awarenell on 
wide ranging Issues. 

(2) A National Consumer Helpline has been se\ up in 
association with the University of Delhi, which 
provides a toll free number to advice consumers 
across the country. 

(3) A web based Consumer Online Resource and 
Empowerment (CORE) centre has been set up, which 
is being operated by the Consumer Coordination 
Council, a coalition of Consumer Organizations, to 
provide web based advice to consumers and assist 
in resolution of consumer grievances. 

(4) To supplement the effort of the States/UTs. financial 
assistance is being extended under the Integrated 
Project on Consumer Protection to meet 'he critical 
gaps in infrastructure so that Consumer Fora are 
made fully functional. 

(5) A project for Computerization and Computer 
Networking of Consumer Fora Is being implemented 
through the National Informatics Centre (NIC) on a 
tum key basis to provide for e-governance. trans-
parency and time bound redr.saal of Consumer 
Complaints. 
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(6) Standard equipment have been provided to the 
enforcement machinery of Weights and Measures 
Department In StateslU.Ts for· 'ftectlve enforcement 
of Weights and Measures laws. 

[English] 

Ava.lability of 'mgatlon Facllltl .. 

791. SHRI RAGHUNATH JHA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Irrigation facility is available only to 
39 per cent of agricultural land; 

(b) If so, the factors attributed thereto; 

(e) the details of Irrigation projects lying pending 
alongwtth the reasons therefor; 

(d) the expenditure Incurred on each of the 
pending project till date; and 

(e) the steps taken to provide Irrigation facilities 
on all the agricultural land? 

THE MINISTER OF STATE IN THE MINISTRV OF 
WATER RESOURCES (SHRI JAV PRAKASH NARAVAN 
VADAV): (a) Ves, Sir. According to the Land Use Statistics 
for 2003-04 compiled by MInistry of Agriculture, the net 
sown .,.. In the country Is estimated to be 14.08 crore 
hectare and the net lITIgated area la 5.51 crore hectare I.e. 
39.10%. The gross Irrigated area has been estimated to 
be 7.68 crore hectanI. 

(b) Considerable part of the agricultural land 
remains ralnted In view of agre-ecologlcal diversity, vast 
variation In the availability of water and topographical 
features. 

(c) and (d) As per the Information provided by the 
State Government, It Is estimated that by the end of Tenth 
Plan, 477 Irrigation projects will remain Incomplete and 
will spill over to Eleventh Plan. The details are given In 
the enclosed .tatement. The Important reasons for delay 
In completion of the projects are inadequate provisions of 
fundi In State budget. delay In transfer of funds to the 
executing agencies and delay In land acquisition etc. The 
cost Incurred so far on the above aald ongoing project has 
been estimated to be about Rs. 12,2896 crore. 

(e) Irrigation being a state subject. irrigation 
projects are conceived, planned and implemented by the 
State Governments as per their own priority. However, 
Government of India provides central assistance to the 
State Governments for completion of on-golng Irrigation 
projects under the Accelerated Irrigation Benefit 
Programme (AIBP). Further. a pilot scheme titled -National 
Project for Repair. Renovation and Re.toratlon of Water 
Bodies dlrectty linked to Agriculture- has been approved 
by Government of India In January 2005. Government of 
India also provld.. .upport under centrally sponsored 
scheme for Command Area Development and Water 
Management (CAD&WM) with a view to bridging the gap 

between Irrigation potential created and potential utilized. 
The Govemment has taken several meaaur .. to Improve 
the irrigation facilitie.. The National Common Minimum 
Programme of UPA Government provide. for time bound 
compietlon of the on-golng Irrigation projects and also 
stipulates stepping up of public Inve.tment in Irrigation In 
a Significant manner. Irrigation is an Important component 
of Bharat Nlrman Programme which stipulates creation of 
1 erore hectare of Irrigation potential during 2005-09. 
Further, the AIBP criteria have been relaxed and procedures 
simplified to cover more projects under this programme. 
The Government has also constituted a -National Ralnfed 
Area Authority- with a view to address the problema of 
rainfed are.. and for sustainable development of .uch 
areas. Further, the draft Approach Paper for XI Plan also 
proposes to double the rate of growth to Irrigation and to 
Improve water management, rainwater harvesting and 
watershed development. 

Stlltemen' 

Details of the projects likely to Spillover to 
Eleventh Five YeM Plan 

State Major Medium ERM Total 

1 2 3 4 5 

Andhra Pradesh 26 19 6 51 

Arunachal Pradesh 0 0 0 0 

Assam 2 2 2 6 
Bihar 10 2 5 17 
ChhaUlsgarh 4 7 1 12 

Goa 0 0 0 0 
Gujarat 3 15 11 29 
Haryana 0 1 2 

Himachal Prade.h 3 0 .. 
Jammu and Kashmir 0 6 4 10 

Jharkh8!'d 6 16 0 22 
Karnataka 15 27 5 47 

Kerala 3 4 2 9 
Madhya Pradesh 18 8 5 31 
Maharashtra 53 ·83 3 139 

Manlpur 2 4 7 
Meghalya 0 1 0 

Mlzoram 0 0 0 0 

Nagaland 0 1 0 1 

on ... 7 10 14 31 

Punjab 1 0 2 3 

Rajasthan 2 7 2 11 
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1 

Slkkim 

Tamil Nadu 

Trip"ra 
Uttar Pradelh 

Uttaranchal 

Weal Bengal 

Total 

2 3 

0 0 

0 2 

0 3 
9 0 
1 0 
2 5 

166 222 

DeI8y In Settlement of 
P.F,Clalma 

4 5 
0 0 
3 5 

0 3 
13 22 
0 

6 13 

89 477 

792. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
slate: 

(a) whether the Gov!!lmment Is considering a four 
tier HI up for the Employees Provident Fund Organisation; 

(b) If so, the detaDs lhereof; 

(c) whether the propoaed four tier set up for the 
organllallon will reduce the delay In aettlement of Provldenl 
Fund claims; and 

(d) If so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) Yes. Sir. Employees' Provident Fund 
Organilatlon had engaged Xavier Labour Relation. 
Inltltute (XLRI). Jamahedpur for recommending 'Organi-
zalional Restructuring and Cadre Review of Employ ... • 
Provldenl Fund Organisation'. The XLRI has sine. 
submitted Its final report In Augusl 2006 providing for: 

(I) Branch OffIce u the flrat tier with exclusively original 
jurisdiction only. 

(II) Regional Office as the second tier with original 
jurildlctlon of Its own and supervisory jurisdiction 
over two Branch OffIces. 

(UI) Zonal OffIce .. the third tier having lupervilOry 
jurisdiction over three Regional Officea. 

(Iv) Central OffIce at the Apex level. 

(c) and (d) The objective of the proposed changea 
alml at better reporting, lupervlslon and control procesHI 
and II .xpected to Improve, Inter-alia, Httlement of claima. 

.... Variety of Wheat by ICAR 

793. SHRI JUAL ORAM: Will the Mlnl.ter of 
AGRICULTURE be pleued to atate: 

(a) whether the Indian Council of Agricultural 
Rea.arch (ICAR) hal developed a new variety of wheat 
that control. the auger u well u cholelterol level In 
blood; 

(b) if 50, the raglonl where .uch variety of whe.t 
can be grown; 

(c) whether the aald variety of wheat la available 
for sale In the country; and 

(d) If not, the •• taken to Increas. the ..... 
under cultivation of the said crop alongwlth the sale of 
such vari.ty of whe.l? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (.) The Indian 
Council of AgrIcultural R ... arch (ICAR) huldentlfled DDK 
1029. a dicoccum wheat variety during th. 45th All Indi. 
Wheal and Barley R .... rch Worke .... ' Meet held .1 
Chandra Sh.kher Azad Unlveralty of Agriculture .nd 
Technology, Kanpur from 18-21 August, 2O<fS. Thll variety 
has been developed by the sclenlls.. of University of 
Agricultural Sciencel. Oharwad, Karnataka. Prior to thla, 
four dicoccum varietl .. have been releued for cultiv.tion, 
viz .• NP 200, DDK 1001, ODK 1009 and OOK 1025. 

Scientific studies rel.ted to dlcoccum wheat carried 
Dulin the Department of Food and Nutrition, University of 
Agricultural Sciences, Dharw.d, revealed that dicoccum 
whe.1 is nutritionally luperior over comm.rclally .vallable 
durum and br8ad wheat In their protein and dietary fibre 
cont.n ... Products of this wheat have also low digestibility 
and low glycemic value. Studl.. on Incorporation of 
dlcoccum whole wheal flour In the diet of diabetic patlen .. 
resulted In 11% reduction e.ch In total lipids. trlglycerldes 
.nd LDL-choleaterol concentralion. over •• Ix week atudy 
period (baled on DDK 1001). The identified variety OOK 
1029 posHs. about 13% protein content and total dietary 
fibre of about 20%. 

(b) The dlcoccum wh.at .re grown In northern • 
Kamataka, Maharuhtra, parIS of Andhra PradelOh adjoining 
Kernataka, Nllglri hlDI of Tamil Nadu and Saurashtra region 
of Gujaral. 

(c) and (d) The identified variety is yet to be releued 
.nd notified by the CentraVStat. V.riet.1 Rel.a •• 
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Committee. After Its releaae/notiflcatlon, the seed of this 
variety will come under 8Hd chaln for production of 
breeder, foundation and e.rtified Hads for cultivation to 
the farmers. 

Employment In ca .... Sector 

794. SHRI ANANTA NAYAK: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to stat.: 

(a) the number of peopl. engaged In the cashew 
sector. State-wi .. ; 

(b) whether the Government propo .. 1 to Introduce 
any scheme to Increase employment In this sector; 

(c) If 10, the details thereof, S .. te- wi .. ; and 

(d) If not, the r .. lonl therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (d) Ministry of Labour and Employment 
does not maintain any Information on employment In 
cuhew sector at all India level and State-wi ... 

Study on EnvIronment 8tIItua 

795. SHRI SHAILENDRA KUMAR: Will the Minister 
of ENVIRONMENT AND FORESTS be pI.ased to ltate: 

(a) the ftndlngl of the yreen peace ItUdy carried 
out by the Social and Envtronment R .... rch Centre: and 

(b) the response of the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOR!=STS (SHRI NAMO NARAIN 
MEENA): (a> The Ministry has not received the flndlngl of 
thll ltucty 10 far. 

(b) Does not arllI. 

Forut Development Project In Kammka 

796. SHRI G. KARUNAKARA REDDY: Will the 
Mlnllter of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Govemment of Kamataka hal 
submitted any project proposal to the Union Government 
for development of forests in the State; 

(b) If so, the detail. thereof; 

(c) the pre.ent statUI of th ... projects; and 

(d) the st.ps taken/proposed to be tak.n to 
approve these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Yes, Sir. The Government of Kamataka 
had submitted The Sustainable Forest Management and 
Biodiversity Con.ervatlon Project to the Union Government 
for d.velopment of forests in the Stat.. This proj8ct Is 
being Implemented in all the districts of Kamataka with 
the loan assistance from the Japan Bank for Int.rnational 
Cooperation (JBIC). The total sanctioned COlt of the Project 
is Rs. 745 erores including Rs. 131.734 crores as Stat. 
share. An amount of Rs. 34.532 crore' has been disbursed 
by the JBIC till 23rd Jun., 2006. Under the programme 
activItiel IUch as afforestation, Income generation activities 
for poverty alleviation. protected area manag.ment and 
biodiversity conservation, provision of basic infrastructure 
support for field work and oth.r supporting activities for 
forest management have been Included. The Project period 
is 2005-06 to 2012-13. The Project il already approved 
and is being implemented 8S per schedule. 

Subsidy for Drip Irrigation 8yetem 

797. SHRI ADHIR CHOWDHURY: Will the Minister 
of AGRICULTURE be pleased to ltate: 

(a) whether the Ministry has sought a subtldy of 
50 percent for drip Irrigation as a part of its micro irrigation 
programme; and 

(b) if so, the details and outcome th.reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. 

(b) Government has launched a Centrally Spon-
sored Scheme on Micro irrigation (MI) during 2005-08 
under which out of the total cost of the MI system, 40% Is 
born. by the Central Government, 10% by the State 
Government and the remaining 50% Is born. by the 
beneficiary elth.r through hls/her own r.lOurcel or 10ft 
loan from financial Institution •. 

Thl. assistance is for Installation of drlplsprlnkler 
irrigation system limited to an area of 5 ha. per beneficiary 
family. An amount of Rs.280.48 erore has been released 
to the States during 2005-06 and·Rs.279.40 erore during 
2008-07 (upto Oct. 06). 

Shortage ofWIwm 

798. SHAI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 
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(a) whether there Is a shortage of wheat for the 1 2 3 
Above Poverty Line (APL) families under the Public 
Distribution System (PDS): 3. Auam 4000 

(b) if so, whether some State Government. have 4. Bihar 4000 
sought additional wheat for APL families under th, PDS: 

(c) if so, the steps taken by the Union Government 5. Chhanisgarh 3000 
thereon: 6. Deihl 8000 

(d) the quantity of additional wheat allocated to 
7. Goa 500 each State during the last three months and the current 

month: and 8. Gujarat 5000 
(e) the Instructions issued by the Union Govem- 9. Haryana 2500 ment for the distribution of wheat under PDS? 

THE MINISTER OF STATE IN THE MINISTRVOF 10. Himachal Pradesh 3500 
AGRICULTURE AND MINISTER OF STATE IN THE 

11. Jammu and Kuhmlr 5000 MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) 12. Jharkhand 2000 
There has been a decline In stocks of wheat In the recent 
past in view of which the allocation of wheat under the 13. Kamataka 4000 
Targetted Public Distribution System (TPDS) was 

14. Kerala 5000 rationalized on the basis of each State's average offtake 
for the last 3 years or the last year's offtake, whichever 15. Madhya Pradesh 5000 
was lower. For Above Poverty Line (APL) category, a 25% 
cut on this has been imposed in respect of rice consuming 16. Maharashtra 5000 
States and Delhi. Notwithstanding, the State Govemment 

17. Manipur 300 can seek allocation of rice in lieu of reduction of wheat 
allocation. Thus, there has been no change in the overall 
allocation of foodgrains as per the entitlement. 

18. Meghalaya 300 

(b) to (d) The Central Government has received 19. Mizoram 300 

requests for additional allocation of wheat for the APL 20. Nagaland 300 
families. As such, keeping in view the improved stock 
'positlon, the Department of Food and Public Distribution 21. Orlua 4000 
has released 100,000 Tonnes each of wheat, under APL 22. Punjab 2500 category, during the months of September, October and 
November 2006, to meet the enhanced requirement. Copies 23. Rajasthan 6000 
of the allocation orders are enclosed as statement-I, " and 
III. 24. Slkklm 300 

(e) The Central Govemment has directed all the 25. Tamil Nadu 4000 
State GovemmentslUnlon Territories to ensure that the 
foodgralns (including wheat) allocated under the Targetted 26. Trlpura 800 
Public Distribution System (TPDS) are distributed amongst 

27. Uttar Pradesh 5000 the actual beneficiaries of the TPDS and that there Is no 
diversion/leakage In the distribution. 28. Uttaranchal 5000 

Statement-l 29. West Bengal 10000 

Additional Allocation of Wheat to States under APL 30. Andaman and Nlcobar 100 
Category tor the month September 2006 31. Dadra and Nagar Havell 50 

(in Tonnes) 32. Pondicherry 100 

S.No. State. Additional Allocation 33. Chandlgarh 50 

2 3 34. Lakshadweep 50 

1. Andhra Pradesh 4000 35. Daman and Diu 50 

2. Arunachal Pradesh 300 Total 100000 
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SUt.",."t-l1 1 2 3 

Additional Allocation of Wheat to States under APL 27. Uttar Pradelh 5000 
Category for the month October 2006 

28. Uttaranchal 5000 
(In Tonnel) 

29. West Bengal 5000 
S.No. Stat .. Additional Allocation 

30. Andaman and Nlcobar 100 
1 2 3 

1. Andhra Pradelh 4000 
31. Oadra and Nagar Haven 50 

2. Arunachal Pradesh 300 
32. Pondicherry 100 

3. AIsam 4000 
33. Chandlgarh 50 

34. Lakahadweep 50 
4. Bihar 4000 

35. Daman and Diu 50 
5. Chhattlsgarh 3000 

Total 100000 
6. Deihl 8000 

7. Goa 500 
Statement-lll 

8. Gujarat 5000 
Additional Allocation of Wheat to States under APL 

CatctgQry for the month November 2006 
9. Haryana 2500 (in Tonn88) 

10. Himachal Pradesh 3500 S.No. States Additional Allocation 

11. Jammu and Kashmir 5000 1 2 3 

12. Jharkhand 2000 1. AndhrB Pradesh 4000 

13. Kamataka 5000 2. Arunachal Pradesh 300 

14. Karala 6000 3. AIaam 3000. 

15. Madhya Pradesh 5000 4. Bihar 2000 

HI. Maharaahtra 8000 5. Deihl 10000 

17. Manipur 300 6. Goa 500 

18. Meghalaya 300 7. Gujarat 5000 

19. Mizoram 300 8. HaryanB 1500 

20. NagBland 300 9. Himachal Pradesh 3500 

21. Orissa 5000 10. Jammu and Kashmir 5000 

22. Punjab 2500 11. Jharkhand 2000 

23. Rajasthan 6000 12. Kamataka 5000 

24. Slkklm 300 13. Karala 8000 

25. Tamil Nadu 5000 14. Madhya Pradesh 5000 

26. Trlpura 800 15. Maharaahtra 10000 
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2 3 

18. Manlpur 300 

17. Meghalaya 300 

18. Mlzoram 300 

19. Nagaland 300 

20. Orissa 4000 

21. Punjab 2500 

22. Rajasthan 8000 

23. Slkklm 300 

24. Tamil Nadu 5000 

25. Tripura 800 

28. Uttar Pradesh 5000 

27. Uttaranchal 5000 

28. Welt Bengal 5000 

29. Andaman and Nicobar 100 

30. Dadra and Nagar Havell 50 

31. Pondlcherry 150 

32. Chandlgarh 50 

33. Daman and Diu 50 

Total 100000 

Condition on Wheat Import 

799. SHRI ADHAlRAO PATll SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a> whether the Govemment has Itlpulated that 
the Importera of wheat are required to declare the 
particulars of wheat imported and received by them within 
.."." days from the date of receipt of atock; 

(b) if ao, whether such Importers have adhered to 
thla direction within atlpulated period; and 

(e) if not, the action taken by the Govemment 
agaiMt erring Importers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAJRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHllESH PRASAD SINGH): (a) Yea, 
Sir. 

(b) and (c) Compliance to the Notification it gradually 
noted, aince Notification waa recently 'a sued on 19.9.2006. 

Coneumer Price Index Number 

800. SHRI MOHAN RAWAlE: Will the Minister of 
LABOUR AND EMPLOYMENT be pleaaed to .tate: 

(a) whether Consumer Price Index Number with 
2001 as the baae year hu been released by the Labour 
Bureau for different centera Including Mumbal; 

(b) If 10, the principles on which the IInIdng factor 
for conversion of the new Index seriea lmo 1982 .ert •• 
has been worked out; 

(c) whether the charge made by employers about 
the Inflated linking factor has been critically examined by 
the labour Bureau; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
lABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) Y.a, Sir. 

(b) The linking factor. have been workac' 0Ul 0lS 
per the methodology approved by the Technical '.cfvltory 
Committee on Statistics 0' Prices and Cost 0' Llv ng (TAC 
on SPCl) by using arithmetic converaion metho,j, which 
are the rati08 of the average monthly Conlume. :":'!'!'-
Indices for induatrial Work.rs with base 1982 • 100 to that 
of baae 2001 • 100 for the 18test 12 montha (January 
2005 to December 2005), preceding January 2006; the 
month of Introduction 0' new seriea. 

(c) The Linking Factors worked out and released 
alongwlth the Index for conversion of new series Indices 
on baae 2001 • 100 to earlier serf.s I .•. 1982 • 100 were 
thoroughly examined to enaure that the.. calculations 
were In accordance with the methodology approved by 
the TAC on SPCL. 

(d) Does not arise. 

{Translation} 

PrIce of Edlbte 011 

801. SHRI AVTAR SINGH BHADANA: 
SHRI J.M. AARON RASHID: 
SHRI SAJJAN KUMAR: 
DR. RAJESH MISHRA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 
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(a) whether Mustard oil, Is being sold at prices 
lower than the support price for Mustard seeds In many 
parts of the country; 

(b) If so, the dI"erence between the support price 
of Mustard and the seiling price of Mustard 011; and 

(c) the reasons for the decline in the prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 
(c) According to available Information, average wholesale 
prIcH of mUltard 011 have been Rs. 4129 per quintal 
during October, 2006 against the support price for Mustard 
seeds at Rs 1715 per quintal for 2005-2006. 

[EngHsh] 

Tnm.potUtlon of PDS Foodg,.ln. 

802. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 
SHRI SHAILENDRA KUMAR: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Union Government has recently 
framed some new rules for Public Distribution System 
(PDS) goods carriers; 

(b) If so, the details thereof and the instructions 
Issued to State Governments In this regard; 

(c) the extent to which the diversion of food 
articles meant for PDS to open markets would be checked 
by such a decision; 

(d) whether foodgrainl loaded on the trucks in 
Food Corpora~ of India godowns by State agencies 
were diYerted to open markets Instead of reaching Fair 
Price Shops; and 

(e) if so, the details of such instances during the 
lut one year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 
(e) Yee Sir. There have been several instances of. 
foodgrains loaded on to trucks in FCI godowns by State 
Agencies being diverted to the open market. With a view 
to checking this men:.ce, it has been decided that the 
following intormation should be displayed prominently on 

the wind shield as well as the rear end of the trucklvehlcle 
carrying PDS articles from centralized godowns to the Fair 
Price Shop with Immediate e"ect: 

On PDS Ration Duty 

Government of ____ -:--____ _ 

Destination: 

Commodity: 

Agent's Name: _________ _ 

The above noted information may be displayed on a 
BoardlBanner of about 3' x 2' size written/printed In black 
ink. This Information should, as far as possible, be 
displayed In the local language. The truckalvehlcles which 
do not poIHSS stickerslbanners containing the above 
information will be returned without load by the FCVCWC 
w.e.f.1.12.2006. 

The PEO Report of the Planning Commission has 
highlighted that about 36% of the subsidized foodgrains Is 
siphoned 0" the supply chain. Such measure will be 
helpful to track the diversion of foodgralns and to take 
necessary steps to curb diversion/leakage. 

{Translation} 

Acce •• of Blo-Technology to Farme ... 

a03. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI RAKESH SINGH: 
SHRI TUKARAM GANPAT RAO RENGE PATlL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the efforts made by the Government to make 
the benefits of bio-technology to the farmers; 

(b) the benefits accrued to the farmers .. a rHUIt 
of the said e"orts; 

(c) whether any website has been created to 
make new technologies more accessible to the farmel"l; 
and 

(d) If so, the detail. thereof and the efforts made 
to provide computer and computer training to the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN' THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): Ca) to Cd) 
Government of India set up • Task Force in May, 2003 on 
Agricultural BIotechnology under the Chairmanship of Dr. 
M.S. Swarninathan. The Task Force submitted its Report In 
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May, 2004, which has been accepted by the Govemment. 
The Task Force has made various long-term and short-
term recommendations and one of the main recommen-
dations relates to establishment of National Biotechnology 
Regulatory Authority (NBRA) for streamlining and Improving 
the regulator procedures In development and release of 
Genetically Modified crops. 

At present, cotton Is the only genetically modified 
crop which has been approved for commercial cultivation 
In the country by the Genetic Engineering Approval 
Committee (GEAC) functioning under the MiniStry of 
Environment & Forests So far, 62 hYbrids of cotton have 
been approved for commercial cultivation In the country 
The area under Bt. cotton has increased exponentially 
from 72,682 acres in Kharif, 2002 to 30,84,865 acrea in 
Kharif, 2005. State Govemments have reported to 15 to 
30% Increase in yields due to use of Bt. cotton seeds. 

Furthltr, the Central Government has provided 
financial assistance to various State Governments, 
National/State Seeds Corporations, State Agricultural 
Universities and scientific institutions for establishment! 
strengthening of Tissue Culture facilities for propagation 
of elito plant material Govemment has also given financial 
assistance for training and awareness of farmers on 
package of practices relating to transgenic crops and post 
release monitoring. Information about various sch.mes 
and projects of the Department is available on Its webshe 
www.agricoop nlc.ln and on the portal http://dacn.t.nic.in. 

Danger from Loculltl 

804. SHRI RASHEED MASOOD: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Food and Agriculture Organisation 
(FAO) has warned against danger from locusts Invasion; 
and 

(b) if so, the remedial measures taken to prevent 
loss to crops by swarm of locuats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) No 
such warning has betin received from Food and Agriculture 
Organisation (FAO). : :owever, a contingency plan ia in 
place to deal with any locust eventuality. The contingency 
plan focuses on regular survey and surveillance in the 
Scheduled Desert Area in the Western Region of the 
country for timely detection and control of loculls, 
maintaining ,.adlneaa In terms of control me .. u .... 
inch,lding pealicidea and equipment, and exchange of 
information with neighbouring countries and FAD. 

(English} 

Report of P8neI on PrIeM aI 
EaunUai Drugs 

805. SHRI BRAJA KISHORE TRIPATHY: 
SHRI HITEN BARMAN: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleaaed to atate: 

(a) whether a panel aet up by the Government to 
atudy the legal aspects of Supreme Court directive on 
controlling pricea of .... ntlal druga has aubmltted Ita report 
to the Gov.rnment; 

(b) if 10, the detaila of the recommendatlona made 
by the aald panel; and 

(c) if not, the time by which It is likely to be 
·submltted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANOIQUE): (a) to (c) The Supreme Court 
vide Its interim order dated 10.03.2003 in SLP (c) no.3868/ • 
2003 directed the Government, Inter-alia. to ·conalder and 
formulate appropriate crlterta for enaurlng eaenlial and 
life saving druga not to fallout of price control ..... •. 

A Joint Committee with membera from the drug 
industry haa been conatituted under th. Chalrperaonahip 
of Secretary (C&PC) to augg.at, Inter-alia, Interpretation of 
order dated 10.03.2003 of the Supreme Court in SLP 
366812003. The Joint Committee la yet to submit Ita report 
to the Govemment. 

Sale of Counterfeit Qood8 

806. DR. M. JAGANNATH: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleued to alate: 

(a) whether the Aaaociated Chambera of C0mm-
erce and Induatry has conducted a atudy about the fIourilhing 
trade In .... of counterfeit gooda; 

(b) if 10, the detalla thereof; 

(c) whether the oxiatlng law hu failed to curb 
thla practice; 

(d) If 10, whether the Oovemment prapoHa to 
enact a fresh legialalion to curb thIa practice; and 

(e) If 10, the details thereof and the time by which 
It Is IiIceIy to be enacted? 
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THE MINISTER OF STATE IN tHE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) The 
Department of Consumer Affair. have not comml •• loned 
the Associated Chambera of Commerce and Industry to 
conduct a .tudy on the ftourlahing trade In the .... of 
counterfeit goods. ' 

(c) The provtalona of the extattng legillation. IUch 
.. the Trade Uarka Act, 1999, the Copyrights Act, 1957, 
the Patents Act, 1870, the CUItomI Act, 1962, the Foreign 
Trade (Development and Regulation) Act, 1992, the Drugs 
and Co.metlc. Act, 1940, the Prevention of Food 
Adulteration Act, 1954, the Bureau of Indian Standard. 
Act, 1986, the Indian Penal Code, 1860, the Monopolle. 
and Restrictive Trade Practices Act, 1969, the Consumer 
Protection Act, 1986 etc. are adequate. 

(d) and (e) In view of (c) above the Questions do not 
artse. 

Reetructurlng or Emplo,... Provident 
Fund 0rgIInIad0n 

807. SHRI EKNATH MAHAOEO GAIKWAD: 
SHRfMATI N1VEOITA MANE: 
SHAt KIRTI VAROHAN SINGH: 

WIll the Mlnl.ter of LABOUR AND EMPLOYMENT be 
pteued to state: 

(a) whether the Employee. Provident Fund 
Organllallon plan. to restructure Its functioning; 

(b) If so, the detalts and the reasons therefor; and 

(c) the time by which the proposed restructure 
would be enected? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (c) Y .. , Sir. The Employ ... ' ProvIdent 
Fund Organisation had engaged xavier Labour Relations 
InatItute (XLRI), Jamlhedpur for recommendtng 'Organi-
zational Reatructuring and Cadnt Review of Employ .. ' 
Provident Fund Organisation'. The XLRI has .Ince 
aubmitl8d Itl final report In Auguat 2006 providing for: 

(i) Branch Office .. the firat tier with excIUllvely 
original jurisdiction only., 

(II) Regional Office as the second tier with 
original Jurisdiction of Its own and super-
vI.ory Jurisdiction over two Branch 0ffl0eI. 

(III) Zonal Offtce .. the thiRt tier having auper-
vl.ory Jurlldlctlon over thr.e Regional 
Offtcn. 

(Iv) Cannl Offtce at the Apex level. 

The propoeed chlnge. are concomitant wI1h the 
modernisation project. 'Re-Inventing EPF India' and alma 
at better, reporting, aupervllIon and control procell and 
overall Improved performance of the Organllatton. The 
timeframe for reltructurlng cannot be Indicated at preHnt. 

Lou of AgrIcu1tur81 Crope 

808. SHRI IQBAL AHMED SARAOGI: WIN the 
MInister of AGRICULTURE be pIeaHd to ltate: 

(a) whether agre-produce worth R •• 90,OOO, crore 
have lost due to pest, WHdI and ~ ... lut year .. 
indicated by Chairman of, the Agro Chemical Promotion 
Group; 

(b) If 10, the details of the other I .. ue •• uggested 
by the Chairman to boo.t agricultunt and create awarene .. 
about the correct use of agre-chemlcals; and 

(c) if so, the concrete .teps taken/proposed to be 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) It has been 
estimated that crop 10 .... due to pea.. Including Inleet 
peats, dl ...... , rodents and weeds rang. between 10 to 
30% every year depending on climatic and environmental 
conditions. 

(b) The Agro Chemicals Promotion Group have, 
inter alia, augg •• ted that training be Imparted to farmers 
In appropriate use of pesticides, regulatory proces ... be 
.trengthened to addre.s the problem of spurlou. 
peatlcldel, taxea on pe.ticldes and pe.tlcldes .ector be 
reduced, more pesticides be registered to give farmers 
more choices and benefit of latelt technology, product 
atawardshlp be encouraged In the pe.tlcld.s Hctor, 
enhanced u .. of pe.tlcIde be promoted, etc. 

(c) Government h.. adopted Integrated P.st 
Management (IPM) as the cardinal principle of plant 
protection. Government h ... stabllshed Central Integrated 
P .. t Management Centrel aero.. the country to, Inter· 
alia, Impart training to farmers in IPM by organizing Farrnera 
Field Schools. The State Governments have, from time to 
time, been advised of the need to ~bictly enforce the 
proviIIona of the Insecticldel Act to addrel. the problem 
of apurtou. pesticides, The Registration ConvritIH has 
Introduced ..,.Ified procedures for the ntglltration of 
pealicldel after satisfying them.... 01 their safety and 
efftcacy. 
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[Translation] 

Imported FertlllDre lying lit port8 

809~ PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAL N. PATLE: 

Will the Minister of CHEMICALS AND FERTIUZERS 
be pleased to state: 

(a) the total amount of fertilizers In tonn •• 
Imported by the Government during the current financial 
year; 

(b) whether IBid fertilizers are lying at porta; 

(e) if so, the reasons thereof and 

(d) the arrangements being made by the Govern· 
ment for the timely transportation of imported fertilizers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMiC~LS AND FERTiLIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) Fertilizers other than Urea are 
Imported under Open General Ucence (0Gl). The import 0' urea Is permitted only through State Trading Enterprises 
and Import for direct agriculture use is made on government 
account Imports of all other fertlliz .... are allowed freely. 
However. Government malntaln. a buffer ltock of DAP 
through It I buffer stocking agency. The month wi .. details 
of Urea. DAP & MOP Imported during the year 2008-07 up 
to 31.10.2006 ts 88 under:· 

(Quantfly In latch MT) 

Month Urea DAP MOP Total 

Apr-06 2.79 0.59 (!.43 3.81 

May-06 2.31 2.37 0.23 4.91 

Jun-06 2.23 3.17 5.51 

Jul·06 3.07 3.35 0.76 7.42 

Aug·06 4.1 4:79 1.S6 10.55 

Sep-06 4.13 3.56 5.51 13.2 

Oct-06 4.81 4.14 7.59 16.54 

Total 23.44 21.97 18.18 SUM 

(b) 10 (d) The stock lying at the ports .. on 31.10.2008 
was 4.32 Ilkh MT urea, 3.72 laJch MT DAP and 4.28 t.kh 
MT MOP. Department of fertilizers. In close coordlnatton 
with Railways & 0eparIrnent of Shipptng. II monhot1ng the 
day to day despU:he1 of fertilizers from d m.;or ports to 
ensure timely availability Of fertHlZera to the tarrner.. 

[Engl'-h] 

introduction of CompNheneIve 
eon.um ... Policy 

810. SHRI RANEN BARMAN: WlH the Mlnllter of 
CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRIBUTION 
be pleased to Ita .. : 

(a) whether the draft for the comprehenalve 
National Con.umer Policy has been ftnallHd; 

(b) If 10. the details thereof and the ..... tOen 
for Its speedy implementation; 

(c) whether the Govemment has received rec0-
mmendation for Independent Commission on Food. Drug 
and product sa'ety for protection of the rightl of the 
consumer; and 

(d) If 10. the detalll thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLlMUDDfN): (a) and (b) The 
draft National Conlumer PoIIoy Incorporating priority IHuee 
concerning consumer protection and welfare, " tIIkJng 
final shape. In coneultation with all Central Mlnlatrtnl 
Departments and StatelUT Governf'Mntl. 

(c) No luch recommendation has been receMtd 
by the Department of Conlumer Affairs. 

(d) Does not art .. In view of Ibove. 

New Tiger Ae...".. 

811. SHRI L. RAJAGOPAl: WI. the MIn • .., of 
ENVIRONMENT AND FORESTS be pIuMd to ..... : 

(a) whether the Government II propoIlng to notify 
eight new tiger re .. ,.,.. In the country; 

(b) If 10. the ct.taiII thereof; 

(c) whether In the lut meeting of the NaIIonIII 
Board for wIIcIIfe It WII dedded that new ....",. would 
be notffled only when the condition of the exIatIng 28 . I 

reMrVea .. Iqwoyed; 

(d) if 10. whether the proposed notification Ie not 
oontrwy to the decIaIon taken In the Jut meMIng; and 

(e) If 10. the reaction of the Union CJcMrMIent 
thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) Yes Sir. -In principle approval- has 
been accorded for declaring eight new tiger reserves 
epread over seven States, ~ on proposals received 
and .. recommended by the SteerIng Committee of the 
project Tiger in its 37th meeting held on 23-01-2003. 
DetaIl. are given In the enclOied statement. 

(c) No Sir. 

(d) and (e) Que.tiona do not arise. 

sr.,.",.nt 
List of New Tiger Reserves 

81. No. Name of the new Tiger Reserve Slate 

1. Anamalal-Paramblkulam Tamil Nadu & 
Wildlife Sanctuarte. Kerala 

2. Udanti and Sita Nadi Wildlife ChhaHlsgarh 
Sanctuaries 

3. Satko.la Wildlife Sanctuary Orissa 

4. Kazlranga National Park Assam 

5. Achanakmar Wildlife Sanctuary ChhaHisgarh 

8. Dandell Wildlife Sanctuary and Karnataka 
An.hl National Park 

7. Sanjay National Park and Madhya 
Sanjay Dubri Wildlife Sanctuary Pradesh 

8. Mudumalai Wildlife Sanctuary Tamil Nadu 

BettIng up of Botanical Garden 

812. SHRI M. SHIVANNA: 
SHRI MANJUNATH KUNNUR: 

WIH the Mlnilter of ENVIRONMENT AND FORESTS 
be pleased to llate: 

(a)" whether the Union Government has received 
any propo.aI from the Kamataka Blo-diveralty Board for 
hmding to establish a Botanical Garden at Tatagunl Estate. 
Bangalore; 

(b) If 10, the detalII thereof and the total estimated 
colt of the project; 

(c) whether the Government ha. con.idered the 
propoaaI; and 

(d) If 10. the time by which a tlnal deciIion In thll 
~ Ia likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Yes, Sit. A proposal for ex-situ 
Conservation of plant germplasm of a Botanical Garden at 
Talaguni Estate. Bangalore. Rural District. at an estimated 
cost 0' Rs. 39.70 lakhs. was received and considered by 
the Expert Group on Assistance to, Botanical Garden. and 
Centers of Ex-.ltu Con.ervatlon. As per the recommen-
dation of the Expert Group. the State Government has 
been requested to revise the proposal for ten acres of 
area for propagation of Rare. Endangered and Threatened 
plants. The revl.ed proposal has not yet been received. 

[Translation) 

Rehabilitation Scheme 
afNelP 

813. SHRI RAJ NARAYAN BUDHOLlA: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government has sanctioned a 
special package for rehabilitation scheme of National Child 
Labour Project (NCLP); 

(b) if 10. the detail. thereof; and 

(c) the amount out of the above that Is likely to be 
spent in Uttar Pradesh during the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) Government Is Implementing the 
National Child Labour Projects (NCLP) scheme In 250 
districts of 20 States of the country with a Plan outlay of 
Rs. 602 crore. for the Xth Plan with a view to rehabilitate 
children withdrawn from hazardous occupations and 
processes. Under the scheme, thHe children are provided 
with education. nutrition. stipend. vocational training and 
health care etc. 

(c) Under the NCLP scheme. an amount of RI. 
14.24 crores has been released to Uttar Pradesh to - date 
during the current financial year. 

814. SHRI BRAJESH PATHAK: WII the Minllter of 
INFORMATION AND BROADCASTING be pleued 10 .tate: 

(a) whether the Government h .. revtewd the 
phyIIcaI and financial targets fixed for on-goIng projectI 
of OoordarahanlAkuhvani; 
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(b) if 10, the details ttweof during the last three 
years and the current year, year-wi .. ; 

(c) the reuon. for .Iow progre •• in this ..-gard; 
and 

(d) the .tept being taken to expedite the progrell? 

THE MINISTER OF PARUAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) and (b) Ves, Sir 
Review of physical and .financial targets fixed for 
DoordarshanlAiI India Radio projects is a continuous 

prooeu and carried out from time to lime. Vear-wl .. de_ 
of phy.ical and financial target./achievement. of 
DoordarIhaniAli India RadIo .lnce 2003-04 .,. giwn In 
the enclosed statement. 

(c) and (d) The main cause. of slow progrea ....... 
to reuon. such u construction of buIIdingaIIowwa, order 
and .upply of tranamlttera, proceliing 0' proposal tor new 
projects Involving creation of posts, acquisition of ..... 
etc. Prasar Bharatl hu .tated that efforts have been mIIde 
'or completion of the on-golng projects at the earliest 
pollible. 

Physical and financial tBlTle,. of All India RIIdIo Iince 2tJ03-.04: 

Vear Physical Targets Targets AchIeved SBG (in cro,..) Exp. (In CI'OfM) 

2003-04 36 28 201.00 120.28 

2004-05 38 17 252.00 118.58 

2005-06 63 32 233.65 14378 

2006-07 12 12 146.80 58.40 
(Anticipated) (upto October '08) 

Physicsl and financial targets of Doordarahan since 2003-1U: 

Vear Physical Targets Targets Achieved 

2003-04 37 43 

2004-05 86 41 

2005-06 89 35 

2006-07 154 27 

Secondary Freight Rate of fertilize,. 

815. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of CHEMICAlS AND FERTILIZERS be plea.ed to 
state: 

(a) whether the Govemment has any proposal to 
fix secondary freight rate for all fertilizers; 

(b) If so, the time by which .a final decision is 
likely to be taken in this regard; 

(c) whether the Government propo .. s to review 
the existing secondary freight rate of urea; 

SBG (in cro,..) Exp. (in cro,..) 

400.00 218.48 

340.00 117.07 

370.00 167.79 

203.51 122.65 
(upto October, 08) 

(d) "so, the detaH.lhereof; 

(e) whether th ... i. any proposal to bring UNa 
under the category of decontrolled fertilizers; and 

(I) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MlNISTRV OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) to (d) Secondary tre6ght on 
u .... I. paid as a part of the equated freight The HOOndary 
freight Is In-bullt In the conces.1on rate fixed in reIp8CI of 
decontrolled phosphatic and potaaic fetIIIIze .... 
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The Islue of revl.ion of exlltlng lecondary freight 
ratel of. urea unit. II under conllderatlon of the 
Government al a part of the policy for Stage-III of New 
Pricing Scheme. 

(e) and (f) There Is no proposal at present to bring 
urea under the category of decontrolled fertilize,.. 

(Eng/J#J] 

equity Inve.tmenta by 
PeneIon Funda 

816. SHRI BASU DEB ACHARIA: Will the Minllter 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Gowmrnent propOl8l to allow 
equity Inveltmantl by penllon funds u appeared in 
Butine .. Line on November OS, 2006; 

(b) If 10, the details thereof; 

(c) whether almost all unions have strongly 
objected to this propoaal; and 

(d) jf 80, the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) Though the Inveltment Pattern 
prncrIbed by the Ministry of Finance vide Its nollflcatlon 
No. F.S (53)12OO2-ECB& TR dated 24.01.2005 provides for 
an option for Investment In aquitlal, Central Board of 

. TNltees, Employees' Provident Fund haa not takan any 
decision regarding Investment of monies belonging to 
Employ ... • Provident Fund in the equitlea. 

(c) and (d) Do not arile in view of (a) and (b) 

(TraM/soon] 

lrNgul8r1t1ee In Import 
of What 

817. SHRI HANS RAJ G. AHIR: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleaaed to state: 

(a) whether the State Trading Corporation (STC) 
accepted the tender of Australian Wheat Board (AWe) for 
Import of wheat despite the decision by Union Government 
to reject the wheat aupplied by the laid company as it did 
not conform to the prescribed ltandardl, 

(b) if 10, the re8lons therelor; 

(c) whether the Govem~nt proposes to institute 
an enquiry into this incident; and 

(d) . and If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD. AND PUBLIC 
DISTRIBUTION (DR. AKHILESH,PRASAD SINGH): (a) No, 
Sir. 

(b) to (d) Do not arise. 

(English] 

Availability of aualhy Seed. 

818. SHRI RAGHUNATH JHA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether adequate quantity 01 good quality 
high yielding seeds is not available to the farmers in time 
and they are forced to buy the same from private traders 
at high rate without any guarant~e lor its g~rmlnatlon; 

(b) if so, the efforts made to rectify the situation, 
and 

(c) the action taken against spurious seed deale,. 
during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) In 
Zonal Seed Review Meetings for Rabi 2006-07, it was 

. reported that 80.52 lakh quintals 01 certified/quality seeds 
of various crops were available as against the requirement 
of 88.53 lakh quintals and meet the minimum standards 
including those belongings to germination as per section 
6(a) and (b) of the Seed. Act, (1986) To encourage use of 
quality seeds at affordable prices to the larmers, seed 
distribution subsidy @ Rs. 200 per quintal for Wheat and 
Paddy seeds, Rs.2S00 per quintal for hybrid Rice seeds, 
Rs 400 per quintal for Barley, Jowar, Bajra and Ragi 
seeds, Rs.1000 per quintal for hybrid seed of coarse 
cereals, Rs. 800 per quintal or 25% of seed cost which 
ever is less lor seeds of Pulses, Oilseeds, Ma,ize, Jute and 
Mesta and Rs. 2000 per quintal for Cotton seeds is 
provided to State Governments under different crop 
development programmes. The details of action taken for 
seed quality enforcement in the last three years are given 
in the enclosed statement I and II. 
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ProcIucta SUpplied by SAIL to Aelew.ya 

819. SHRI JUAL ORAM: Will the Minister of STEEL 
be pleased to state: 

(a) the details of products being suppHed by Steel 
Authority of 'r:'Idia Limited (SAIL) to Railways; 

(b) the production of these Items during the last 
three years, year-wi .. ; 

(c) whether SAIL hu received order from Bl1Y 

other country during the eald period to IUppty Ita products; 

(d) if so, the details thereof; and 

(e) the step. being taken to explore the po.slbillty 
of Increaalng the export of Ita products? 

ThE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) The Steel 
Authority of India Umited (SAIL) supplies ralls, wheels & 
Axles, HR colis/Sheets, CR CoiVSheets, Plates and 
Structural, to Railways. The details of production of these 
Items during the last three years, year-wi .. are given as 
under: 

Unif 000t 

Products 2003-04 2004-05 2005-06 

Rail, 809 868 855 

Wheels 21.2 28.4 30.2 

HR Colla/Sheets 2735 2785 2802 

CR ColiS/Sheets 948 933 920 

Plates 1893 2173 2295 

Structurals 740 756 775 

(e) and (d) Yea, Sir. SAIL have exported HR Colla/ 
Sheets, CR CoIIISheets, Plates and structurals from Its 
integrated Steel Plant during the last three years. The 
detalls of expol1l during the lui three years are II under: 

Products 

HR ColIslSheets 

CR CoiIsISheeta 

Plates 

Structural. 

2003-04 

233 

11 

363 

03 

2004-05 

26 

01 

156 

01 

Unlf 000t 

2005-08 

61 

5 

145 

03 

(e~ Steel Authority of India Unted (SAIL) is 
primarily a domestic player. Hawver, u a part of ... 
marketing strategy, SAIL contlnues·to maintain Ita preaenoe 
in the global markets. 

Payment of MSP 

820. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Mini ..... of AGRICUlTURE be pleased to 
state: 

Ca) whether the Union Government hal urged the 
State Governments to ensure payment of Minimum Support 
Price (MSP) for procurement of foodgraJns during the Kharif 
marketing season 2006-07; and 

(b) If so, the details of the responns from the 
State Govemments thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
The Government, after fixing the Minimum Support Prio8I 
(MSP), intimates all State Governmen .. of the MaPs ftxed 
for various crops. Apart from this, the MSPs fixed are aIIo 
broadcast/telecast through AIR/Doordarshan in their 
programmes. MSPs are In the nature of minimum 
guaranteed price, the procurement 0' agricultural 
commodities's undertaken by !he procuring agencies at 
the MSPs fixed by the Govemment. 

Decline In Employment 

821. SHRI NIKHIL KUMAR: win the Mlnllter of 
LABOUR AND EMPLOYMENT be pleued to state: 

(a) whether a declining trend hal been noticed In 
employment aero .. various sectors in the country during 
the recent months; 

(b) If so, the reuoas therefor; 

(e) whether the Qovemment hu evoIv..:I MY 
strategy to atreIt thli trend In consultation with Iht SIII8 
Governmenta; and 

(d) If so, the details ther8C?'? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) AI per the two moat ,... quinquenniaJ 
rounds of NationaJ Sample Survey Orga.atJon on 
emp60yment and unemployment, employment in the 0CUIty 
on usual status buls hal increued from 8f'CIUnd .7 
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mWIon in 1S89-2000 to 459 million In 2004-05. Monthly 
trends on employment and unemployment on all India 
bull are not maintained. 

(b) to Cd) Does not arise. 

maMiationJ 

UnemployH Per80na Regletered In 
Employment Exchangu 

822. SHRI RASHEED MASOOD: 
SHRISANTASRfCHATTERJEE: 

wm the Minister of LABOUR AND EMPLOYMENT be 
pleued to 8tate: 

(a) whether the number of unempioyed peraon. 
registered with the employment exchange Is Increasing 
day-by-day; 

(b) if 80, the comparative details thef80f during 
the lutth,.. years and the current year, exchange-wl,e 
and State-wlae and the stepa being taken to reduce the 
earne; 

(c) the ,.880n, for the unemployed youth, not 

geulng jobs de,plte registering them,elves with the 
employment exchange long back; and 

(d) the time on an average by which a person 
regl,tered with the employment exchange II likely to get a 
job? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) State-wise details of the number of 
job ...... , all of whom are not neceuarily unemployed, 
reglltered with the employment exchang .. In the country 
as on 31st December 2002, 2003, 2004 and 2005 are 
given In the enciOied ltatement. Tlie number of jobsHkerI 
have remained at the level of around 4.0 CrorH. 

(c) Employment Exchange. nominate candidate, 
against the vacancle. notified to them by the employe,. In 
the organl.ed sector. Additional employment generation In 
the organised sector not being ,Ignlficant, the notification 
of vacancle, Is Ie., which multi In IUbatantial tima lag In 
nominating the job-seekers regl,tered. 

(d) The time varies from exchange to exchange 
and from occupation to occupation and It Is not feaalble to 
provide an average picture on all India balis. 

sr.,.",.", 
Number of Jobseekers on the Live Register of the Employment Exchenges 

SI.No. StatelUnlon Territory Number of Job-... ker8 on the Live Register of 
Employment Exchanges u on (In lakhs) 

31.12.02 31.12.03 31.12.04 31.12.05 

1 2 3 4 5 8 

1. AncIhra pradeSh 29.47 26.74 25.32 24.28 

2. Arunachal Pradesh 0.23 0.24 0.23 0.25 

3. Auam 15.47 15.89 16.32 17.81 

4. Bihar 18.13 16.94 15.87 14.82 

5. Chhattlagarh 7.97 8.50 9.02 9.88 

8. Deihl 10.80 11.20 6.36 6.71 

7. Goa 1.04 1.04 1.01 1.01 

8. Gujarat 10.53 9.98 9.27 8.55 . 

8. Haryana 8.02 9.02 9.32 10.85 

10. HImachIII PrIdeah 8.06 9.08 8.70 9.11 

11. Jammu & Kuhmlr 1.46 1.15 1.12 1.16 

12. Jharkhand 13.19 14.88 13.94 12.09 
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2 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manlpur 

18. Meghalaya 

19. Mlzoram 

20. Nagaland 

21. OrIIsa 

22. Punjab 

23. Raja.than 

24. Sikkim* 

3 

19.49 

37.44 

18.70 

43.47 

4.15 

0.38 

0.41 

0.38 

7.82 

5.06 

6.98 

25 Tamil Nadu 48. n 
26. Trlpura 3.=S2 

27. Uttaranehal 3.48 

28. Uttar Pradesh 18.27 

29. WHt Bengal 64.51 

30. Andaman and Nlcobar Islands 0.39 

31. Chandlgarh 0.82 

32. Dadar and Nagar Havell 0.06 

33. Daman and Diu 0.08 

34. LakshadwHp 0.10 

35. Pondkmeny 1.52 

Total 411.71 

Hale:· • No e".... .. Exch8ngl1l1uncIIaninO In II1II s... 
TD181 mIY not _ due to rounding 011. 

(English) 

Poverty Rate In Incl. 
823. SHRI BRAJA KISHORE mIPATHY: WUI the 

Mlnlatar of LABOUR AND EMPLOYMENT be pIeaMd to ..... : 
(a) whether the poverty rate In India oontin~ to 

be higher according to late.t International Labour 
Organlsalion Report; 

(b) tf 10. the detah thereof: 

(e) whether a large number of persona are 
wortdng In low productivity joba In the country; and 

17.84 

38.35 

20.03 

43.25 

4.43 

0.36 

0.36 

0.43 

738 

4.85 

8.17 

50.06 

3.85 

3.17 

19.28 

67.22 

0.34 

0.88 

0.06 

0.09 

0.11 

1..58 
413.89 

5 
15 .• 

37.52 

20.31 

43.91 

4.58 

0.37 

0.35 

0.44 

8.57 

4.n 
7.94 

45.07 

3.78 

3.13 

18.98 

89.96 

0.39 

0.65 

0.07 

0.10 

0.11 

1.64 

404.58 

6 

13.11 

38.29 

21.61 

39.92 

5.32 

0.38 

0.34 

0 ..... 

8.33 

4.83 

7.94 

38.81 

4.00 

3.78 

18.71 

72.92 

0.39 

0.58 

0.07 

0.11 

0.11 

1.71 

383.48 

(d) If 10, the steps taken by the Govemment to 11ft 
such population out of poverty? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) According to a recent ILO's report 
on 'Labour and Sodal Trends In Aala and the PaaItIc 
2006', 21.8% of the total population In India below the 
naIIonaI poverty line In the year 2000. 

(e) Labour productivity II person-lpeCiftc and not 
job-spectfIc. It I. low In India due to lack of Intrutructur., 
tecMology, skill etc. 

(d) Poverty reduction hu been an Important pi 
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of development policy In India. Emphaall Is being placed 
on upgradatlon of skllll, vocational training and on the 
Implementation of the targeted programmel of poverty 
alleviation to address the multidimensional nature of 
poverty. 

Defore.tatlo" 

824. SHRI IQBAL AHMED SARADGI: Will the 
Minister of ENVIRONMENT AND FORESTS be plealed to 
state: 

(a) whether the country il Iollng its wildlife due 
to de'ore.tatlon and Illegal felling of trees: 

(b) if 80, whether the Miniltry in consultation with 
the Ministry of Rural Development has a proposal for the 
"'eguard of the wildlife: 

(c) If so, the detail. thereof: 

(d) whether Finance Commission has provided 
fundi to Increase the forest and tree cover to a close level 

of 33%; and 

(e) if so, the detail. thereof and the scheme. to 
utilise the allocated funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAlN 
MEENA): (a) Deforestation and illegal felling of ...... do 
have adverse impact on wildllf •. 

(b) No, Sir. There i. no IUch proposal. 

(c) Doel not arise. 

(d) and (e) 121t, Finance Commission has rwoommen-
ded a grant of RI. 1000 erore spread over the period 
2005-10 for maintenance of forelta. Thil grant II an 
additionally over and above what the ,tales have been 
spending through their forest departments. This amount 
has been diltrlbuted among the state. based on their 
forelt area for preHrvation of forelt wealth The .... e-wI .. 
break-up of this grant il given In the enclosed statement. 

Grants-In aid for MaiotelJllnce of Forests 

State 

Andhra Pradeah 

Arunachal Pradesh 

Assam 

Bihar 

Chhattiagarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

JIIInmU & Kuhmlr 

JharkhMd 

Kamataka 

ForeltAre. 
Esq. kin) 

2 

44637 

68045 

27714 

5720 

56448 

2095 

15152 

1754 

14380 

21237 

22837 

3SOQ1 

15580 

2005-06 2006-07 

3 4 

13.00 13.00 

20.00 20.00 

8.00 8.00 

1.00 1.00 

17.00 17.00 

0.60 0.60 

4.00 4.00 

0.40 0.40 

4.00 4.00 

6.00 6.00 

8.00 6.00 

11'.00 11.00 

5.00 5.00 

(As. In Cronta) 

2007-08 2008-09 2009-10 2005-10 

5 6 7 8 

13.00 13.00 13.00 65.00 

20.00 20.00 20.00 100.00 

8.00 8.00 8.00 40.00 

1.00 1.00 1.00 5.00 

17.00 17.00 17.00 85.00 

0.60 0.60 0.60 3.00 

4.00 400 4.00 20.00 

0.40 0.40 0.40 2.00 

4.00 4.00 4.00 20.00 

8.00 8.00 8.00 30.00 

6.00 6.00 6.00 30.00 

11.00 11.00 11.00 55.00 

!5.00 !5.00 5.00 25.00 
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Madhya Pradelh 

Maharashtra 

Manlpur 

Meghalaya 

Mlzoram 

Nagaland 

Ori ... · 

Punjab 

Raj .. than 

SIkkIm 

TamU Nadu 

Tripur. 

Uttar Prade.h 

Uttaranchal 

w .. t Bengal 

Total State. 

2 

77285 

47482 

16926 

15584 

1'7494 

13345 

48838 

2432 

18387 

3193 

21482 

7085 

13748 

23838 

10893 

688200 

3 

23.00 

14.00 

6.00 

8.00 

5.00 

5.00 

".00 

0.40 

5.00 

1.80 

8.00 

3.00 

4.00 

7.00 

3.00 

200.00 

PIIplkonda a., NetIonaI PIIrk 

4 

23.00 

14.00 

6.00 

8.00 

5.00 

5.00 

15.00 

0.40 

5.00 

1.80 

8.00 

3.00 

4.00 

7.00 

3.00 

200.00 

825. SHRI L. RAJAGOPAL: Will the Mlnlst.,. of 
ENVIRONMENT AND FORESTS be pleued to .tate: 

Ca) wheth.r an empowered com mitt.. had 
recently visited Papikonda National Park; 

Cb) If 10, the observations/recommendations of the 
committee regarding the park; 

(c) whether the Stat. of Kamataka has sought 
any flnanotaJ ..... tance for development of the parte; 

Cd) If 10, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN T-HE MINISTRY OF 
ENVIRONMENT AND FORESTS CSHRI NAMa NARAlN 
MEENA): (a) and (b) The Central Empowered Committ .. 
of the Hon'ble aupr.me Court t.d vteJa.d PIIPikonda 
WIIcIIfe Sanctuary t.tw..n 28-7·2008 and 1·8-2008. The 
Report of the Central Empowered CommIttee I. under sub 
judIOI before the Hon'ble Supreme Court. 

5 

23.00 

14.00 

6.00 

8.00 

5.00 

5.00 

15.00 

0.40 

5.00 

1.80 

6.00 

3.00 

4.00 

7.00 

3.00 

200.00 

8 

23.00 

14.00 

8.00 

8.00 

5.00 

5.00 

15.00 

0.40 

5.00 

1.80 

6.00 

3.00 

4.00 

7.00 

3.00 

200.00 

7 8 

23.00 115.00 

14.00 70.00 

8.00 30.00 

8.00 30.00 

5.00 2S.00 

5.00 25.00 

15.00 75.00 

0.40 2.00 

5.00 25.00 

1.60 8.00 

8.00 30.00 

3.00 15.00 

4.00 20.00 

7.00 35.00 

3.00 15.00 

200.00 1000.00 

(c) The Paplkonda Wlldllf. Sanctuary Is In the 
State of Andhra Prade.h. The Government of Kama&Ika 
has not sought any financial •• s1atance for the deve1op-
ment of thl. parte. 

(d) and Ce) Doe. not ari ... 

1'r1In.mlttlr TOWIf'I 0' Doorclarlhan 

826. SHRI BRAJESH PATHAK: Will the Min ... of 
INFORMATION AND BROADCASTING be pleated to Ita .. : 

Ca) whether doordatlhan transmlner towers .,. 
not functiOning .t varlou. places despite their IIChnIoaI 
preparedn ... ; 

Cb) If '0, the details thereof along with the reuone 
therefor, Iocation-wl .. ; and 

Cc) the .tep. taken by the Government In thIt 
rlgard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
CSHRI PRIVA RANJAN DASMUNSI): (a) to (c) All **"".-.y 
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ready transmltte,.. have since been commissioned. At 
present, there is no transmitter which Is technically ready 
and awaiting commissioning. 

rrranslation/ 

Fund. for Agricunurlil and 
DaIry Development 

827. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the amount provided for agricultural develop-
ment In the country during the Ninth and Tenth Five Year 
Plan; 

(b) the percentage of the amount out of them 
allocated for dally development during the said period; 

(c) whether the Government proposes to increue 
the percentage of amount to be spent on dairy develop-
ment; and 

(d) If so, the detaUs of the schemes of the 
Government to Improve the condition of Cooperative Milk 
As.oclatlon.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) (a) The outlays 
earmamed under the Centrally Sponsored and Central 
Sector Schemes administered by the Ministry of Agriculture 
for development of agriculture as Indicated in Ninth and 
Tenth Five Year Plan Documents are as under: 

Department 

Department of Agriculture 
& Cooperation 

(Rs. Crore) 

Ninth Plan Tenth Plan 
Outlay Outlay 

9153.82 13200.00 

Department of AnlmaJ 2345.64 2500.00 
Husbandry, Dairying & Fisheries 

Department of Agriculture 3376.95 5388.00 
R ... arch & Education 

Ministry of Agriculture 14876.41 21068.00 

(b) to (d) The Information 'I being collected and will 
be laid on the Table of the HouH. 

Artlllcilil Ripening of Fruita 

828. SHRI HANSRAJ G. AHIR: 
SHAI Y,IJAY KUMAR KHANDELWAL: 

WIn the MI.nlster of AOAICUL TURE be pleased to 
... Ie: 

(a) whether banned chemicals and calcium 
carbid. powder are being used for artificial ripening of 
fruits before the acheduled time; 

(b) If so, the details thereof; 

(c) ita adverse impact on the heaith of human 
being.; 

(d) whether the fruita exported from India are 
being sent back from the foreign countriel as a result 
thereof; 

(e) If 80, the details thereof; and 

(f) the ateps taken/proposed to be taken In thll 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTIOr~ (SHRI KANTILAL BHURIA): (a) to (c) The 
Government is aware that the use of calcium carbide 
powder and gas for artificial ripening of fruits is harmful to 
health causing damage to skin and several ailments. Under 
PFA Rules, 1955, use of calcium carbide gas for ripening 
of fruits is prohibited. 

(d) and (e) No report has been received on rejection 
of Indian fruits on account of use of calcium carbide. 

(f) The PFA Act, 1954 and PFA Rules, 1955 are 
Implemented by the StateJUT Governments, who takes 
samples of food items and take action under the provisions 
of the PFA Act, In cues the samples are . found not 
confirming to the standard or there Is a violation of a rules. 
The State Governments are advised from time to time to 
keep vigil for checking food adulteration. To check the 
hazard of calcium carolde, an alternative method for 
ripening of fruits have been developed by ICAR. The fruita 
are exposed to ethylene gas at a concentration of 10 to 
100 ppm (0.001 to 0.01%) in airtight rooms for 24 hrs. at 
20 - 25° C and 90-95 per cent RH. The fruita may allO be 
treated with ethreVethephon In hot water at 52±2" C for 5 
minutes having a concentration of 100-500 ppm depending 
upon maturity and variety. 

[English] 

A •• I.lance for Blo-Dlvenlty 

829. SHAI G. KARUNAKARA REDDY: 
SHRI MANJUNATH KUNNUR: 

WIll the Minister of ENVIRONMENT AND FORESTS 
be pleased to .tate: 
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Ca) whether the ~ Government hal received 
a proposal from the Government of Kamataka reque.ting 
for financial assistance for CQJ1Iervation and management 
of blo-dlverslty in coastal districts of Kamataka; 

Cb) If 80. the details thereof Including the estimated 
coat of the project; 

(e) whether the Union Government has consi-
dered the proposal; and 

(d) If 80, the time by which the financial uailtance 
II likely to be rele .. ld? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI. NAMO NARAIN 
MEENA): (a) to Cd) The propoaal on Conlervation and 
Management of Biodiversity In coastal districts of Klrnataka 
,wu found to be rather brOad-lCOped, encompullng the 
lCOIyttem diversity all along the 320 km long coast of the 
State. The State Government wu requested to reformulate 
the proposal with a more precise and lpeclfic focus vide 
Minlatry'l D O. letter No. 22-2612oo5-CSC dated 6.1.2006. 

(TraM/etlon) 

Improwment 0' Speciality Com 

830. SHRI KRISHNA MURARI MOGHE: Will the 
Mlnlater of AGRICULTURE be pleased to state: 

Ca) whether the Government hu received propo-
lall from the Government of Madhya Pradelh for 
Improvement and maximization of speciality com for locio-
eoonomlc Development of Deprived Tribala of Jhabua; 

(b) If 80, the action taken thereon; and 

(c) the time by which theae proposall are likely 
to be Implemented? 

THE MINISTER OF STATE IN T.HE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) The 
Government of Madhya Pradesh hu not submitted any 
such proposal for the consideration of Government of India. 
However, with a view to. Increasing production and 
productivity of maize Including speciality com, maize 
development programme II under Implementation under 
the Centrally Sponsored Integrated Scheme of OIIMed1, 
PuItea, Oitpalm and maize (ISOPOM) linee ·1 It AprU, 2004 
In 15 major maize growing states including Madhya 
Pradelh. During the yHr 2006-07, an amount of As. 2500 
lakh. hal been allocated to Madhya Praclelh a. 
Government of India share. 

[EngU.hj 

Bto-Peatlclde Production Unit 

831. SHRI G. KARUNAKARA REODV: 
SHRI MANJUNATH KUNNUR: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to .tate: 

(a) whether the Unjon Government hu recelwd 
any project proposal for eltabllshment of bIo-peaUcldel 
production unit for Integrated Pest Management of 
Sugarcane at the Kamataka Sugar Inltltute from the 
Government of Karnataka; 

(b) If 80, the detail I thereof alongwlth the 
eltlmated cost of the project; 

(c) whether the Union Government hu linoe 
considered the propolal of the Karnataka Government: 
and 

(d) If 10, the time by which the Union Government 
is likely to give ita approval to the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) Vea, Sir. The Kamataka Sugar Institute hai lubmltted a 
revised proposal on "Establishment of Blo-Pllticidel 
Production Units for the Integrated Pest Management of 
Sugarcane- for sanction of grant-In-aid from Sugar 
Development Fund (SDF) In August. 2006. The estimated 
COlt of the project Is Rs. 145.64 lakhs. 

(c) and Cd) The proposal submitted by the Kamataka 
Sugar Institute will be placed before the Standing Reaearch 
Advisory Committee (SRAC) in Its next meeting presently 
scheduled to be held on 28th November, 2006. The 
approval of the proposal, however, would depend upon 
the recommendations of the SRAC followed by further 
recommendations of the Standing Commltt .. on SDF and 
acceptance of the recommendations by the Government. 

Production of SUgar 

832. SHRI SANAT KUMAR MANDAL: 
SHRI KAILASH NATH·SINGH YADAV: 
SHRI SHISHUPAL N. PATLE: 

WIll the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to ..... : 

(a) the details of the eltimated production Md 
conaumpUon of lugar in the country during the cunwnt 
year; 
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(b) whether the production II likely to exceed the 
earlier estimates; 

(c) if so. whether the Increased production would 
eue the price of luger; 

(d) whether the price of luger hal continued to 
Increue despite the Increased production; 

(.) If 10, the reuon. therefor: 

(f) whether complaints of unauthorised export of 
augar was received from various parts of the country; and 

(g) if 10. the detail. thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (OR. AKHILESH PRASAD SINGH): (a) to 
(e) The preliminary e.tlmate. of sugar production and 
conlUmption during the current 2006-07 lugar lealon 
(October - Septernber) are placed at about 227 lac tonI 
and 190 lac ton., re.pectlv.ly. It il too early to aay if the 
production of sugar would exceed 227 lac ton •• However, 
with enough availability of lugar In the country, the prices 
of sugar are expected to remain at "a.onable level. 

(d) No, Sir. 

(.) Doe. not art ••• 

(f) No. Sir. 

(g) Doel not arI ... 

Management of Plante In Lalbagh 
Botanical Garden 

833. SHRI M. SHlVANNA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to .tate: 

(a) whether a propoaaJ hu been received by the 
Union Government for oon •• rvatlon and management of 
plant wealth at lalbagh Botanical Garden In Bangalore; 
and 

(b) if 10, the reaponae of the Union Government 
hereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): 'a) and (b) V., Sir. A proposal for ConHrVaIIon 
and Management of plant w.ahh at Lalbagh Botanic 

Garden. Bangalore was received and considered by the 
Expert Group on Assistance to Botanical Gardens and 
Centera of Ex-Iltu Conservation. As per the recommen-
dations of the Expert GrouP. the State Government has 
been requHted to revise the proposal for ten acres of 
area for propagation of Rare. Endangered and Threatened 
plant lpeciel in consultation with an expert on the .ubject. 
The revised proposal hal not yet been received. 

[Translation} 

Hom .... .n.andl ••• Peop" 

834. OR. DHIRENORA AGARWAL: 
SHRI M. ANJAN KUMAR YAOAV: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) the number of homeles. and landl ... peopl. 
in the country as on date. State-wi .. ; and 

(b) the stepa taken by the Government to Improve 
their conditions and outcome thereof during the lalt two 
years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOVMENT (SHRI OSCAR FER-
NANDES): (a) AI per Census. 2001, the number of 
agricultural workera In India Is 10.87 crore8. A statement 
showing the state-wise data of agricultural workers II 
enclosed. 

(b) The Ministry of Labour and Employment hu 
Initiated leveral measurel to solve the problems of the 
landle .. labourers. Various labour laws like the Minimum 
Wages Act 1948; the Workmen Compensation Act. 1923; 
the Equal Remuneration Act. 1976, the Inter-State Migrant 
Workmen (RE&CS) Act. 1979 are applicable to the .. 
workerl. There is no specific schemes/programmes for 
improving the conditions of theae Labourers being 
Implemented by thl. Ministry. However, there are variou. 
schemes/programmes being Implemented by other 
MlnlstriealOapartments for improving the conditions .of rural 
poor Including landless labourer •. Some of such ,chernel 
.... : Swarnjayantl Gram Swarojgar Vojana; Sampooma 
Grameen Rajgar Yojana; Pradhan Mantri Gram Sadek 
Yojana; National SocIal Asslltance Programme: etc. The 
Governm.nt hal recently enacted National Rural 
Employment Guarantee Act which provide 100 days of 
guaranteed wage employment In every financial y..,. to 
every houIehoId whOle adult membera voIun ... to do 
unlkllled manual work. 
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S""""nt 2 3 

Number of Agricultural Worlcers In the Country 27. Uttaranchal 259883 

(Source: Census 2001) 28. West Bengal 7382957 

SI. No. Name of the State/UTs Total 29. Andaman aqd Nlcobar Islanda 5169 

2 3 30. Chandlgarh 563 

1. Andhra Pradesh 13832152 31. Dadra and Nagar Haveli 14715 

" ANnachal Pradeah 18840 32. Daman and Diu 1323 e.. 

a. Al>sam 1263532 33. Deihl 15773 

4. Bihar 13417744 34. Lakahadweep 00 

5. Chhattisgarh 3091358 35. Pondlcheny 72251 

6. Goa 35806 Total 106775330 

7. GuJarat 5161658 • Note: lnella and Manlpur figur. exclude Mao M.,am, Paomata 
and Purul ll.O-dlYI 01 SenapalI DlllricI In Manlpur Itate II 

8. Haryana 1278821 ceJllUi rHUIti were oanoeIled due to admlnlltratlvre and 
lechnIcaI rellOnl. 

9. Himachal Pradesh 94171 [English] 

10. Jammu and Kashmir 246421 Demand. of Farm .... 

11. Jharkhand 2851297 835. SHRI ASADUOOIN OWAISI: Will the Minister 

12. Karnataka 6226942 of AGRICULTURE be pleased to state: 

13. Kerala 1620851 (8) whether a delegation of the farmers met to the 
Prime Miniater recently; 

14. Madhya Pradesh 7400670. 
Cb) if so, the main demands put forward by the 

15. Maharashtra 10815262 farmers delegation before the Prime Minister; 

16. Manipur 113630 (c) the time by which the demand of the farme,. 

17. Meghalaya 171694 
are likely to be met; 

18. Mlzoram 28783 
Cd) whether the export group constituted to look 

into the farmers' problems has submitted its report to the 

19. Nagaland 30907 Government; and 

20. Orissa 4999104 (e) If so, the details of recommendations made In 
this regard? 

21. Punjab 1489861 
THE MINISTER OF STATE IN THE MINISTRY OF 

22. Rajasthan 2523719 AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC • 

23. Slkkim 17000 DISTRIBUTION CSHRI KANTILAL BHURIA): (a) to (c) The 

24. Tamil Nadu 8637630 
requisite information Is being obtained and shall bo laid 
on the Table of the House. 

25. Tripura 276132 (d) and (e) The National Commission on Farmers 

26. Uttar Pradesh 13400911 that was constituted to make recommendations on matters 
pertaining to Indian farmers and agriculture, has submitted 
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Itl Reportl, giving .everal recommendation.. The.e 
recommendations, Inter aUa, Include mea.ures for 
integrated life saving IUpport programme for farmers, 
Improving productivity, quality and global competitlven ... 
of farm produce, food and nutrition lecurity, rehabilitation 
and alleviation of persona 8ffected by TSUNAMI, a new 
deal for women in agrtcutture, village as knowledge centres, 
horticulture revolution, review of technology millions, etc. 
The recommendations al.o contain lugge.tlons for 
benerment of hili and arid agro ecosystems; coastal zone 
agriculture, sugarcane farmers, medicinal plants, organic 
farming, bio-fuels, etc. as well a8 agricultural market 
reforms. A draft national poHcy for farmers hal allo been 
given in the reportl. 

National Project for Water Bodle. 

838. SHRI HARIBHAU RATHOD: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Government has launched 
National profect for Repair, Renovation.and Restoration of 
Water Bodies used by farmers, especially in dry land, 
remote and tribal area in the year 2005-2006; 

(b) H 10, the area that IdenOOed and the estimated 
C08t of the project; 

(c) whether any pilot project has been started 
the,.under; and 

(d) If 10, the States and dlltrlcta covered under 
the pilot project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) The Government hu launched a Pilot 
Scheme for -National Project for Repair, Renovation & 
Restoration of Water Bodies directly linked to Agriculture-
In January, 2005. The water bodies having culturable 
command area of more than 40 h.ctares and upto 2000 
hecta .... are included under the pilot scheme In one or 
two dlltrlcta .ach In States. The total culturable command 
area of 2.99 lakh hectares Is to be r.stored with an 
.stlmated COlt of Rs. 296.8705 erore. under the scheme. 
The scheme has been approved In 24 dlstricta of 14 
States. States and districts covered under the Scheme are 
given In the enclOied Statement. 

State ... approved dlatrIct Pf'OIet* under the Pilot Scheme 

81. No. N8m. of Stat. N..". of Olltrict No. of Estimated Cultur- AddIIIonII C.ntral lhare r.ued (RI. In ann) 
water COlt IbIe pottnIIlI 
bochI (AI. In command (In ha.) 2004-05 2005·06 2008.07 Total 

Included eror.) ... 
(In ha.) 

2 3 4 5 e 7 8 9 10 11 

Andhra Pradeeh ~NIIgV 224 32.84 20850 8198 2.44 2.7 9.7500 14.8800 

AnanIpur 37 13.n 8322.S 2219.5 7.6825 1.3300 8.8825 

2 ChhattllOIlrh KIbIr Ohern 10 2.236 1. 740.75 1.1058 1.1058 

3 Gularat ~. 17 8.5512 5112 1829 2.654 2.8640 

Banaskantha 25 7.8853 5192 2289 3.1 3.1000 

MInd! 13 1.0401 1165 815.4 0.312 0.4881 0.7801 

5 Jammu & Keahmlr Kupwara 22 3.0588 1174 1019 1.275 1.2750 

6 Jhalkhand S ... keIa 22 2.7972 1143.1 1104.1 0.33 0.649 0.9790 

Pllamu 38 8.5928 3818.51 3818.51 1.17 0.525 1.8850 

Gulbarga 117 35.537 21. 8883 4.42 10.13. 8.0600 20.8000 

BqIIore Rural 182 38.088153518.3 78072.7 6.95 10.3000 18.2500 
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2 3 4 5 8 7 8 9 10 11 

8 Kerala Palakkad 10 1.3753 544.7 177 0.6 0.8000 

Pathanamthltta 13 1.404 589.89 178.32 0.528 0.5280 

9 Madhya Pradeah TIkamgarh 5 3.123 2920 712 0.70 0.7000 1.4000 

ShiYpuri 85 41.28 18302 8824 15.00 15.0000 

10 Maharuhtra BHd 32 38.8828 12598 8887 13.831 13.8310 

11 Orl ... GanJam 88 12.12 14207 8835 1.14 8.81 7.1510 

~apaU 58 8.01 8388 4701 0.55 3.19 3.7400 

12 RaJuthan AIm- 4 4.489 3301 558 2.2&. 2.2100 

PII 2.45 1481 308 1.5' 1.5000 

13 Tamil Nadu Sivagangal 8 1.222 702.42 163.23 0.458 0.4580 

Villupuram 38 9.372 4482.9 1178.15 3.5145 3.5145 

14 WeatBengal Uttar Dlnajpur 15 4.834 1898 2028.8 0.74 0.585 1.3050 

South-24 Parganu 51 18.552 8816.19 8222.89 0.21 1.2 1.4100 

Total 14 1078 298.8705 298882.3 147401 12.00 87.2078 28.5811 127.8058 

12.00 hra. 

PAPERS LAID ON THE TABLE 
[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): I beg to Jay on the Table a copy 
of the Notification No. S.O. 17M (E) (Hindi and English 
verslonl) publilhed In Gazette of India dated the 9th 
October, 2006. oontalnfng Order Indicating the luppJl .. of 
Urn to be made by domeltlc manufacturerl of Urea to 
Statel and Union TerrItorIel during Rebl Huon. 2008-
2007. 

[Placed In Library. 8H No. L.T. 503112006J 
[Tran-'atlon} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): I beg to lay on 
the TabIe-

(1) A copy each of the following Notification (Hindi 
and Engllih veralonl) under lUb-sectIon (8) of 
lection 3 of Elnntlal Commodltl .. Act. 1955:-

(I) S.O. 1258 (E) published In Gazette of India 
dated the 4th AugUlt, 2008 containing order . 
notifying Neem Coated Urea u provllional 
fertilizer for two ye.,. for commercial trial 
under claule 20A of the Fertilizer Control. 
Order, 19as. 

(II) The Fertilizer (Control) (Second Amend· 
ment) Order. 2006 published In Notification 
No. S.O. 1772 (E) in Gazett. of India dated 
the 17th October, 2006. 

(2) Statement (Hindi and Englilh verllon.) lhowing 
r.uonl for delay In laying the paparl mentioned 
at Item No. (I) of (1) above. 

[Placed In Ubrary, See No. L.T. 503212008] 

(3) A copy of the Notification No. 5-29I2005-CAU 
(Hindi and English versions) pubUlhed In 
Gazette of India dated the 21st July. 2006 milking 
Firat Amendment of Statute. of Central Agri. 
cultural University, I mphal , und.r I8Ction 28 of 
the Central Agricultural Unlveralty Act. 1992. 

[Placed In Ubrary, 8M No. L. T. 5033I2OO8J 
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(4) (i) A copy of the Annual Report (Hindi and 
English versions) 0' the National Federation 
of State Cooperative Banks Limited, Navi 
Mumbai, for the year 2005-2006. 

(14) A copy of the Annual Accounts (Hindi and 
English versions) of the National Federation 
of State Cooperative Banks Limited, Navi 
Mumbal, for the year 2005-2006, together 
with Audit Report thereon. 

(IIi) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Federation of State Coope-
ratlve Banks Umited, Navl Mumbai for the 
year 2005-2006. 

[Placed in Library, See No. L. T. 503412006] 

(5) (I) A copy of the Annual Report (Hindi and 
Englilh versions) of the National Co-opera-
tive Agriculture and Rural Development 
Banks' Federation Limited, Navl Mumbal, for 
the year 2005-2006. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Co-opera-
tlve Agriculture and Rural Development 
Banks' Federation Umlted, Navi Mumbal, 
for the year 2005-2006, together with Audit 
Report thereon. 

(III) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Co-operative Agriculture and 
Rural Development Banks' Federation 
Limited, Navi Mumbal, for the year 2005-
2006. 

(Placed In Library, See No. LT. 503512006] 

(6) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 36 of the Inlecticides Act, 1968:-

(I) The Insecticides (Amendment) Rules, 2006 
publiahed in Notification No. G.S.R. 548(E) 
'" Gazette of India dated the 12th Septem-
ber,2006. 

(II) The Insecticides (Second Amendment) 
Rules, 2006 published In NotlflcatiQn No. 
G.S.R. 692(E) in Gazette of India dated the 
7th November, 2008. 

[Placed In Library, SH No. L.T. 503812008] 

(Eng/Ish} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBliC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): I beg 
to lay on the Table a copy of the Import of Wheat (Stock 
Declaration) Order, 2006 (Hindi and English veralonl) 
published in Notification No. S.O. 1570 (E) In Gaze .. of 
India dated the 19th September, 2006, under sub-HOllon 
(6) of section 3 of the Essential Commodity Act, 1a55, 
together with a corrigendum thereto pubUlhed In 
Notification No. S.O. 1735 (E) dated the 9th October, 2006. 

{Placed in Library .... No. L.T. 503712006] 

12.01 h .... 

STATEMENTS BY MINISTERS 

(I) Statue of Implementation of recommendatlona 
contained In the 13th Report of Standing 
Committee on Consumer Affairs, Food and 
Public Distribution 

(Eng/I.h} 

-THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): Sir, I make the state-
ment on the status of Implementation of recommendation 
contained in the 13th Report of the Standing Committee 
on Food and Consumer Affairs and Public Distribution 
(Department of Consumer Affairs) in pursuance of direction 
73A of the hon. Speaker Lok Sabha Bulletin - Part II dated 
1 st September, 2006. • 

A statement indicating the Action Taken/status of all 
the recommendation contained In the 13th Report of the 
Standing Committee on Food, Consumer Affairs and Public 
Distribution is annexed. it may be noted that the report 
contains 15 recommendations. These reoommendations 
have been carefully examined by the Ministry of Consumer 
Affairs, Food and Public Dlltribution (Department 0' 
Consumer Affalrl). All the 15 recommendations have been 
accepted and action taken thereon has been ~lcated. 

The Action Taken replies have been lent to the Lok 
Sabha 011 18th August, 2006. 

0,...., .., UbrarJ, .. No. L.T, S03ll2OCl8 
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12.03 tn. 

(II) Inatltutlon of NIItIo .. 1 Award tor outetandlng 
neldwork In eradicating untouchability and 
OOIftbatlng othnc •• of atrocltl •• agaln.t 
Scheduled Cat •• 

[Eng/ish] 

THE MINISTER OF SOCIAL JUSTICE AND EM-
POWERMENT (SHRIMATI MEIRA KUMAR): Sir, I am glad to 
Inform this august House that the Government of India hu 
decided to institute National Awards to be given to Non-
Govemmental Organisations (NGOs) or Individual Human 
Rights Activists who have done outstanding fieldwork In the 
area of eradicating untouchabUlty and In combating offences 
of atrocities under the Protection of CIvil Rights Act. 1955 
(PCR Act) and the Scheduled Castes and the Scheduled 
Tribes (Prevention of Atrocities) Act, 1989 (POA Act). 

There shall be total four awards every year covering 
both the categories. Award to Individual activist shall carry 
on amount of ~s. 2 lakhs and to an Institution shall carry 
an amount of Rs. 5 lakhs. The Award will be given to 
outstanding NGOs or Human Rights Activists In each of 
the four regions of the country namely North, South, East 
and West for rendering yeomen services In the said fields. 
The award may be shared by more than one recipient or 
organization. The Award. would be instituted In 2007 and 
would be given annuaHy thereafter. 

The AWard Is open to all Indian NGOsand Human 
Rlghts.Activists·wlthout any distinction or discrimination on 
grounds of race, sex, cast. or creed. A Scr.enlng 
Committee and finally the Selection Committee constituted 
for. the purpose would consider the achievement of the 
NGOs and· the Individual Human Rights Activists 
nominated/recommended for the Award by the prescribed 
authority. 

For the 2007 awardl, the Screening Committee and 
the Selection Committee woul~ consider nominations 
received upto 311t January, 2007. 

12.04 hra. 

MOTION RE: THIRTIETH REPORT OF BUSINESS 
ADVISORY COMMITTEE 

[EflQlish} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 

·PIeced In L.Inry. 8M No. L.T. II03MOO8 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): I beg to move: 

-That this Ho",e do agree with the thirtieth Report 
of the Bulinell AdYteory Committee pre .. nted to the 
HOUH on the 2411 November, 2006-. 

• .. (Int«ruptloM) 

[TransJ.tIon} 

MD. SALIM (Calcutta - North Eut): Sir, thit I, • 
leriOUI matter and It II a question of the dignity of 1he 
House. The manner In which Indian Cricket Team hu 
performed . ... (Interruptlons) 

[English} 

MR. SPiAKER: Not now, Mr. SaMm. I wUt not allow 
transgrenlon of rules either. If they are not following 
lomethlng, let UI arlO not do It . 

•.. {Interruptions) 

[Translation} 

MD. SALIM: 00 W8 need a foreign coach? 

[Engll.h} 

MR. SPEAKER: I earneltly beleech you It" plnle 
take your seat now. 

... (Int.-rupticJM) 

MR. SPEAKER: The qu.tion Is: 

~t this HOUle do agree with the Thirtieth Report 
of the Buslnell Advisory CommIttee preaented to the 
House on the 24th November 2006.-

The motion ft. adopted. 

[Translation} 

SHRI GANESH SINGH (Satna): Mr. Speaker, Sir, many· 
many thanks . ... (Interruptlon.) 

PROF. RAM GOPAL YADAV (Sambhal): Mr. Speaker. 
Sir. I have also given a notice. 

MR. SPEAKER: I will give tlma to him. not to you. I ' I 

have made a commitment. 

... {Interruptions) 

SHRI GANESH SINGH: Mr. Speaker, Sir. I would like 
to bring a very Important Issue to the notice of the House. 
The probfem of electricity is one of the main Issues faced 
by the country and many ltatal are confronting this 
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problem. Under the.e circumstances, It II the moral 
relponslbliity of the Central Government to help the ltatel 
In addressing thi. 'Slue. 

Sir, my State, Madhya Pradelh earlier used to get 
300-megawatta of power Iupply to which a cut of 250 
rnegawp.tlI h .. been made. B'elldel, propolals of setting 
up Nuclear Power Stations for generating 2000-megawatt 
are pending Central Govemmenfs consideration. Approval 
h.. not been accorded to them till date. The Central 
Government had allocated 147-megawatt electricity for 
Malva Anchat. It has "so been stopped suddenly. The 
quality of coal being provided to the thermal pow.r stations 
In the ltate II also not good. In order to equip the thermal 
power stations with modem capacity, a proposal for a tie 
up for German and Japanele technology is under the 
conllderation of the Central Government. That proposal 
h .. also not been accorded approval till date. A propolal 
to IUpply electricity to 185 remote villages of the state 
baled on non-conventional energy sourcel Is also under 
the consideration of the Central Government. 

Sir, I feel that the Central Government is deliberately 
harassing states having non-Congress Governments. The 
Central Govemment should not adopt double standards. 
My demand II that the Central Government should stop 
Itep-motherly tr.atment towards Madhya Pradesh and 
restore the electricity supply to the state which It was 
earlier receiving. Belides, immediate approval should be 
given 'to the pending proposals. 

SHRI ATIO AHAMAD (Phulpur): Mr. Speaker, Sir, 
today, for the first time I rise to apeak in the House. 

{English} 

MR. SPEAKER: I compliment you. 

{Translation} 

SHRI ATIO AHAMAD: Sir, I am grieved to say that I 
rlae to apeak on a personal matter but It haa become 
necesaary to raise the personal matter here as you are 
our Speaker and I need your protection. We were put 
behind the bars In Maharlshtra. A meeting was organized 
to discuss the atrocities committed on the minorities In 
Maharashtra In which on behalf of the Sama;wadl Party of 
Uttar Pradesh. I was also invited. My fault was only that I 
went there to attend the meeting. , went to Join the rally. 
Wilen we reached there, we came to know that Section 
144 was imposed and we were not allowed to hold any 
rally. 

Mr. Speaker. Sir. this Is a ltate IUbject and you will 

probably say that It can not be raised here but there are 2-
3 very important points and I would like to draw your 
attention towards them. That rally was organized for 
minorities. Our Prime Minister often states that any 
particular community should not be reproached. Secondly, 
we were told that we were not permitted to hold a rally 
because the commissioner had reported that If this rally Is 
held, It will create law and order problem. 

Mr. Speaker, Sir, it is the duty of the Union 
Government to reatraln I.P.S. officers, to formulate policy 
for them and to keep a check on their working. These 
officers are not totally under the atatea. 

Sir. you are a very experienced person. When we 
were elected we were happy that we will have your 
company and you are sitting here on the Chair. I have 
been elected five time as MLA. • 

{English} 

MR. SPEAKER: You should speak more. You are 
speaking 80 well. 

{Translation} 

SHRI ATIO AHAMAD: Mr. Speaker, Sir, an I.P.S. officer 
reported in a city like Mumbai that if a rally Is held, It will 
worsen the law and order situation. I would like to draw 
the attention of the entire House. (Interruptions) ... • 

(English) 

MR. SPJ:AKER: That Is deleted. 

{Translation} 

Some interruption is good. 

SHRI ATIO AHAMAD: Mr. Speaker, Sir, it Is amazing 
that an I.P.S. officer reports In a city like Mumbal that 
holding of a rally could create law and order problem. You 
know that in Uttar Pradeah our party is In power. Earlier 
also matters of religious frenzy were raised there. Frenzy 
was created amongst common man and none of our 
officers, Ministers or even our Chief Mlnllter had 
aurrendered at that time. 

Today. we are proud that this frenzy has died down 
there and SamaJwadl party has won the Ayodhya seat. But 
they are arresting the people 15 kilometers away from the 
place of rally and committing atrocities on them. The Stale 
Govemnwnt has done all this on the basil of the report of 
an I.P.S. officer. But I feel that the Stale Government has 

• Not recort*l. 
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itself asked that I.P.S. officer to give such a report becaus. 
thl. matter was related to minorities and Congresa Is In 
power both In the State and at the Centre. 

The second Important point Is that the security 
provided to me by the Uttar Pradesh Govemment has 
been withdrawn . ... {Interruptlona) 

MR. SPEAKER: You should write to me for your 
security. I will definitely look Into the matter of your security. 
But I cannot do anything about the other matter. 

... (Interrupt/ona) 

SHRI ATIQ AHAMAD: I have full faith In you. I request 
you to please let me complete my speech. You are holding 
the highest post. I want to. say that If Uttar Prade.h 
Govemment. ... {Not recorded} will not allow them to hold 
the r~ In Uttar Pradesh, then they will feel bad about It 
and consider It as a revenge . ... {Interruptlons} 

(Eng/fiIIJ 

MR. SPEAKER: Please do not bring those other 
names. It Is struck off. 

... {Interruptlons) 

(Translation) 

SHRI ATIQ AHAMAD: Sir, our Prime Minister says 
that nobody wUI be allowed to reproach a particular 
community whereas Defence Minister states that the 
network of I.S.1. has spread In all the government 
departments. I want to state ttl~t to adopt double standard 
and to doubt on whole society . ... (lnterruptlons} 

MR. SPEAKER: I have recorded your point. pleaae 
alt down. I will definitely look Into the matter of your security. 

Shri l. Rajagopal 

... {Interruptions) 

SHRI RAJ BABBAR (Agra): Sir. It Is a very serloua 
matter. All the State Govemments are doing this. As they 
IMde arrests in Maharaahtra. in the same way when 
farmers of Dadri In Uttar Pradesh • ... {Interruptlons) 

(English) 

MR. SPEAKER: No. You do not have my permlllion. 
Only what Shrt RaJlQopal aays will go on record and 
nothing ..... 

... {Interruption,' 

• Not reoonIed. 

SHRI L. RAJAOOPAl (Vljayawada): Sir, thank you 
very much. I would like to draw the attention . ... (Interrup-
tlons) 

MR. SPEAKER: Nothing win go on r.ard. 

... {Interruptlons, 

(Translation) 

MR. SPEAKER: Pleue ait down. You have the right 
to talk about atate matter but you can talk about It outtJde 
thia House . 

(English) 

You can carry on your political activity outside the 
House. 

(Translation) 

Raj Babbar )1, It Is not right, pleue sit down. 

... (Interruptions) 

(Engll.h) 

MR. SPEAKER: Nothing Is being recorded 

... {Interruptlon.r 

MR. SPEAKER: Only what Shri RaJagopa! MYI will 
go on record. 

(Interruptions) ... • 

(Translation) 

MR. SPEAKER: Nothing Is going on record. Why are 
you speaking? AtIq Ahamad II I will definitely look Into the 
matter of your aecurity. 

.,. (Interruptions) 

MR. SPEAKER: Raj Babbarjl, please sit down, your 
speech Is not going on record. Atlq Ahamad jl, your point 
hu been recorded. pI.ase sit down. 

... (Interruptions) 

SHRI MOHAN SINGH (Deoria): Mr. Speaker, Sir, Raj 
Babbar JI hu demanded the diamissal of the State 
Government . ... {Interruptlon,) 

MR. SPEAKER: PleaM leave It. Pleue lit down. Hli 
statement Is not being recorded. 

• Not reoonted. 
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... (lnterruptlona) 

(English) 

MR. SPEAKER: Nothing will be recorded. 

... (Interruptlons, 

(TJ'ans/ation) 

MR. SPEAKER: This Is not right. You may go out and 
tptak. Go out and apeak whatever you want to speak. 

... (Interruptions) 

(English) 

MR. SPEAKER: I am not puUlng any restriction If you 
carry on your political activities outside the House. 

{Translation] 

Kindly go out and speak. Mr. Atiq Ahamad. I will look 
Into the Issue of your security. 

(Eng/i,h] 

I will look into the maUer. 

.•• (Interruptions) 

[»ana/ation) 

SHRI Alia AHAMAD: Mr. Speaker. Sir, you have 
consumed most of thl. time. Kindly allow me to speak. 
... (Interruptions) 

[English} 

MR. SPEAKER: I will adJoum the House and nobody 
will be able to raise any l8Iue. 

... (Interruptlons) 

MR. SPEAKER: Let me complete fll'll 

... (Interruptions) 

(English) 

MR. SPEAKER: , have given you my word about 
your lIecurlty that I would look Into it. What more do you 
want? 

. .. (Interruptions) 

• Not recorded. 

{TraMlatlon} 

SHRI Alia AHAMAD: Mr. Speaker, Sir, let me complete 
my statement. .. . (Inte"uptions) 

MR. SPEAKER: You have said your bit. 

... (Interruptions) 

MR. SPEAKER: It Is a serious maHer of regret. 

... (InterruptioM) 

[English} 

MR. SPEAKER: You are a senior member. You were 
a Mlnilter. I am sorry. Nothing will be recorded. 

... (Interruptions, 

{Translation} 

MR. SPEAKER: I request you with folded hands, 
kindly sit down. Whatever you wish to speak. you may go 
out and spe~. 

. .. (lnterruptions) 

SHRI Alia AHAMAD: Mr. Speaker, Sir, I am speaking 
for the very first time . ... (Interruptions) 

MR. SPEAKER: Even If you are speaking for the first 
time, there should be a full stop somewhere. You will not 
be given unlimited time even If you are speaking for the 
first time. 

...(Interruptions) 

MR. SPEAKER: Kindly lit down . 

... (Interruptions) 

[English} 

MR. SPEAKER: I have given you an opportunity. 

. .. (Interruptions) 

MR. SPEAKER: I have given you full opportunity. 
Now, Shrl Rajagopal to lpeak . 

... (Interruptlonsr. 

SHRl L. RAJAGOPAL: Mr. Speaker, Sir. , thank you 
for giving me this opportunity . ... (lnterruptlons) 

MR. SPEAKER; You are such a nice man. ' 

{Translation] 

Keep on speaking. Eler;tionl are scheduled for next 
year. We know that there is still some time for electlons. 
Please leava It now • 
• Not recorded. 
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[En(1llsh) 

Shrl Raj Babbar, nothing Is being recorded. 

... (Interruption., 

MR. SPEAKER: Let the House be adjourned. You 
are not in a mood to do any work. We are making ourselv .. 
a laughing stock. 

... {lnterruptions} 

MR. SPEAKER: What are you doing? II thll the way 
to do It? 

[Translalion) 

SHRI SHAILENORA KUMAR (Chall): He lhould be 
allowed to complete his ltatement • ... (lnterruptloM) 

MR. SPEAKER: Nothing Is to be recorded. 

... (Interruptions, 

MR. SPEAKER: Except Shri Rajagopal'l version, 
nothing will be recorded. Very well, If you do not want the 
House to run, 

[Translation) 

I will leave. If you do not want, I will leave. 

... (Interruptions} 

MR. SPEAKER: It II a very shameful behaviour 
exhibited by you people. 

... (Interruptio".} 

SHRI L. RAJAGOPAL: Sir, I am raising a vary 
important Issue . ... (Interruptlons} 

MR. SPEAKER: They are laughing at us. People are 
laughing at us. They say thll is the Importance we attach. 

[Translation) 

Nothing will be recorded. You all run the HouH In 
thll way. You keep on speaking, not even a slngllllni will 
be recorclecl. The public will laugh at you. 

[English) 

SHRI L. RAJAGOPAl: Sir. I have 10 mention about 
one important legislation puled under the NOA regime • 
... (I""rru~)Thil Is a very Important Issue which I 
want to raiae. During the NOA regime. pn 30th April. 2003. 
• Nat fIICIInMd. 

the then NOA Government through the Health MIniItry. 
through Shrimati Sulhma Swaraj, brought In a legislation 
about ClgareHe Regulation, Production. Supply and 
Distribution (Amendment) Act. . .. (Interruptions) 

MR. SPEAKER: 8hri Rajagopalla railing an ir1"f)Orlant 
lalue. 

[Translation} 

PROF. RAM GOPAL YAOAV: You have permitted him 
to lpeak ... . (lnterruptlon.) 

MR. SPEAKER: Nothing hal been recorded, not even 
a single line has beln recorded. 

(Engli.h) 

SHRI L. RAJAGOPAL: They had brought In a 
legislation which has affected lakhs of people, luhl of 
womln-folk who are living In the backward region of this 
country and the backward region of Andhra Pradesh . 
... (Interruption.} Lakhs of people were affected . ... (lnterrup-
tion.) Lakhl of beldl workerl were affected. That 
legillation wal actlvlly supported by the TOP. Shrf 
Yerrannaldu actively IUpPorted that Bill. Now. they arl 
changing the tune. 

Now they are changing their tone, tune, colour and 
language jUlt becau .. of thl bya-ellctlon In Karim NlQar • 
... (lnterruptlonl) They are relponslble for the palling of 
this legillatlon. Mr. Kharabela Swain of the BJP also fully 
endorsed this legillation, he not only fully endorHdthit 
legislation, but he allO wanted more reltrlctionl Ispecially 
on beldi. In fact. Shri Yerrannatdu of TOP fuRy IUpported 
the Bill, he not only supported the Bill, but he was also In 
the Chair at the time of puling of this Bill. But now they 
talk In a different tune In Karim Nagar, they talk differently 
In Hyderabad and they talk differently In Deihl and In 
Parliament. ... (Interruptlons} Day In, day out they kllp 
changing their colour and tune. They have never baan 
conllstent. It II only the Congre.. which I. consistent 
throughout wherein our leader, the Congress President 
Shrimati SonIa Gandhi had, at the time of paulng of this 
legillatlon, written • letter to the thin Government 
exprelslng her concern about the welfare of womenfolk of 
beedi Indultry and poor people In venous regions of India. • 
especially the backward regions .... (~) 

MR. SPEAKER: Dr. Jagannath. I have called you to 
apeak, but you are lhouting from here. 

.,.(Intlrruptlona) 

MR. SPEAKER: Pia ... go to your Hat. 
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... (Interruptions) 

SHRI L. RAJAGOPAL: Sir, now I request the Union 
Government to modify this legislation and also the G.O. 
No. 297 10 as to reduce the size of warning and removal 
of human skull and dead body symbols from beed! packets. 
... (Interruptions) Sir, we need to differentiate and distinguish 
between the most hazardous, more harmful and less 
harmful things. We always use the human skull symbol 
where 440 volts high tension electricity wires are there, 
but we do not use the skull symbol on domestic batteries. 
Similarly, we cannot use the human skull symbol on beedl 
packets, that too covering three-fourth of a beadl packet. 
.. , (Interruptions) 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

(Translation) 

MR. SPEAKER: You have said your bit. Please sit 
down. 

... (Interruptions) 

MR. SPEAKER: Please .'t down. 

... (lnterruptlons) 

[EngIWl} 

MR. SPEAKER: I don't think the House can run In 
this way. Nobody IIstenl to the Speaker. 

The House stands adjourned to meet again at 2.00 p.m. 

12.21 tn. 

The Lok Sabha then adjourned llU Fourteen of the Clock. 

14.01 Itra. 

The Lok Sabh8 re-aaembled at one minute 
past fourteen of the clock. 

[English] 

(MR. SPEAKER In the ChaIt) 

MAlTERS UNDER RULE 3Tr' 

MR. SPEAKER: Mattera under Rule 3n are laid on 
the Table of the Hou ... 
• Treated • lUi on the Tible. 

(I) Need to .et up a Trauma Cent ... at Behror 
(Alwar), RaJa ethan wltlt a view to provide 
Immediate medical relief to victim. of road 
accident •• 

{Translation} 

DR. KARAN SINGH YADAV (Alwar): Sir, a IaIge 
number of accidents take place on National Highway No. 
B near Behror and proper medical facilities are available 
only at Jaipur-Delhi road at a distance of nearly 130 kms., 
due to which victims die even before reaching big 
hospitals . 

Hence, there is an urgent need to set up a trauma 
unit in the premises of Community Health Centre of Behror. 

Therefore, I request the Hon. Minister of Health and 
Hon. Uhister of Road Transport and Highways to allot a 
trauma unit for Behror of my Parliamentary constituency, 
Alwar. 

(If) Need to provide more Incentlvea and a aultable 
paclcege for aettlng up a Fab City In Andh ... 
Pradeah 

[English] 

SHRI D. VITTAL RAO (Mahabubnagar): I would like 
to draw the attention of the Government that on the 
recommendations of McKinsey, State Government of 
Andhra Pradesh, has dedicated thousands of acres of 
land for setting up a Fab-Clty that can house more than 10 
fab units and their support Industries. The State Govern-
ment of Andhra Pradesh also propos.. to set up a high 
quality training Institute for Imparting necessary skills to 
those who will be employed In the mega Fab-Clty. 

Hence, I request the Government to extend more 
Incentives and give a suitable package to attract Fab 
Manufacturing Unit. In the country especially In Andhr. 
Prad.sh with a strong commitment to them. 

(III) Need to conduct a CBllnqulry to ucertaln the 
atatua of HneltJve Defence related technical 
data lying with BALCO, now taken over by 
Sterllte Company. 

{Translation} 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Sir, 
terrorist acttvldes are Increasing day by day all over the 
country and checking It is a matter of concem for the 
Government. In this Iltuatlon, H we remain indifferent" 
do not pay attention to the undertakings manufacturing 
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defence equlpments and ordnance, our technologleal 
knowhow developed 80 far In defence sector will be easily 
leaked to other countries. 

In the above context it is to be noted that in 1984, a 
Rand 0 unit was set up in BALCO by the Department of 
Science and Technology, Government of India about whlc ... 
only four five countries had knowledge. PTS unit of BALCO 
had played a vital role in developing an6t manufacturing 
Agnl and Prilhlvl missiles and several parts of other defence 
equipments were also manufactured there. 

On 2 March 2001, BALCO was dlslnvested and the 
said undertaking was taken over by Sterllte company. It is 
a matter of inquiry whether the sensitive defence related 
technical data lying with BALCO were taken back from the 
said undertaking by the Government of India before It was 
disinvested or not? It Is stili a mystery whether PTS unit of 
BALCO where Prlthlvl, Agnl and parts of other defence 
equiplnents were produced was taken over by the 
Government before dlslnvestments or was handed over to 
Sterllte Company? As per the information given to ~e 
local media by Sterllte Company no defence equlpments 
were manufactured in BALCO. From the point of view of 
Internal security of the country It has become essential to 
conduct an inquiry to know the whereabouts of the defence 
documents related to blood dye, design, formulae of 
missiles like Agni and Prithivi, reports and practical 
knowledge documents of PTS unit of BALCO. 

So, I urge upon the Government that keeping In view 
the gravity of the matters, It should hold a CBI inquiry to 
ascertain the whereabouts of sensitive defence related 
documents, Dye and design machinery. 

(Iv) N .. d to look Into the problems being faced by 
people living along the International border 

[English] 

CHAUDHARY LAL SINGH (Udhampur): There Is 
great injustice being meted out to the people living In 
border areas. The Home/Defence Departments are using 
the land of local people for the security purposes. But both 
the Departments have not given any compensation to 
them. Both the Departments have constructed hi-tech 
fencing, tracks and check-posts. 

I, therefore, request through this House to the 
concerned Departments to give adequate compensation 
to the people whose lands have been acquired for the 
aforesaid purpose. 

(v) Need to construct an overbrldge on National 
Highway No.8 at Hlmmatnagar, DlatrIct Sabar-
kantha, au .... t 

SHRI MADHUSUDAN MISTRY (S.barteantha): 

National Highway No. 8 passes through Hlmmatnagar, 
District Sabarkantha, Gujarat. The Highway No. 8 Is made 
four lane. Due to making of four lane, other outlets of 
traffic are closed. Beside the pauing vehicle on the 
highway moves with a speed of more than a 100 km per 
hour. The traffic junction at Himmatnagar to village Hadlyol 
is also extremely busy. This traffic to Hadlyol and Dhansura 
crosses the National Highway 'at Himmatnagar. Due to 
crossing of highway, there have been fatal accidents and 
many people have lost their lives, and hence there is a 
dire need to construct an over-bridge for passing traffic 
and people to cross the National Highway NO.8. 

I urge the Ministry of Surface Transport to direct the 
National Highway authority to construct this over-bridge 
Immediately so as to save the lives of the people. 

(vi) N .. d to perma~ntly allot axlellng hou ... on 
BookValue to the factory workera of Modlnapr, 
U.P. 

[Translation] 

SHRI SURENDRA PRAKASH GOYAL (Hapur): Sir, I 
am drawing your attention to a problem of very urgent 
nature faced by the poor factory workers employed In the 
industrial town Modlnagar located in my parliamentary 
constituenoy, Gaziabad, Uttar Pradesh. Vears back, private 
factories were set up In Modlnagar and the houses ware 
constructed there for workers "11th the ... Istance 0' the 
Central Govarnmert and they have bHn living In Ih ... 
houses for a long time. M you must be aware, facterl .. In 
Modlnagar have been closed on account of globalilatlon. 
I am apprehensive that the houses of workers may be got 
vacated as a result of the closure of the factories, 

I would like to urge upon the Government that the 
houses In Modlnagar In which workers are living for a 
long time should be permanently allotted to them on Book 
Value 80· that they may live peacefully In thOM house. 
and eam their livelihood. 

(vii) Need to eat up an indian 011 or IIhar8t PMroIaum 
DapoIln village Y8ghe.I8tna,1Iadhp Pr8cIeah. 

SHAI GA'NESH SINGH (Satna): Sir, the oil depots of 
Indian Oil and Bharat Petroleum were set up In 1940 In 
district headquarter, Satna of Madhya Pradeah which hav8 I 

been completely ahut down on 30 August, 2008. From the 
.ald depots dl .... , petrol and kerosene 011 used 10 be 
supplied to Satna, Rewa, Slddhl. Shahdol, Anuppur, Panna 
and Chhatarpur districts. Now the oU Is supplied to the 
above dllricta by 011 tankers from Bhltaunl and Sag_ In 
Jabelpur district which ... at a distance of 250 to 350 
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klns. The oil is lupplied from there by tankers. Preeently, 
011 tankers are filled after waiting for three days and the 
price of oil is also increasing and there is apprehension of 
adulteration as wetl. 

The oil depot was closed despite an all party agitation 
agalnlt this decision in SatnL The Madhya Pradesh 
Administration had provided 1 00 acres of land in Vagha 
village for aettlng up a new oil depot with the condition 
that each of the family whose land was taken will be given 
employment. The ex-Minister of petroleum had assured 
that if the said condition is withdrawn a new depot can be 
aet up In Vagha. I would like to submit that the Chief 
Mlniater of Madhya Pradeah has i.lued a letter stating 
withdrawal of all the conditions. Through you, I would like 
to demand that the Government should give inltructions to 
the Indian Oil for setting up of new oil depot at Vagha 

"'"age. 
(viII) NHd to take Itepi to curb Inoreallng ca ... of 

female foeticide. 

SHRIMATI NEETA PATERIYA (Saoni): Sir, through you, 
I would like to draw the attention of the Central Government 
to the continuously Increasing Incidents of female foeticide 
In varlou. parta of the country. Sir, female foeticide is 
carried out In connivance wJth the doctors In moat of the 
ltatas of the country. It Is evident from censul data al well 
that number of girl child 18 declining day by day. There Is 
draltiC difference in the number of boys and grrtl in many 
Itate. of the country. Strict Itepi will have to be taken by 
the Government to check female foeticide In the country. 
The Incidents of female foeticide can be checked If 
Government amend the Act relating to preconception and 
prenatal diagnoltic testl to make the exlltlng provisions 
of law mort Itringent in thil regard. Female foeticide is 
allo carried out In smaller town I of varioul ltat.1 of the 
country. 

So, I urge upon the Government that It should pay 
attention and take neceasary stepa in this regard. 

CIx) NMcI to gIw relief paclulge forb Ioad.rrected 
region of RaiUlMn. 

SHRI SRICHAND KRIPLANI (Chltlorgarh): Sir, 12 
districts of Ral_than have suffered heavy loss ot Ilfa and 
property, cattle, crops and other damages this year on 
account of ftoodl and haavy rainfall. So, I request for the 
rei .... of .... ntial usislance fund and special package 
for Rajasthan stata by NCCL and CRF tor the rehabilitation 
of the aftecrted tamt"es and restoration of Infr .. tNcture. ' 
Besidel, norma of CRFINCCF IhouId be amended and 
.... ed. Sir, the Central team h .. mllde _ survey of the 

flood aHeeted area of Rajasthan, however, till now no 
apecial package has been given to Rajasthan. 

So, through you, I urge upon the Govemment to 
retea.. special package and financtal ... lltance at the 
earliest for the development of flood affected are.. of 
Rajasthan so that the flood affected districts of the state 
may be developed. The Rajalthan Government had 
demanded Rs. 3200 crore to tackle natural calamities In 
the state, however, only Rs. 100 cror. have been 
sanctioned by the Central Govemment which is not 
sufficient for relief work in flood affected districts. So. RI. 
3200 crore should be sanctioned for the development of 
the State. 

(x) Need to take Immediate ap. to check the 
declining population' of wild elephant. due to 
rapidly decre .. lng forelt am In OrIna 

{English] 

SHRI JUAL ORAM (Sundergarh): The decline in the 
population of wild elephants in Orissa has caused a great 
concern for the people of the State. Apart from natural 
causes their deaths are taking place due to dilease and 
poaching. The prominent wild life organisations have 
warned that the survival of wild elephants are under threat 
owing to large scale deforestation and diversion of for .. t 
lands mainly for mining and other development projectl. 

The private sector mining and Aluminium and 
Alumina refinery have atarted tn Kalahandi, Jajpur, 
Keonjhar and Sundergarh districts. Besides a number of 
steel projectl have also started in these districts caullng a 
large-scale deforestation. The wild elephants are getting 
shelterless with the 'deforestation. They are marching 
towards villages and destroying the poor man's huts. The 
fight between men and elephants are causing the deaths 
of both sides. Any further deforestation and Issue of licences 
to MNCs to set up Aluminium. Alumina and Steel proJects 
will cause severe damage to the flora and fauna of Orissa 
besides causing untimely death of wild life and human 
beings in the State. 

AI such, I demand that the planner, administrators at 
the Centre as well as State carefully examine the questions 
on the lurvival of the wild Itves Including elephants as 
well al poor people living In small huts before gtVlng any 
mining and other project clearance. 

(xl) Need to .tart work on pending railway projeota 
In B:&rallly, Uttar Pr~d •• h 

[T",,.tion] 

SHRI SANTOSH GANGWAR (Barellly): Sir, a number 
of important railway projects of my constituency are 
pending. I would like to request Ihe hon'ble Minl.ter of 
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Railways to take IUitable action and ltart conttructlon 
work .., an ·lnvnedlate lOtutloA 10 thff following m$r 
probI.ma: 

1. F'endIng a su~ lite and arranging resources for 
Httlng up a new factory in place of north aaatem 
Rallwav Factory at Ijjat Nagar. Bareilly which II being 
closed for want of lufficlent work. 

2. Construction of an overbl'idg. at Hattman. lijat Nagar 
and Katghar. cremation ground under North - eat 
Central Railway In Barelily city. 

3. Construction of an over bridge at Bhitora (Fatehganj 
Welt) Nagaria Sadat. Mirganj near National Highway 
No. 24, Bareilly. 

4. Gauge conve ... ion work from liat Nagar factory upto 
Bar8illy Junction. 

S. Gauge conv .... ion work of Bareilly·PUllbhlt-Khlri line. 

S. Opening of a city booking office In the heart of BareIHy 
city. 

7. Opening of additional count8rI for women, phyJically 
challenged persons and I8n1or cltizenl at Bareilly 
junction. 

(xii' Need to halt eeaIIng of Ihope Mel ....... 
m.nta In the capital 

SHRI SANTASRI CHATTERJEE (Se~): I stand 
here to draw the attention of the GovemmenI to the 
pr.vailing situation in Delhi. Following a verdict of the 
Hon'ble Supreme Court of India, l.aIlng of shops and 
.stablishments are going allover Delhi. In thll Inttant 
c.... the question of livelihood of mlliona of common 
men Is at stake. There are reports of sealing KhooIs also 
coming forthwith. Naturally the future of the students can 
become unc.rtain. Considering the far-reaching effect 0' 
the Sealing, It Is urged upon the Gov.mment to start 
negotiating with all the stakeholders of Sealing and 
approach to the Apex Court for an aU accepted settl.ment. 

(xIII) Need to .xtend the rout. of proposed 'Palace 
on Wh •• I,' (Howr.h to AII.habad , ""'0 
Bharwarl and upgrade the atatu. of aaw-I 
railway atetJon 

{Trans/atIott] 

SHRI SHAILENORA KUMAR (CUI): SIr, mv pariia-
mentary conatituency, Kauahalabhl in UItar PrIIdeIh is 
known u a Buddhist center. It • heN \hat o.utam Buddha 

lived for t 2 ye ..... this .place i. famout for that Font!gn 
tourists travel to Gays, Varanul .nd Kaulhambhl together 
with domtMtIc touriItI, but for Jack of convnunlcation 
feellltl •• , the for.lgn as well as dom.stic touri,t. 
experience a 101 of difficullieIln vililing ahe .. placet. 

.1, th.refor., requ •• 1 the Govemmenl to .xtend the 
'pallCI on wheel.' luxury train which II about 10 be run 
between Howrah and Allahabad upto Bhatwart. AI. the 
..",. lime a railway guelt houH and a food plaza be 
opened thera. Hall may alto be provided to .., other IrainI 
paning through this place. 

(.,Need to procure rice froM Uttar P""" 10 
ayold the ,hortag. of 'ood grain. In the 
godowM of fCI 

SHRI CHANDRA BHUSHAN SINGH (FarNkhab8d): 
Sir, I would Mk. to draw the att.ntlon of thil Go¥ernment 
towards procurement of varloua food ltemI by the Food 
Corporation of India. It II wei known thai .lther there hal 
bHn a declln. In production or production hu become 
.tagnant. this Is the r.ason that wheat had to be Imported 
this year. 

D.apite the abovo situation, 1M Food CorporatIon of 
India II Ihow4ng laxity In procurement of foodg ..... Lut 
y ..... the procurement qyota of rice In Uttar Prade,h ... 
very leN. TNt )lear no programme hu been chalc.ed out 
to procure rice, while It II well known that a Jot of lime hM 
"apled for pIOCUring rice. It may also be potntad out Ihat 
latt y .... whaleY ... rice the FCI procured, It had cenlraliJed 
the .torag. of rice in a godown at one place In .8ch 
eommillionery while .ar1Ier godown arrangement lINd to 
be made In dlstrlcll Itself. That aaved the Govemnwnt the 
.xpens.s on lrInaportation. 

In view of the shortage of rice, I would like to requelt 
the Govwnment to make immediate procurement of rice 
and allO INIke decentralized arrangement to .tore rice In 
godown •. 

(Xy) Need to lit up an Indian Inltftute 01 SoIence for 
Education and A .... rch (HSEA) In 81_ 

(EngIi."] 

SHRI RAM KRIPAL YAOAV (Patne): There It a ' 
proposal to set up National Institute of Sclenc. (NISC) In 
diff8rent PIllS of Ihe country Ihrough UGC. To -*' 
regional inbaIance In the distribution of htgher educational 
IftIthuIaI In the country, there i. need tor lltablllt.ilMftl of 
If SEA (Indian Ins1ltute of Science for Educa&Ion and 
ReIMl'Ch) 1ft BIhar IrNnIdIatefy u OrtIee, Kolcala. Pune 
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and Chandlgarh have already got IISER/NISC. After 
bifurcation of Bihar, almost all Inatitutea of excellent 
education and research went Into Jharkhand and thus in 
the remaining Bihar reutabllahment of excellent centrea 
of education and reaearch In aelenee and engineering la 
urgently needed. Now, It la well known that In Bihar there 
II not a .Ingle Inatltution like liT (Indian Inatltute of 
Technology), 11M (Indian Inatltute of Management), IIl'r 
(Indian InatIMe of Information Technology), lSI (Indian 
Statlalk:allnatIMe), liS (Indian Inltitute of Sclencet, CSl6-
(Council of ScIentific and Industrial Research), DRDO' 
(Defence Reaearch and Development Organlaatlon), 
Central Unlveralty or other Inatltutea of National and 
International, repute. Eitablllhment of IlSER In Bihar will 
be a atap towarda minimization of prevailing regional 
Imbalance In the dlatrlbutlon of educational Inatltutea 
acroaa the country. 

My requeat with the Hon'ble Prime Mlnlater through 
thla Hou .. la to allow for eatablishment of IISER In Bihar 
In the next financial year 2007 -OS. 

(xvl)Need to .et up a ga. ba .. d Power Plant In 
Unnao, Uttar Prlldelh 

[Tran-'atlon] 

SHRI BRAJESH PATHAK (Unnao): Sir, Electricity crisis 
contlnuea to be there, especially In Uttar Pradeah. There 
I. a ,evere shortage of electricity particularly In backward 
and rural area.. My parliamentary con.tltuency Unnao, 
which Is a very backward area, I. no exception in the 
matter of electricity problem. Electricity .Ituatlon In my 
Parliamentary Conatltuency, Unnao I. very deplorable. 
Electricity aupply remain. cut off for several daYI becau.e 
of which village,., farmera and other common people 
experience a lot of dlfflcultle •• 

There are a large number of factorle. In my 
Parliamentary con.tltuency In diltrlct Unnao. Though, there 
I. a continued supply of electricity to the.e factorle., but 
rural area. experience acute ahortage of electricity. The 
farmer cannot Irrigate hla field. for want of electricity. Apart 
from, that studenllin school. are alao In trouble, because 
they cannot puraue their studies .moothly. 

I, therefore, requeat the Central Govemment to take 
effective atep. to let up a gas baaed power plant In 
Unnao Parliamentary Constituency keeping In view the 
shortage of electricity In thl. area In U.P. 

(xvii) Need to Nn dally nln aervlce batWHn Handed 
andPune 

SHRI TUKARAM GANAPAT RAO RANGE PATIL 
(Parbhanl): Sir, the Nandad-Pune train HrvIca which used 

to be run between Nanded and Pune twice a week ha. 
bean made once a week. This II the only train running 
from Maharuhtra region to Pune. With the withdrawal of 
thi. aervlce the people will havtl to travel by bunl. About 
200 bu... are plying from Parbhanl and Nanded to 
Aurangab8d, Jalna and Pune. It hu come to the notice 
that there was .ome clandHtlne agrHment between the 
bu. operatora and the DRM, Nanded u a feault of which 
a propoaal to Nn the train .ervlce between Nanded and 
Puna once In a weak was .ent to D.R.M. The people have 
to travel by bU, •• In the ab .. nce of adequate train .ervice 
betwe.n NaMed and Pune. It will be beneficial If thla 
service I. run dally since the number of pa.sengera 
commuting on thl. route Is very high. 

I, would, therefore, reque.t the Governm.nt through 
thl. Hou.e, to run the train service between Nanded and 
Pune dally Instead of once a week. 

(xvIII) NHd to provide fund. for _Ivai of Hlndu.tan 
Photo Fllml .et up In Ooty, Tamil Nadu 

[English) 

SHRI M. APPAoURAI (Tenkasl): Hlndustan Photo 
Filma (HPF) let up In Ooty, Tamil Nadu hal commenced 
Its production In 1967. It produce. the medical diagnostic 
films, namely Medical Imaging film, mammographic film, 
acanner film, Indu.trial X-ray films, Graphic Arta filma, 
bromide pap.r and roll fllma for the photographic aector, 
Ariel film for Defence sector. All the.e producta are 
produced by Indigenous technology and are marketed by 
the brand name of 'INoU'. 

It la the only one such Industry In India and for that 
rea.on in entire ASIA. It ia an ISO 9001·2000 certified 
company. It has all Infrastructure facility with Ita employ ... 
In the factory premlaes. Around 1200 employee. are 
working there. 

It Is the only company that produce. X-ray fllml that 
are u.ed by all Private and Govemment hoapltals In allover 
India. But the Govemment 18 buying auch X-ray fllma from 
abroad and .pendlng lot of money In foreign exchange. 
On one aide the company la made a loaer and on the 
other the Governm.nt la 101lng foreign exchange. Rec.ntly, 
the Govemm.nt hal allotted Ra. 10 crore for VRS scheme 
for It •• mploy.... But no money has been allotted for the 
development of the company. The policy of the Govemment 
need. to be reviewed. Conllderlng the plight of the 
employ ... alck company can be rejuvenated .till. 

Hance, I urge upon the Govemment to take naceuary 
steps to augment the utility value of the company. All the 



309 Matter Under AGRAHAYANA 6, 1&28 (SAKA) Ru/e377 310 

Government hospitals may be in.tructad to buy X-ray films 
only from HPF Company and Government must ban Import 
of auch x-ray film from abroad. 

(xix) Need to encourage Ixport of Sug.r from thl 
oountry 

SHRI S.D. MANDLIK (Kolhapur): During 2005-2006 
the Intematlonal pricel of sugar so.red higher than the 
domestic price for the first time In the hl.tory of iug.r 
Industry. Due to the ban Imposed by the Govemment of 
Indi. vide notification dated 4.7.2006 on export of lugar, 
the demand for sugar In the domestic market as well al 
price h.ve fallen Iharply. Besldel the sugarcane growers 
are demanding higher prlcea, which the augar factoriea 
are not able to meet. Further the stocka of augar have 
started pilling up In the godowna of the factoriea. 

In the situation It ia obvious that there I. augar glut 
and the domeatic prices of augar are failing below the cost 
of production. The government of India has always been 
encouraging export because thl. ia the main factor of 
economic planning and growth. 

Sir, I urge the Government of India and the Prime 
Minister to Intervene for allowing export of sugar at the 
eartle.t as the current crushing sealon has already Itarted 
and the production of aug.r I. In full awing. 

(xx) NHCI to .. t up. petrochemical unit In B.raunl 
Refinery, Bihar 

(Tians/stlon] 

SHRI SURAJ SINGH (Balla, Bihar): Sir, the letting 
up of a petrochemical unit In Baraunl Refinery of I.O.C.L In 
Bihar atate of Northem India has been pending for the last 
many years. Petroleum products are .upplled to the major 
cities of Northem India from Barauni refinery. The objective 
of letting up of petrochemical unit In Baraunl refinery wa. 
to meet the demand of petrochemical productl In ealt, 
north-eastem a"d northem .tat.. of India and giving a 
new direction te. the industrial developm.nt of the state 10 
th.t thl. region could easily meet the petrochemical 
demand alongwith the Indultrlal development of the ltate 
besides capacity ext.nllon/mod.rnization of Barauni 
refinery. 

After the partition of Bihar, this Is the only Industrial 
city in the Begusaral district In which all the nec •••• ry 
elements are available for .ettlng up of petrochemical unit 
In Baraunl refinery. The Government hal given Its approval 
for otting up of petrochemical unit In other refineries, 
however, It hu not takln any decision In regard to setting 

up a petrochemical unit In Barauni refinery which 'hal 
hampered the development of the region. a.sidel, the 
local residents are also feeling neglected. 

Through this House, the Government Is requelted to 
immediately IlIue necessary directions for IItting up of a 
Petrochemical Unit In Baraunl refinery. the only refinery In 
the Indu.trlal Begusarai district of Bihar 10 that the 
backwardness of the remaining BIhar could be removed 
and the industrial and overall development of the region 
could be enlured. 

[Tran,/atlon} 

SHRI RAJ BABBAR (Agra): Mr. Speaker, Sir, I wID not 
waste the time of the House but It II a maner of dignity of 
the House and the security of the Members . ... (Interrup-
tions) 

[Eng/ish] 

MR. SPEAKER: let me look Into It. 

{Translation} 

SHRI RAJ BABBAR: I hold Ram GopaJ Yadevjlln 
high eate.m . ... (Interruption.) 

[Engll,h} 

MR. SPEAKER: A very Important maner II to be 
dlacu .. ed. Please take your Hat. 

{Translation} 

SHRI RAJ BABBAR: I Ihan not make any obslrvatlon 
as to the terminology uaed, however, I would HIte to submit. 
... (Interruptlon,) do not , .. I apprehensive about what I am 
to atate . ... (Interruptlons) I have high regard 'or him. 
. .. (Interruptions) 

[Eng/ish] 

MR. SPEAKER: I have rKilved your letter Mr. Raj 
Babbar. 

Hon. Members, may I have your kind attention? 

... (InttJITUption.) 

(TranllatJon] 

SHRI RAJ BABBAR: It II unfair to thraaIen somebody 
that he would be gagged • ... (Interrupt/OM) I know he II not 
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IUCh a kind of peraon but if we nurture this kind of a 
feeIng, It Is bad. ...(Interruptions) 

IEngH.h/ 

MR. SPEAKER: You have aH the rights. Every hon. 
Member II entitled to full reapect. 

... (Interruptlons) 

{Tr8nt1ation} 

SHRI RAJ BABBAR: If a colleague Is told that It was 
not right on hll part to ltay in Agra, It II not fair. 
.•• (Interruptlons) I know, he h .. aald so In a moment of 
anger . ... (Interruptlon.) He Is an educated person, I know 
1t .... {/~) 

(EnQlieh] 

MR. SPEAKER: You have lent me a letter. I will look 
Into It. Let UI take up the next Item, please. 

Hon. MemberI, the Hou .. wlU now take up dKUsslon 
under Rule 193. 

... (InlerruptJoltI) 

(Tranllallon] 

SHRI RAJ BABBAR: I respect him . ... (Interruption.) It 
II I quHtlon of dignity of the House and the lecurtly of a 
Member . ... (/~} 

{E.-h} 

MR. SPEAKER: Every hon. Memberil entitled to 
hlghelt reapect and it II my duty to ... that you are 
entitled to reapect that II conalderad. If there II anything, I 
shall certainly look Into It. I have got your letter and will 
look Into It. 

1 •• 01 ...... 

DISCUSSION UNDER RULE 193 

IItueIIoR ..telng out of ~ ....... 
drive In Delhi 

(English] 

MR. SPEAKER: Hon. Membefl, the Houle will now 
take up the Short Duration 0iICUS1ion under Rule 183 on 
the aituaIIon ariling out of the 0ftg0ing aeallng drive In 
DelhI. AI the Members are aware, ..... IN rnallerl 

concerning very large number of people .. also their 
properties and busln .. ses and the hon. Supreme Court " 
seized of the ma_r. As per established practice, any matter 
which Is under adjudication by a court of law Is not 
generally discussed on the floor of the House. However, in 
view of the fact that the rules governing Short Duration 
DitCUllion do not specifically bar discuision on sub judice 
matters and that the subject matter we are now gOing to 
take up II of great public Importance, I have allowed the 
dllcu.llon. 

At the same time, I eamestly request the hon. 
Members to be objective In their expression and on the 
lubject. I am lure the hon. Members will not say anything 
which may amount to casting any reflection on the hon. 
Supreme Court, which Is entitled to highest respect from 
us. 

(Tran./atlon) 

PROF. VIJAY KUMAR MALHOTRA (South DeIhl): The 
Members will not lay anything In regard to the Hon. 
Supreme Court. Only the Hon. Speaker II entitled 10 lay 
IOmething . 

MR. SPEAKER: I have referred to the Constitution. 

... (Interruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusaral): 
Hon. Mr. Speaker, Sir, we cannot say anything in regard to 
the Supreme Court but we can at least discuss the judicial 
Iystem . ... {Interruptions} 

{Engll,h} 

MR. SPEAKER: Hon. Members, 10 far .s my little 
knowledge g08l, the Supreme Court itl81f h .. said: "You 
are entitled to make comments on the judgement, even 
critlclze.a judgement, but not the Judge or the Judiciary." 

SHRI RAJIV RANJAN SINGH 'LALAN': But, we can 
discUSI about the judicial system . ... {Interruptlons) 

MR. SPEAKER: Let UI Itart u objectively u 
poealble. It Is of great public Interest becaus. of the number 
of people. Here il the Law Mlnllter. He will keep watch 
over the Iituatlon, I know. I have read his views today. 

... (Interruptlo".) 

{Ti'ans/atlon} 

SHRI RAJ IV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, you have rightly atated at the outHt that the ongoing 
sealing drive In Deihl h.. put a queatlon marie on the 
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tutur. of 37 I.kh peOpll, of whom approxlm.tely 7 lakh 
.,. IhopkHpers and 30 lakh people .... the empIoy .. s 
hired by thoIl shopklepers. Today, the question of law 
and order has art.en In Deihl. All the .. clrcumltancel are 
thl offlhoot of the mflm.n.gemem of MCD and OOA. 
Thll hu happened owing to the mllm.nagement .nd 
myopic vllion of the Government Iinee the I.tter did not 
take any effective meuurel In thll direction. The popul.tlon 
of Deihl hu been Incrauing with every pUling day. 
Wh.t Is the re.son of thll rising popul.tlon In Deihl? Th. 
major factor r.lponllbl. for thll II that the per caplt. 
average annual Incom. In Deihl II approximately RI. 
47,400 where.1 the average annual Income of the entire 
country Is approximately Rs. 151 thouland. That II why the 
populatlon of Deihl II .xplodlng. Th. Increulng population 
In a city I.ads to many a probl.m Ilk. that of Illctrlclty, 
road, tranlport, water etc. Similarly, .ach family has to visit 
ahops for buying It.ms of dally UII. All th.s. facllltl.s 
Ihould be provided by MCD and DDA but th.y have 
compl.tely faUld In doing '0. Th. ongoing a •• llng drlv. 
In D.lhl la a r.lult ther.of. Now how the Iituation has 
come to .uch a pa •• ? Th. shops being covered und.r 
a.allng ar. being run by the ahopkeepers for the 1.lt 35-
40 y •• ra. MCD haa I. sued IIcen .. a to those Ihops and 
has b •• n charging th.m munlclp.1 tax, el.ctrlclty tax .tc., 
and •• veral othlr tax.. at commercial rate. for the lut 
35-40 years. Th. Government h •• admitted it .. v.ral tim .. 
but 1& not abl. to d.fend thlm. The r.aaon being th.t as 
per the first Master PI.n for Deihl In 1982, approximately 
75 Dlatrict Centre., 300 Community Centr.. and 12150 
local .hopping centers. were targ.ted to b. constructed. 
Out of the targeted Master Plan th.y have be.n able to 
construct only 9 district cent.ra, 135 community c.nt.rs 
and 135 local shopping c.ntera. They have achl.v.d only 
18 percent target. Thereatt.r, the second Muter Plan for 
Deihl was propos.d In the y.ar 1981. HOWCIv.r, that Mast.r 
Plan came after nine y •• r. In 1990. They have not been 
able to .chieve even that target of Maat.r Plan. Th.reaft.r, 
the third Maater Plan wu achedul.d for 2001 but w. are 
holding dlscuulon on that Master Plan In the year 2005, 
They are Inviting obj.ctlon. aft.r five y.ars on the Ma.ter 
Plan th.t was Ilated for the y.ar 2Q01 . ... (Int.rruptlons) 

(English) 

MR. SPEAKER: Properti.. of .0 many people are 
Involved. Let ua do It •• rloualy. 

{Tran,/atlon} 

SHRI RAJIV RANJAN SINGH ULAN': That II why 
the Muter Plan which wa. to be brought In the y.ar 2001 

ha. not been brought lUI now. that was the only way out 
to .top the HaIlng. Th. prevailing lituallon would have 
been avoided had tho .. oolonlel been regularized In the 
Muter Plan of the y .... 2001. I remember that the tame 
dllCUlalon was going on In the Hou .. al the time when 
flrat notlficatlon was IlIued on Qth and In pursuance of 
that .nothlr was I .. ued on 15th September. At that time 
allO, Shrl Vljay Kumar Malhotra and other hon'ble Membera 
had ral,ed the Illue that tlie notlflcatlon being 1.IUId II 
not going to solve the probl.m of Haling In Oethi. 
Therefore, WI requ •• ted th.m to formulate the Muter 
Plan. But the Government refuted all tho .. IPPrehenJions 
as ba .. I .... And the hon'bI. Mlnlltar of Urban D.v .... 
ment had rlpilid lven at that tim. that they w.... In a 
position to check It on the basis of both thul deflnltlons. 
However, th. Govlrnmlnt fall.d to do so and helpl ... ly 
wltn .... d Iv.rythlng because thl acts which werl 
IUPPOSed to be don. by the MCD and DDA wer. not 
performed. As a r .. ult of It the pr ... nt situation is privalllng 
In Deihl. 30·40 lakh peopll arl paying tax on commercial 
r.tes for yeara tog.ther. Requi.lte effortl have not b •• n 
mad. by the Clntral Government to r.solv. thl l .. uI due 
to which the Mure of 37 lakh people I. on atake. At that 
tim. WI had IxprelMCI an apprehenllon thatal thl mattlr 
Is pending before the Supreme Court, i .. ulng of the .. 
notification 1 may be tak.n al Int.rf.renci In the 
proCHdlngs and working of the Court. The Mlnl.ter of 
Urban D.v.lopment had denied It and .tat.d that the 
appreh.nalon would be proved to be bu.I .... However, 
thl same apprehensions .... proving to b. trul today. 
Both the notifications are beforl the Supreme Coun and 
the Coun has wlthh.ld Implementation thereof. Thl 
Gov.rnmlnt could have placed Ma.ter plan befcr. the 
Supreme Court. The pre .. nt Govlrnment II weak. The 
Governm.nt which la unable to .av. 37 lakh people from 
being pushed to the brink of hunger and penury hal no 
right to remain in power. 

Sir, the Constitution has made provllion for the three 
organl. namely, the Legillature, the Executiv. and the 
Judiciary and hal allo demarcated the jurisdiction of the 
aald organa. The Legialature has be.n .ntrulted with the 
power to .nact laws, .X.CUtiVI to Impl.ment and judiciary 
to r.view tho .. laws. Howev.r, tranagre .. lon of juriadlctlon 
il taking pl.c. becau.. of' the weakne.. of the 
Gov.rnment. We are accountable to th. peopl. of the • 
oountry. w. get .I.cted a, r.preHntativII of the people 
on the b.sl, of our performance. How.ver, the executiv., 
i .•. the Govemment I •• I.cted by the people aft.r every 
five y.ara ~d is accountabl. to them. However. th.,. are 
certain people who remain unaccountable tlil they attain 
the age of 65 years. I waa surprlaed to read •• tatem.nt. A 
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(Shri Rajiv Ran;an Singh 'Lalan1 

little while ago It was being mentioned that the Minister of 
Law Is defending them. V.lterday, I got a chance to go 
through the statement made by him in a conference where • 
he strongly defended them. I also remember one of the 
statements made by the Chief JUltlce of India reported In 
newlPapers a few days back _rein he had admitted 
that though the Supreme Court may err In juclgemant at 
times but the same remalnl the final one. The IYltem In 
which the Chief JOst~ of a country makel such statements 
will put the country into a difficult Iituation. each and 
every person II accountable In democracy and In the 
name of Judicial actMlm .... • cannot be thera. 

MR. SPEAKER: This Is not an appropriate word. 

[English} 

That word will be deleted. 

[Translation} 

SHRI RAJ IV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, the prevailing situation is the consequence of It. Once 
the country had got the opportunity to review the 
accountability of Judiciary. Impeachment motion was moved 
agalnlt them in this very House. A COmmittee of Supreme 
Court had found evidence of corruption agaln.t them. Shri 
Geotve Fernande. who wu the Member of the then Lok 
Sabha also participated In the discussion initiated I., the 
house In this regard. I wu an ordinary party worker at that 
time and wal not 10 fortunate to attend the Houl. but we 
have ... n the discuIsion. 

SHRI TARIT BARAN TOPDAR (Barrackpore): A 
historic speech was delivered at that time. 

SHRI RAJIV RANJAN SINGH 'LALAN': A detailed 
discussion was held on Impeachment and Shrl Kapil Slbbal 
was speaking on their behalf like an advocate and had 
favoured corruption. After the detailed discussion, the 
House listened to the lpeech of Shri Kapil Sibbal, but the 
House did not find favour with hll argument •. However, at 
the time of voting, Congress Party favoured corruption. 

MR. SPEAKER: They abstained from the voting. 

SHRI RAJIV RANJAN SINGH 'LALAN':That Is one 
and the same thing. Congress Party had supported 
corruption. As a result of that, they Itill.feel that the)! do not 
have any accountability. It Is a very dangerous development 
for the democracy. 

• Not IncIuc*I In 1M proceeding. 

Yesterday, the Minister of Law publlcally defended 
them saying that the non-Govemmental perlon cannot be 
deputed for monitoring judiciary. We Ihould ponder over It 
allO. The Supreme Court hu the right to appoint the 
judgel and u the Minister of Law Is saying there II no 
check on them. It is nothing but a kind of dictatorship and 
there I. no room for any dictatorship in democracy. 

The Executive may be responsible for the prevailing 
situation In Deihl or thera may be any other reason but 
some people are transgressing their Jurisdiction. Legil-
lature enacts law and the executive II responsible for Itl 
Implementation but who I. responsible for the law and 
order lituation prevailing here. It doel not pertain to 
Judiciary. Judiciary is to review the conltitutlonality of the 
enacted law. executive il entrusted with the power to 
enforce the law. 

My allegation is that the Central Government i. a 
weak Govemment. Executive has become weak and they 
are taking advantage of this weakne.s. Therefore, through 
you, I would like to uk the Govemment to be careful. The 
future of 37 lakh people i. on stake. The Hous, has given 
them the right to deal the matter firmly. The Parfiament 
and the House is the Supreme body in this country. 

While making an appeal to the Govemment, I would 
like to mention two-three points. The need of the hour is to 
prepare the draft of the Muter Plan 2001 Immediately and 
to place It before the Supreme Court. The Master Plan 
lhould be formulated malntalnl!1Q the ltatus quo as on 
311t December 2005 and those colonies may be 
regularized. 

AI per the Government, 1400 colonies In Deihl are 
unauthorized. A povillon should be made to regularize 
those colonies as has been done In respect of DDA Flats. 
Some unauthorized constructions have been regularized 
by MCD and DDA after recovering a fine from the owners. 
The unauthorized colonie. can be regularized in the same 

• manner. The stringent legislation should be enacted 10 
that nobody I. able to violate the law and carry out .uch 
commercial activities in future. 

Mr. Speaker, Sir, you too take stand In such maners. 
The future of 37 lalth people i. linked to this Issue. Vou 
mult take a tough stand; the entire House Is with you. 

MR. SPEAKER: We are here to sit, not to ltand. 

SHRI RAJIV RANJAN SINGH 'LALAN': When other. 
desert you, we remain with you. 

SHRI SAJJAN KUMAR (Outer Deihl): Mr. Speaker, 
Sir, I would like to thank you for allowing dllcunlon on 
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such a problem which do not affects only 35 to 37 lakh 
people, but more than one crore public of Deihl, is 
concerned about it. Thousands of shop$ were either closed 
or sealed on the orders of the hon'ble court. The 
employees and workers working in these ,hops are on 
the verge of unemployment. Earlier also discussion was 
held on this issue and the House had expressed its view. 
Just now, my colleagues were making mention of Master 
Plans of 1962 and 1981. Today, I would again like to ask 
as to who was assigned responsibility to formulate Master 
Plan of year 2001? NDA Government was in power at that 
time and BJP was heading that coalition. Leave aside the 
formulation of Master Plan, they had not even contemplated 
over the issue. Had a new Master Plan been fonnulated 
and implemented by now, then probably all these issues 
would have not been a topic of discussion today and all 
these issues would have been resolved. But unfortunately, 
then NDA Government was not able to do anything. I 
would like to thank the hon'ble Jaipal Reddyji for initiating 
the work for formulation of master plan. Master Plan cannot 
be formulated in a day or two, but it takes many years. The 
discussions were held, suggestions were invited and 
people of Delhi gave many suggestions. All political parties 
sent their suggestions and today the process of fonnulation 
01 Master Plan is about to be completed. I hope the new 
Master Plan would be in place very soon and the people 
of Delhi would get relief. 

I would like to know as to why the BJP is politicising 
this issue In Delhi. Just now my colleague hon'ble 
MaIhotrajl was mentioning this Issue. It is true that Malhotrajl 
has raised a question about this Issue, when discussion 
on this matter was held. But I would like to ask and 
dispute the notion that If the often referred to recommen-
dations of the Malhel,a Committee had been accepted, 
this problem would l'I'we never arisen, and Malhotra 
Committee's recommendations had mixture of an sugges-
tions being given presendy. Who did not accept the 
suggestions of Malhotra Committee? It was, NDA 
Government, NDA's cabinet that did not accept, the 
suggestions and dumped the report. We wefe not 
responsible for it. I would like to remind the opposition as 
to what action they took on the Issue of closure of industries 
in Delhi? Is it not true that when industries were being 
closed In Delhi, lakhs of labourers from Bihar. Uttar 
Pradesh and Orissa became unemployed and were 
migrating from Delhi and at that time we ral.ed the I,sue 
and asked to make small amendments In the constitution 
to resolve the problem of Industries, but we were not 
heard. We resolved the issue of closure of industries and 
after that the work of accommodating them Is being carried 

• out. The Congress party has always tried to give relief to 
the small traders and shopkeepers. 

Mr. Speaker, Sir, through you I would like to uy that 
my hon'ble colleague has tried to draw the attention of the 
HOUR towards a Rrious problem, and It Is a fact. Muter 
Plan was formulated, and as per Its guidelines, 18.n. 
commercial market and shops were r.qulred to be 
constructed, but It did not happen. 0nI~ 2,3,. percent 
shops were constructed. Whether It was not the 
responsibility of DDA? Whether it Is not the reaponatbility 
of DDA to construct commercial markets as per the de~ 
where It failed. Due to Its failure people were compelled to 
open shops in their houses and residential colonies. tany 
big colonl .. like Dwarka, Puchlm Vlhar, Yuant KunJ and 
Rohinl were developed. but DDA did not construct 
commercial market or shops In adequate number, due to 
which people opened shopa In their houses. but today the 
ISlue of closure of thoH shops has ...... n. Through you, I 
would Uke to congratulate the Government that It hal trt.d 
to resolve this problem. The notifiCations being mentioned 
by the hon'ble Member have not been rejected by the 
court but the decision on them II stili pending. I would like 
to congratulate Shrl Jalpal Reddy and my Government 
that to relolve this Issue, they approached the court with 
some changes In the Master Plan, but It wu not accepted 
by the court. Everybody took part In the diacullion here 
and after that discussion we found a way out as to how 
present our viewpoint before the court for providing .... Ief 
te the people, but It did not materlall.e. I understand today 
that some solution Is being found out to resolve the lasue 
of closure of shops. The hon'ble Court has given some 
relief, but that Is not adequate. We want full relief lor the 
rest of the people. Zonal Plans are also to be fonnula .. 
alongwlth, Master Plan. Through you, I would like to tell 
the hon'ble Minister that 18 Zonal Plan and 250 sub-zonal 
plan are required to be formulated. Till the s8r1oul 
consideration Is paid to the Issue of formulating the Muter 
Plan from this perspective, the matter will not resolv.. If 
DDA is not capable of doing this taSk, the private parties 
may be Involved In this task, 10 that zonal plan may be 
formulated at the earliest. 

I would like to add one more thing that Is It not a fact 
that at the order of the Urban Development Ministry, we 
have Identified around two thouund roads for commercial 
and mixed land UH. If this would not have been done, 
probably lakha of shops would have been closed u per 
the court's· order, but those roadl were identified at the 
orders of the Union Government and this work has been 
In progress. 

I would like to give some suggestions to the hon'ble 
Minister. New Master Plan Is about to be Introduced. It Is 
~Ing uid that many unauthorised coIonl.. would be 
regularlsed. However, there are many shops In those 
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coIonlel. The leafing of thoM Ihops had 8110 begun, but 
the Govemment have ltopped that drive. Thol. colonlel 
.hould be regularized. In con.onanee with ShrimaU Indira 
Gandhi'. policy, a. we had regularlled 812 colonl •• during' 
the year 1976·77, the pre.ent unauthortl.d colonlll 
Ihould al.o be r.gularlled on the Ilmllar IInel. They 
should not be regulartsed following the crlt.rlon laid down 
by NDA Govemment, which had decided to charge RI. 
3200 per yard a. a fine. A fine of Rs. 3,20, 000 for 100 
yardl and R •• 6,40,000 for 200 yard. had to be charged. 
W. do not want to adopt that policy. W. have m.ntlon.d 
in our election manlf.lto, that th ... colonl.1 Ihould be 
regularl.ed. On the Illu. of Ihopplng c.ntr., I would Ilk. 
to lubmlt that shopi .hould be con.tructed. When DDA 
wa. entrulted with the re.ponllbility for the dev.lopm.nt 
of .ntlre D.lhl, con.tructlon of .hop. wal al.o their 
re.ponslbility. 

Today, Malil are being constructed at various plac.s. 
Only rich peopl. can afford to go for .hopplng at Mall. 
Whether 90 per c.nt of population of Deihl can afford to 
go to thOle Malia. A .hlrt, which la available In local market 
at the rate of RI. 150, I. lold In Mall at the rat. of R •. 600. 
In such clrcumltance., who will go to Mall for shopping? 
Today, Ihopplng compl.xes are also being tum.d Into 
Malls. Today, land ia available with DDA. 'Nazul' land II 
prel.nt In D.lhl. It Ihould be Identified, markell .hould be 
constructed over there and commercial mark.t .hould be 
constructed at zonal level to cater the needl. At many 
place I shop. have been closed aa per court's order. If a 
Ihop Is cloa.d due to .om. realon, then the .hopk.epers 
ahould be allotted another Ihop, so that those traders 
maybe able to run their .hops and employee. of those 
shopa may allo get Job. Ju.tlce should be done with 
everybody. 

'A' and 'B' categories have been mentioned. Thll 
Ilaue should be reconsidered. A new Maater Plan la being 
Introduced. It Is allo requir.d. It .hould be evolved aa per 
the present requirement. A .. rlou. thought .hould be given 
to It. The order to close many public shop. has been 
given. In D.lhi, the availability of Government .hop. II not 
a. per requirement. The number of gov.mment .chool. II 
50 per cent short of the required number. The public 
.chool. cropped up on thl. account. Th. public .chool. 
were opened on agricultural land in unauthorl.ed colonie. 
and w.r. recognl •• d by the Government. They got 
recognition from the Deihl Governm.nt. The .chool 
building. w.r. con.tructed .trlctly a. per requirement. 
Today, It I. being .ald that tho •• achool. would be c10nd 
after May. Th. future of lakhs of children II at Itake. Wher. 

they will go and .eek admil.lon? Separate policy Ihould 
be formulated for them. ThoM Public Scl\boll should be 
regularized otherwl .. people will come'on .t .... t.ln Deihl. 
Lakhl of children will take to roadl alongwlth their family 
memberl. Th.r. II a need to give Ierioul conalderatlon to 
thl.'llue. 

During the tenu ... of Shrlrnatllndlra Gandhlll, D.D.A. 
had lit up .man .tan. from wh.re vegetable vendo,., 
barbera, tallora, fruit v.ndora and other bUlln.llmen u.ed 
to run their buslne... Today, that policy hal been 
withdrawn. D.D.A. II only con.tructlng Man. and 1.1I1ng 
them. Ther. a Imall commodity COlli RI. 200. Why don't 
they build .tall.? Provision. are being mad. under the 
new Malter Plan. Small .tall. .hould be set up In each 
colony which .hould be allotted to the poor .0 that they 
can run their bu.ln.... It will help In ch.cklng the price 
rl .. and al.o provld. employm.nt to people. 

W .. kly market. are put up all ov.r the world. Thl. I. 
a practic. In DeIhl al well. Places .hould be .armarked 
for putting up those markets. Similarly place for parking 
.hould allo be earmark.d for tho .. weekly mark.ts and 
arrangem.nts for electricity and water .hoUId al.o be 
made. Simuitaneoully, tho •• w .. kly markell .hould allo 
be regularized .0 that the p.ople can g.t .mployment 
over there. 

The Inue related to poor I. a .erlou. on.. Th. 
Govemment of Deihl Is an elected one but the management 
of land II under the purvi.w of the Centr.. D.D.A. ,. 
highhanded. It II not accountable to anyone. If the Deihl 
Government need. land for Bchool It plead. the D.D.A. If 
land 'I required for crematorium or a graveyard the 
Gov.mm.nt begs D.D.A. for land, yet the land II not 
allotted. Why land allotment I. not entrulted to the D.lhl 
Government? Thl. work should be .ntru.ted to the D.lhl 
Gov.rnment. It .hould be made accountable. D.D.A. I. 
going for fI)(.d d.poslts In bank. after earning crore. of 
rup ... It 'I not .pendlng fund. on dev.lopm.nt. A .ha ... of 
it. rev.nue .hould b. .armark.d for I)(pendtture on 
development activltl8l. That fund .hoUId be u.ed for the 
d.velopment of D.lhl. 

The road. In rural area. hive not been Included for 
the commercial and ml)(ed land UII after Identification of 
the .am. by the Municipal Corporation of Deihl on the 
Govemment'. order. Where will they go? Then vlllag .. 
have be.n inhabited for thouaandl of yearl. 

(Engll.h) 

MR. SPEAKER: Pl .... conclude your .peech. 
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SHRI SAJJAN KUMAR: To cite an example, the road 
from Mahraull to Gurgaon or from Rohlnl to Kanjhawala, 
one would find that one portion of Road No. 3 comel 
under urban araa which hal been commercialized, 
however, the part of the road puling through the v1l1ag .. 
beyond th8 above MId portion hu not been declared for 
commercial and mixed land use. The hon. Minister should 
know that It II a .. rloUI queatJon that the rural land on 
which a concrete townlhlp hal come up Is not being even 
considered for commercial use or mixed land use. The 
hon. Minister should take some action In this regard. Today, 
tho.. village" have ltarted feeling that Injultlce II being 
meted out to them and If he appreciates thalr plight he 
would definltaly come out with a lolution. 

At lome placel the peopIa have encroached upon 
the Govemment land. And In this regard I and my party 
have categorically stated that the Govemment should 
evacuate that encroachment. We are against encroach-
ment. I would like to congratulate the hon. MInister and 
the Prime Mlnllter for constructing multlstorey houlel for 
the rehabilitation of slum dwelle" who have been living In 
slums for yea", In Okhla where the cost of land II Rs. one 
lakh per sq. yard. 

(English} 

MR. SPEAKER: Han. Member, you have got many 
other speakers from your Party to lpeak on thl, Illue. 

(nan.,.tion) 

SHRI SAJJAN KUMAR: I remember that the llum 
clul"" were demolished when the N.D.A. Govemment 
was In power. 

(English} 

MR. SPEAKER: Han. Member, you have got many 
other spr-Ake" from your Party to speak on this. 

(Translation) 

SHRI SAJJAN KUMAR: They ware thrown on road. 
the men who sported beard were taken to be Bangladeshis 
and were ruined. They were not even allotted an altematlve 
plot, however, they were rehabllltat"ld when our Govern-
ment came to power and facilities I.:~e water, electricity, 
lewer were provided to them. We wlah to repeat It even 
now. So be It the question of Ilum dwellers or shopkeepers, 
we .. ready to solve their problem. 

With the.. words I would like to thank Shri Jaipal 

Reddy. the Minister of Urban Development and Shrl AJay 
Maken, the Mlnl.ter of State In the Mlnlltry of Urban 
Development for the eHective mealure. being tak.n by 
them. With th... Wordl I conclude and thank you for 
providing me an opportunity to aptak. 

[English} 

MR. SPEAKER: Next apeaker II Prof. Vijay Kumar 
Malhotra. 

... (lnterruptlon.) 

MR. SPEAKER: Let UI all hear Mr. Malhotra. We are 
waiting to hear him. Please maintain silence In the House. 

... (Interruptlons) 

MR. SPEAKER: Let us listen to each other with 
patience. 

(Trans/.tlon) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, I thought my dear friend would understand 
the gravity of the 1.lue but he Instead congratulated his 
party many a time. He congratulated Shrl Jalpa' ~ddy 
and Shri Ajay Maken. I raised this Issue on ~'~ht-nine 

occaalona and even warned the House of lIE serious 
consequences. However, no action was taken de.pte the 
warnings. I would also mention It. Approxlmat"I;,' fifty 
thousand shops were sealed In Delhi as a "suit of which 
lakhs of people took to streets, four men were gunned 
down and the BSF and the CRPF was called In the Capital. 
The traders resorted to three-four days strike and even 
had to gherao the Vldhan Sabha. More than fifty thousand 
people were arrested. I wonder If the Ministers were being 
congratulated for this action of theirs for salvaging people 
this way. When I railed this ISlue for the first time in the 
House and warned them of Its eventualities In Deihl, Reddy 
jl retorted-

(English} 

·SM Vljay Kumar Malhotra has also tried to paint an 
alarmist acenario. which Is not correct. .. • 

Then, he said: 

"He is trying to send falae fears .0 that some vested 
Intereat can be Hrvad. There la no need for UI to get 
worked up and get people worked up." 

[Translation} 

I wal conltantly alarming them of the dire conse-
quencel but he replied that I was raising false alarm, and 
there was no need to get worked up. and to take any 
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action since everything was under control. When the Issue 
wu ralaed on another occulon I warned them again 
Ibout a lot of hue and cry which was likely once the 
I8IIIon was over. Again, when I warned them three months 
ago, he did not lend me an ear. I warn them again that 
similar situation would art.. In Deihl. I told them even 
then that the law being made was not viable. It would not 
wortc. He II a very learned friend of mine; Shri Bhardwaj is 
altting next to him. At that time our hon. Minister also 
~ed It saying that It was totally wrong. I warned them 
that this BIU should not be taken for judicial scrutiny since 
It wu an un-..thoriaed construction and that they should 
not take any action upto one year. It will not stand In the 
Court, you are going on the wrong path. At that time you 
had Miel that I was again talking like that and that It would 
stand In the Court and no one can quash It. Thereafter, I 
had told even this that Reddy Saheb should bring some 
arnne,tv scheme and change the law, do whatever possible 
becau .. It would not work. Then Reddy Saheb had said· 

[English} 

"I will be more than willing not only to amend the law, 
but also to amend the Constitution. I want the BJP to 
put their vote where their mouth Is." 

[Tl'MSIatlon} 

and I had said· 

[English} 

"We will ,upport you. We are giving the blank cheque 
to do It, but you are not doing It.-

(JiaMlatlon] 

Then he had said-

[English] 

"I mUlt thank the BJP for the carte blanche. I will 
encash It as and when the time ariles-

(Translation] 

AI that time I had told that the House would not be 
sitting on 16th September and they will be responsible for 
lhe situation that will ari.. out of It. There will btt an 
inten .. public outcry and only then they will understand 
the situalion. However, nobody listened to me. Lakhs of 
people came on the road, and the Haling was started. 
Shop, were being .. aled and at lea,t forty thousands 
shops were ,ealed and the notices were served tl) the reat 

of the shop owners. Then the staff working In those shops 
were rendered jobless. Firings were resorted to and after 
the firing, BSF was called to assist In sealing. CRPF was 
also called and then sealing work was started. They may 
extend their congratulations to them, I have no objection 
to It. First day a notification was issued by them and after 
the release of notification, the hoardings of Ajay Maken 
were placed all over Delhi congratulating him for issuing 
notification. But the notification was quashed. Thereafter 
second notification was issued which was also quashed. 
Then they resorted to their path . ... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): That was 
not quashed. He should not misguide the House. It has 
been upheld by the Court. 

PROF. VIJAY KUMAR MALHOTRA: Despite upholding 
It, sealing was started . ... (Interruptions) If their notification 
was upheld then why was sealing started. Why the sealing 
of shops was started. They should not think like this. 
Hon'ble Reddy Saheb is saying that the Court has given 
relief. Even now they are not doing anything. Now I will 
come to that. If they do not take any step even now, thi, 
session will not proceed. Seven lakhs shops are being 
run from houses in Delhi. 

[English] 

MR. SPEAKER: How many you said·seven lakhs? 

(Translation] 

PROF. VIJAY KUMAR MALHOTRA: Seven lakhs 
shops are running from the houses In Delhi and out of 
that relief has been given to only 25-30 thousand shops. 
No relief is going to be provided to the remaining shops. 
They say that 95 percent relief has been provided to 
others. Nolhing is going to happen from now onwards. 
This is the same reply that they have been repeating on 
earlier occasions as well. The shops which are being run 
from the residence, these shops . ... (Interruptions) 

SHRI AJAY MAKEN: The roads have been notified 
and thousands other are gOing to be notified . ... (Interrup-
tions) He should not speak like this . ... (Interruptions) 

[English} 

MR. SPEAKE8: He has not yielded, Mr: Minister 
unless he yields. you cannot speak. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: I had submitted 
three things in my speech. I would like to submit that there 
should not be 'A' and 'B' categories as has also been said 
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by hon'ble SaBan Kumar jl. Why were 'A' and 'B' categories 
ma? It hu not been made by the Court. The Court had 
not said that 'A; and 'B' categorle. should be made. 

Aa per the direction 0' the Court, the Monitoring 
Committee want that the relief that has been given .hould 
be extended to 'A' and 'B' categories. The advocate of the 
Ministry and the Central Govemment was aI.o preeent 
there when the court observed that this facility should not 
be extended to 'A' and 'B' categorl.s. I would like to know 
as to whom they are telling that It should not be categorised 
as 'A' category and 'B' category. Should we not extend this 
benefit to the small shops running In category 'A' and 
category 'B'? The benefit that Is being provided In the 
areas like Janakpuri, Rohinl and Dwarka should also be 
extended to Green Park and South extension. Regarding 
the small' shop., it Is clearly mentioned In the Court 
judgement that the Court is not accepting three lines. The 
rest Is acceptable to the Court. The Court did not accept 
them because the Government's advocate himself .... rted 
that the relief should not be extended to 'A' and'S' 
categories. Now why are the Government accepting It If 
the Government Itself Is saying that this relief should not 
be extended to 'A' and 'B' categories. 

(English] 

"The recommendation contained in para 1 of the 
report except the last three lines are accepted. Th. said 
thrM lin •• read a. under: 

In addition It I. presumed by the Monitoring 
Committe. that small shops will also be allowed under A 
and B categories of colonies as per the honourable court's 
direction of 29-9-2006. The learned Solicitor General, on 
Instructions of the Central Government of Mr. Reddy, state. 
that the Government Is not contemplating to allow small 
.hops In colonies of categories A and B.· 

(Translation] 

Mr. Speaker, Sir, for what purpose the congratulations 
ar.being given? The Government asserted that In 
categorle. 'A' and 'B' lmall Ihope lhould also be clOled 
and .ealed, however, we are not contemplating it. 
Secondly, there was m.ntion of leallng. I would like to ask 
u to how .eallng had ltarted. The House will be lurpriSed 
to know as to who demanded power to .eal. Th. full 
bench of the High Court obs.rved that Deihl Corporation 
does not have power of sealing. Deihl Corporation can 
not do sealing. Deihl Corporation flied petition in the 
Supreme Court. The Supreme Court accepted the petlllon 
of the corporation and granted the power of s.aling. The 
CoIIgAt.. Party acquired the power of •• aIing from th. 
Court. I am quoting the text: 

(Eng''-h} 

"WhIle rev.ralng a Full Bench Dlvillon of Deihl High 
Court, the .tand of Municipal Corporation of Deihl 
wu accepted and It was held that the Commlasloner 
.of MCD I. .mpowered to exerei.. the power of 
•• .ung In case of ml.use of any preml .... • 

(Translation} 

They are t.1l1ng that the •• .ung II being don. It the 
direction of the Court. The Corporation approached the 
Court. The full bench of the High Court observed. 
... (lnterruplloM) 

SHRI SAJJAN KUMAR: Who had filed the PIL In the 
Court? Malhotra Saheb I would not lik. to mention the 
name of the person who had flied the PIL In th. Court. 
... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: That I. not PIL. It 
Is Municipal Corporation which had gone to the Court. 
Th. Municipal Corporation of D.lhl had approached the 
Supreme Court for getting power of 'eaIIng. The Mum_ 
Corporation of Deihl which have Cong,. .. maju"l:y have 
full power and It approached the Court to ge' power of 
sealing. DDA doe. not enjoy the power of "talng. The 
Corporation has taken the power of •• alln,' from !he 
Supreme Court. The High Court observed thal :~~ 
could not be resorted to In cue of milUU of any preml •••. 
Whey they appealed to go In for .. a1lng, they were allowed. 
... (Interruptions) 

[Engl,.hj 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): Will you kindly yield. If you yield, I will 
.peak. 

Sir, since Prof. Malhotrajl WIS going on record. 
... (Interruptions) 

PROF. VlJAY KUMAR MALHOTRA: It II a Supreme 
Court judgment. 

SHRI S. JAIPAL REDDY: Tru •• Since Prof. Malhotraji 
was going on record with wild and .weeplng allegation •. 
... (Interruptlonl) 

PROF. VlJAY KUMAR MALHOTRA: Sir, I am not 
yielding to him H he i. going to use .uch language .s 
'sweeping and wIId'. In that case, he can reply to the 
debate later. If he wants to apeak, let him .ay wh.ther this 
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II a Supreme Court Judgment or not. He cannot say 'wild 
and .weeplng'. Why should I yield and get such 
commentl? 

MR. SPEAKER: If he wants some clarification, let us .... 
SHRI S. JAIPAL REDDY: Will you kindly bear with 

me for Just a mlnut.? 

It was a ctlapute between DDA and MCD. MCD's law 
doe. confer the power of sealing on MCD. Many laws 
confer many powers on authorities. While this power was 
not conferred on DDA, this power wal enjoyed by the 
MCD. Th.refore, MOD had to go In appeal not to take 
relOrt to IIUng drive but to retain the power of sealing in 
emergency. 

PROF. VIJAY KUMAR MALHOTRA: He confirms It. 

{Ti'anslatlon} 

The stand of Municipal Corporation of Delhi was 
accepted and lealing began. If the Corporation had not 
gone in for appeal to the Supreme Court, the power of 
sealing would not have been conferred upon It and no 
hue and cry would have been raised In Deihl and there 
would not have been any seaiing • ... {Interruptions) 

(English) 

MR. SPEAKER: What he said wal, MCD did not go 
to get pewer. They had already the power. 

PROF. VlJAY KUMAR MALHOTRA: If they had already 
the power, the full Bench of the Supreme Court. 
... (Interruptlons) 

MR. SPEAKER: You are entitled to make your 
comment. 

PROF. VIJAY KUMAR MALHOTRA: The Supreme 
Court says, while reversing a full Bench decision of the 
Deihl High Court, the stand 01 the Municipal Corporation 
of Deihl was accepted . ... (Interruptions) 

MR. SPEAKER: Shrl Sailan Kumar, please take your 
seat. You have got many speakers from your party. They 
would reply. 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA: The Chairman of 
the Standing Commiftee of MCD appealed to the Supreme 
Court. Aa I have already stated that the MCD wal not 

empow.red. I lubmitted It during the Jut ..... on and 
even opined In the Rajya Sabha to amend the MCD Act 
that neither MCO nor the ODA would be empowered to 
take resort to lIaling drive, It will ItOP automatically. They 
say that they do not wI.h to rllort to •• allng drive, rather 
they are being compelled by the Supreme Court, 

(En(JIlsh) 

why do you not change the Municipal Corporation of 
Deihl Act? 

[Translation} 

I submitted It even on earlier occasion that the 
Govemment should come forward with two line amendment. 
Here MCD observes that a full Bench of High Court hal 
given a decision that MCD Is not empowered whereas the 
Supreme Court has reversed the decision of the High 
Court empowering the MCD to carry out the sealing drive 
and It may 00 amended. What Is the problem? I failed to 
understand It till today. There are two points. First that 
MCO Act will have to be amended which II in their power. 
Aa far as amnesty scheme Is concemed, what Is the 
problem In Implementing it? Third which has been 
mentioned here that such and such categories should be 
withdrawn. Mr. Speaker, Sir, the MCD and Central 
Govemment have given this affirmation In their affidavit 
that barring such and such categories, rest will be 
withdrawn. 

[English) 

This Is your affidavit! 

[TraM/ation} 

Reddyjl, this is your affidavit. It says that ground floor 
would be commercial whereas first floor would be "a1ed, 
It will not be more than 20 meters. If the landlord himself II 
relidlng there, it will be allowed. It also mentions the 
categories which will remain 

[English} 

All others may be withdrawn . ... {Interruptlons) 

[Translation} 

You have mentioned It, I wiN read It out. 

SHRI AJAY MAKEN: What is the date? 

PROF. VIJAY KUMAR MALHOTRA: It datel back to 
July-August. ... (Interruptions) 
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[English] 

MR. SPEAKER: No crOll-talks please. 

PROF. VIJAY KUMAR MALHOTRA: They laid 10. 

{TrensJetlon] 

that luch and luch categories would remain, all 
others will not remain. The Ichool8 have been closed 
under that category. Just now. Shri Sallan Kumar was 
saying that schools Ihould have been exempted. Herb 
school. were dOled. What kind of rallef has been given, 
what for the Government is being complemented? 
Relaxation has been given only till May the Ichooll will 
remain open only for this seslion, there after they will be 
closed. Earlier no laws were made, now they are asking 
for the time. we find no reUef as such. First, the relaxation 
wal uplo 30th November which hal now been extended 
upto 311t January. They asked every person to submit an 
affidavit by 311t January after getting It certified by an 
architect. It is as good as deferring the death sentence for 
two months. Is the Govemment being congratulated for 
that. This issue has been deferred and no reUef has been 
given. Relaxation for only two more months has been 
given. The people will remain uneasy constantly for two 
months even In sleep. What was the point of two monthl 
relaxation? What was their fault which would Justify this 
punishment. I do not know which measures have been 
taken to sel everything right. 

The CongrN8 has been in power in Delhi for seven 
and a half yearl and they are in power at Centre for two 
and a half years. However, no hawking zone has been 
developed in Delhi. They are pointing finger at U8 that 
what wal done when we were in power. We were not in 
power since 1962. We were in power only in the lut five 
and a half years. They did not allot a lingle plot to the 
slum dwellers. They cannot even claim to have conltructed 
a two storeyed building for slum dwellers. I would Uke to 
know whether they have regularized an unauthorized colony 
or constructed anew market. They are making fal.e claims 
of helping the lot of the poor. Thi8 advertisement hal been 
given by the DDA. Hon'ble Shri. SajJan Kumar Ie counter 
mandlng DDA. Under whose jurisdiction DDA fall.? Is it 
not under Reddyji and Shri Ajay Maken. it is acting on 
their behest only. All the abuses being hurled at DDA and 
MPs of Delhi are actually for Reddyji and Maken)i al DDA 
II functioning under tham tor the last two and a half years. 
What is wrtuen over here. Auction to be held on 8.1.2007. 
A plot measuring 300 aquare yards having reaerve price 
of RI. 1,29,60,000. Then there would be auction (or It. 50-
60 housel are in the list. Auction to be held on 10.1.2007. 

A plot In village Jasola has a reserve price of AI. 1.88,71.68. 
Plots .... being auctioned. WhIch poor people II being 
benefited? They are aaying that they are helping the poor. 
One piot II for RI. 2·3 crore. They have recently auctioned 
shops for RI. Five to s.ven erore. Wh.ther any poor 
person would be able to buy • shop for Rs. Five crore 
auctioned by them during the last three monthl. One plot 
hu been lold for RI. 173 crore over here. Each man II 
being sold at IUch a high price. I had submitted even lut 
time that the land on which houses for slum dwellers were 
to be conltructed at T.hkhand was sold for RI. 1600 crore 
and half the land was given to DLF to construct hou .. 1 
and to earn money. Sallan Kumar ji Is laying that. 
... (Interruptions) 

SHRI SAJJAN KUMAR: Through you, I would like to 
say that during the regime of NDA thil plot .wal 
commerciaU •• d. When we came to power 3500 Ilum 
dwellers were . ... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
this is not fair that not .ven a single cooperative sodety 
has been allotted land on reserve price .ver since the 
Congr.ss Party has come to power. 

SHRI AJAY MAKEN: And hence the lcam took place. 
... (Interruptions) 

[English} 

MR. SPEAKER: Please, hon. Minister, thil II not 
permitted. 

... (lnterruptlons) 

[Trans/ation] 

PROF. VIJAY KUAMR MALHOTRA: Earlier the poor 
people used to construct houI.s for them .. lves by forming 
cooperative 8ociety. Today. they cannot even think of It. 
... (Interruptions) 

{English} 

MR. SPEAKER: Mr. Minister, do not do it. 

... (Interruptions) 

{Translation} 

MR. SPEAKER: Pl .... lit down. He has not yielded. 

[English] 

I made an appeal that it is a v.ry lensltlv. i.lue. 

... (Interruptions) 

{Translation} 

MR. SPEAKER: It il not proper to lit and lpeak. 
PIe .. e lit down. 

... (InterruptloM) 
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PROf. V\JA'f KUMAR MAlH01RA: SaUan Kumar\\ \8 
saying that land Is not with Deihl Govemment. If land 
would have been with them they would have done this 
and that. If they do not have this subject. It Is with ReddyJI 
.... And Delhi Government Is very efficient. If this is the 
posltton. .. (Interruptions) 

SHRI SURENDRA PRAKASH GOYAL (Hapur): This 
Is objectionable. 

MR. SPEAKER: Whatever is unparliamentary, will be 
expunged. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Why the subject 
of land is not transferred to the Deihl Govemment? 
... (Interruptlons) 

{English} 

MR. SPEAKER: Let the situation outside be not 
imported here. 

... (Interruptlons) 

15.00 hra. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker. Sir, 
leVen and • half years have passed slnee the Delhi 
Government assumed power but till date they have not 
even sent a single proposal demanding full statehood for 
Delhi. Two and a half years have passed since Congress 
Government came to power at the centre, but Delhi 
Government neither acquired land from the Central 
Govemment nor it took over the chal'Qe of law and order 
from the centre. Therefore, I would like to ask against 
whom they are making complaints. They are complaining 
about their own Govemment. If they wanted to do something 
with regard to the land, then why they haven't extended 
the Lal dora during the last seven and a half years. They 
haven't extended even a single inch of the Lal dora area. 
They haven't regularized the shops in Lal dora area Why 
Lal dora area was not included in the roads constructed 
by them and still keep on congratulating the Govemment. 
On which front they are congratulating the Government? 

Mr. Speaker, Sir, I will conclude aner mentioning 
about only 2-3 points. I would like to state that Initially It 
was mentioned here that no comments should be made 
against the Supreme Court Judges, etc. which Is a right 
thing. I am not making any remarks against them. I would 

'Not recorded. 

certa\nly like to say one thing that during the last .... Ion 
when I said that It Is the duty of the Supreme Court to 
decide about the constitutional validity of the enacted law, 
I didn't .sav anything wrong. All partin should jointly 
deliberate about the extent of powers of the monitoring 
committee and the very meaning of the monitoring 
committee. Last time, when I mentioned about this matter, 
adequate attention was not paid towards It. 

Sir, the court has given direction that the Chief 
Secretary, Deihl, Vice-Chairman of DDA and the 
Commissioner of Municipal Corporation should dally report 
to the Monitoring Committee. You are aware of the namn 
of the people who are part of the monitoring committee. 
Now there are two monltorinQ committees. One was 
constituted by the hon'ble Supreme Court. Shri Bhure LaI, 
SM K.G. Rao and General S.P. Jhingan are the members 
of the said committee. The second commlne. was 
constituted by High Court which has Shri R.S. Gupta, B.L. 
Vohra and Shrl R.K. Mitra as Its members. The Chief 
Secretary, Delhi, Vice-Chairman of DDA and the 
Commissioner of DDA are to report to the.e Monitoring 
Committees daliV and these Monitoring Committee. will 
decide about the location and types of the shops, they will 
be the ultimate judge about whether to allow something In 
a particular area or not. Then I had Said. that for what 
purpose the Minister Shri Reddy is Bitting here. The courrs 
direction is that even If the Group of Ministers have to take 
a decision, they also have to approach the Monitoring 
Committee. I had asked as to why the Prime Minister's 
post Is there. The Chief Executive of the centre is the 
Prime Minister. On this issue, Shri AJav Maken was on hie 
legs and I would like to read out to him that at that time 
thrice he asked why I wu talking the name of the PI1me 
Minister. I had stated only this much that whether the Chief 
Executive of the centre Is the Prime Minister or the 
Supreme Court? The Supreme Court and any Monltortng 
Cominlnee constituted by It can state that they witt take 
action again.t somebody for contempt of court. However, 
how can a Monitoring Committee decide about the nature 
of any policy and take a decision about with whom 
executive powers will be vested and the nature of 
executive powers. 

Mr. Speaker, Sir, I would like to say that through 
mutual discussions, the Prime Minister should ~de about 
the nature of the poliCY. On that day also when you were 
presiding the House. I had stated about that but at that 
time It was asked as to whether the Parliament was In 
deep slumber for twenty years. I think It Is not proper for 
anyone to use such words for Parliament. 

Sir, in Delhi !hie case has been going on for the past 



333 D/lCUuJon Under AGRAHAYANA 6, 1928 (8AKA) Rule 193 334 

21 years. At first, 8M Mehta filed a cas" In the year 1985 
and judgement Is 8tlll awaited in that case. Dates for 
hearing are given time and again and the next date for 
hearing falls on January 31. Nobody knows as to whether 
or not a judgement will come on the said date and It il 
also not known that how many more years will be needed 
before a final judgement comes. Therefore, If somebody 
says that the Supreme Court has been sleeping for the 
last 21 years, it will not be a proper statement to make. In 
the case filed by Shri Mehta 21 years ago, it was \'!ritten 
as to whether or not shops should be allowed in residemi.:!1 
areas and what types of shops should be allowed in 
certain areas. This case has been going on for the past 21 
years, but the judgement in this case is still awaited. The 
Supreme Court should take a decision in all 8uch cases. 

Mr. Speaker, Sir, I would like to mention about 3-4 
points. Firstly, you should amend the corporation Act 
immediately and the power for sealing should be withdrawn 
from them. Secondly, before the year 1962, there was no 
master plan in place in Delhi. The master plan should not 
be applicable to the constructions made before that year. 
No part of the master plan would be applicable to such 
constructions. A decision had been taken in this regard. 
But after the imlementation of the master plan, all these 
things continued. When refugees came to Delhi from 
Punjab, then the population of Delhi was 7-8 lakhs, but 
after the formation of Pakistan, Deihl's population reached 
16 lakhs. The people who came during that period did not 
resort to begging or implore for help. They set up shops, 
constructed buildings, became self-reliant. They built small 
ahops and houses. This is not applicable to them. The 
Minister has said that owners of shops constructed before 
the year 1962 might be having licences, but It has to be 
ascertained as to whether or not he is the original owner 
and verifying other titles like producing affidavit and 
ensuring that no hanctschange took place is stretching the 
things too far. Why are they Involving him in all these 
complications? Nobody asked them this question till date. 
They were told that if they produce all these documents, 
they would be regularized on the basis of that and no 
action would be taken against them. I am of the opinion 
that there is no need for all these things. All the shops built 
before the year. 1962 should be given complete relief. 

Sir, now I come to the Issue of orantlng relief to the 
shops built In LaI dora area. While replying to a question, 
Reddy ji has said that he could not give a date by which 
the master plan would be readied. For the last one year 
Reddy Saheb and Maken Saheb had been saying that 
Master plan would be out In two months, three months, 
they have prepared it, they have Invited objections 
regarding the plan. While earlier " was aald that It would 

be released before November, later on It wu stated that 
before the end of the currant year, the said plan will be 
ready. We met the Minister of Home Affairs, met everybody 
regarding this matter and everyone said that before the 
end 0' the year Master plan will be released. But today 
they are saying that no date has been fixed for the rele .. e 
of the master plan, 18 zonal plans need to be prepared 
now, 250 sub-zonal plans are still to be prepared. Why are 
they hoodwinking the people? Why were they saying that 
the Master plan is about to be released? Whatever Master 
plan they may prepare, stili 80·90 per cent people would 
remain affected. Why are they scared of Introducing 
amnesty scheme? If they can do so In Ulhas Nagar, why 
can't they follow suit in Deihl? When I raised It last time, 
they had stated that Ulhas Nagar is a very srhall area, It Is 
a commonplace area, refug~s from Pakistan reside there, 
that's why they have done so. But then how did they 
Implement it In Bangalore? In order to convert black money 
into white, amnesty scheme was introduced thrice in the 
country. If entire black money of the wortd can be converted 
into white, and they can bring It under the amnesty scheme 
by bringing such scheme, they are giving relief to people 
who have black money. Black-money was converted into 
white by means of fine. I fail to understand a8 to why this 
scheme is not being implemented. 

Shrimati Sheila Dixit and all other MLAI had pasled 
a resolution 5-6 days back to introduce amnesty scheme. 
Ail MPs are also in favour of implementation of this 
scheme. Those who have encroached upon the Govern-
ment land may not be Incl~ded In It. Wine shops, pubs, 
traders invotved In trading of hazardous ltema and polluting 
units also may not be Included under this scheme. But It 
can be extended to the rest of the people. If there is any 
repulSion against Malhotra Committee, then some other 
committ .. with another name may be constituted but 

[English] 

bring In an amnesty scheme 

[Translation] 

without which people of Deihl cannot be given relief. 
Muter Plan will be formulated for the next 20 y ..... but It 
cannot allow whatever has been constructed during th .. 
20 years. Corporation Act should be amended and 'A' and 
'B' category should be withdrawn from It. The Solicitor 
General has stated in the court that even small Ihopa In 
'A' and 'B' category colonies will not be spared. The. 
Solicitor General has done all this on the Instructions of 
the Govemmenl Yesterday, I have read the statement of 
Shrlmatl Sheila Dixit that 2000 KIotk wit be built. 
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(Prof. V1jay Kumar Malhotra) 

I would like to .tate that there .re 2 lakh h.wkers In 
Deihl. Where will we accommodate the relt one lakh 98 
thouaand If only 2000 Klo.k are built. The High Court 
gave the order 

(English] 

They are all to be removed. 

[Translation] 

They would be removed even from Cannaught Place and 
other plac.l. The Iteps lhould be taken In consonance 
with the enormity of the problem. Mellages of gratitude 
h.ve been pouring In. Affected people yesterday vilited 
Shrim.ti Sonia II to say thank. for protecting them. So 
many have lost their lives due to It, a hue and cry Is 
prevailing all over the Deihl. 18 this a way to save people? 
Earlier also I h.d mentioned that there would be no .... Ion 
on 31.t January, and the Govemment would be solely 
r .. pon.1bIe for the Intense public out cry at that time. 
Today a1IO, I hold you responsible for this .ituatlon. 

You have been responsible for It. If you had listened to me 
• t th.t time, It would not have happened there. 

[TreMlatJon] 

The Govemment will be re.ponslble. Even now, the 
Government Is not brlnlng any legislation. I request the 
Government to bring two-three effective legislations and 
to do some constructive wo'" Instead of accepting 
congratulations. Only than a solution would come about. 

SHRI. HANNAN MOLLAH (Uluberia): Mr. Speaker, 
Sir, on thll Important ISlue I would like to tell that It Is a 
very old problem and many members prior to me have 
spoken on It On 20th September 2006, thousands of 
people had staged a demonstration agalnlt the verdict of 
the court and the action taken by the M.C.D. Four people 
had died during that demonltratfon and dozenl got Injured. 
Since then the problem hal been aggravating. The House 
Is respon,lbll to find a lOIutlon to this problem. Malhotrajl 
replied to many questlonl but did not reply when .. ked .. 
to why he did nothing to IOlve this problem when the 
Government of hi. party wu In power. Neither the ruling 
party nor the opposition did anything In thll regard. They 
.,. bu.y In palsing the buck. It II .trange that no party II 
prepared to own the reapon.IbIUty. Corrupt pollticiana of 
Congrell and BJP and bu .... ucratl have been Involved 
In the loot which continued In DeIhl for 3D-40 yaar'II. They 

level charg.. again.t each other but never try to evolve 
any .olution. Thill. the factual situ.tlon and the people of 
Deihl a,. .wa,. of thl. truth. ...(Interruptlonl) Lea" of 
hi. party a,. allO Involved In It. AU are awa,. a. to who I, 
,.sponsible for this situation otherwlae an Illegal work on 
such a large seale cannot take place • ... (lnterruptIoM) 

{English] 

MR. SPEAKER: Please add,. •• the Chair, do not 
divert the speech. 

(Translation] 

SHRI HANNAN MOLLAH: Sir, the monitoring 
committee of the Supreme Court a110 had .tated that 14 
Iteml shall be exempted. However, that a1.0 h .. not been 
Implemented. I agree with what Shri Malhotra II had said 
that together we should evolve • way out. What i. the 
objective of the monitoring commlttN? We all should think 
upon the IOlutlon for this. 

Sir, what can be said about the Ma.ter Plan. 
Whatever, I say would be Insufficient. Muter Plan Is 
formulated time and again but never Implemented. 
Govemment .hould .t le.st commit that It would be 
formulated In time and will also be Implemented • 

Sir, while formulating a master plan, no ground survey 
Is conducted. Earlier, the survey was to be conducted In 
15 zones but wa. done In 6 zone. and ,.st we,. I .. t out. 
Now, If any Master Plan I. formulated, It would be only on 
the pape,. without any survey and it will not be able to 
solve the problem in a right way. In view of all these 
problems, there Is a need to take effective Itepl. 

Sir, 70-80% .tructuras In Deihl have been constructed 
in violation of rul.s. We will be surprised to know that 
there are 35 lakh Inhibitants residing In 1841 unauthorized 
colonie.. 30 lakh people are residing In 12 lakh 
unauthorized jhuggl-cluster. There are 60 resettiement 
coloni .. where 15 lakh people are residing. 55% people 
In Deihl are residing In unauthorized colonie.. Deihl, the 
Capital of our country has bean colonlHd Illegally. We 
should aerlously discus. as to how to came out of .uch a 
situation. The Govemment should take .tepa to rectify the 
Irregularltle •• 

It II often sNn that rul •• are being violated. The 
land II not used for the purpose Ills meant for. Commercial 
actIvltI.. are taking place In residential are.. in violation 
of rule.. Out of 5 lakhs only one Iakh only one Iakh are 
regular .hope and remaining are unauthorized, only 54 
nursing homes are In. regularized OMI Md wherMI 684 
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are unauthorized. Thll entire city Is Illegally conatructed. 
Wh.re II the law In the city? W. enact laWi In thl. Houle 
but everything II Nnnlng Illegally here. Theretore, the 
Government .hould· view thll problem Hrlou.ly. Such 
unlawful acllvltle. cannot continue for long. Who .hould 
be held reaponllble for It? We all are equally reaponlfble 
for It. The .... lOn ,. that we failed to provide the required 
number ot dwelling unltl and IhoPi. Only '0 lakh people 
have bHn provided with the dwelling unit., when 20 lakh 
people were In need of dwelling unlta. Only 18 % of the 
total requirement ot Ihop. hu been met. With the ever 
lncreulng population, how the relt will be cov.red. People 
from all over the country mlgrat. to D.lhl In .. arch of 
livelihood and .. ttl. h.re. We are unable to provld. them 
mean. of livelihood. Can on. Imagine that 80 % of D.lhl'l 
groll production and groll employment II Illegal. Membe,. 
from both the lid .. are making .peech .. here while .lttIng 
ov.r an IUegat mound . ... (Int.rrupt/OM) 

IEngll.hj 

MR. SPEAKER: What ,. the lolutlon? 

(Ti'ansl.t/onj 

SHRI HANNAN MOLLAH: I will tell the .oIution aI.o. 
The policy of the Government wei allo wrong. Today the 
Governmentl policy regarding de.lgnated commercial 
placel II not to protect all IUch lltabll.hrnenta. Internally, 
they are planning to allocate the .Itll to MNCI, malll and 
big dev.lopera. But a different ltory I. told to the people. 
Int.mally, they are favouring the loote,.. All IUch actIvltiel 
continue under It. Thll polley hu to be changed. Some 
Importance should be glv.n to prot.ct Imall, IhoPI. 
medlum-.lze IhoPI, the Ihop. owned by the poor, and the 
hawker.. The problem cannot be lolved merely by 
con.tructlng of maili. Indu.trl .. , which were earlier 
operating In non-conformlng areu were uked to Ihut 
down, now thOlt Indu.trllI have lII.gally entered Into 
r .. ettlement colonie I and ar. operating from th.re. 
Therefor., the Govemment .hould take c\eoIalon for property 
relocating th .. e Indultrl ... 

The Government h.d .et up T.jlnder Khanna 
Commlllion. Thll commlllion hu given lome lugglltlon. 
but many of the.. sugglltlon. n for privatization of 
Deihl city . and for handing over Deihl to multi-national 
promot.,.. The Government .hould act cautlou.ly In thll 
regard and .hould formulate a Ich.rne to lave Deihl. AI I 
have Nld, there are 79 rich colonie., where people can 
live In peace and nobody would dI.turb them. There .... 
285 middle clu. coIonl ... ... (lnte~) 

[Eng/I.h} 

MR. SPEAKER: Hon. membera, may I Interrupt you? 
The lubject of our dilcu •• lon II regarding .Ituatlon artalng 
out of the on going Haling drive In Deihl. 

[Tran •• tIonJ 

SHRI HANNAN MOLLAH: It II Ibout lIallng only. All 
th... facto,. are re.pon.lble for the .Ituatlon leading to 
... lIng. ... (/nterruptlo".) 

MR. SPEAKER: What purpoH wUl be urved by 
.peaklng about old problema. 

SHRI HANNAN MOLLAH: Therefore, I fill that !hll I. 
th, realon behind all thll, thl. II a fact. Kllplng In view 
thll background, the Govemment will have to take a 
decilion for eH.ctlng change In the exlltlng IaWi and 
frame a proper Master Plan. The Court hu allO criticized 
our Govemment, but hu not .tNck down the law. Doe. 
CritiCizing the law by the court con.tltute NI. of law? I 
would like to say that peopl. of Deihl, the poor living In 
Deihl and city of Deihl n.ed to be protected and th.,.tore, 
flrlt of all WI have to ItOP I,allng. Th. legl.'atlon required 
to .top .. allng mUlt be enacted and thll legl.latlon .hould 
be kept In the Ninth Schedule, 10 that nobody I. able to 
Interfere with It and ching. thl. law. The Govemment 
mUlt en.ct luch 18Oliiation at the .al1lelt. 

MR. SPEAKER: The legl.latlon wu enacted. 

SHRI HANNAN MOLLAH: Ilnt.nd to .ay that under 
the pr ... nt clrcumltenc .. , It lhould be kept In the Ninth 
Schedule. e .. lcI. that, I would Ilk. to .ay IOmethlng about 
I.nd UII polley. It must be tranlformed Into a mixed and 
flexible land u .. policy. Any fixed, rigid policy will not work 
and the Gov.rnment have to evolve mixed and flexible 
land UII policy. Alongwlth It should be framed u per the 
requlrementa of circumstance., locality and people. 

Secondly, this h.1 to be Hen u to how pennllllon 
can be glv.n In rllld.ntlal, non-relldenllal areu which 
are d .. lgnattd. On. thing can be enlured while giving 
permI.lion that there II no pollution. It .hould allO be kept 
In view that permlilion Ihould be approved by the 
community. The permllslon Ihould not be given In thoH 
are.. where local people ralH objectlonl. Permlillon, 
Ihould be granted only aft.r approval. 

Thirdly, the Govemment .hould do IOmething about 
lilted category. The Govemment .houId prepare D.ted 
categorlel .. to In which ar ... IhoPi Ihould be allowed 
and In whtch ...... lhould not be allowed. If oomrneraIaI 
actlvltI.. are to be allowed In rllldtntfal area., then, 
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[8hr1 Hannan Mollah] 

the .. thr •• things must be kept in view. The policy should 
be framed keeping in view, pollution factor and community 
approval and category-wise permission should be granted. 
Besides, 70% roads in residential areas have been 
declared confirmed, but there are thousands of roads 
which should also be Included In this list and should be 
Included In confirmed areu. 

My fourth suggestion is that 'Listed category to 
function from commercial and business centre' should be 
categorised at local community, district and city level and 
thereafter permission should be given to them. Besides 
that, there should be no discrimination and nobody should 
be allowed to create such a situation Indiscriminately. The 
Government have to see that no shopkeeper, who uses 
more water and electricity than the sanctioned quota Is 
given permission. There should be a fixed rule so that 
nobody II able to utilize water or electricity more than the 
sanctioned quota - otherwise the traders will continue to 
misuse It. A10ngwlth It, before categorization, status quo of 
30 September, 2005 should be maintained and the 1400 
colonies should also be regularized. First of all 
rehabilitation should be done, thereafter people should be 
displaced,· otherwise, rehabilitation after displacement 
cannot be done. First of all the arrangement for 
rehabilitation, and replacement should be made and 
thereafter they should be shifted to new places. In coming 
days, such legislation will have to be enacted, that If any 
politician or bureaucrat tries to violate it. rigorous 
punishment Is awarded to him; otherwise Delhi will again 
become a hot bed of corruption and violation of law will 
become rampant during the next ten to twenty years. 
Keeping all this In view, I hope as Shrl Reddy had said, 
that If needed, amendment In the constitution should be 
made. Whatever the Govemment action be should not be 
leaked before hand. The government should take decisive 
action In this regard and should try to clear all hurdles. 

With these words, while supporting the Government, 
I conclude my speech. 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. 
Speaker, Sir, ... (Interruptlons} 

MR. SPEAKER: Pie... speak about the problem 
that has been created. 

... (Interruptlons} 

SHRI REWATI RAMAN SINGH: He will have to also 
explain about the reason for It, and Its solution. 
... (Interruptlona} 

Mr. Speaker, Sir, it is a humanitarian problem 

(English] 

It Is a humanitarian problem. 

[Translation] 

It Is mud Slinging. They blame each other and both 
of them are responsible for It. Neither UPA, nor Congress, 
nor NDA nor BJP can escape from the mess created here. 
And no one wants Its solution. As elections in Deihl are 
nearing, so they want to oust the Congress and capture 
power. Neither Malhotra ji wants to solve the actual 
problem nor Sajjan Kumar ii, I would blame Shrl Reddy jl. 
... (lnterruptlons) 

SHRI MOHAN SINGH (Deoria): He Is an old friend. 
... (Interruptions) 

SHRI SANDEEP DIKSHIT (East Delhi): When they 
are asked to release water for Delhi, election In U.P. comas 
to their mind. Instead, he is talking us that we are playing 
politics. Del~'s welfare does not come to their mind. 
... (Interruptions) 

MR. SPEAKER: Let It be a bit, but not always. 

SHRI REWATI RAMAN SINGH: Theaepeople always 
get puzzled; do wrong and then give clarification. 
... (Interruptions) Delhi Is the capital of our country. Every 
year about five lakh people come to Delhi either for aetUlng 
down here or for business purposes and majority of them 
are hawkers or labourers. How atrange is it that the Master 
Plan of Delhi which was prepared in 1962 has not been 
implemented so far, though 40 years have elapaed since 
then. That Is why such a situation haa got created. Since 
the Master Plan which was prepared 40 years ago could 
not be implemented, such a problem has come up. I 
charge the Government that 

(English] 

they are the prisoners of indeciaion. 

{Translation] 

They are not able to take decision. They are in dilemma 
as to what to do and what not to do? And they ~not find 
any solution to said problem. Second Master Plan was 
scheduled to be Implemented In 1981. They could 
Implement It in 1990, after a gap of ten years. And third 
Master Plan was to be implemented in the year 2007. The 
year 2006 Is coming to an end and as Malhotra is asking 
that by when Master Plan would be implemented, whereas, 
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SM Reddy jl has said about It. Why cannot they admit In 
the Supreme Court that on humanitarian grounds we take 
the responsibility for creation of such a situation In Delhi. 
That we are responsible for the mil. created in Delhi. 

[English} 

It II a humanitarian problem and It has to be solved. 

[Translation} 

It Is not right to say that there should be no shops in 
residential areas and they should move either to South 
Extension or Cannaught Place. My submission is that the 
Master Plan should be amended for providing small shops 
in residential areas, so that the residents do not have to 
walk longer distances for purchasing items of their dally 
use. Now the problem is the latest order of the hon. 
Supreme Court wherein the court has stayed the 
implementation of Special Provision Act. The Government 
say that it has not declared it invalid but I can say that the 
Court has done so. And it Is absolutely true. As per the 
order only 18 thousand shop owners have got relaxation. 
And 44 thousand shop owner have not got any kind of 
relaxation. If we assess the number of people likely to be 
affected as a result thereof, the families of 44 lakh people 
and 30-35 lakh people working In these shops, it comes 
approximately 30-35 lakh people. The Government still 
say It would do something. What would it do once the 
shops are ruined, will the Govemment be able to stop It? 

Sir, I am surprised that Shri Sajjan Kumar, a senior 
Congress M.P. is saying that the shops which are being 
auctioned carry reserve price. of Rs. 11h-2 erore. Where 
will the shop owners whose shops are being sealed go? 
How a small shop owner can manage to pay Rs. 11k-2 
crore for acquiring an alternate shop. The Government 
should allot shops to those at a fixed rate as they cannot 
buy a shop at commercial rates which are unaffordable. 
My submission is that instead of politicizing it or resorting 
to mud-slinging, the Government should bring a legislation 
In this regard and put the Act so enacted In Ninth Schedule 
10 that It cannot be challenged by Supreme Court nor they 
can Invalidate it or declare ultra-vires. That II the only 
solution. A moratorium has been given till 31st January on 
humanitarian grounds. But. will we be able to find any 
solution to It in a given one months time? Sealing will 
reeume after one month, whereas it should be stopped 
straight away. If we want to develop DeIhl as a model 
capital we cannot ignore the human face, we should take 
a lesIOn from U.P. Shri Kapil Sibal, who is a member of 
Group of Ministers, is sitting here. But there are divisions 
even within GoM and they are not unanimous in their 

view, as they are aware that finally .eaIlng would be 
done. Shri Sajjan Kuma~l, since you are not In GoM, 10 
why are you trying to clarify your position? MPs who are in 
Group of Ministers and our Sitting MPs from Delhi know 
that in the coming election they would have to eat a 
humble pie. They would not be able to return to Lok 
Sabha. They would move on roads like the shop owners 
whose shops have been sealed. Anyway, though Malhotra 
ji and Maken p would meet the same fate next year. They 
may laugh here today. 

Sir, let us think of India-Pakistan partition scenario. 
Large number of people were forced to migrate from there 
to India and a lot of them got settled In Delhi. Now the 
Government again desires to displace the shop owners. It 
appears as if we are fighting a war and we are all oul to 
oust the foreigners from our land. Kapil Slbalji, you should 
take a stand In this regard. The Prime Minister hu told 
you not to make any statement publicly. Alright, you may 
not speak. But, the public will not forgive you. So you bear 
it In mind . ... (Interruptlons) 

[EnQllsh} 

THE MINISTER OF SCIENCE AND TECHNOlOGY 
AND MINISTER OF EARTH SCIENCES (SHRt KAPtL 
SiSAl): Mr. Speaker, Sir, this is completely wrong. He hu 
aHributed a statement to the Prime Minister. I do not 
under.tand how my learned friend has any knowledge of 
It. This I. absolutely false. Nobody has lVer stated that 
and I do not think he should bring the Prime Minister or 
anybody el.e Into It. We are dilculling a very serlou. 
issue and I hope he addr ... es It with the kind of 
seriousness It deserves instead of making statements of 
this nature. 

. MR. SPEAKER: He hal ciarified It. 

[Translation} 

SHRI REWATI RAMAN SINGH: I am surprissed that 
though he has clarified his position, but he did not say the 
right thing • ... (Interruptlons) 

[English} 

MR. SPEAKER: That will not go on record. 

... (Interruptions! 

SHRI REWATI RAMAN SINGH: Sir, I am reaponaible 
Member. I read It In the newapaper and H It we. reported 

• Nol recorded. 
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wrongly, what can I .ay about It? But I read It In a 
new.paper and It wu reported In the newapaper. 

{Tr8nllatlon/ 

MR. SPEAKER: Alright, he hu given a r.ply to the 
que.tIon railed by you. 

SHRI REWATI RAMAN SINGH: Approx. liven lakh 
trad.r. alongwlth th.lr 30-lakh .mploy.e. are being 
.ffected by It. Besid •• , the Tibetan. who migrated and 
•• Wed down In our country In 1962 .re alao being 
dl.placed. Sir, they are the hapless people who were 
dllplaoed from their country. Our Government made all 
efforta to rehabilitate them In our country. The.e people 
.hould be given priority while finding out a .olutlon to thl. 
probl.m. Pl.... en.ure th.t th .. e people m.y not be 
dl.pI.ced. At the .. m. time, 30,000 nuralng homes, 1700 
doctora, .round 2000 .econd.ry .chools, 1500 computer 
training center., 600 pl.y .chool., 800 gue.t hou ... are 
allO getting .ffected by It. One doe. not have .ny objection 
to get the encroachld .tatl I.nd Iv.cu.ted. The 
Government are charging house tax, .ales tax, electricity 
tarrlf etc. from th .. e people for the lut 40 yeara. Collection 
of tax revenue h.s been Increased from RI. e crore in the 
put to R •. 8000 crort. tod.y. Even then, they are being 
cIIpIactd on the prettxt of complying with Supreme Court'. 
otdera. If Supreme Court rul.. that one of us I. not a 
member of Parll.ment, would WI .ccept It? How It I. 
polilble? Therefore, my aubml •• lon I. th.t this dl.cu.slon 
would be meaningful only If the Government ulUre the 
Houll In thl. regard. I would like that through you, a 
solution .hould be found out tod.y Illeif. I .gree with Shrl 
Hann.n Mollah th.t It should be put Into the 9th Schedule 
of the eon.tltutlon and Parliament should find out a .olutlon 
to It unanimously. 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): 
Sir, 50-55 lakh people h.ve been affected by the large 
.eale Haling drive particularly the demolition carried out 
In Deihl. The Muter PI.n for Deihl w •• flrat formul.ted In 
thl year 1 gS2 .nd there.fter It wu to be formul.ted In 
2001. The present problem has arisen due to the .tance 
tlken up by the Judiciary on the Illue rel.tlng to Ma.t.r 
Plan. Time .nd ag.ln, Judiciary has taken control of 
.x.cutlve .nd legl.latlve. I .m not aw.re whether 
Con.tltutlon of Indl. permlllit or noL Mr. Speaker, Sir, you 
art occupying the hlgh .. t position of this Hous, and are 
• ware of the situation. I would •• y that It h.s hurt the 
Hntimenll of .0 many peopl.. The question II whether 
the democratic .y.tam would continue to work In .uch 
clrcumltanCII, whether the executive would have any 
rtghll and the Itglalature would enjoy freedom In Its 
wortdng? The w.y Judlcl.ry I. Interfertng In all the mattera, 

Is Inapproprl.te. The regular Interferenoe of judlcl.ry under 
.ub-aectlon. of Article. 10, 11 .nd 122 of Constitution hu 
endangered the Parliamentary 'Yltem In the largllt 
democratic country of the world. I would like to ralll lOme 
moot questions regarding the issue of ... lIng, Whether It 
h.s put a question mark on the very functioning of the 
Parllament.ry .ystem of Governm.nt •• IHilng II being 
carried out by Municipal Corpor.tlon of Deihl In the name 
of beautification of the city under Maater PI.n. I .m 
mentioning It bec.use Deihl Special Laws (Special 
Provisions) Bill Introduced by Minister of Urb.n Develop-
ment wa. palled In this very Hou •• on 12th May 2008 • 
My friend, Shrl Sallan Kum.~1 was very emphatically 
making a mention of It that the notification Is going on. He 
Is not prellnt In the House at the mom.nt but he wa. 
.tmslng on hi. point. Literally, notlflc.tlon I. not yet 
Ineffective but the point Is as to what Is the Implication of It. 
It la right that the court has not annulled the notification but 
It has .torped It for the time being. I agr .. but .t the lame 
time It Is Important to con.lder It. Implication. .nd It. 
effects on the people. It Is Inapproprl.te to •• y from 
technic-' point ot view th.t the notification hal not beln 
cancelled. Sentiments of lakhs of people have not been 
taken Into consideration. Without doing verifications, the 
Government gave the .tatement that the notification I. 
continued, I .Iso agree that the Supreme Court hu not 
cancelled the notification but we all are aware of the 
actual position. A very unfortunate .Ituatlon has arisen 
before the country and the democratic parliamentary 
system. Now a basic que.tion has been posed before us. 
The way Judiciary Is Intarfering and cros.lng Its limits, I 
think It Is an attack on the autonomy of the executive and 
the legislature. I do not deny to grant autonomous .tatus 
to JudiCiary but whether Judiciary II the Supreme body. 
Judiciary Is aupreme in Ita jurisdiction. The question I. 
whether Parliament or the Executive would not be allowed 
to work Independently? All the thrae organs of the 
Government are supra,me In their re.pectlve ar.as and 
are allowed to work Independently. Ther.fore, they Ihould 
r .. pect e.ch other a. Intended In the .ectlon 122 of the 
Con.tltutlon. Therefore, there should be no Interferenoe In 
each other'. domain. Today there Is • question before u. 
al to how to m.lntaln the dignity of one another Intact. 

Demolition la stili going on In Deihl. L.ter on, I will 
explain about what is going on in Munlclp.1 Corporation 
of Deihl. You wUI be surprlled to know th.t. The country I • 
facing a very unfortunate lituatlon. 

Conltltutlon hu provided • demarcation of jurlldlc-
tlon for judiciary, executive and legl.l.tu.... However, in 
Deihl the Supreme Court hu suo motu constituted a 
monitoring committee for .eallng. A court commissioner 
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has been appointed In thl' committ .. and the committee 
I, empowered to give direction. The SupNme Court fixed 
the responsiblUty of the committee. The nlary of the 
members was also fixed from Rs. 30,000 to 35,000 per 
month alongwlth an office and a motor vehicle. The 
judiciary is performing all the functions of the executive. 
India Habitat Centre Is located In Deihl. . .. (Interruptlons) 
2% English knowing people pronounce it In a very 
Impressive manner • ... (Interruptlons) I am not against 
Engliah language but I am against English mlndset. 
Britlshers had left our country years ago but they left the 
English and English culture behind. Therefore, I am not 
against the English language but En~lish culture. 

MR. SPEAKER: Please speak on the subject 

SHRI DEVENDRA PRASAD YADAV: I am on the 
subject only. I am having a letter of MCD with me which 
states that the office of Monitoring Committee will be .. t 
up In India Habitat Centre and the members will be 
provided with a motor vehicle. The executlve'a functlona 
related to .. curtty are being grabbed and performed by 
judiciary. Hon'ble Mlnlater may claim that the notification 
has been annulled but the reality i, something elle. I may 
be Interrupted if I am saying anything wrong. I have ... n 
the orders of the court. The leamed Minister present In the 
House is also aware of It. So what doe. the fixation of 
salariea of the Members of the Monitoring Committ .. and 
providing vehiclea to all the Membera by the Judiciary' 
indicate. This order waa issued and even office has been 
set up in All India Habitat Centre. What Is all this going on. 
On the other hand MCD can not pay the aalarles of Its 
lower class employees. That MCD I. instructed to perform 
particular tasks. Hon'ble Malhotrajl ia not present here 
now. He was saying that nobody accepted the recommen-
dations of the Malhotra Committee. Mr. Speaker, Sir, any 
particular Government or political parties either In 
government or In opposition can not be blamed for this. If 
truth is brought on surface, ,all will be exposed because 
everybody knows as to which Government did not accept 
the recommendations of the Malhotra Commltt ... Any way 
which Government did not accept the recommendations of 
the Malhotra Committee. They talk about development 
and modernization. They are playing new game of 
modernization. There Is provision of sealing In the MCD 
Act and aa long as thla Act exists •...• 

There is no provision of sealing in the DDA Act, 
however, there ia provision of sealing In the MCD Act. 
Does not the Parliament have the power to make such 
provisions by way 0' enacting new law? They are lamenting 

• Not reoordecl. 

only this that the law Is facuity. They .... eaylng that the 
notification has not been declared nuU and void, however, 
one can see Its Implication. So, I would like to submit that 
the Parliament has this right and the dlscuulon being 
held in the House must bear fruits and the Parliament 
should repeal the aealing Act by way of exercising Its 
powers. MCD Ad. containing the provision of .. aling should 
be amended and withdrawn. Hon'ble Hannan MaUsh 
Saheb has also submitted that It 'hould be Included in the 
Ninth Schedule of the Constitution. 

DeSpite the probl.m of unemployment bigger malls 
are being opened. The people are dreaming of making 
Delhi like America. People u.uaJIy s.. dreams In the 
night, they want to make this country lik. America. So, I 
would like to submit that the old Acl should be repealed. I 
would like to givol one more information. Beside the .... Ing 
act, there i. one more law for banning the operation of 
cycle rickshaws. Hon'ble Malhotra jl will not understand It. 
A circular has been Issued to ban plying of nearty ten lakh 
cycle rickshaws on, RTL road, Chanctnl Chowk. II hal 
been stated that pollution hu to be checked though 
rickshaw .. ves fuel 011 and check poUutlon. II I, the 
campaign of the Govemment of India to .. ve oil becau .. 
we want to become s.1f dependent In It Rickahaw I, fuel 
saving mean. of tran.portatlon and III operation Is being 
banned. One person took the design of our rlcklhaw to 
Australia and made new design of lighler rickshaw and It 
Is operating there. Here th.y are talking about modernI· 
zatlon. 

MR. SPEAKER: The question Is as to who will 
Implement the sealing law, you pl.... speak on this 
subject. 

SHRI DEVENDRA PRASAD YADAV: Yes, Sir, I am 
submitting the same thing that not only the s.a1lng act but 
the law bannJng the operation of rickshaw should .'so be 
withdrawn. During the British period hotH carriage. were 
In use. It wu in operation In Deihl and also In Lucknow 
where Nawab's used to travef by horee carrlag.. 1'here 
were 500-800 princely states which are now reorganized 
Into 28 States. Then horse carriage and tong .. were In 
operation. At that time the licence of carriage WBI given by 
veterinary doctors. However, even today the licence for 
the operation of rickshaw II being given by the veterinary 
doctors. This law lhould be repealed. I would like to ' 
requeat the hon'bte Minister that he should get It repeated. 
Carts and rickshaws are manually driven by human beings 
and these human beings are required to obtain licens. 
from Veterinary doctora. Rickshaw and pull cart are driven 
by men and not by hors.s. We have given a call for the 
gherao of the House on this ISlue on the 11 tho Either law 
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win be amended or .. will gherao the House. Ultimately, 
the law has to be change. So, I would like to submit that 
there la need to pay attention to the existing corporation 
Act. 

Mr. Speaker, SIr, I would like to ...... a buic question. 
I would Uke to uk .. to why the need of sealing aro ... 
There are unauthorized colonies and people make 
commercial use of their land. However, I would like to uk 
u to why .. allng was required. Illegal activities are going 
on In Deihl under the garb of thia act. You want 10 make 
this city America. The people want to remove congestion 
In the city. However, I woutd Uke to know as to who mak .. 
the plan, plana are made by the offtcers. FIve year plana 
are prepared by the Planning Commission, the MiniStry 
and the offIcerI. 

15.10 h .... 

(SHMMn KAI8HNA TIAATH In the eMIt) 

MADAM CHAIRMAN: You had only 10 minutes, 
howwer, you have already taken 13 mlnut ... 

SHRI DEVENDRA PRASAD YADAV: Madam, the 
people of Uttar ~1Ih and Bihar are facing this problem. 
I know your area Karolbagh. In one month time, I will visit 
entire Delhi and then my priority win be to ... whether 
1_ II amended or not. I am fighting for thla CIIUI8. 
Pre .. ntly, I will lodge my protest here. I have d.voted 
myseH to this Issue. 

MADAM CHAIRMAN: Devendra II, I was tenlng that 
you had 10 minulII, however, you haveaJready laken 14 
mlnut ... So, you pl.a .. conclude at the earlleat. Some 
more Members are to speak on this Issue. 

SHRI DEVENDRA PRASAOYADAV: Madam, your 
araa is allO affected by this problem. The people might be 
complaining you during your visit to your area. Some extra 
time should be given to addre.. the problema of poor 
peopI •• I am speaking for the cause of poor people. What 
Is the cause of Increulng population In urban ar .... The 
reuon behind this surge Is that th.ra Is no Job oriented 
works In vln.s. Three-four daYI back I had read a 
statement of hon'ble Reddy Saheb In newspaper. He had 
stated a baalc fact that u long as there Is no. employment 
in villages, people will continue to come to Deihl to earn 
their livelihood and conge.tion In Delhi wlllincre .... . 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): 
We allO come from there • ... (Interruptions} 

MADAM CHAIRMAN: You ple .. e addrell the Chair. 

SHRI DEVENDRA PRASAD YADAV: There II man 
exodus of village population. It Is not only DeIhl but large 
number of people from Bihar are also living In Mumbal. 
Forty lakh people are living In Mumbal alone. They are 
aIao In other cities like Ahmedabad and Bangalore of 
Karnataka and Deihl. Unle.. there II employment 
opportunlti .. available In villages, citI .. wiD have to bear 
the brunt of aurge of population. So Government will have 
to formulate planning to check the .xodus of rural 
population. The DDA and MCD have not paid their attention 
towards the .. people. 

MADAM CHAIRMAN: You pi .... concentrate on the 
IlIue related to lIailng. You tell us .. to how sealing 
should be stopped and relief should be given to p.opI •• 

SHRI DEVENDRA PRASAD YADAV: Social Welfare 
OrganlsatioRi have flied writ petitions In the Court against 
the unauthorized construction, only then they have come 
out of their slumbar. Prior to that MCD and DDA had been 
sleeping over thll I .. ue and the Government did not give 
priority to this Issue. Irrespectlv. of which party was In 
power, nobody paid attention towards this. Today the 
attention Is being paid only towards the conatructlon of 
bigger malls and it Is being propagated that It Is an Indicator 
of economic growth In the country. Doe. he want to make 
blackmarkateers more rich, who hold black money and 
construct malla. There are 83 thousand millionaires In the 
country. 

MADAM CHAIRMAN: Plea.e speak on how the poor 
persons can get relief from sealing. 

SHRI DEVENDRA PRASAD YADAV: Ple .. e under-
stand the reality. I am speaking about poor. What concern 
a poor man has with malls? The persons having annual 
Incom. above Rs.10 lakh will be visiting malls. There Is 
no place for weakest section of society in such malls. 
Madam, you and your party understand It well. The poorest 
peopl .. about whom GandhlJI talked a lot, have nothing to 
do with such malls and who are these poorest persons? 
They are roadside vendors, small shop owners, rickshaw-
pullers, and agricultural labourers. What are the 
Government doing for them now? It Is a basic Issue. Rich 
people would construct maUs by acquiring land at very 
high prices and would carve out big shops within such 
malls. Can any person purch... a shop In .U~ malls 
which are priced In the range of Rs.10 orore. They will 
never be able to purch .. e shopa there. People who have 
been granted freedom of carrying out busine.. under 

• Article 19 are being ruined through sealing. 

There are 1682 unauthorised colonie. In Deihl 
wherein more than 30 lakh people live. Now they are 
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being rendered homeless. There Is no errangement for 
electricity, water or educational facilities In the said 
unauthorized colonies. As there was no alternative 
arrangement people started living In such colonie.. The 
Government charged electricity and water charge. and 
even road tax from them. Now they are being asked to 
vacate these colonies. The democracy Is In danger. The 
Government Is resorting to It In the name of modemlzation 
and globalization and It wants to 8et up modem cities In 
place of such colonies. For whom beautification process Is 
going on? It Is being done merely to please 5·10 per cent 
people. 90·95 per cent people are being deprived of their 
livelihood In the name of beautiflctlon. Will the Government 
bring any legislation to stop It? The Government should 
ponder over it seriously. No poor can purchase these 
shops. The Government should stop worrying about rich 
people who are just one percent and It should be 
concemed about the poor. The Govemment should come 
up with a plan to regularize unauthorized colonies and 
grant permissible relaxation for covering weaker sections. 
MCD Act should be amended. The law relating to leallng 
should be repealed and a new legislation should be 
brought in the Parliament, as It il vested with powers, for 
withdrawal of order of sealing and small lhop owners 
should not be asked to shift elsewhere. We are not being 
ruled by the Brltishers. Fifty eight years have elapsed 
since we got freedom. My submission is that the said law 
should be amended and It should be put In Ninth Schedule. 
I conclude with these words. 

[English} 

SHRI BRAJA KISHORE TRIPATHY (Purl): Madam 
Chairperson, we are discussing this matter for the third 
time In the House. The hasty manner in which the Deihl 
Laws (Special Provisions) Act 2006 was passed, which 
placed one year moratorium on the demolition of 
unauthorized construction and sealing of commercial 
establishments in the residential areas In the Capital, It 
was antiCipated to be rejected by the Supreme Court. We 
had rightly anticipated and apprehended at the time of 
debate that this Bill would be rejected. This Act has been 
rightly rejected by the Supreme Court. But the han. Minister 
has assured In this House that there Is nothing to be 
worried and there Is no alarming situation. 

11.00 hra 

He also assured that there would be no difficulty and 
this Act would not be rejected by the Supreme Court. But 
what has happened now? Ultimately, the Supreme Court 
hu rejected this legialatlon. Our apprehension at that 
time wu correct. The hon. Mlnilter and the Government 

Ihould have taken sufficient precaution to see that this Act 
would not be rejected by the Supreme Court. The Apex 
court has described the Act as fuDy void and Illegal. The 
Bench hal also observed that It was a pure and simple 
legislation aimed at overruling the orders of the court. This 
II an embarrassment to the House. Yes. I am just quoting. 

SHRI S. JAIPAL REDDY: Tripathyjl, it wu an 
observation and not a judgement PIe .. e appreciate the 
distinction between an obeervation and a judgement. 

SHRI BRAJA KISHORE TRIPATHY: Of course, thil I. 
an observation. But thil Is a ItrictUre to the Hou .. ItHIf. 
This il an embarrassment to the House. We have pa,'" 
an Act on which the Apex court In the country has told that 
this Is overruling the order of the court. This Is not at all a 
healthy situation. But, we had been .. ,ured by the hon. 
Minister and h~ had exprels~ his conftdence about the 
legality of the law. 

Madam. thl' hal not been done for the first time. 
After the UPA Govemment h .. come to power, thrice the 
Actl paesed by thil lupreme legislative body, the 
Parliament, have been rejected. Thll Is the third time. It II 
aleo happening In thle Govemment. We were lupportlng 
this legislation bacaule It Is for the poor people. But it II 
rejected by the court. The Govemment Is ,..spon'ible for 
this. They are putting the entire Parliament In embarrass· 
ment. 

The manner In which the Centre hal tried to subvert 
the demolition and .ealing drive reflects very poorly on 
Itself. A few month. ego, It ordered that the Haling of 
premis .. need not relurne al It Intended to seek a lix· 
month ltay on this from the Supreme Court. Having filed 
an application In the court to this effect, the Centre luddenly 
withdrew It without In'ormlng the court about Its plan to 
introduce this legislation. What wal the difficulty? When 
you withdrew your application In the Supreme Court, why 
had you not informed the Supreme Court that you are 
going to have luch a legislation? Now. you are responlible, 
the entire Govemment Is responsible for the rejection of 
this Act. There wal no business on the part of the 
Government, when your appeal wu In the Supreme Court 
and you were seeking six month,' time, what was the 
necel'lty to withdraw that application from the Supreme 
Court? If you withdrew that application, why had you not • r 

informed that the Intention 0' the Govemment wu to make 
a legislation? You Ihould have Informed the court. But you 
have not Informed anything. Suddenly you came with a 
legislation and the court has rejected this Act. 

There is no doubt that the Parliament i8 supreme. In 
legilialive matters, In law-making affairs, the Parliament is 
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.upreme and nobody can chaUenge It. But the tendency of 
the Executive to circumvent the court order through an 
introduction of a legialatlon Is a unhealthy feature for 
democracy. There· should not be· a tendency of the 
Executive alway. to .ubvert the order of the Supreme 
Court. That II a bad tendency. It I. not a healthy tendency 
In democrecy. So, the Govemment .hould alao leam not 
to go with such type of legislation when court h .. already 
PUled an order. 

Madam, everybody wanta Deihl to be a model city. 
Nobody want. otherwise. Everybody wanta that Deihl I. to 
be a model city for the country. For thl. purpoae, a new 
Muter Plan I. required to be notified under the Deihl 
Development Act, 1957 In order to provide for the needs of 
the increasing population . ... (lntetrJJptloM) 

[»aM/atlon} 

modem city win corne up . ... (lnterruptloM) 

[Engl'-h} 

It Is for everybody. It I. to be proapectlvely from 2021. This 
delay In flnaDzlng and notifying the new Muler Plan for 
DelhI hal put Immenae difflcultle. 10 the slum dwelle,. 
llaylng In jhuggla and jhonpri., the .treet vendorI who 
are about two lakh people In different partS of Delhi and 
lutty the commercial premlae. operating from the capital'. 
relldentlel are ... 

At pre.ent, thl. sealing II affecting about 30,000 
commercial e.tabllahmenta and hu resulted In making 
about one lakh people jobl.... In toto, this will affect 
about seven lakh famUles and 30 Iakh people Including 
employ ... If, at all, .. .,Ing Is done In entire Delhi. For all 
these miseries of the affected people and the inconvenience 
cau .. d to the public In general, the Govemment of India 
Is primarily and solely r.sponslble. The timely review and 
modification of the new Master Plan could have been 
done by the Govemment of India. A1.o, . the Muter Plan 
hu riot yet been flnall.ed and notified. . 

There Ia a flush of flood like .Ituatlon of unemployed 
people In DeIhl and other urban areas of the country. This 
I. an alarming situation. Now It will become more serious 
In future becau .. people are rushing to urban areas from 
rural area.. It will result In shortage of water, dWelling 
unla., electricity, food etc. The.e people will need hOlpltais 
and educational facifltle. for their children. There will be 
need for .hopplng complex .. and other amenlliel. 

MADAM CHAIRMAN: Kindly give your eugge.tlons 
only regilding thlsl.sue. 

SHRI BRAJA KISHORE TRIPATHY: I am just giving 
my suggestion •. This hu resulfed now and this will also 
happen In future\ Hence, I would like to know from the 
han. Minister when the prospective Master Plan will be 
complete, and will be notified. He should Inform the HOUle 
as to when It will be notlfled. He has taken two months' 
time since It was debated last time. Now, two months have 
pused. How much more time will he take to just finalise 
this Master Plan? That is the primary thing which Is needed 
by the court. If you do not finalise the Master Plan, 
whatever legislation you pass, it will be declared void by 
the court. Otherwile, you bring a legislation and place it 
under Schedule IX of the Constitution so that It will not be 
rejected by the court. We are allo Interested to help the 
poor people. We are also Interested to help those who 
have been living In jhompris and jhuggls We are Inter .. ted 
In the welfare of the unemployed people. If the Govemment 
Is serious to rescue these people, to help these people, it 
should come with a legislation and put It In Schedule IX 
10 that there will be no Interference by the court. Otherwise, 
they should tell us when the Master Plan will be finalised 
by the Govemment. 

Madam, the Govemment should come out with a 
solution to this problem Immediately becaule today this 
has happened In Deihl and tomorrow, It will happen in 
other urban areas also. Mumbal Is also facing the lame 
difficulty. An the urban areas of the country are facing the 
same difficulty. So, the Govemment should also have a 
prospective planning as to how to come out of thl. problem 
and crisis In the urban areas. Otherwise, this will happen 
at other places also and the courts wUl Interfere at all 
places. There will be Public Intereat Litigations and the 
High Courts and other courts will Interfere. What has 
happened In Deihl today will tomorrow happen in all other 
urban areas of the country. So, the Govemment Ihould 
come out with their future planning, their perspective 
planning so that the influx 0' unemployed people, tho.e 
who are coming to urban areaa, are reduced. The 
Govemment Ihould provide more employment opportunltlel 
In the rural areas 10 that the people will not be intending 
to come to urban areas. That I. needed now. 

Whatever they are propagating, they are not doing 
that practically In the field and they are not providing 
employment In rural areas. That la why, people are coming 
to urban areas for eaming their livelihood, for their 
employment and to Improve their live.. Thl. I. the real 
shuatlon that I, happening In Deihl. You should also have 
your own planning to come out of thla problem. 

MADAM CHAIRMAN: Han. MInister wiD give reply at 
the end 0' the debate. 
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SHRI BRAJA KISHORE TRIPATHY: My reque.t I. 
that the Govemment should ten UI when Ihtl Mater Plan 
will be completed and what II the Govemment'. thinking 
In soMng this problem In Deihl and other ...... of the 
country? 

SHRI JAGDISH TYTLER (Deihl Sadar): Thank you, 
MIdam. I have been waiting for a very long time to speak 
on this IUbject whk:h Is very dear to UI, the people who 
belong to DeIhl. 

It Is e.peclally 10 for people like us who belong to 
Deihl. I am speaking on behalf of hundred. and thousand. 
of traders who have luffered because of wrong planning; 
who have suffered becau .. of .... Ing; who have suffered 
becau.e of the children not having gone to the IChool.; 
who have luffered because of they were not being able to 
pay back the money to the banks; who have suffered 
becau.e they .topped getting credit from the other States; 
who have luffered becaule the kltchenl .... cold; and 
who have luffered becaule they have really cried u they 
100t their close on... One cannot Imagine the kind of 
luffering that these people have gone by. 

There II an Act, namely, the Deihl Development Act, 
1947, which came Into force In 1957. I just want to quote 
.omethlng from thll. This Is for those people who have 
violated the Muter Plan. There II a provision under the 
authority regulation. under Section 57 lub-claule (f) of 
the Act, which provides terml and condition. subject to 
which "the users of the land bulldlngl In contravention of 
the plans may be continued." 

The Deihl Development Authority formulated the 
Deihl Development Authority (Zoning) Regulations In 1983, 
which came Into force with effect from 18 January 1986. 
Claulel 11, 12, 13 and 18 provide the terml and condltionl 
under which one can use the land and bulldlngl for 
commercial use in contravention of the Plan. Why thl. 
claule was not used for those four lakh people who had 
used the resldenoe for commercial use, which we allowed 
or they allowed or all political people allowed or the 
Governments that were In power at that time allowed or 
the authoritlel at that time - whether it was DDA, the MCD 
or anybody else - allowed? They took taxes from them; 
fined them; and put those people In jail those who could 
not pay the taxe •. Now, when they have paid something to 
the tune of over RI. 90,000 crore. you have uked them 
that we will look you up or we will dOle your bulldlngl, 
and we will ... to It that you ... ruined. Who II responsible 
for It? 

I am very glad that Shrt S. Jaipal Reddy and Shrl 
Alay Maken - a young man from Deihl - have done 

everything poulble WIder the .un, MCI under the law to 
protect them. But, unfortunately, something wnt wrong 
.omewhe .... I do not want to blame for II, and I do not want 
to again have a dialogue with the Oppolltion or ourulvel 
that we are MOng or they are wrong. Actually, we are .n In 
wrong. W. have ruined the people of Delhi because we 
are poItIIoIIIIy responsible for them. 

The .. a11ng was done In Kamla Nagar, Jawahar 
Nagar, Sadar Buar, Bare HIndu ,." ere. Why did anybody 
dare go Ihere, and cIote thalr Ihops when according 10 
the first .... ler Plan 1982 and the Second and the Third 
Plan., Kama Mujld, Chldl Qabar, Bazar Sita Ram, Almerl 
Gate, Chandnl Chowk, Fatehpurl, Lajpat Ral Matkel, 
Kuhmert Gate, Morl Gate, Maika Ganj, Subzl Mundt, Sara 
Hindu Rao, Sadar Bazar, Nabi Karim, Qadam Sharif, Ram 
Nagar, Paharganj, Model Bull. Manakpura NS, Shahdara 
Town, Jhandewalan Scheme - Block E, etc. were all in the 
Muter Plan. Who I. relponslble for them? Why did the .. 
authorltles go to them? I would like to uk thla from them. 
Why were they deltroyed? Nobody ... ml to anlwer It. 
Some of the ...... u fall In my area, and we pleaded with 
these people that under the Arst Malter Plan these were 
clearwd, and they are known a commercial ....... 

There wu a Commllsloner, Mr. W11lon, at :tw an. 01 
Britlih Raj. He was alked by the Viceroy to £) and ... 
Pahaadl DheereJ, Bahadurgarh Road, and at hat time " 
was declared u commercial. that II, In 1928. I ... , ...... 
people are coming and leallng the place and aaying u ,=~ 
you are using It commercially. According to the DDA'I 
Plan, the roadl .... shown as 60 'eet, but according to the 
Plans of the Brlti.h time, the roadI are .hewn aa 40 '"to 
Thll I. the kind of map we have, and the kind of planl we 
have. The MCD Cornmllaloner apologized when I lhowed 
the.e original mape, but the ahops had already been 
sealed. They have been deatroyed, but no one II being 
held re.ponalbl. for It. I would like to alk you, why the 
trader. Ihould .uffer. Under the Muter Plan of 1962. the 
DDA, the MOD or whichever authority II concemed. they 
were aupposed to have 75 dlatricta In Deihl, but only nine 
h.ve come up. From 1ge2 to 2006, you ahould h.ve .t 
le8lt 200 districts, but only nine have come up. Why 
Ihould the people be held re.ponslbl. for It? From 1962, 
300 Community Centre a ahould have come up, but only 
35 have come up; 1,250 Shopping Centrel ahould have 
come up, but only 135 have come up. J am talking about 
the 1962 Master Plan; I am not talking about the 2006 
Muter Plan. Who la reapon.ible for thla? Are we going to 
be Irrnponalble? When people open shops, I want to ask 
the Re.ldent Welfare Associ.tIona u to what authority do 
they have, and whether the people who opened .hops 
are not relidents. Since they .... old. alnee lome of them 
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100t their children and they cannot pay the taxes, they 
have opened .mall shops. But lomebody who Is well off 
goel to the court and gets a stay order against them. What 
happens to those people whos. grown up cHildren are no 
more and who have opened a lhop? Who II going to be 
rnponalble for them? Nobody Is giving any answers to 
them. But somebody goes and .. ys that some Resident 
Welfare Asaoclatlons have put garlands around his neck 
because he saved them. " It Is not lor Reddy or Aiay 
MMen, what would have happened? 

I do not want to name anybody. I want to ask on 
behalf of those people who are suffering wheth~r there Is 
anybody to give answers to them. 

Now, I come to schools. liquor Ihops can be opened, 
but the schools mUlt close, what a shame It II. There are 
1700 recognized schools which are operating on 
unauthorized lands. Out of these 1700, only 383 schools 
are operating on authorized lands. What II going to happen 
to the reat? Deihl needs bye-laws. I want you to change 
the lawi. I want to give a suggestion to you. There are 
1700 recognized schools which are on unauthorized lands. 
There are 2,000 private schools Indudlng nursery schools; 
hundredl of them are unrecognized, but they are operating 
on private lands. There are only 382 schools which are In 
their proper placel. 

According to the Muter Plan 2001, I am not talking 
about 2006 or 2021, there are IUpposed to be 7,500 
senior lecondary schools, and we have only 1,700 schooll 
today. If you take the 2021 Master Plan, do you know how 
many schools we need In Deihl? You need, maybe, around 
17,000 schools, and not 7,500 school a, and you are going 
to charge crores of rupees per acre. Who Is going to give 
that much money - the Blrtu, the Tatas or the Modis? You 
have schools like Yuant Valley, v.sant Kunj that ply air-
conditioned buses to transport children. My father atatted 
the Delhi Public School, Summerfield School and the J.D. 
Tytler School. We have over 115 Ichool., and they can 
afford to give three crora rupees per acre, but If somebody 
generally wants to start a achool and help the Govemment, 
where are they going to get the money from? Do you want 
the black-marketeers to come and run the schools? Do 
you want people who earn their money In unscrupulous 
ways to come and run the schools? You must Qlve larld to 
these achools at one rupee per yard. You can put as many 
conditions al you want to put, but please do not charge 
commercial ratea. You are charging commercial rares even 
lor hospitals. 

{Tran81atlon} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Chairman, 
Sir, till 1972 the rate of land was Rs. 5 thousand per yard. 
... (Interruptions) 

{English} 

SHRI JAGOISH TYTLER: I do not want anything, 
Prof. Malhotra. I want to speak for the people of DeIhl. and 
I am not speaking for any particular class. I Just want to reu 
you this much. 

{Translation} 

SHRI AJAY MAKEN: Madam Chairman, the .. people 
started on commercial Un.s which Included holpitals and 
setting up of commercial areal. I am quoting It as per 
record. NDA Government started It lor higher education. 
..• (Interruptlons) 

MADAM CHAIRMAN: Maken JI. pleue speak In detail 
when you reply to It. 

PROF. RAM GOPAL YADAV: The hon. Member II 
speaking on a very important isaue, please let him speak. 

(English] 

SHRI JAGDISH TYTLER: I want ta use this lorum to 
request the hon. Prime Minister, SM Reddy and the 
Youngman, Shri Maken, please for God'. sake keep as 
many conditions as you want and conduct as many 
Inspections as you want, but do not commerciallse schools. 
We have to go and see the schools In South Delhi and 
see the kind of children studying there. They are the lame 
children ltudying who belong to the families of Residence 
Wellare Associations owning a land for RI.1 0 crore per 
acre. They are paying Rs.2,OOO or Rs.3,OOO a month .1 
lees. Do you want a person to pay Rs.3 crore per acre 
who cannot afford to do pay this amount and who cannot 
even put his children In these schools? These are the 
schooll which are coming and asking you to pay Rs.3 
cro,. per acre. I do not know what kind of a thinking Is 
thl., For Goer •• ake, I would like to mak9 one personal 
request. Keep schools out of what we call 'rada'. School 
Is not a trading centre. School I. not a shop. Those who 
are running the schools as a Ihop, close those schools. I 
will be the llrat to say this. I am a son of • man who started 
achooIa In DeIhl. I know what I am talking about. I H. the 
condItIonl of the schools a1ao. But I want to tell you one 
thing. There was a time - all the han. Members mUlt lis .. n 
10 Ittll - when higher aecondary education results were 
oul, St. Columba's School, DeIhl Public Schools, 
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Summerflelds, and Springdales school. children used to 
come first. As soon the Central Schools have started coming 
up, you see the r,sults. All the top schools have 
disappeared. Only middle etass children who are studying 
In these Central School. are coming first and occupying 
positions. These are the .chool. which give proper 
education, not the air-conditioned schools where children 
get lunch from a five star hotels. That Is the kind of school. 
which are coming up now because they have brought the 
land by paying Rs.3 crore per acre. That Is .omethlng 
which I observed. Please keep the word 'trader' out of the 
.chools. 

I do not want to take too much time. this Is for Shrl 
Reddy. Look at the scale of taxation which you have just 
announced. Do you know that this fs going to hit the man 
so badly that he is not going to stand and give you what 
you wanted? In 'a' and 'b' categories, It Is As.3,005 per sq, 
metres; with excess floor area. they will have to pay over 
and above the floor area ratio; in 'c' and 'd' categories, it is 
Rs.1,400 per sq. metres; in 'e', 'f and 'g' categories, It is 
Rs.700 per sq. metres. Can you Imagine who has got 50 
yards of plot, he is asked to give Rs.490 per .q. metre. 
every time he puts up a new building. Can he give It? It is 
simply impossible. In the same manner, rates were hiked 
in the buildings. In 'a' and 'b' categories, it Is Rs.4,020 per 
sq. metres. These are the important matters I want to bring 
to your notice that in 'c' and 'd' categories, the rate is 
Rs.1 ,610 per sq. metres; in 'e' and 'f' categories, the rate Is 
Rs.805 per sq. metres; a plot exceeding 50 sq. metres is 
lold at Rs.564 per sq. metres. As per the 23.07.1998 
notification, the rates are: in 'a' and 'b' categories, It Is 
Rs.4,370 per sq. metres; In 'c' and 'd' categories, it Is Rs. 
1,750 per sq. metres. These are the rates and the Delhi 
people will not be able to take and we would again be 
going back, and unauthorized constructions and unautho-
rized buildings will be coming up. I want to make a request. 

PROF. VIJAY KUMAR MALHOTRA: These are 
residential and commercial rat.s. 

SHAI JAGDlSH TYTLEA: Y.s. Thes. are the rat.s 
which have just been notified. But the DDA fortunately has 
not notified as yet. I hope you would came up with the 
reply, 

Before I close, I would like to say that in my 
constituency, the DOA say. that they cannot bring the 
ratN down when the new shops are going to be allotted. I 
want to give an Instance. In Guru Teg Bahadur Nagar, 
which Is In my con.tltuency, which used to be called 
HudIoR and Outram Ianea, the .. are the places where 
8ct, 120 and 15 metres plots were given In N,hru Nagar 

by DDA at .xorbitant prices, which they cannot afford. I 
approached Shrimati Indira Gandhi, the then Prim. 
Minister. I .ald: "Madam, can the., people afford?" Here 
we talk of people trying to help the poor. You would be 
surprised. Shrl Jag Mohan was the Vice-Chairman at that 
time. The DOA did everything possible under the sun but 
the Minister said nothing and that It would not be done. 

I was the Member of Parliament 'rom that Con.U-
tueney. I went to Shrlmati Indira GandhI. I .aId that Madam. 
they cannot aHord It and that you cannot do thl •. Th, .. 
are the people who are poor r.fug •••• Do you know that 
the same plota of 80 square yards and 120 ,quare yard. 
were given at R.. 15000 and As. 18000 reapectlvely? I 
am not talking about a yard but the total plot The plota of 
1500 square yard were given at A •. 1500 per month 
installm.nt for five years. So it can be done If you want. 
You make as much money as you want from all theae 
comm.rclal centre. Ilk. Malls and put It back to the people. 
When you give It to the poor people, make lure that the 
rat .. are low as Shrimati Gandhi had done at that time 
because you can aHord It. If you have got a hotel plot of 
800 square yard co.ting R •. 150 crore or A'.200 crore, by 
all meanl you take As.300 crore from them. But when you 
give It to the poor people, come back and do what qhrlmatl 
Indira Gandhi did and what the Congrell Party thinkl, 

{Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN: Njca~:!'" 

Chairman, as a Member 0' Parliament I am speaking for 
the first time. 

SHAI S. JAIPAL AEDDY: Is It your mald.n .peech? 

SHAI SYED SHAHNAWAZ HUSSAIN: Yes, 81 a 
Member of Parliament, It Is my malden speech. 

SHAI S. JAIPAL REDDY; Then I welcome It. 

SHRI SYEO SHAHNAWAZ HUSSAIN: When Shrl 
Aeddy was In the opposition, I wal the Minister of Textile •. 
Though I hall from Bihar, I got my education from Deihl 
Itself and I am well aware of the ar ... of Deihl. I u.ed to 
live In Shri Sajjan Kumar'1 .... a. He knowl It that I am well 
conversant with the geographical position of Deihl, and 
the problems of village. and cities. I have been well aware 
of It since 1985. • 

Madam, when I retumed to Deihl after the elections 
from BIhar, I wa. not only Surprlled but pained too. I 
visited earthquake affected areas of Gujarat. The condition 
over there was .'m"ar to the one In Iraq. When bombers 
drop bombs In the area, the building. get razed to the 
ground. Demolition drive created .lmllar scenario In DeIhl. 
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Though I have nothing more to say In this regard since the 
leader of my party Prof. Vijay Kumar Malhotra has spoken 
at length on this issue. 

Madam, five apeakers from both the sides have 
spoken on thltlllU8. So, as a sixth speaker when I got up 
to apeak, almost there seems to be nothing new left to 
dweH upon; however I would like to draw the attention 
towardt certain important points. Shri Jagdlsh Tytler has 
added new dimension to It by adding the issue of schools 
into It. Oemolltlon of houses or shops is a national loss as 
a large quantity of cement, gravel or iron-bars used in 
construction go waste. That's why cement has become so 
dearer. Cement used In construction g088 waste if 
buildings are demolished. Likewise, there is dual loss of 
labour. Iron rods also go in waste, where as these rods 
are quite costly now. Therefore, this aspect should be 
borne In mind before resorting to demolition. LOM to any 
individual should be avoided as loss to Individual is a 
national loIS. 

Madam, Through you, I would like to know as to who 
permitted the situation to come to such a paIS. Allegations 
and counter allegations will not serve any purpose here. A 
little while aoo, one of our colleagues speaking on behalf 
of the Communist Party has stated that it is not proper to 
level allegations and counter allegations. Here at the 
Centre, only two parties - our party or the Congress -
were successful in forming the Government. The 
Communists never got an opportunity to form the 
Government in Deihl. Therefore. the responsibility for 
creating this situation lies on either our party or on 
Congre .. Party. We cannot shirk our responsibility in Delhi. 

Madam, I would like to say that there Is politics 
behind this move and shopping mall people are the most 
benefited ones from this situation. Whenever ahops were 
demolished In Delhi. mall ~ople were the happiest lot 
because the prices - of their shops soared overnight. 
When MG-I was demolished, the rate of the rent for space 
of mall rose to Rs. 5000 per foot from Rs. 500 per foot. 
Being a former Minister of Ministry of Textiles, I know that 
when a big designer's tag is added to the clothes coming 
from the villages and is taken to big show-rooms, the,. It 
Is sold on a very high price. Today, the situation Is such 
that they want to build shopping malls In entire Deihl and 
they want to dislocate all the small shopkeepers .and 
traders from here. Consequently, the prices of the Illes of 
the mall are growing by leaps and bounds. Earlier alto I 
have brought it to your notice that even among the 
Congre .. people, intemal conflleta are going on regarding 
the current plight 0' Delhi. They are allO not sadsfled wtth 

the current situation. Here the situation is; MCD versus 
Deihl Government. While pre.enting his views, Shrl 
Malhotra~ has stated that MCD suo-motu· had stated In 
court that they do not have powers for sealing and the 
court conferred upon them theae powers. The people of 
Deihl are forced to bear the brunt of the fight between 
MCD and the Delhi Government. I would like to say that 
there should not be any politics in this regard. 

My friend, Shri Yadavji Is right now not present-here. 
He was 'saylng that there should be rural based industries. 
Most of the people who came here during the last 15 
years are from the state of Bihar. Had there been any 
village based industries in Bihar, they would not have 
migrated from there. Had he been present here, I would 
have asked him to point out the people who were 
responsible for their migration. Today everyone wants to 
come to Deihl and everybody should have this right. Be it 
Delhi or Mumbai, everybody wants to reach these two 
cities as one is country's financial capital and the other is 
the political C;apital. No one can prevent anybody from 
coming here. But one should also be aware of the reasons 
owing to wtlich village people are forced to migrate to 
metro cities. The reason is that, means of employment are 
available here. 

Madam Chairman. through you I would like to say 
that this is not the time to level accusations against one 
another. People of Delhi are watching this Debate with the 
hope that whether we merely deliver our lpeeches or try 
to earn brownie points against one another or help the 
people of Delhi to get rid of their grief. Shrl Reddyjl is like 
my elder brother. he is a friend 0' mine, he is a very 
capable Minister. I have very high regards for him. Shri 
AJay Maken also is a very efficient Minister and he Is also 
a friend of mine. They have ruled for many years. NDA 
Govemment was in power only for five years. If I refer to 
many Committees, then the allotted time will be over. 
... (Interruptions) 

MADAM CHAIRMAN: You just give suggestions which 
may provide relief to everybody. 

SHRI SyeO SHAHNAWAZ HUSSAIN: I always restrict 
myself, within the time limit. It il my goodfortune that 
whenever I have spoken, the Chair hal never been forced 
to ring the bell. I always conclude my speech before the 
bell goel off. 

I would Uke to say that their Govemment has been In 
power for seven and a half yeBl1l and the people of Deihl 
have treated them with utmost affection. Madam, you are 
also a Member of Parliament from Delhi. Except Mathotrajl, 
all the other Member. from Deihl belong to the Congresa 
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party. They have got complete majority In Legillative 
A .. embly 8110. The people of Deihl have also entrusted 
them with the control of the MCD. So, 'Turnne hi dard dlya 
hal, Tum hi dawa dena' (you caused the pain, so you, 
yourself should apply balm also). There is no point In 
discussing what happened during the year 1952 or in the 
year 1955. Tytler saheb was making reference to a period 
when I wa not even born. I do not even want to know 
about the said reference. I khow only this that in Delhi and 
at the center, their Government. are in power, MCD Is also 
under their control. Therefor., it Is their responllbilily to 
ease the grief and distress of the people of Deihl. 

Tytlerjl has made a very good point about schools. 
Though I am an MP from Bihar, yet my wife i. a teacher 
working in an MCD school In Delhi. Therefore, I have 
some idea abOut the schools. Many a time, I have been to 
the school to drop and pick up my wife. I have seen 
Delhi's schools and I feel that there has been not much of 
a diHerenee between Bihar's schools and those o. Deihl 
during the last 15 years. In Delhi'. Government School., 
there Is neither any proper arrang.ment for toilets nor for 
potable water. The situation Is such that some schools are 
deprived o' even buildings and cI ..... are conducted In 
tents. I would like to .ay that through II1ls they .... also 
hatching a conspiracy to destroy the schools built by the 
private sector. On the other hand, compared to the number 
of students in Deihl, the number of teachers I. not sufficient. 
If the ratio is 40 children per teacher in each school, then 
they need to open more school.. In Bihar, the ratio was 
200 children par teacher, but Nitish Kumarjl'. Government 
appointed 2 lakh 36 thousand teachers. There .hould be 
one teacher for every 40 children, we have made It po8llble 
In Bihar. Through you, I urge that by treating Bihar 
Government a a model, Deihl Government .hould put In 
place similar arrangement which wi" relOlve the problem. 
People come to Deihl from every corner and Deihl I. the 
mirror of the country. All the Congress MPs from Deihl are 
my friends, but th.ir Government Is hatching a con.plracy 
to deleat them. II this goes on like this, It wi" definitely 
prove to be harmful for th.m. I have very high regards for 
Shrl Sail an Kumarjl. He need not congratulate the 
Government as he has an Imposing and .trong personality. 
It is he who should be extended congra-lulations. He 
should forcefully preHnt his view point a Shrf Tytler has 
done. On this front, he should wage a strong .truggle. If 
he will fight, then only he will be .. ¥ed • ... (lntllrruptioM) 

MADAM CHAIRMAN: You pl.... spell out the 
solution to the sealing Issue. 

SHAI SYEO SHAHNAWAZ HUSSAIN: I am Indeed 

sugg.stlng the solution to the seaUng Issue. When people 
vote for them, It is not for congratulating their own 
Government People vote for them, therefore, if their own 
Gov.rnment is committing anything wrong, they should 
stand up to them and forcefully pre.ent their views. 

Therefore, I do not want to prolong my speech. This 
is my malden speech as an opposition Member. Earlier 
many a time, I have spoken In the capacity of a Mlnllt." 
but as an MP, I followed the orders given to me by my 
leader Vljay Ji and I did not go about collecting voluminous 
documents Instead after listening to other hon'ble Members' 
speeches, I presented my vi... and I want that they 
should mitigate the hardships of the people, they should 
do this by rising above party-lines and act In the Intere.t of 
Delhi. 

SHRI ANANT GANGARAM GEETE (Ratnaglrl): 
Madam Chairman, a discussion on the Haling drive Is 
being held here under Rule 193 and after the discullion . 
the reply will be given by the Governm.nt In this regard. 
The Minister o. Urban Development, Shri S. Jalpai Reddy 
has left the Hous., how.ver, hon'bla Ajay Mak.n i. pre .. nt 
here and he il from Delhi. As far as the present condition 
o. traders~ doctors, nursing homes and schools running in 
Deihl and the residents living In unauthorized colonies I. 
concerned, It II precarious, and al per my in.ormatlon 
there are seven lakh traders against whom action is likely 
to be taken. If action Is taken against thes. 30 lakh traders 
then at least 30 lakh people will be rendered joble.s. If 
the seailng process continues then at leat 30 lakh people 
who are presently employ.d, may 10 .. their Job •. There 
are 30 thouaand doctors, dispensarie. and nursing homes 
which have been identl'led 'or .eallng. Th.re are 1700 
senior secondary Ichools, 1500 computer trading centers, 
800 guesthous.. and more than 1400 unauthorfzed 
coloniel con.tructed on DDA land. I 'e" that nearly 60 
percent of Deihl Is affected by this and probably the 
percentage may. be more than that More than 80 Ilkh 
population Is affected on account of Ihls action. 

MCD .nd DDA are being held responslbl. for this. If 
DDA Is responslbl. then the Govemment 0' India I. also 
Indirectly responsible for this. The Stat. Government and 
the C.ntral Gov.rnment, both are responsible for this. All 
theH hoUSH, bundings or colonl.. have not come up 
during the la •• 5-10 years; r.ther, Ih ••• have been' I 

constructed during the lut 40 ye..... There are lome 
building. which ..... even older than 40 y ...... The traders 
of DelhI ..... doing their buslne81 for the lut more than 40 
years and I feel that at that time Delhi was a Union Territory. 
So, the entire NSponalbllity of aD this mess lin WIth the 
then Centraf Government, partlcuIaIty the Mlniltry of Home 
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Affairs. The question Is not as to who Is "In power at 
present or who Is heading the Government. As far as the 
present condition of Deihl on account of sealing drive Is 
concerned, at the very outset, I have said that the discussion 
will be held on this Issue under Rule 193 and the hon'ble 
Minister will give his reply. I feel that there is no need of a 
reply In respect of today', dI.cuulon. Even If a reply I. to 
be given, it should focus on how we can provide relief 
through this House to our more than 60 Iakh population 
who are affected on account of sealing. . •. (Interruptions) 
Being the representative. of the peopie, it is our 
responsibility to mitigate the suffering of the people. I 
come from Maharashtra, however, I am also a Member of 
this House, so I would like to submit. ... (Interruptlons) 

MADAM CHAIRMAN: Please do not Indulge in cross 
discussion. 

SHRI ANANT GANGARAM GEETE: Madam Chair-
man, that is why I have given these figures. The question 
is that all this took place during the last forty years and all 
the .. people paid crores of rupee. as tax to the Government 
of India. Crores of rupees were paid as property tax and 
sale tax to the State Government. Crores of rupees were 
paid to the Munlclpal/ty as the Municipal local taxes. 
Licences were issued to all these people by the MCD. The 
State Government has issued separate licences. There 
are several such Institutions which have got licences, if 
needed, from the Government of India as well. Now, the 
question is that despite all these facts, these structures 
are being declared as unauthorized. So, instead of holding 
discussion and giving reply by the hon'ble Minister, the 
Government .hourd apprise the House as to what 
measures it propose to take in this regard. I listened to the 
whole dscussion and concluded that nobocly seemed to 
be Interested in finding out a permanent solution to this 
problem. The Government should first express its win power 
In the House as to whether it is really interested in finding 
out a final solution to this problem. If the Government 
desire, then I am fully confident that the House will render 
Hs full support in this regard. It is not the matter of dispute 
between two political parties. We may express our different 
views on the streets; however, the present condition of 
Delhi Is not good as has been just now submitted by 
honble Shahnawaz Hussain that erare. of IlJPHS have 
been invested in the c:onatruotion of ItructureS. From the 
pre .. nt Haling drive It .. ema that nearly sixty per cent of 
the city is unauthorized and if the .. aling of the hou .. , 
and ,hops continues in this fashion then one can 
understand the quantum of loss to be suffered by the 
buslnell community becaUle crore. of napee' of the 

banks and financial institutions have been invested in 
buaiMla. Tytlerjl has feft after delivering hi' speech. In his 
speech he referred to the schoots. There 111"8 seventeen 
hundred secondary schools. Providing education is the 
consU-tutional responsibility of the Government. In a 
parliamentary democracy, the responalblnty of the primary 
schools lies with the local authority. Similarly, the 
responsibly of aecondary 81 well as the higher secondary 
education lies with the State Governments. However, in 
view of the size of population of the country, which ever 
party is in power, no Government can fulfill HI cent percent 
responsibility of providing the education. Presently, more 
than fifty percent responsibility of imparting education is 
being shouldered by the private Institutions. The works 
that should have been done by the Government are being 
performed by these Institutions. If they are suppiementlng 
the efforts of the Government, then It is the responsibility 
of the Government to cooperate with and provide all 
necessary protection to those inatltutions. If these schools 
are c1osttd, what will be the future of those students 
studying in these aeventeen hundred achools? Even the 
wastage of one year in a student's life affects his academic 
career. Without taking this serious matter as a mere 
dlscuuion. I would like the hon'ble Minister to not oniy 
give his reply in this regard under Rule 193 on behalf of 
the Government but also iSlue a statement in the House 
illustrating how he will soive his problem. 

With these words, I conclude. 

SHRI BHUVANESHWAR PRASAD MEHTA (Hazarlbagh): 
Madam Chairman, the issue of sealing In Delhi is very 
serious and all of us should unitedly find a solution to it. BJP 
or Congress, both these parties are targettlng each other 
and both are politicizing thelSlue. BJP as well as the party 
in power are equally responsible for this problem. BJP did 
nothing when it was in power and seaUng ISlue rocked while 
Congtell is In power. Order 01 the hon. Supreme Court has 
awakened them from siumber. The judiciary is treating the 
action of the Government 81 a contempt of court or a tussle 
with traders. ThiS issue is concerning over 50 lakh people 
living In Deihl. The way, the judiciary is passing new orders, 
it appears that it is encroaching upon the domain of the 
executive. Sealing drive in Delhi has affected over 50 
thouaand people. MCO has identified 183 roads affecting 
15 lakh people directly. What shall be their future? What 
action plans the Government have evolved to tegularlze the 
shops, the hon. Minister should clarify it in his repiy. What 
would be the future of families of 4-5lakh small-ahop owners, 
4-5 lakh rickshaw pullers, who have come to Deihl from 
different parts of the country and more than 6 lakh street-
vendors who carry out their dally jOb In Chandnl Chowk, 
fearol Bagh etc.? Lakh, of people are living in 1500 
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unauthorized colonie •• What MCD w .. doing wh.n .uch 
coIoni" were coming up? They took bribe and allowed the 
COI;lItruction. MCD did not come in their way. Both th ••• 
parII •• have been at the helm of affairs, but none of them 
ever thought about the shape it would take in future? My 
submission is that the Government .hould take up 
regularization of the .aid 5000 colonies and aiso think about 
the 5-6 lakh small-shop owners and make alternative 
arrang.ments for them. Also, the Government should evolve 
mechanisms to regularize the expanded portions in plots 
allotted by DDA, wherein allottees have carried ... ~t 
unauthorized expansion. This problem is not new. It has 
been going on for several years and none paid att.ntlon to 
It. And wh.n It grew exponentially, became out of control, 
the Government are out to ruin them. It has become a war 
like situation in Deihl. On the one side there are poor people, 
traders and just in front of them the BSF contingent. are 
prepareu to tackle any anti-sealing move if it arise.. My 
submission is that the Government should evolve a Master 
Plan to provide alternative arrangements for people, small 
shop owners. rickshaw pullers. vendors etc. and it should 
be done in a time-bound manner. They shouid be Immedia-
tely rehabilitated. The hon. Member has rightly said that this 
is not the lime to make .peache. or level allegationa against 
one other. We should find out the ways to help poor people, 
common-man. shopke.pers. schools, nursing hom.s or 
computer centers In Delhi. I would like the Govemmentto 
make alternative arrang.ments for 50 lakh poor people who 
have come here from Bihar, Jharkhand, Chhattisgarh, Oris .. 
etc. in search of livelihood. What would be their fate, the fat. 
of rickahaw puller or other poor people? Make alternative 
arrang.ments before undertaking Haling, otherwiae they 
would be ruined. The Government do not .xl.t for ruining 
them but to provide .mployment to them. Th.refore, the 
Government should make alt.rnatlve arrangem.ntl before 
reaorting to Haling. 

(English) 

SHRI KAPIL SISAL: Madam Chairman, I consider It a 
privilege to participate In this very important debate. 

[Translation) 

In the beginning of thl. debate I waa appr.henaiv. 
that this debate may get d.ralled .. Members resorted to 
charg.s and counter charg... But now the debate hal 
com. on the right track. If we blame the BJP that it did 
nothing to solve it during its IIx years Gtint then they would 
charg. the Congrae. that It hal been In power .Ince 
independence. but what did It do? It would provide no 
relief to a conwon man. We want a way out wr.eby 
common man In DeIhJ may get reflef .. 80-70 per cent 

peopl. in Delhi have come from other .talel in search of 
}obs. If we ruin them, it would mean, we ruin not only Deihl 
but the nation .. a whole. So, In view of It, w. should try to 
find ,a way out. 

Madam. first, I would Ilk. to make 2-3 pain". Planning 
procell Is a quit. complicated task which needs fore-
.ight.cIn •••. At the tim. of preparing Delhi Development 
Plan, i .•• Mut.r Plan in 1962 a need wa. felt to prep8I'8 
next m .. ter plan after 20 yeera. What doel It mean? It 
means, the persona who prepared plan for 20 years .hould 
have con.ldered how the need. of the peopI. over the 
next 20 years would be met? Aft.r the .xpiry of 20 ye.,., 
a new plan for fulfilUng the n.ada of the peopl. In Deihl 
.hould have been evolved. Now since 20 years have 
gone by, Shri Jagdlsh TytI.r, h .. provided UI complete 
detail. through the data. No plan was prepared In 1982. 
AIiad was held in 1986. Master Plan was envisaged to be 
prepared aft.r AIian Games were over. And It remained 
unpr.pared. Th. Plan 2001 wa. notified in the year 1990, 
but the needs of 1962 and 1982 hsd to be met, which 
could not be. Though the Ma.ter Plan wea notified In 1990 
but its land ua. was notified In 1998 when the .pecIfIed 
next 20 years were nearing completion. The fault il in 
planning proceu. Th.n DDA w ... ntrusted thi. task. But It 
failed to fore ... the Ihape of thing. to come In DeIhl. Lut 
50 yeera should be kept In mind while preparing a plan. 

(English) 

If you look at any city abroad, you will find that the 
rich.at peopl. liv. in .ub-Urbl. Why do they live In the 
suburbs? They live in the suburb. becau.e th.y have the 
economic strength to travel from the luburban area to the 
eentre of the city to work. But In Deihl, the rIch •• t people 
live in Aurangazeb Road, the riche.t people live In Prtthvn,l 
Road. The rich people are Hvlng In the centre of the city. In 
other words, In.tead of the rich people living in the 
suburban ar.... It I. Just the oppo.lte of any urban 
developm.nt. 

16.51 hra. 

[Tran .. tJonJ . 
It re.ulted In '1Mp hike In property prtoea u the rich I 

people wanted to buy land In the centre of DeIhl. Recently, 
a compMy purchued a plot In DeIhl for rupMl1~ oroM. 
Secondly, .. the poor people, eapecIdy migrant refugeel 
were rehabiUtated In Delhi. All of them live In the centre of 
DelhI. TheM people have to send their children to IChoota 
which are located In IUburba. Afftuent people can and 
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their chUdren out side but the poor cannot afford. Therefore, 
schools have become a necessity. If there Is no space for 
the Ichooll In centre, It ill the children would stuc:ty whether 
or not the Govemment or courts likes It. And hence the 
achooll would be opened even if these are unauthorized. 
We cannot demolish them. Schools are the need of our 
children and chltdntn are the future of our country, so, we 
will not .now the courts to close them. 

Sir, a very Interesting thing happened when I met a 
most significant architect of thjs country, I will not give thl 
name. He came up to me and said: 'Mr. Sibal, I am really 
IUrprised at the kind of debate that is going on in this 
country.' I said: 'What Is the problem?' He said: 'If there is 
an unauthorized building that has come up somewhere, 
the question that /s to be asked is. why hal It come up? It 
hu come up because it representl the needs of the 
community. If it has oome uP. somewher. along the line 
the planning procell has failed becauae It Is the planning 
procell which ought to have determined the need of the 
community and enlured that instead of an unauthorized 
Itructure. there should have been an .uthorlzed structu ... 
and If that hu not happened, then the planning process 
hal failed. Why do you blame the poor people? 

Sir. the real problem is, the law Is far behind the 
dynamics of economic activity. 

[Tra"..tJon} 

The law was enacted In the form of Malter Plan In 
the year 1982; however. the pace of economic activity wal 
futer than the law. Reality Is thal activity. law II not the 
reality. 

(English} 

Law represents the mirage of the reality. 

[Translation} 

Today. what Is the reality? We can I .. any planning 
procell and ask any architect, he would Suggelt UI to 
regulate our planning u per the reality. It would not be 
proper If we do not recognize the reality and plan •• per 
our wtlhal. Today. the reality II that eo 10 70 pen:ent 
people .... poor In Deihl and the poputace 100 have .. 
much right 10 relide In Deihl u the others have. So we 
should make our building planning praceu keeping thle 
reaUty In mind. 

(English] 

In other words, regulations In relpect of urban areu 
must recognize the reality of Delhi, must not destroy the 
reality of Deihl and no institution can afford to do that. That 
is why. we ltand here not for the purpole of criticizing 
anyboc:ly. That Is not our task, that is not how It should 
happen. 

17.00 hra. 

But the complexities of the planning procell are not 
subject to judicial determination. It Is very difficult to have 
judicial parameters for planning process because It II the 
planner who understands the needs of the community. 

In one sense, I think. we should be grateful to the 
Supreme Court of India because In a sense the Supreme 
Court has started a debate In thll country, the Supreme 
Court by saying that 'we will Implement the law that you 
have yourselves placed on the Book'. We are saying that If 
you do not Implement the law. do lomethlng else. To that 
extent, we are grateful to the Supreme Court because It 
has now become a maner of national debate. But. at the 
same time. the Supreme Court must also realize that there 
Is a reality of Deihl that we cannot destroy. 

Sir. I am sorry to lay that molt of UI, when we go 
abroad. we think of London. we think of New York. we 
think of European cities and we want to replicate thole 
European Union cltlel In India. It II not possible. It should 
not happen. I would be the Saddelt person in thll country. 
If that happens. India Itself hu a soul, every city In India 
has a lOul. We mult cherllh that lOul. the loul of India or 
the people of India and the way they IIv., the dlveralty of 
culture. the way in which they Interact with each other and 
no inltltutlon should deltroy that soul of India. We will not 
allow that to happen and that II very Important. 

There are one or two thing., because lots of people 
have already spoken. that I want to share with you. One of 
the biggest handicaps that we have had In this country 'I 
that we have never allowed technology to be Uled In the 
planning process. I jUlt want to give you two examp\el. 
When the whole issue of unauthorized constructions came 
up, I. in my Mlniltry. decided that I would produce • 
technology by which we would be able to eay what are the 
kind of unauthorized constructionl that are going on In 
Deihl from a room. , took the moet difficult part of DeIhl. 
which is Zone I. I wu able to produce • technology which 
I have now handed over and I spent about RI.3 crore to 
RI.4 crore on this. 

Now. what we h.ve done Is that we used ....... 
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we have used vldeography on the ground and we have 
actually g?ne to every dwelling unit In MCD Zone I In 
Deihl and got facts about the number of people staying 
there and working there, whether It Is In houses or It Is In 
commercial establlshme.,lI. We have all used that In a 
IOftware and we have got live cameras which have a 
range of about five kilometers. 

{Translation} 

W. can monitor It from our rooms 

(Engll,h) 

and that has a data base. Say If you have January 1, 
2007, If that Is the bul, 

{Translation} 

If a house Is constructed there on 30th January and a new 
window Is added In that hou .. WI can monitor It, that a 
window has been constructed. 

{English} 

MR. SPEAKER: Inside the bedroom allO? 

SHRI KAPil SIBAl: No, It Is outside. Inside the 
bedroom will happen when our polltfcal culture changes. I 
hope that never happens. 

MR. SPEAKER: It has happened. 

SHRI KAPil SIBAl: But we can monitor that. This 
technology can be used for traffic control. This technology 
can be used If there Is a fire anywhere because we will 
know how to reach those people, which Is the best route. 
This technology can be used for anything, any activity that 
takes place. We have the technology and I beUeve If you 
extend to all of Deihl, it will take about 14 months. Then in 
the future, WI can control unauthorized construction If It 
tak .. place In a manner which Is not Inconsistent with our 
view of what Deihl should be in 2021. That Is number one. 

The second thing that we can do with this technology 
Is and I will ahare that with you. One of the blgglst 
problems we have with Deihl Is the Infrastructure problem. 

[Translation} 

The... Ia power theft. Water is wasted because of 
leakage In water pipe. 50 per cent water gell wasted In 
leakage. I had been to the Mexico City. It /s slightly above 
the sea level. The poorest man there lives at the top. 
Tlklng watlr to the top for him II most coldy. So, thl 
poorest man has to pay the hlgh .. t charges for water. / 

wonder If we could make a similar project In D~ on the 
Unes of Mexico City. How to make water available to the 
poorest In the most Inexpensive manner. Last month, one 
of their teams arrived In DeIhl and we prepared a project. 
We shall put a sensor on each pipe through this technology. 
It will be possible to identify the leakage point through 
thole sensors. These days It Is difficult to ldendfy· the 
leakage point, even If one continues to dig for long. 
Repairs will also become ,asler. Deihl should be elean. It 
should be disease free. People should live In unison. All 
these things are right, however,1f we do not use modem 
technology we will be at a great lOIS. I would like to 
submit that formulating 2021 Master Plan In one month Is 
no solution. The Master Plan should be prepared with 
farslghtednels, keeping in mind how the needs of DeIhl 
would be met In the next twenty ye.,s. It would not be 
proper If a Ma&ter Plan is prepared without zonal plana or 
zonal plan Is prepared without a sub-plan. There Is no un 
of that. The perlOn relldlng In a haule lhouid know 
whether It i8 ute 10 live there or not? It Is not done. This Is 
the problem. I would "ke to cite a few examples whtch are 
really necessary. Master Plan was propoaecl in thl Yl., 
1982; however, nothing came up. As stated by me earlier, 
Ih. Malter Plan came up In the year 2001, betw .. n 1882 
and 2001, only 6 zonal plans were formulated against a 
target of 15, 10 district centers were HI up against the 
targeted 29: 8 whole-sate markets cam. up agalntt the 
targeted 13. And the most Imponant Ie that 2560 shopping 
centers were largetted to be constructed where as only 
600 wert constructed. As a result, the demand of the 
people could not be met with. It Is not that the people 
would stop buying things. 

{English] 

There Is a gap Between-demand and lupply. If you 
were IUPPOSed to make 2560 shopping centres, and you 
make 600 centres, then somebody Is going to fill the gap. 
And that shopping centre Is not going to be mad. 20 miles 
away; It II going to be made where people live. If thon 
people live and are providing services to tho .. shopping 
centres, how II that unauthorlz.d? I think, It Is the most 
authorized service that those people are performing. How 
do you call It unauthorized? II Is unauthorized because 
you are judging It from the 1982 Plan, by your Municipal 
Bye laws. If your Municipal Bye lawl have not kept up with' , 
the dynamics of ecOnomic activity, It il not the fault of the 
consumer; It is the fault of the p/aMing authority; It Is the 
fault of your being not able to continuously update the law. 

[TraMlatJon} 

Who knew that there would be Information technology 
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revolution and people would start operating from house? 
It was not known In the year 1982 and 1982. Today, one 
may not go to office and work from home. If 10 people lit 
at home and work from there, what Is the hann In that But 
that Is defined u commercial actIvtty. If MCD law hu not 
been changed with the changes In I.T., then the result Is 
that the activity hu become commercial. An architect can 
IOIve the problem of people by lining at home without 
having to go to the alte, but If 10 people work In a room, It 
would be deemed as commercial activity and the 
estabUlhment would be Illegal and unauthorized. 

IEngI~h} 

It II becau .. , you have not been able to k .. p pace with 
the dynamics of change. So, I would suggest that you 
scrap an this. What you need Is a law that constantly 
changes with the time. What you need Is a permanent 
monitoring system which looks at the needs of the 
community u they arI... Five lakh people come from 
outside Deihl every year. 

[T,.,..tion} 

If you do not mind, I was quoting figures which I would like 
to complete. I would like to s.tate about water. We needed 
1024 mUlion gallon water which wu targeted but we got 
650 mlUion gallon. This way the needs were not met with. 

(English} 

Therefore, people decided through private enterprise to 
actually meet the needs of the community. The same 
problem Is going to arise in the 2021 Malter Plan, as In 
the draft stage. 

I just want to demonstrate that. The water requirement 
that we have 18 1,840 million gallon tonnes for 2021 but 
water under the Draft 2021 Master Pian Is for 919 million 
gallon tonnes. 

[Translation] 

I mean that we h .. Introduced this In the draft but we 
proJect.d need could not be met with. So, there should not 
be any hurry. Our power requirement Is 8800 megawatt. 

[Engllah} 

but the provision under the draft plan Is for 1,800 MW. 
That means there will be a shortage of 7,000 UW In the 
draft 2021 Muter Plan. Pleue do not say, -Pleue 
Implement It tomorroW. - This Is a no way to plan a city or a 

nation. PIe... take your time. Make the Zonal Plan. It 
should not be that you notify the Muter Plan without the 
Zonal Pian and the Sub-Zonal Plan. Use wortd-clus 
experts to look at Deihl, to ... what the future of Deihl 
should be In the context of the needs of Deihl, and then 
notify the Master Plan. In the meantime, pleue go to the 
Court and say: -Look, these are the problems. - Place all 
these figures before the Court. I am sure that the Court will 
appreciate that position. If the Court still does not appreciate 
that position, then what for you and I? Then, we wHl 
ensure that the people of Deihl get justice because we are 
here to give justice to our people, and that hu to be 
ensured by the Government In power. I do not see any 
dlvlsivene.. In thla debate. The issue Is not Court versus 
Executive, Court versus Legislature. The Issue Is the 
planning proceu. The Court does not have the wherewithal 
to understand the dynamics of the planning procell. We, 
on this side, have failed to understand It also. The fault Is 
not of Ute Court. You give them a law and they want to 
Implement It. We have a law which la far out-served Its 
utility becauae that law ia irrelevant to the needs of the 
community today. That ·Is what we have to do. That Is what 
we have to match. 

Sir, what we are doing In the 2021 Muter Plan is 
this. The normal consumption of people per capita for the 
purposes of water Is 80 gallons per capita per day. Under 
the 2021 Master Plan, we reduced It to 30 gallons per 
capita per day because we do not have the resources, 
and in some cases we have reduced it to five gallona per 
capita per day. Can a man live with five gallons per capita 
per day? Why? This will ultimately go to the poor jhuggi-
jhonprl people. You will tell them to live with five gallons 
per capita per day but the rich man will get 30 gallons per 
capita per day. 

Sir, I would suggest that in terms of basic require-
ments, there Is no difference between rich and poor. I 
would say that the poor must pay much less than the rich 
for basic ierYIcea In this city, In all the cities of India, In this 
country, and we shouid never forget that. 

Sir, I have a couple of things more and then I have 
done. Take, for example, housing. As far as housing is 
concerned, under 2001 Master Plan, there were to be 
16.2 lakh dwemng units in addition to· what existed in 
1982 but the .. tlmates reveal that only·5.6 lakh dwelling 
units were bulh. 

(TraM/atIon] 

They say that these were unauthorized. Only five 
lakh dwelling units were constructed against the required 
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16 lakhs, so ten lakh will be unauthorized. Fourteen 
hundred colonies are unauthorized 88 no land wal allotted 
to them. What will you do? Would Sainik farms be deltroyed 
although they were on private land. Anant dairy Is on 
Government land, would It also be demolished? How many 
buildings would be demolished? How many years would 
it take? Today only one or two walls of the buildings have 
been demolished but the building Is there Itself. First it will 
be demolished, then debris would be cleared. If they do 
not have demolition technology how It would be 
demolished? If it would be hammered down then It would 
take years and the debris would be transported in trucks 
but where it would be thrown? How many bulldlngl would 
be demolished and how many years would It take? This 
approach Is wrong. 

As far as the population is concerned, the estimated 
population of Delhi is 13.8 million people as per the census 
figures. 

{English} 

The population of Deihl Is going. to be 13.8 million 
people. At the moment, it is 1.28 crore. 

PROF. VIJAY KUMAR MALHOTRA: No. 

[Translation} 

SHRI KAPIL SIBAl: You are counting it as a whole, I 
am only counting core sreas. 

{English} 

PROF. VIJAY KUMAR MALHOTRA: The figure of 1.38 
erere. At the moment It is 1.8 erere. 

SHRI KAPIL SISAL: Yes, now, It is 1.6 crore. 

[Translation} 

. Now tell me h.lw you will fulfill all the expectations. 
Number of schools and guest houses will have to be 
Increased. You have auctioned five star hotels, but If 
common men, poor persons, lower middle class persons, 
middle clus persons come to Delhi, then where will they 
stay. For that guest houses need to be built. It will not help 
him to stay at a distance of 15 miles from Delhi. They also 
want to live in Delhi, because it is their need also. If land 
is allotted then only residential places and guest houses 
will be built. What Is wrong In It, there Is a need to build 
them. If the honble Member wants to fulfill their needs 
then these should be built I would rather say 

that i, an elsential service, this it not unauthorized; It is 
authorized seMoe to the people. It i, unauthorized becau .. 
you do not look at the totality of the lituation. 

Thil II', Sir the Iisue that I would like to place. I feel 
that the time hu come when all of us need to get together. 

[Translation} 

Malhotrajl, you should not be 18ylng what we have 
done and what others have done because It ha, no u ... 
This will neither give relief to your public nor to our people. 
Delhi belongs to everyone. DeIhl Is ours and everyone 
should be benefited. You demand that the Government 
should bring relief. I sought your suggestions and you 
said that MCD Act should be scrapped, it should be 
amended and power of sealing should be scrapped. If you 
scrap the power of sealing, even then the public will not 
be benefited. It's simple, because the Court will say that II 
has been scrapped but the law remains the same. If the 
Government stops sealing, then the Court will proceed to 
do so. 

{English} 

PROF. VIJAY KUMAR MALHOTRA: How can they do 
It? 

SHRI KAPIL SIBAL: You say: -How can they do Itr 
When It will happen, then what will you .. y? Then, you 
will say that put It in the IXth Schedule. 

MR. SPEAKER: The ultimate question Is: "Who will 
do It?-

SHRI KAPIL SIBAL: That Is right. Who will? That II 
the question. That Is the question I want to answer. I want 
to deal with that. 

MR. SPEAKER: Even If there's a law, who will do It? 

SHRI KAPIL SIBAL: That 18 right. The question I want 
to anlwer 's this. The only authority, which ultimately deall 
with the planning procesl Is the Parliament, and the 
Parliament hal failed In Its duty In not recognizing the 
oeeds of the people of this city; and we need to correct 
ourselvel. 

MR. SPEAKER: Well, I do not acoept that. 

SHRI KAPIL SIBAL: I lay It. Sir. I think. the planning 
process has gone perfectly all right. 

MR. SPEAKER: Parliament as an Institution has not • 
faUed. 

... {Intenuptfons) 

SHRI KAPIL SISAL: It is Parliament's job to put • law 
in place . ... {lntetrUptiont) 

I am sorry, Sir. Thilis my view. I may be wrong. 
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PROF. VIJAY KUMAR MALHOTRA: Master Plan Is 
not approved by the Par1lament. 

SHRI KAPIL SleAL: That Is not the point. We can 
bring laws in place; we can move Bills; we can make 
amendment. to make sure that the planning proceaa Is 
consistent. That Is what I am saying. We, u a body, M8d 
to move forward, look at the dynamics of the future and 
make sure that laws are put In place, which meets the 
needs of the people of thIs country. I do not need to blame 
anybody. 

But I think, SI" I am as responsible u anybody el .. ; 
I need to persuade my people; you need to persuade 
them; we need to persuade you; and an of us get together 
so that we are out of this mess because we are In ameli. 

WIth theae words, I thank you very much for allowing 
me to participate In this discussion. 

MR. SPEAKER: Thank you very much. 

Now, Shri Vljayendra Pal Singh. Piease be very brief. 
We have to conclude this discussion by 6 o'clock. 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): Mr. 
Speaker, Sir, thank you for giving me this opportunity to 
speak on this very Important IHue. What I fHI Is that as 
very rightly put-forth by quite a few Members, let us not get 
Into the blame game that we blame the other part and they 
blame ua. 

It Is very Important that this problem hu to be sorted 
out. I also do not agree to what Kapll-jl was saying that the 
Parliament II at fault because It comes to the Parliament 
at the last stage to sort It out. It should have been sorted 
out at the MCD, DDA, planning and the legislature level, 
and not at the Parliament', level. 

It hu come to Parliament at a stage when It Is 
already In a mess. But I Itgree to the extent that we must 
get over the blame game. I must also put forth that we are 
talking of Delhi, which la not just the Capital of India, but It 
Is a city which is recognized In the world as a very, very 
green city, a heritage city, a city which has a history that no 
other city can boast of. If that city Is ruined, we would all 
be blamed for It, and that Is where we come at Partlament 
level. 

A number of times, problema were sorted out at the 
judiciary level. But there are times that they Itep out of the 
Lakahman Reich. as people have been talking about. But 
you wlH recan that when the CNG problem came to Deihl 
- that wu a big problem - the direction cama from the 
Judiciary. That wu allo a time when we were In a me.s 

about that. There were no CNG pumps. The taxi systems 
were atl gOing haywire. We were not getting the taxi ... All 
those problems were there. But nobody talks about this 
now because all that has been sorted out. 

We have to allO understand that we have to be a 
leader In this, In the sense that what we do in Deihl, the 
same problem Is going to be there In other mega cities 
like Kolkata. It II there In Kolkata. It is there In Mumbai. It is 
not just In Delhi. So, when It comes to other cities, let us 
take a lead here. What we do here, should be a sort of 
guideline for the other cities. There are cities like Jalpur. 
They are also going to face the same problem. But let UI 
get the best International practices. Do you think that this 
problem is only in India? Do you think that all other cities 
like Shanghai, Tokyo, New York did not face this type of 
problem? What were the best practices they used? Can 
we not take some sort of cue from them and get the best? 

I agree to the extent that what has happened has to 
be sorted out and It has been very rightly put forth by Prof. 
Vijay Kumar Malhotra that we must have some sort of an 
amnesty with- the caution that we do not step over the 
Lakahman Rekha and then get Into a mess. We have to 
also look In to this and have a balanced view. This is what 
II required In the city which is a green city. 

Whenever we are landing from aeroplanes in Delhi, 
we see a lot of greeneries. It is a lort of greenery which Is 
not there In many cities, not just In India but in the world. It 
is not just the lutyen's Deihl that we are talking about but 
It Is the whole Delhi that we are talking about. 

We have to also talk about the satellite cities which 
have cropped up, and the small shops. Now, you cannot 
say that we will not get Into this mall concept and we will 
remain where we are. The mall concept has come over In 
the whole world. It has come here. It is ~ming in Mumbai. 
It Is corning In Kolkata.' .Everywhere it Is coming. We cannot 
stop them. But we must·be cautious about It. We must also 
do something about the smatl shops. Every colony muat 
have ahops but there Ihould be guidelines as to where 
they are going to be put or where It has to be removed 
and which does not need to be removed. That sort of 
guldelinea hu all gone haywire. That Is what has to be 
looked Into. 

May I also say that how the problem of five lakh 
IhoPI Is going to be sorted out? You need some sort of 
monitoring. It Is not the monitoring that the Supreme Court 
hu satd. It Is not that kind of monitoring. But we need to 
have lome sort of monitoring, and that mUll be looked 
into. 
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May I also point out what Shri Kapil Slbal~ was 
talking about the other problems? The traffic In Deihl Is 
gelling worse by the day. We have to start thinking about 
that also. These problems were there In other cities like 
Bangkok. These problems were there In Singapore. In 
Singapore they have got now a .ystem that only so many 
Carl are going to be plying on the roads of Singapore and 
not any more and not any less. There I. a licence for cars 
plying on the roads of Singapore. They have set a capacity 
to that city. Can we also have a capacity to this city that 
only these numbers of cars are going to be there? Unless 
we do something like that, the problem of the shops and 
all that will also be so much on the roads In Deihl that 
movement here will become very very difficult. 

I come to my last point. We must also think about the 
historical value of this city. We have got these flyovers. 
This Is a new concept. But in most of the historical and 
heritage cities, in Europe they dl) not have the Ilyovers. 
They have tunnel system. Why do we not have the tunnel 
system? The flyovers ruin our skyline; they ruin our city. In 
Brussels and other places they do not have flyo ... ers. The 
flyovers are banned there. They are having the tunnel 
system. If we can have the Metro, why can we not have 
the tunnel system? This is what I wanted to point out. 

[Translation] 

SHRI SANDEEP DIKSHIT: Mr. Speaker, Sir, in the 
last 2-3 hours of debate, various points have been raised 
regarding sealing In Delhi. I appreciate that some hon'bla 
Members who spoke before me have said that It should 
not be the topic of debate as to who did it. Various political 
comments were made on the same but I will present my 
views on the subject only because there Is shortage of 
time. 

Mr. Speaker, Sir, as Shri Sibal and some hon'ble 
Members said that the problem pertaining to Delhi Is 
beyond doubt because of administrative mismanagement. 
It Is the outcome of the failure of the administration which 
could not perceive the reality and needs of Delhi, and 
remained oblivious to the construction agencies, which 
were working on Delhl's land and which were constructing 
shops. During the last 20-25 years, Delhi witnessed huge 
growth, from commercial point of view it became India's 
leading state In development, but on the other hand It 
lagged behind when It came to fulfilling the needs of 
people. Today's problem is mainly due to the failure of the 
DDA. Possibly, MCD could not use Ita power and authority, 
the way It should have used. 

17.28 hl'l. 

(SHRI DEVENOfIA PAASAO Y ADAV In the CI1a/tJ ' 

Mr. Chairman, Sir, I have a fe. simple slJggettfons. 
Shrl Kapil Slbal said that a Muter Plan may be' brought 
for Deihl by January for sorting out all the problems. The 
way arrangements are being made, I know that It Is a 
sincere attempt. One suggestion was given by Prof. 
Malhotra. Whether the pre .. nt situation can be allowed to 
prevail? I feel that there Is need for deliberation on th. 
same. May be Shopkeepers are responsible for Deihl's 
pre .. nt condition, but people who were entrusted with the 
responsibility of Deihl are more at faull. We need to think 
whether we can bring In a law to let the pre .. nt scenario 
prevail as It Is or let It be so with Imposition of penalties. 
The situation puts one In a dilemma. Where on the one 
hand, we have given relief to 5-6 lakh shopkeepers, on 
the other hand 1 \i erore shopkeepers Inciudlng small 
shopkeepers, big shopkeepers and showroom owners are 
such who ask as to what they have done that they have 
been denied relief. Honble Supreme Court has ordered to 
catch hold of big fishes, without naming any particular 
individual. I agree that the big fishes have done 
encroachments, but do they also not want to let the things 
as they are? In my view, when there Is the question of 
livelihood, whether It Is a big shop or a sman shop, 
everyone has the right to run his shop. The owner of the 
big shop has established his shop in the same' circums-
tances as the owner of the smaller shop. I would like to 
make an humble request to the hon'bIa Minister that he 
should adopt a sympathetic view In this regard and 
consider whether we can bring In any such draft. In my 
view, we can bring on the same. As Shrl Kapil JI said that 
on one hand we can present our o .. e befor. the Court, 
put all our facts before the Court, accept the failure in 
planning, there Is no harm In accepting one's mistake. 
This country has made considerable progresa in various 
sectors and Is lagging behind In a few also. When we are 
praised for growth, then we can also accept our 
shortcomings too, there Is no harm In accepting them. 

Another thing Is about the adminiatrative structure of 
Deihl. many hon'ble Members must be knowing a bit about. 
Delhi's administratiVe structure. But only those who deal I 

with the problems of Delhi know what compUcations arise 
due to the administrative structure of DeIhl. A lot of problema 
crop up, when CCHHdlnation between offtcera Is attempted. 
A drain of an haN a tun of stretch falll within the purview of 
MCD, then in between It Is that of NOMC and further it 
belongs to CPWD. The problem Is regarding dirty water 



379 Discussion Under NOVEMBER 27, 2006 Rule 193 380 

[Shri Sandeep Dlkshitj 
going In the one and the same drain but If one organization 
feel' it', a problem then It constructs Its part, but other two 
organizations do not do their bit and because of this the 
problem of the drain remains unsolved. If there can be 
such a problem regardJng a drain. then It Is easy to 
understand how difficult coordination would be whUe 
planning for the entire Deihl. because politicians or offlcers 
of those organizations think on different lines. 

In 1992·93 a new bill was Introduced regarding DelhI. 
The Govemment and officers at that time prepared the 
format according to their own view. After 13-14 years that 
format Is unable to settle the probleml of Delhi completely. 
All the powers may be returned to the Govemment of 
India, there is no problem In it. The most Important question 
in front of us il that the public of Deihl should get luch a 
government as is really honest and answerable to publio 
- whether they are MP's, Legislative Members or MCD 
Members. Co-ordination amongst organizations Is the 
greatest need of today .. 1 would request ihe Members, who 
come from various states to submit this fa9t that whenever 
they have any need In the district, they can speak to the 
District Collector on phone. There is one man present 
over there who heads the admini.tratlon and the work is 
streamlined. 

He resolves all the conflicts and discrepancies 
wherever they exist. We do not have one such person at 
the helm of affairs. There are different authorities for 
different things. Multiplicity of authority is creating a situation 
as if there are 16-17 fathers of a groom going to marry a 
bride and creating fuss over a marriage. Delhi is facing 
the same situation. These problems of this expanding city 
will be increasing day by day, till one administrative set up 
is not put In place and if a new administrative mechanism . 
is not provided to us to combat new problems, then today 
il is the problem of sealing, but one problem or the other 
will continue to arise and the Members from Deihl will 
remain helpless whether they are from BJP or Congress. 
They had the same problem with these institutions when 
they were in power and we are facing the same situation. 
This matter deserves serious consideration. The adminis-
trative mechanism can not work properly if there is no co-
ordination. The Issue of sealing is the example. Delhi has 
faced and come out of other problems like that of CNG or 
of industrial rehabilitation and before 1992-93 Indlraji 
'rehabilitated Deihl many times through extra-ordlnary efforts 
and settled the local probleml, because the people who 
were responsible for Deihl and In whom the people of 
Delhi reposed faith had to face problema as well 81 rights 
also. These organlsationa had no choice but to listen to 
her and in this way sha was able to resolve all the problem. 

One more thing I have to say that the Master Plan 
which I have seen. paysattentlan to the poor people. It 
must have been prepared by experts becaUie It II prepared 
by DDA and mostly It i. done by officers. Poor people 
have been neglected In It. Poor people have been adjUited 
In the muter plan just as a child puts In a bird or a river or 
a boat as an after thought in the painting he il drawing. 
The malter plan which I have seen doe. not address the 
problems. There Is no mention about hawkers, of roadside 
vendors, people living in sluml and Lal Dora area. They 
have been covered as a last stroke of the palntbNsh. 
There Is no mention about the Nral development of these 
areas of Delhi Master Plan. There will be no document of 
the country, where Nral development does not find mention 
right In the beginning but the Master Plan of Deihl sayl 
nothing about the poor. I strongly object to the word -Illegal". 
How It II possible to declare anyone Illegal. A person, who 
has been residing in Delhi for many years suddenly he Is 
told that his houle Is Illegal or he is residing Illegally. 

Mr. Chairman. Sir, when drive to remove the dairies 
was going on in Delhi, a person asked me a question and 
I regret to say that I could not reply. He asked me that he 
cannot have a cow but can have a pet dog In house. I am 
unable to understand what kind of Deihl the Government 
wanta to develop. If there wlH be no co-ordination among 
the officers to address the problems of Deihl then these 
problems will crop up repeatedly and we will never be 
able to find their solution. So, I request the hon. Minister to 
take concrete steps based on the suggestions which have 
come from the members from Delhi and Prof. Vljay Kumar 
Malhotra of the oppoSition and if such steps will be taken, 
this house will join those person who will work to solve 
these problems. 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Mr. 
Chairman, Sir, the saying better late than never has proved 
self correct here. It Is late but at last you have given an 
opportunity to a lady Member to speak about Deihl, thank 
you. 

MR. CHAIRMAN: Okay. You have been given the 
opportunity In the last, but the time allotted for your party 
would be over 800n. So. please keep an eye on time. 

SHRIMATI KRISHNA TIRATH: Mr. Chairman, Sir, it 
has never been seriously considered what kind of Master 
Plan, Zonal Plan should be there for Deihl? Unfortunately 
Delhi has seen many ups and downs. Once again there is 
an issue before us. Many colleagues who spoke before 
me gave suggestions about the master plan and sealing 
Issue as to how to handle the problem. The people who 
have been displaced whether they are small shopkeepers, 
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Industrlal/sts, those living In slums or unauthorized 
colonies, are facing a tough situation. The people whose 
houMa and shops were demolished by bulldoz.... are 
facing big problema. Now we have to think how to prepare 
Muter Plan for Deihl and now to address all the problems 
In the upcoming master plan. 

Sir, today we have to see how we can regulerlze the 
shops In residential .reas. Neither the resident weHare 
associations nor people of Deihl have any prOblem with 
the shops but traffic jam which occurs due to loading and 
unloading of goods meant for the shops is the root cause 
of the whole problem. Due to this, a particular resident 
welfare association requested the court to sort out the 
problem and the court ordered to seal the shops and 
demoUsh the unauthorized construction. 

Sir, through you I would like to request the hon'ble 
Minister of Urban Development Shrl S. Jalpal Reddy to 
pay special attention to the issue before us and find a way 
out to save Deihl from ruin. A new master plan should be 
prepared keeping in view the future wherein all the issues 
of Increasing population, employment gener~n, 
construction of houses, supply of water, electricity and 
sewerage shouid be covered. Such a plan is called a 
master plan. 

The Master Plan, which we are going to bring, will 
be for the future. Today's burning issue Is sealing. This 
matter has been pending for a long period. Court gives 
dates for a month or two for hearing. Sir, through you I 
would like to give some suggestions to remove the danger 
looming large over them. 

I would like to say that goods of small shops keep 
lying on the road which is inconvenient for the dwellers 
and shopkeepers. I suggest that arrangements should be 
made for underground parking in a time bound manner, 
as we have constructed Metro track under or above the 
ground. Moreover, shops can be shifted If there is open 
land near it, I can give example from my area shops In 
Karol Bag, ~eedanpura, Raigarpura, Tank Road, Bapa 
nagar may be shifted. Some acres of land are lying vacant 
near military road of CPWD; it will make the residents and 
shopkeepers happy If shops are built there and handed 
over to shopkeepers, as they will get the place for busines •. 
A third solution is to fix the time for loading or unloading in 
the night from 11.00 p.m. to 5 a.m. in the morning. So as to 
give reprieve to the local people from the problem of traffIC 
jam. If parking In the market is not possible then multi 
level parking may be constructed at nearby vacant land. It 
may be constructed at AJm~ Khan Road or Shashtri PIIIf( 
In my area. As Sajjan Kumar Ji aid that DDA has a lot of 

land and is selling It at rates fixed by It arbitrarily but It was 
not the objective of setting up DDA. DDA was set up to 
construct flats and shops and to provide them to Imall 
industries and poor people on no profit no 1011 basis. But 
DDA cou1d not meet the expectations and corporation also 
could not do anything. 

Sir, population Is increallng day by day In Deihl. 
People come to the capital in search 0' livelihood and 
when they 'ound no employment In Deihl, they opened 
small shops and set up small industries. The Court 188ms 
to think that all shops in Deihl are harmful, but It " not 10. 
Earlier, factories hazardous to health and environment 
and causing .ound pollution were shifted outskie Delhi. 
But people do not have any complaint from small shops 
which are operating today as they "II clothes, vegetablea 
or grocery Items. 

MR. CHAIRMAN: Give the specific suggestion If you 
have. Don't go Into the cause., talk about the solutions. 

SHRIMATI KRISHNA TIRATH: I appreciate that thl 
Government has given permiSSion to construct buildings 
upto 50 feet. I accept that this problem has cropped up 
due to encroachment on roads by the shopkeepers, it 
needs to be checked. Apart from thll, DDA should construct 
shops and house. and offer them to the poor at low rates 
on no profit no lo.s ba.i •. Multlstorey buildings should be 
constructed where slums exist and handed over to the 
slum dwellers. School, dispensary, parka should be built 
on vacant land for them. Simultaneously small shops 
should be constructed for them to give them employment. 

With these words I conclude, as hon'ble Minister stili 
has to reply. Adding my view to what the other hon. 
Members have spoken before me, I would like to request 
the hon'ble Minister to keep In view the suggestions given 
here in his reply and bring a good Master Pian for the 
people of Deihl. 

[English] 

SHRI S. JAIPAL REDDY: At the oulset, I thank all the 
hon. Members 'or having taken such keen Interest In the 
problems of Deihl city. As many as 13 hon. Members have 
spoken. All the Members of Parliament from Deihl city have , 
spoken, except my coUeaguI in the Ministry, Shri Alay Maken. 
He perhaps felt that he did not have the freedom but he is 
speaking through me. Prof. V.K. Malhotra In his characteristic 
fashion generated a lot of heat but I must thank him for also 
having shed a lot of light. I must thank Shri Kapil Sibal, who 
is not only my eminent Cabinet colleague but also a legal 
eagle for having intervened to shed light on certain 
aspects - technology, planning proces •. 
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(Shrl S. Jaipal Reddy] 

DeIhl, we are a1lln.e.ted becau .. It has the unique 
.tatu. of being our national capital. The probleml in Deihl 
have grown over decades. They are In a way hlltottcal In 
nature. One historical problem, In my view, Is that land 
was controlled beyond a point by the Government since 
the Brltilh tlmel. 

The second probIam w-.. Inltltutlonal. We allowed 
everything to be hllndled by DDA. I am not Joining all 
those who keep lasting DDA but DDA was antrusted with 
too much responalbility to handle It properly. Be that u It 
may, Master Planl over a period we,. only a marginal 
Improvement on the original Muter Plan of 1962. AI Shrl 
Kapil Sibal has rightly pointed out, they did not try to 
accommodate the ground reality; as they should have. In 
the mean time, Delhi, as the only metropolis In north India, 
has continued to attract huge rural migration. We need to 
note that a. many as five lakh. of rural people migrate to 
Delhi every year. I am not laying that this Ihould be 
ltopped nor I. it perhaps de.lrable. But It adds to our 
problem. 

Secondly, Indian eoonomy Is growing fast. This also 
hu imposed Ita own .traln on the infrutructure in Deihl. 
Thirdly, u hu been emphulzed by many, the gap between 
the availability of commercial .pace and the demand hu 
kept growing. Becaule of all th .. e thlngl, problems have 
grown In Ilze, In complexity. Thll hal happened over a 
period of two-three decadel. AI hon. Members are aware, 
the Supreme Court chole to give an order on 16.02.2006 
that all the illegal shops on roads of 80 feet and above 
width be saaled. Later on they laid, they Ihould all gwe 
undertakingl, through the affldavlta, saying that they would 
on their own ce .. a mlsullng. 

Later, the period of undertaking, because of our 
initiative, was extended to 31st October. The Supreme 
Court also appointed a monitoring committee. It did not 
leave the matters to the Instrumentalities of the Government 
to implement the order of the Supreme Court. As part of 
this process, 5000 shop' were Haled and 40,800 traders 
filed aftidavits. M thi. wal all on, you are aware that this 
Parliament enacted Deihl Laws (Special Provllions) AcL It 
wu intended to serve three purpose •. 

Firstly, to freeze the situation as exl.ted on 31st 
December, 2005 and to take all pollible me .. ures to 
finali.. or revisa norma and guidelines In respect of 
unauthorized developmenta and thirdly, to IUlpend any 
punitive action. 

As Prof. Malhotra and others have pointed out, 
questions were raised about the legal validity of this Act. I 

am glad to tell you that thll taw, which w .. passed, has 
not been ltayed or suspended. No doubt, the Supreme 
Court gave some clrecllonl qualifying Ita operatlonl. But, 
this law It stin In operation. I am requelting han. Membetl 
not to confule oblervations with tha judgements or 
decisions. 

Secondly, after palling thlt extraordinary law, we 
did not rast on our oars. We Immediately ISlued a public 
notice proposing change I In the Master Plan Delhi 2001 
and the .. changes were not fanciful. They were based on 
the Report of Tajender Khanna Committee. There were 
not only experta on the Committ .. but representativ .. of 
two principal Parties allo served. The recommendations 
of Tajender Khanna Committee were unanimous. I want 
Prof. Malhotra to note that a senior Leader of BJP was a 
Member and he was oftlclaKy, formally a privy to all the 
recommendations of the Committee. 

PROF. VIJAY KUMAR MALHOTRA: Tajender Khanna 
recommended for the amnesty scheme. I can read it for 
you. 

SHRI S. JAIPAL REDDY: No, please. 

In pursuance of 21 st July notice, after going through 
all the statutory processes, we Issued a Notification on 7th 
September. Another Notification was issued on 15 
September. Stili another Notification was luued on 22nd 
September. On account of the .. notifications, I assert here 
with all the authority at my command, 90 per pent of the 
aftected people have been provided with relief. 

PROF. VIJAY KUMAR MALHOTRA: It Is totally wrong. 
Only five per cent have been provided with relief. 

SHRI S. JAIPAL REDDY: No. 

I agree that Deihl has gone through huge convul-
sions. Vast sections of people of Deihl have been subjected 
to huge lense of anxiety and uncertainty. 

That I, not because we did not go about the right 
way. That was because we took time to convince the 
Supreme Court about the scale of the problem and the 
Intricacies of the problem. For the flrat time, In the hlltory 
of India the Government of India want 10 many tim .. to 
the Supreme Court to see that Ita orders are modified by 
the Supreme Court itseK. 

Now Prof. Vljay Kumar Malhotra taIka of amnelty. AI 
he rightly mentioned, he did talk of amnesty aartler too. 
But II there any guarantee that amnelty would have gone 
unchallenged In the Supreme Court? 
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Secondly, there was another side to It. Through 7th 
notification, we provided huge r.11ef not merely to peopl. 
who already converted their residences Into commercial 
premis.s but al80 through creation of vast additional 
commercial space. I am giving you approximate figures. 
Through 7th notification, we created new apace In terma of 
430 kilometres of commercial streets,· 400 kilometre. of 
mix-land use, 100 kilometres of pedestrian shopping and 
500 kilometres of Muter Plan. In all we created an 
additional commWal space of 930 kilometres. The only 
way to bring dowh the prioJa of commercial premls .. II to 
make more space available and strengthen the supply 
factor. 

PROF. VIJAY KUMAR MALHOTRA: Have you 
calculated the conversion charges? No poor man will .ver 
be able to pay the conversion charges. It Is In crores If 
anybody has to run the shop there. Kindly look Into that 
al.o. 

SHRI S. JAIPAL REDDY: If Mr. Malhotra agr .. s that I 
have created this space additionally, I am prepared to 
look at the charges once again because In an these maners 
there Is nothing like - lut word said. There are no 
scriptures here. It Is just a maner 0' judgment and the 
judgment can always be reviewed. I want to seize thl. 
opportunity to usure the hon. Members that I am prepared 
to take a second look at the charges. 

Some partisan points were made by Prof. VIJay Kumar 
Malhotra. I said during the course of eartler debates how 
Mr. Jag Mohan~ had rejected hi. own CommiHee'. 
recommendation, with undeserved contempt Its Comml-
H .. •• recommendation. needed bener treatment at the 
hands of Mr. Jag Mohan. But I want to place on record that 
in a leHer released on 28th August. 2000. Shrl Jag Mohanji 
had ordered that to take strong and prompt action against 
all Illegal construction./unauthorized constructions, 
encroachments and also against misuses of land In 
violation of the provisions of the Master Plan. ...{Interrup-
tions) 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA: Central Govern-
ment tried to .top it but Delhi Government rejected our 
repoa. 

(Engllah) 

SHRI S. JAiPAL REDDY: This I. a letter Inued from 
Nlrrnan Shawen which Is under my occupation now but 
thI. was under the occupallon of Mr. Jag Moh8n In 2000. 
Even now he writn artIcIet which are In vIoIalian of your 
poeltlonl. That is a different matter but I am talking of the 
Older he passed u MIn ..... 

18.00 h .... 

Please face up to reality. In the year 2000, It was 
naturally the BJP·led coaUtlon that was in pow.,.. 

[TraMlatlon} 

PROF. VUAY KUMAR MALHOTRA: The han. Minister 
should tell UI what he is going to do • ... {lntelfllPtloM) 

[Engl_h} 

SHRI S. JAIPAL REDDY: I think Prof. VlJay Kumar 
.Malhotra would be enlightened to note what Shrl Jagmohan 
had directed - "all Illegal construction. should be 
demoll.hed. not cosmetically but in toto· 

[Translation} 

MR. CHAIRMAN: It II 6 o' clock. If the House .... 
then the time of the House may be extended till the hon. 
Minister finish .. hli reply. 

SOME HON. MEMBERS: Alright. 

(English) 

SHRI S. JAIPAL REDDY: What Is 1lI0re, "lrMt .;c:t of 
demolition should be recovered from the ill· gal bundell 
within 15 days of demolition". I am reading fom the Ofder 
pa.1ed by the Government of India. 

SHRI C.K. CHANDRAPPAN (Trlchur): Hon. Minlsler, 
you may kindly lay It on the Table of the Hou,e. 
... {Interruptions) 

SHRI S. JAIPAL REDDY: I am prepared to lay it on 
the Table of the House. When I quota from a circular I am 
obliged to place that on the Table of the HOUle If there Is a 
demand for h. 

[TranMatlon} 

SHRf SANTOSH GANGWAR (Barellly): What are you 
doing? You are telling us about orders Issued by our 
Government . ... {Interruptlons) 

PROF. VIJAY KUMAR MALHOTRA: Not a slngl(J 
houee was demolished in our time. The hon. Prime Minieter ' 
put an end to aI& IUch activltlea . ... {Interruptlons) 

MR. CWAIRMAN: PIeue htan to tt1e hon. Minister's 
reply. 

... ('nterruptJ"ns) 
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{English} 

SHRI S. JAIPAL REDDY: Please hear me. It has 
further been said: "In case DDA flats where constructions 
have come up beyond the condonable limits, cancellation 
of allotment should be carried out in addition to demolition 
of the additional constructions·. I am further continuing: "In 
cun where the Illegal constructions have taken place on 
rural lands· Shrl Sal/an Kumar may kindly take note: "Action 
under the provisions of Delhi Land Reforms Act, 1954 
should also be taken. Such land should be taken over as 
per provisions of the Delhi Land Reforms Act and action 
should be taken u soon as plots are cut by colonizers 
and construction done in the shape of boundary walls ..... • 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: W&a any action 
taken? Not a single house was demolished. Not a single 
house was demolished in our time while bulldozers have 
created havoc under your regime . ... (Intenuptions) 

[English} 

SHRI S. JAIPAL REDDY: Because of such orders, 
the court also felt Impelled perhaps to intervene. I am 
nobody to de'end the courts here. I am not holding any 
brief .or the courts. I am merely holding the mirror up to 
you. That is all. 

Sir, all the Members have expressed deep sympathy 
with various sections of people. I share the sympathy 
abundantly. I must say that I have spent myself sleepless 
nights, restless days attending to various things and I can 
today say, after the relie. the Supreme Court gave on 23rd 
of thl, month, that 90 per cent of the traders have been 
provided with relief. I repeat this formulation. 

Sir, we have something more to do. I would refer to 
that. ... (Intenuptions) The Supreme Court has permitted 
the MCD to come up with an additional list o' roads for 
clearance and MCD, at the moment, is engaged In the 
preparation of this list You may be aware. as many as 
mare than 2000 roads were notified by Delhl"GOvernment 
on 15th September. In addition. we will soon be notifying 
hundreds of roads. For notification we need to have some 
survey and the surveys are underway. 

A reference has been made by some other Members 
to the need for regularlz.a1ion of 1400 and odd colonies. 
The ptocessing of regularization of these colonies is at an 
advanced stage. I am trying to accelerate Its pace and I 
am sure. i'n a few weeks time. the Union Cabinet will 
regularize the unauthorized colonies which are as many 

as 1400 colonies. Shrl Sajjan Kumar and Shrl Tytler have 
referred to the generollty which late Shrimati Indira Gandhi 
displayed towards the poor people. We may not be as 
generous but I may taU you that I will not be found to be 
parsimonious. 

{1ianslatlon} 

PROF. VIJAY KUMAR MALHOTRA: Sir. Indlrajl was 
not In power under all these colonies were ragularised In 
the year 1977 and 1978. 

SHRI SAJJAN KUMAR: You are giving a wrong 
statement on the floor of the House. The fact of the matter 
II that Shrlmatl Indira Gandhi was the Prime Minllter when 
an these colonies were ragularlsed . ... (lntenupt/Ons) 

MR. CHAIRMAN: Please do not indulge in cross-
talk. Sajjan Kumarjl. please sit down. 

{English} 

SHRI S. JAIPAL REDDY: Shri Kapil Sibel has referred 
to the technology that his Ministry has developed which Is 
particularly applicable to Deihl. I want to tell the han. 
House that I wiH use this technology for the preparation of 
zonal plans. As has been mentioned by Shri Kapil Sibal, 
we lag behind a lot in terms of preparation of the zonal 
plans. This technology will be greatly. useful In finalizing 
the zonal plans. I want to say that we are keen on 
accelerating the process o. finalization o. Master Plan, 
Deihl 2021. It will not be as perfect or as roseate as Shrl 
Kapil Sibal would like it to be but It is better to be imperfect 
than to wait for a perfect plan. It shall be our sincere and 
maximum endeavour to finalise the Master Plan Deihl 
2021 by the end of January. From that time, In one year. 
by deploying the technology that has been developed by 
the Department under Shrl Kapil Sibal. we will be Intending 
to finalise our zonal plans. 

As regards schools. in our seventh September 
noti'ication, we gave protection to all the schools and all 

, the Institutes right up to May, 2007. It the seventh notification 
wal questionable, we would not have been able to provide 
protection. Today, all the schools are enjoying protection. 
In fact, they can go on beyond that. Let me read the 
relevant provision of 7th September notification. 

·Schools operating in residential premIses In 
residential use zones shall continue till 18th May, 
2007 ..... (Intenuptions) 

PROF. VIJAY KUMAR MALHOTRA: What is that? 
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SHRI S. JAiPAL REDDY: Please wait for the next 
sentence. The problem with Prof. Malhotra Is that he is 
depending too much on his past knowledge and not 
keeping abreast of the developments on the urban 
deyelopment front. 

"The local body concemed may allow schools to 
continue thereafter subject to necessary changes 
being made in the uN/premlaeallay out plans by the 
local body within Its competence in terms of sub-
clause 8(2)(a) of the Master Plan for Deihl 2021..'-

Protection has been given beyond this and what Is 
more is that we are going to give protection to all the 
schools. I want to tell one point to Mr. Tytler who Is 
genuinely concerned about the schools. 

(Translation) 

PROF. VIJAY KUMAR MALHOTRA: Not a single 
school meets the criteria mentioned in the second part he 
has read out. No schools will be able to fulfill the conditions 
which have been bid out. 

SHRI AJAY MAKEN: The only condition Is that MOD 
can allow It. There is no other condition. 

[English) 

SHRI S. JAIPAL REDDY: At any rate, I want to tell the 
han. Members that the Master Plan, Deihl will take care of 
all these things . ... (Interruptlons) 

I am aware of the fact that roads In rural areas could 
not be given relief In terms of 7th September Notification. 
This point was made rightly B'y Shrl Salian Kumar. I want 
to .. sure him and all other han. Members that this problem 
will be taken care of as part of the Master Plan 2021. We 
hope to finalise It, as I said earlier, by lust the end of 
January because the Master Plan Is there. Objections and 
suggestions have been received, they have been studied 
and they are at a very advanced stage of consideration. 

AI far as slums, hawkers and vendors are concemed, 
I want to tell you that the law that we passed In May Is stili 
vallel. As a consequence, none of the slum dwellers has 
been disturbed, except when their lands were acquired for 
public projects. The protection given by the law passed by 
Parliament In May is stili valid. AI I said before, we want to 
go in for in situ development. We want to provide houses 
to the slum dweners In their own lands becauae lome of 
the slums have been there for decacles. They cannot 
afford to get themselves disturbed. We cannot uproot them 
socially. In addition to that, we are planning to build one 
lakh houan for the poor people In the next two years. 
••. (lntenupt/t>M) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: There are 14 
lakh slums, If one lakh houses will be built then what will 
happen to the rest 13 lakh? 

SHRI AJAY MAKEN: How many did you build? 

PROF. VIJAY KUMAR MALHOTRA: We allocated 2 
lakh plots. Your turn will be over In two years. 
... (Interruptions) We will construct houses there after. 

SHRI AJAY MAKEN: You were busy In demolishing. 

[English) 

SHRI S. JAIPAL REDDY: I do not find myself 
competent to speak on the constitutional status at 
Monitoring Committees. It Is for partie. to discuss. I should 
not rush In where angels fear to tread. At least I am not 
among those angels. But even angels fear to tread. 

AI far as the pre-1962 caslS are concerned, we 
gave full Protection In terms of 7th September Notification. 
Let me read thl relevant portion for the information of 
Members. It .ay.: 

-Residential areas and streets and stre'::hes ell':;,r 
declared as commercial areaslstreet' or where 
commercial use was allowed In MPD 1962 shall 
continue such use at least to the extent a& ;::~r"'I .. lble 
In MPD 1962. Commercial activity existing prior to 
1962 In residential areas, lubject to documentary 
proof thereof: 

... (Interruptions) 

So, 80me proof II required. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Numerous 
documents are required for its sale to someone else or 
change of UI •. ... (Interruptlons) 

[English} 

Pl .... look Into It. By that not even one shop would • 
be regularized. 

SHRI S. JAIPAL REDDY: I do not Ilk. to tell you how 
this provision .hould be Interpreted. They should be 
Interpreted rather properly • ... (Interruptlon_) Please do not 
import your own imagination Into the provisions. 

Our friend. have referred to the antiquated nalur. of 
the MCD Act. I want to take this opportunity to aSGure the 
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[Shri S. Jaipal Reddy] 

Members that we will take a look, at Govemment, both the 
MCD Act and DBA Act. These legislations are in need of a 
cloH and hard look. Though the MCD comes under the 
Ministry of· Home Affairs, I am speaking on behalf of the 
Govemment that the MCD Act also will be looked at in 
fresh terms • ... (Interruptions) 

We have had the hawkers' policy in place. I know it 
needl to 06 property Implemented. But I want the hon. 
Members. to know What my Ministry has gone through in 
the last nine months. I am not saying the instrumentalities 
we have are the belt in the world, but their endurance 
limits were put to test. 

Now, after the 23rd judgment of the Supreme Court, 
we are heaving a huge sigh of relief. A vast section of the 
people II heaving a huge 8igh of relief. Prof. V.K. Malhotra 
has no reason to fe.1 a huge sigh of relief because he has 
the vested Interest In the troubles of Delhi. ... (Interruptlons) 
I am talking of political vested Interest. So, therefore, we 
are no doubt worried about what Deihl we/:'lt through. But I 
would Uke to tell you while the traders and other sections 
went through troubles, W8 have been able to attend to 
their troubles. Between 29th March and 19th May 14,033 
shops were sealed. Of these, 9,017 shops have already 
been de-sealed because of the directions of the Monitoring 
Committee and the remaining 5,006 shops were de-sealed 
in terms of 7th September Notification. Between 1 st 
September and 20th September, 2,019 shop!; were sealed 
and about 2.000 shops have already been de-sealed. 
Therefore. while the mental agony, which the people of 
Deihl went through, should not be under-estimated, the 
actual problem should not be magnified. I want you to look 
at these things in empirical terms. 

Shri Jagdish Tytler has referred to the charges. I 
have already referred to that point. I want to say that, as of 
now, the people of Deihl are breathing free and easy. I 
can only tell you that the sense of comfort of the people of 
Delhi will be enhanced and augmented In the days, weeks 
and months to come. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: He hal said that 
the 90% case has been solved. We understand that he II 
neither bringing any act nor any amnesty. We .... protesting 
because of his unsatisfactory respons •. 

18.20 hr. 

(At this stage Prof. Vijay Kumar MaIhotnt and 
some other hon. Members lett the House) 

[English] 

SHRI P.C. THOMAS (Muvattupuzha): Sir, there I, one 
important matter . ... (Interruptions) 

MR. CHAIRMAN: You should give your notices 
tomorrow. 

... (lnte~ptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): I have 
also got my notice. 

SHRI P.C. THOMAS: Sir, it is a very important matter. 
Could you allow me just for a ~Inute? ... (Interruptlons) 

[Translation} 

MR. CHAIRMAN: In such a situation we will have to 
ask for submission of notice by all the hon. Members for 
zero hour. You may give notice for tomorrow 

... (Interruptions) 

MA. CHAIRMAN: I want to take the sense of the 
House in this regard. 

... (Interruptions) 

[English] 

SHRI P.C. THOMAS: I want to raise one important 
matter about Mullaperiyar . ... {lnterruptions) 

[Translation] 

SEVERAL HON. MEMBERS: Zero hour may be taken 
up tomorrow . ... (Interruptlons) 

MR. CHAIRMAN: Most of the hon. Members are in 
favour of taking up Zero hour tomorrow. 

... (Interruptions) 

[English] 

SHRI MADHUSUDAN MISTRY: Sir you can keep It 
for tomorrow. 

SHRI P.C. THOMAS: I will take only one minute to 
ral .. an Important matt .... ... (lnterruptio"., 

[Translation] 

MR. CHAIRMAN: You may remember that I had 
directed to extend the time of the HouSft till the Hon'ble 
Minister finishes his reply. If you all agree Important subjects 
may be laken up tomorrow . 

... (Interruptlons) 
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SEVERAL HON. MEMBERS: Th&y may be taken up 
tomorrow .. ,. (Interrupttons) 

DR. RAJESH MISHRA (Varanasi): Mr. Chairman, Sir, 
the Congress workers were lathlcharged In Unar Pradesh. 
... (Interruptions) 

MR. CHAIRMAN: Do not speak on thil lubject. 

Now I want to start the Zero Hour but all the hon'ble 
Members are requested to adhere to the time limit. Every 
ona will get one minute. 

... (Interruptlons) 

[English] 

MR. CHAIRMAN: Now, we take up 'Zero Hour' 
matters. Shri Hannan Mollah, you can speak. I am allowing 
Shri Hannan Mollah to speak. 

SHRI HANNAN MOLLAH (Uluberla): Sir, I rise to 
raise a very serious matter. You know that In our country 
the United News of India Is one of the prime news agencies 
In the country. It was created by Pandlt JawahartaJ Nehru 
in 1961. This institution serves our country, gives newl 
Impartially and very effectively. There Is a competition 
between the UNI and the PTI. The UNI was doing well. It 
was eamlng profit. It was given huge land In New Deihl 
and the other big cities. It wal given huge properties 
under Section 25 of the Companies Act. It was exempted. 
Itl share cannot be sold. 

(Translation] 

MR. CHAIRMAN: Whal il your demand? 

[EngHsh] 

SHRI HANNAN MOLLAH: I demand one thing from 
the Govemment. Now, the UNI is planning to prlvatiae It. It 
is going to be sold to one Zee Teleftlms, a private television 
company. They are going to acquire the UNI. The,. are 
350 reporters, 1100 employ .. s who win be In trouble. So, 
I demand that the UN! should be saved. The Gowrnment 
must take note of It. The UNI should not be sold to any 
private man. This is my demand. 

[Translation! 

DR. RAJESH MISHRA: I want to dllcuss the pathetic 
situation of Uftar PrIIdesh durtng Zero Hour. 

Criminals are having a free hand since the present 
Government came to power In ua.r PradeIh. nw. Is no 

law and order and corruption is at III peak. The relUlll of 
Municipal elections are clear indication that people have 
no faith In Govemment. A provIaIon wal made that any of 
the 17 I-cards may be shown to exercise franchise. 
...(Interruptlons) During license was one of the optioN . 
... (lnterruptions) 

MR. CHAIRMAN: Kindly come to the main topic. 

DR. RAJESH MISHRA: During municipal elections, 
the polling booths where Congreu was In atrong position, 
Govemment officials like D.M. and SSP were acting u the 
&genII of SamaJwadI Party and at the Instance of Ie"'" 
of S.P. public was lathlcharged. In my Parliamentary 
conltituency State President of Samajwadl Party . 
... (lnterruptlona) 

MR. CHAIRMAN: What Is your demand from the 
Union Govemment. It Is a State Subject. 

DR. RAJESH MISHRA: In Uttar Pradesh Congress 
Party had announced to protelt at Vlethan Sabha. In the 
aftemoon leaders and workers of Cong,... Party W8r8 
chand by the police and lathls were charged on them. 
State President of Congrels received many blows of lathfs 
and at leut two to three thouaand workers W8r8 beaten 
up. The present corrupt Government In Uttar Pradeah hu 
10lt the confidence of the people. The Government Is not 
able to maintain law and order In the State. I therefore, 
demand the Union Govemment to enforc:4t Presldenrs Rule • In the State In view of the coming Assembly Elections. 

PROF. MAHADEORAO SH!WANKAR (Chlmur): 
Wheat being distributed in Vldarbha of Maharuhtra II 
rotten. This wheat Is being imported from Russia, Canada 
and AustraHa and It is not ftt for consumption even by 
animaJa. The colour of this wheat Is red. This wheat is not 
even given to cattle In Russia, Canada and AustraHa and 
It II being supplied through PDS In Vldarbha. It II being 
lold at the rate of Rs. 5 per kg In fair price shopa. Earlier 
the wheat from Punjab was being supplied from these 
shops. It Is unfortunate that farmerw are facing gr8at 
probIe"" and committing suicldea. ThoBe poor people are 
not even getting rotl of good quality wheat. 5 lac 50 
thouaand tonnea of wheat was Imported In June 2008 by 
the Union Government. I contacted some District, 
Maglatratea and thE J told me that wheat wu not worthy of ' 
distribution and the Government was alao told thla. Depn. 
of CIvI SuppIIea of Maharuhtra aIao told the Government 
that the wheat wu not fit for oonsumptIon. I demand that 
this Imported wheat should not be suppHed, good quality 
wheat 'rom Punjab should be distributed and the 
GoYemment ahould give direction to Food CorporatIon of 
india In IhIa regard. I demand from the Hon'ble MInIater of 
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Agriculture and Minister of Food and Civil Supplies to pay 
attention towards this, withdraw this low quality wheat and 
provide good quality wheat. Sir, through you, I would like 
to know as to what action has been taken by the Hon'ble 
Minister of Agriculture in this regard. 

SHRI P.S. GADHAVI (Kutch): I associate myself with 
this Issue. 

PROF. RASA SINGH RAWAT (Almer): I associate 
myself with this issue. 

SHRI VIRENDRA KUMAR (Sagar): I aaeociate myself 
with this issue. 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): I associate 
myself with this issue. 

(English) 

DR. M. JAGANNATH (Nagar Kurnool): Mr. Chairman, 
Sir. crores of poor people are dependent on bidi making 
and other such tobacco products. Recently, the Ministry of 
Health of the Govemment of India issued a G.O. No. 297 
which states that on all tobacco products a pictorial graphic 
of the hurnan skull and two bones should be printed. This 
is a very terrorizing picture. Bidl Is amoked mostly by poor 
people and most of the bidi makers are women folk. Crores 
of people throughout India are involved In bidi making. In 
Andhra Pradesh. particularly in the Telengana region there 
are 10 lakh people who are involved in bidi making in 
Karim Nagar, Mahboobnagar. Nlzamabad and Medak 
districts of Andhra Pradesh. This pictorial graphic is 
creating terror among the poor people and thereby bidl 
production has come down" drastically. This will render 
crores of people jobless throughout the country and more 
so In Karim Nagar, Mahboobnagar. Nizamabad and Medak 
districts of Andhra Pradesh and they will lose their 
earnings. 

Sir, when this legislation was passed, all the political 
parties had felt that this dangerous symbol should not be 
printed on tobacco products and an alternative should be 
thought of. The other day. the Labour Minister came to 
Andhra Pradesh and made a statement that this legislation 
would be amended. I think It would be proper If tho Minister 
makes the statemeJlt In the House when the Parliament Is 
In Session. Otherwise. it would mean that he had made 
that statement onty for political ,.asons. So. '"wou~ request 
the Government of India to Immediatety withdraw G.O. 
No.297 10 that this dangerous Iymbol II removed and 
people lhould also be educated about the UI effects of 
tobacco products. 

[Translation} 

SHAt MADHUSUDAN MISTRY: "Mr. Chairman, Sir. I 

want to· draw the attention of the House towards the 
inadequate measures taken for relief and rehabilitation of 
the people who were killed and affected In the 2001 riots 
of Guiarat. The then Prime Minister Shri Atal Bihari 
Vajpayee had given Rs. 150 crore to the Government of 
Gujarat for relief and rehabilitation. We have details 
regarding the amount returned by the State Government 
to the Union Government. I want to draw the attention of 
the Government towards the fact that the victim of riots 
whose houses were destroyed have built houses on their 
own and the Government have neither provided electricity 
nor created any other facility tor the~ like construction if 
roads and schools etc. I do not talk about jobs and 
employment. But such conditions have been created In 
Gularat, that the State Government is deliberately sending 
the signal 

{English] 

as if they are unwanted people in the slate. 

[Trans/ailon] 

Those people are not required In the State. IUch a 
condition Is being created over there. 

MR. CHAIRMAN: What Is your demand? 

SHRI MAOHUSUDAN MISTRY: Sir, please let me 
speak. I am drawing the attention of the House. I am 
stating facts over here. I am not seeing it from any political 
angle. 

(English] 

I feel they are also citizens of this country and they 
should be treated like· any other citizen of the country. ~he 
State is highly biased against them and is not providing 
any adequate relief and rehabilitation measures. 

[Translation] 

I would like to demand from the Union Government 
to increase aid for providing relief and rehabilitating to 
dependents of people ktlled in riots. whichever community 
they may belong to and irrespective 9f the fact whether 
they are Hindus or Muslims. 

MR. CHAIRMAN: Please take your seat. 

SHRI· MADHUSUDAN MISTRY: Let me apeak for 
one minute. I would like to say thai the Slate Government 
discriminates among its own people by giving to some 
peopte one IUtI rupees. to some othera two lakhs rupees 
and to lome five lakh rupees and ten lilkh rupees. 
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{Engliah] 

MR. CHAIRMAN: Please take your seat. 

[Translation] 

SHRI MADHUSUDAN MISTRY: Instead of It, natIon-
wide norms for this purpose be formulated and the State 
should give facilities to the people as per the Union 
Government norms and should provide them relief and 
rehabilitation. this Is my demand. 

{English] 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, Orissa 
has encountered floods In five phases this year 
commencing from first week of July 2006 and has caused 
havoc in 27 districts out of 30 districts of the State. About 
100 persons have lost their lives and more than 50 lakh 
people have suffered. About eight lakh hectares of crop 
area has been damaged and more than a lakh of private 
houses have either been fully or partially damaged. More 
than fourteen hundred livestock have perished. Besides, 
floods, the three districts, namely, Nawapada, 8aragarh 
and Subampur were also affected due to pest aback 
causing damage to kharlff crop In 4,571 hectar.s of land. 

The Chief Minister of Orissa had requested the han. 
Prime Minister on 12.08.2006 to release the then require-
ment for tackling the flood situation. The Government of 
Orissa, after the assessment of damage caused after the 
fifth phase of floods, submitted a finai memorandum for 
grant of Rs.2,382.43 -erore out of the NCCF. The hon. 
Prime Minister, during his visit to Orissa on 28th Augu.t 
had declared a mid-term assistance of As.200 crore from 
NCCF for the State but only a sum of Rs.25 crore has 
been sanctioned so far. The balance of Rs.175 crore, 
Instead of given from NCCF as part of declared amount of 
As.200 crore, has been adLusted against the contribution 
of Union Govemment, which come. to R •. 116.34 crore to 
the State Calamity Relief Fund for the year 2006-07 and 
Rs.58.66 crore as advance from the Central share to the 
State Calamity Relief Fund for the year 2007-08. Thl. I. a 
mockery to the State of Orissa because when the State is 
.ufferlng from this unprecedented natural calamity and the 
cruelty of Dature, the State of Oris •• has been given a 
paltry sum of R •• 25 crore at the time of Its grave crisis. 

[Translation] 

MR. CHAIRMAN: There Is no need to ,ead this, state 
your demand. 

(Engn.h] 

SHRI BRAJA K1SHORE TRIPATHY: Sir. the han. Prime , 

Miniater remained there for two days in Raj Bhavan. but 
he could not move from that place because of heavy rain., 
although he has gone to visit the flood affected areas of 
Orissa. In this situation, the Govemment of India I. not 
keeping with the request of the State Govemment and the 
people are made to suffer. They are not providing the 
amount of Rs.200 crore which was promised by the hon. 
Prime Minister. I am alao astoniahed to find how the 
declaration of the hon. Prime Minister haa not been 
honoured by the Union Hom. Mlnlatry. 

So, I would like to requelt the Govemment of India to 
come forward to help the State In this difficult and crI.ls 
period and they should provtde Ra. 2,382 crore to the 
State Government. and Ra. 200 crore which wal allo 
assured by the Prime Mlnlater to be provided from NCCF. 
That II my request. 

MR. CHAIRMAN: Shri Glrdharl Lal Bhargava. 

SHRI BRAJA KISHOAE TRIPATHY: For fully and 
partially damaged hous.s, the State Government 
requested for one lakh houses under Indira Awas Yojana. 
So, one lakh houael under (lAY) ahould al.o to be 
provided . ... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record except 
Shrl Glrdharl Lal Bhargava. 

•.. (Interruptionsr 

[Translation] 

MR. CHAIRMAN: Girdharl LaI Bhargavajl, hll lpeach 
la not going Into records. Only your apeech will go on 
record. 

SHRI G1RDHARI LAi.. BHARGAVA: Mr. Chairman, Sir. 
my point la very amall. Potable water crlals has deepened 
In 18 districts of Rajasthan, which Include JaJpur, Alwar, 
Aj";" and Dausa etc. People are facing shortage of water 
even in winters. It Is unimaginable what will happen In the 
coming daya of lummer? In absence of adequate 
arrangement for Irrigation In Rajasthan, the people are 
ataglng demonatratlons at many ptaoes. Along with It, the 
State Is not receiving water under agreement with the 
Punjab Government. The State Govemment I. IMkIng • , 
every POSllble effort to solve thes. problems. The hon'ble 
Union Minlater Ihould call a meetinG with the Chief 
Miniater. Matter of IrrtgMlon are ralnd very often. 
... (lnterruptJons) Therefore, I would like to demand from 
the Govemment to solve the drinking water crisis, provide 
adeqI .... water for irrigation and make available adequate 
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water to Raja.than by exerting pre.aur. on the Punjab 
Government. 

IEngll.h) 

SHRI KHAGEN DAS (Trlpura-West); Sir, the North-
Eastem Region, due to decades of long deprivation and 
neglect by the .uccesslve Central Governments, has been 
facing .erlous problems of poverty and unemployment. 
The wlnerability of the people of North-Eastern Stat .. Is 
well recognized with a vast majority of the population 
living below the poverty Ifne. The poor and wlnerable 
HClion, a substantial port/on of whom are tribals, have to 
bear the brunt of terrorist activities. It Is because of low 
level of economic activity, the enUre burden of generating 
employment and providing livelihood is on the State 
Governments. Other than Assam, the other North-Eastern 
States are even smaller than some of the districts of larger 
Statea In the Country. It Is unfortunate that the coverage 
under National Rural Employment Guarantee Scheme in 
North-Eastem States Is only 4 per cent of the totaf coverage 
In the country. Even the expenditure Is less than 4 per 
cent In the Region against a targeted expenditure of at 
least 10 per cent under Government programme. 

I would, therefore, urge the Government to immedia-
tely extend the National Rural Empfoyment Guarantee 
Scheme to all the districts of the North-Eastern States so 
as to provide the much-needed safety net for the poor 
people living In these remotest areas of the country. 

(Translation) 

SHRI RAGHUVEER SINGH KOSHAL (Kota): Mr. 
Chafnnan, Sir, Rajasthan Is facIng acute shortage of urea. 
At present, wheat is being sown and the earty crops are 
being ruined due to non-availability of fertilizers causing 
much .... entment among farmers. Demonstrations and 
dhamas are being staged at various places. Farmers often 
face naturaf calamities like flood, drought and hallatorm, 
but thl. time, unrest la prevailing among fanners due to 
ahortage 0' urea. Some quantity of urea has been Imported, 
but Imported urea Is lying at ports only. Out. to non-
avaitablHty of rake., that urea Is not being transported to 
Rajasthan. Entire Rajasthan /I clamouring tor help. 

MR. CHAIRMAN: What fa your demand? 

SHRI RAGHUVEER SINGH KOSHAL: Mr.· Chairman, 
Sir, more and more rake. should be provided for Imported 
UI'H. In view of the shortage of urea, It Is e.sentlat to 
dispatch th.... rake. of IPl and two rakes of IFFCO 
everyday. ...{lntetruptIofll) 

MR. CHAIRMAN: Do not go into detail. Your point 
has been noted. 

SHRI RAGHUVEER SINGH KOSHAL: Only one-fourth 
urea has been provided against our requirement of 8.5 
lakh metric tonnes. 

Mr. Chairman, Sir, you are a fanner and know the 
condition of 'armers. If urea Is not provided at the time of 
first Irrigation, the production would be adversely affected. 
Therefore, I would like to demand that urea should be 
provided to Rajasthan by providing rakes. 

SHRI VIRENDRA KUMAR (Sagar): Mr. ChaIrman, 
Sir, the Union Government make many efforts in the 
direction of making disabled person. self-reliant. VarioUl 
facilities are provided to them to make them .elf-reliant 
and for boosting their self-confidence so as to make them 
feel that they are useful for the society. District 
RehabiHmtion Centers are making praiseworthy contri-
bution In this regard. But the Telecom Department in my 
Parliamentary constituency of Sagar in Madhya Pradesh 
has taken a charge of As. 1.20 per call during the period 
of 01.07.2006 to 31.08.2006 from C.C.B.-P.C.O. operators 
whose CCB, pces have been sanctioned under the 
physically handicapped category; though, from CCB-PCO 
operators of the general category hava been charged at 
the rate of Rs. 0.89 per call during the same period. When 
the physically handicapped operators contacted the 
departmental officers In this regard, they were told that 
this policy had been formulated by the Government to 
encourage them to get transferred to the general category. 
The Government launches campalgna for providing 
facilitIes to the physically handicapped person. In contrast, 
the way physically handicapped persons have been 
treated by the Telecom Department Is beyond my 
understandIng. 

Therefore, I would like to request Telecom Department 
of the Govemment of India to provide protection to the 
physically handicapped C.C.B - P.C.O. operators of the 
entire country. 

MR. CHAIRMAN: Good question. 

PROF. RASA SINGH RAWAT: Mr. Chairman, Sir, I 
would like to draw the attention 0' the GOY8lTlment, through 
you, that out of 600 districts, only 200 districts In the 
country have been selected In the fir.t phase 0' National 
Employment Guarantee Scheme Implemented since 
01.02.2006. Out 0' 32 districts of Rajasthan, only 6 districts 
have been selected. I have come to know that the balls of 
.election is the population 0' Scheduled CUte. and 
Scheduled Tribe., per capita Income, agrIcultural 
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productivity, wages etc. This Is gross injustice with 
Rajasthan In view of the basis of selection. In Rajasthan, 
the total population of Scheduled Cutes and Scheduled 
Tribes II 29.8 percent of the total population, where .. It II 
22.S%and 19.1 % in Andhra Pradesh and Maharaahtra 
respectively. In the year 2003-2004, per capita Income In 
Rajasthan wu Rs. 15,485 whereas It wu Rs. 20,757 and 
Rs. 29204 In Andhra Pradesh and Maharashtra respect-
Ively. I regret to lay that out of 32 dlstrlctl, only 8 districts 
of Rajuthen have been selected, where.. 13 out of 23 
districts in Andhra Pradesh and 12 out of 32 districts In 
Maharashtra have been selected under National 
Employment Guarantee Scheme. 

Mr. Chairman, Sir, through you, I would like to say 
that National Employment Guarantee Scheme may be 
extended by covering a few more districts of Rajasthan 
'mder It and Injustice done to It may be erased. 

SHRI RAKESH SINGH (Jabalpur): Mr. Chairman, Sir, 
the Golden Temple at Amrltsar Is the Centre of devotion 
and prayer for crorel of Sikh devoteea at home and abroad. . 
Lacs of non-Sikh devotees also vlalt this holy place every 
year. Not only from within the country, but from abroad 
also devotees come to vlalt this holy place. Approximately 
70 to SO thousand Sikh devotees reside In my parliamentary 
constituency, Jabalpur, Katnl. In addition to that, If the 
number of Sikh devotees residing In the surrounding areu 
of Jabalpur like Mandla, Dhlndorl, Sivanl, Chhlndwara, 
Balaghat, Narsinghpur etc. are added to It, the number 
will exceed to one lakh. But It Is a matter of regret that no 
direct train hal been Introduced between Jabalpur and 
Amrltsar for such a large number of people living here. AI 
a relult, not only Sikh devotees, but other devotees a110 
have to face a lot of difficulties to reach Amritsar. 

Mr. Chairman, Sir, I would like to urge the Govemment 
and the Minister of Railways that a direct train may soon 
be Introduced between Jabalpur and Amrltsar and If It is 
not possible Immediately, Mahakaushal Express running 
between Jabalpur and Delhi may be extended up to 
Amritsar. This way, Railway Administration may facUitate 
traveling for lacs of Sikh devotees even without starting a 
new train and the long pending demand of Mahakaushal 
division could also be fulfilled. 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Chairman, 
Sir, I would like to draw the attention of the Govemment 
towards the issue of power cut In Maharashtra. There Is a 
shortage of about 4000 MW electricity In Maharashtra. As a 
result, each town and each village In Maharashtra have to 
face an 8-10 hour power cut everyday. I would like to say 
thet the demand for electricity made by the State Government 
may be met by Incre .. lng power supply. 

The State Government have Increued the ra18l of 
electricity for the small acaIe Industries. cottage Induatrles 
and village Industrlll due to which all theM Industrlll are 
on the verge of closure. The Govemment have Increased 
the rates around five and a half limes lut month. Now, 
people pay As. 17000 for 100 HP for which they earlier 
used to pay Rs. 3000 only. The only reason behind It II 
the shortage of power. The Govemment .... Increulng 
power rates taking advantage of people's needs. I. 
therefore, urge the Government to Increase power supply 
and lave cottage Industries and small-scale Industries 
from the Injustice being done to them .and reduce the rates 
of electricity. 

{English} 

SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, I 
would like to draw the .nentlon of the House to the urgent 
need for 33 per cent reservation of seats for women In the 
Partlament. Even atter 60 yeara of Independenoe, adequate 
representation of women In the Indian Parliament Is stili a 
dream. The House may be aware that 10 yearI ago, the 
Dave Gowda Government brought a Bill HIking 33 per 
cent reservation of .eala for women In Parliament. Later a 
Joint Committee of Parliament was formed and a 
consensus Bill emerged from there. The BHI was there 
even during the Gujral Government. It was fntroduoed In 
the Lok Sabha by the Vajpayee Govemment during 1_ 
for the second time. After the dillolution of the Lok Sabha, 
It was again Introduced In the Lok Sabha In 1D99. 

However, It wu painful to note that the Bill Is stili 
pending before the House. The present Lok Sabha hu 
only eight per cent of representation of women. During 
2004-08, the average repreHntation of women In the 
Slate Legislative Assemblies Ie just 6.5 per cent. Therefore, 
it Is evident that till a Constitutional mandate Is emerged 
In the Partlament. the democratic right of women wUI 
continue to suffer. I, therefore, urge upon the Govemment 
to bring a Bill aeeklng 33 per cent teHrvallon of ..... for 
women In the Parliament and In the State Legillative 
Assemblies and get the same passed during the current 
Selslon Itself. Thank you. 

SHRI P.C. THOMAS: Sir, we all associate with thll. 
The matter has not even come In the agenda. 

SHRIMATI C.S. SUJATHA (Mavelikar.): Sir, I also 
associate with this matter. 

SHRI C.K. CHANDRAPPAN (Trlchur): I am also 
... ociallng with this. 

SHRI P. MOHAN (Madural): I am also alsociatlng 
with this matter. 
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{TratMtlonJ 

'"SHRI S. '4ALLlKARJUNIAH (Turnkur): Mr. Chairman 
Sir. I thank your for giving me an opportunity to raiie a 
very important INue of coconut producera. This House Is 
well aware that 160 taluku in Karnataka State are reeling 
under .. vere drought condition. The worst hit areas are 
Turrikur. Gubbl, KOppal, Bijapur and others. 

AmIdst thl' pathetic condition the coconut growera 
are facI~ another serious problem regarding aupport price 
for coconut and copra. Thla Is like adding fuel to the fire. 
The coconut growers are demanding aupport price again 
and again. Recently copra wu burnt on the Itreets at 
varioUI placea like Tumkur, llpatur. Gubbl. Chlkkanaya-
kana, Hosadurga and other placea in Karnataka State. 
They are agitating agalnlt the attitude of the Government 
of India and Government of Kamataka towardl coconut 
producers. The.. farmers are demanding IUppert price 
for their produce for the laat aeveral yeara. The former 
Prime Mlniater Mr. Oevegowda today Inaugurated a cart 
rally organized by farmers to prot .. t against -Anti-farmer 
PoIicIe,- being puraued by the Centra. Unfortunately. the 
Central Government and State Govemment have not come 
forward to help the farmers. Many farmers have committed 
suicide UtheY are not able to repay the agricultural loan. 
They are not In .. position to pay even the Interest. In this 
connection the honble Chief Minister of Kamataka has 
already written to the Union Agricu"ural Mlniater requesting 
him to announce the support price for coconuts and 
copra. 

The present price of copra il Rs.4000/- per quintal. 
While fixing the IUpport price the Govemment should take 
Into consideration many factors like cost of Inputs. (wat .... 
peSticidel, fertilizers etc.) labour, transportation and other 
factors. I am also a producer of copra. We have to sweat to 
produce good quality of copra. Considering all the above 
factors I have come to the conclusion that As.7oo0/- per 
quintal of copra Is JUltiflable. I, therefore, request the hon'ble 
Union Mlnllter of Agriculture to give a aerious thought about 
thll buming issue of coconut growers and fix the support 
price of copra at As.70oo/- per quintal. I am sure, that the 
hon'ble Union Minister wili respond positively to the genuine 
demand of farmers and announce the above mentioned 
support price for copra without any further delay, Sir, I thank 
you and with these words I conclude my speech. 

[English} 

SHRI P.S. GADHAVI (Kutch): Sir, thank you very much. 

I would like to invite the attention of the hon. House 
to a very serious situation which has arisen in Gujarat due 
to reduction In the allocation of power to Gu;arat from 
unallocated quota of the Central Govemment Generating 
Stations. 

The Govemment of India have reduced the allocation 
of Govemment of GUjarars share from the unallocated 
quota of Central Generating Stations by nearly 200 MW in 
the month of February. 2006 and the lame has been 
diverted to Maharashtra and Dadra Nagar Havell. 

In Gujarat. against peak demand of nearly 10.000 
MW, we have a peaking shortage of nearly 1500 MW. 

Due to this diversion of 200 MW from Gularat, the 
situation of Power shortage has further worsened. Besides. 
It will also cause a financial loss of nearly Rs. 552 crore 
per aMum to the State's Power Utility. The Union Minister 
of Power referred to the high energy shortage In the States 
of Maharashtra and Madhya Pradesh In his letter dated 
17th AprIl. 2006 and justified the diversion of Gujarat's 
share to other States. It is understood that the entire power 
of Dabhol Power Project has been allocated to Maha-
ruhtra which has been partially commissioned in the first 
weak of May, 2006. Therefore, the energy shortage of 
Maharashtra will become leas to that extent. Despite 
repeated representations. the Centre has not yet restored 
GUjarat's share. 

I WOUld, therefore, urge upon the Central Government 
to get the original allocated quota of power restored to 
GuJarat State. Thank you. 

{Trans/ation] 

SHRI AAGHUAAJ SINGH SHAKYA (Etawah): Mr. 
Chairman, Sir, India is pre-dominantly an agricultural 
country and this is the time for sowing wheat and jowar 
after harvesting of paddy throughout the country. I would 
like to draw your auention particularly towards the farmers 
of Uttar Pradesh. The biggest problem the State of Uttar 
Pradeah Is facing today is the non-availability of DAP. This 
manure is not at all available there. I feel that the other 
State. of the country would be facing the same problem. 
Today, the farmer Is worried about sowing his crop as they 
are forced to buy the manure from the black market at the 
rate of the 600-700 a sack. I request the hon.' Minister of 
Chemicals and Fertilizers and the Govemment that this 
manure may be made available keeping In view the 
problems of the farmers In Uttar Pradesh. 

Sir. the condltibn of farmers throughout the country is 
pitiable. as a result. the farmers are committing suicide. 

I 

The fanne,. .... not getting water at several placel 
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whereas they are not getting power' at several other places 
and the sce"e in Uttar Pradesh is such !hat the farmer is 
ready to lOW, but manure is not available. Recently, I had 
been to my parliamentary constituency Etawah. I have 
seen farmer. standing In long queues and stili not getting 
O.A.P. The NKP available there is also adulterated. The 
State of Uttar Pradesh has not eYen a single fertllizer-
manufacturing unit. I would like to urge upon the 
Government and the hon. Minister of Chemicals and 
Fertilizers that D.A.P. may be made available In adequate 
quantity to make the farmers able to sow their crops in 
Uttar Pradesh so that their problem may be solved. 

{English} 

·SHRI P. MOHAN: Cancer Is a dreaded disease and 
for its specialized treatment patients have to go either to 
Kanchipuram or Chennai which are in the northern end of 
Tamilnadu State. There Is no regional cancer centre in 
South Tamilnadu. 

Government . Rajaji Hospital attached to Madurai 
Medical College, is situated at the centre of South 
Tamilnadu. Besides this institution attracts around ten 
thousands new cancer cases every year. Generally more 
than fifty thousand cancer patients are being treated every 
year In this Institution. This Hospital hal got more than 
hundred beds for the management of cancer patients. 

This Institution has got all the department. of cancer 
_ management namely Department of Surgical Oncology, 

Medical Oncology and Radiation Oncology. Qualified 
Prof .. sors In the corresponding special tie. lead the.e 
departments with qualified assistant professors which is 
unique feature of this hospital. 

The department or Radiation Oncology is blessed 
with full-fledged teletheraphy unit, it requires only a brachy 
therapy unit to be completed as Regional Cancer Centre. 
Government Rajajl Hospital, Madural mainly serves the 
need of the poor and middle cia .. cancer patients who 
cannot afford costly private treatment. Government Rajaji 
Hospital, Madural has also been selected as nodal centre 
for National Cancer Control Programme by the Government 
of India. 

Hence I urge JJPon the Union Government to have at 
Madurai a Regional Cancer Centre at the earfiest. 

{English} 

MR. CHAIRMAN: Shri P.C. Thomas, you are allowed 
to raise only one matter. 

SHRI P.C. THOMAS: Sir, law and order I. perfectly a 
State matter. The Kerala Govemment Is able to guard Its 
territory and keep the law and order In a very befitting 
manner. However, the Govemment of Tamil Nadu as well 
as the MPs from Tamil Nadu have requested the Prime 
Minister to deploy CISF, Central Industrial Security Force, 
to guard the area where Mullaperlyar Dam I. situated. 
This dam Is well within the territory of Kerala. The only 
ttling is that we are giving water to Tamil Nadu on account 
of an agreement and there i. no dispute as to giving of 
water. We are ready to give water and there Is nothing 
against that, but the people of Kerala are apprehensive of 
the poor condition of the dam, which Is more than 100 
years old. Therefore, we have raised an Issue a. to the 
maintaining of the dam and also reconstruction of the 
dam. However, now there is no re •• on to deploy any 
police from any other State or even from the Centre, when 
the Ke~ala Government is able enough to guard It, and 
Kerala Government will do it. 

I earnestly request the Prime Minister not to deploy 
any police or CISF to that area for this purpo.e. 
... (/nterruptiofl$) 

SHRI P. MOHAN: Tamil Nadu hu renovated the dam 
to strengthen it. ... (Interruptions) The Supreme Court hu 
also accepted it. ... (Interruptiofl$) 

MR. CHAIRMAN: Plea .. take your Mal. 

The House now stand, adjourned tiD 11.00 a.m. 
tomorrow. 

18.55 hra. 

The Lok Sabha then adjoumed tin Eleven of the CJocIc on 
Tuesday, November 28, 20061Ag,..hllya". 7. 1928 (Saka) 
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